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The Lok Sabhg met at Eleven of
the Clock.

"[MR. SPEAKRER in the Chair]

DRKAL ANSWERS TO QUESTIONS

Seminar on Adult Education

+ .
*166. SHRI MOHAN LAL PATEL:

SHRI NAVIN RAVANTI;

Will the Minister of EDUCATION
be pleaseg to state:

(a) whether a Seminar was or-
ganised by the International Council
for Adult Education recently;

(b) if so, the names of the coun-
tries which took part in the Seminar,

(¢) the suggestions made for Adult
Educatio, Programme; and

(d) steps taken by Government in
that regard? .

THE MINISTER OF STATE IN
THE MINISTERIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir. The Germap Founda-
tion for International Development,
Bonm; the International Council for
Adult Education, Toronto and the
Seva Mandir, Udaipur, three inter-
nationally known voluntary bodies
working in the field of Adult Educa-
tion, jointly organised an Inter-
national Seminar on “Campaigning
for Literacy” at Udaipur from 4-11
January, 1982.
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(b) Burma, Bangladesh, Botswana,
Cuba, Ethiopia, Federal Republic of
Germany, India, Iraq, Kenya, Nigeria,
Nicaragua, Somali, Sierra Leone,
Sudan, Tanzania, Thailand, Vietnam
and Zambia. -

(¢) The Government of India has
not so far received any report from
the organisers of the Seminar.

(d) Does not arise.

SHRI MOHAN LAL PATEL: 'The
number of uneducated is increasing
every year. In 1951 the pnumber of
uneducateq above 10 years was 20.65
crores. In 1961 it came to 21.53 crores.
In 1971 it came to 24.56 crore, while
in 1981 it became more than 30 crores.
In this way, it is increasing every
year. Naturally when new genera-
tiong remaip uneducated, the number
of uneducateq adults ig inereasing.
According to our programme, only 10
lakh people are becoming educated
every year. The Directive Principles
provide for free ang compulsory pri-
mary education. In view of this, I
would like to ask g specific question.
Whether the Government have any
concrete programme or plan ¢, give
eduCation to all the adults in the
country; if g0 details thereof? Is
the Government thinking of enforc-
ing compulsory primary education; if
so, from when?

SHRIMATI SHIELA KAUL: The
hon. Member has enquired about the
adult education programme. The
adult education forms part of the
minimum needs prgoramme for which
Rs. 128 crores—Rs. 60 crores under
the Central Plan and Rs, 68 crores
under the State Plan—have been
earmarked in the Sixth Five Year
Plan. There is g programme by the
Government for eradication of adult
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illiteracy in the -age group of 15 to 35
Yyears. ,

Regarding enforcement of compul~-
sory primary education, the Govern-
-ment has in ity programme univer-
salisation of elementary education
right from the very beginning till the
age of 14 years.

SHRI MOHAN LAL PATEL: Has
any complaint been received by the
Ministry regarding non-attendance of
adult education centres by adults and
utilisation (f grants?—Nevertheless
if so, what is the number of Ssuch
centres and the amount of grants
drawn by them?

SHRIMATT SHEILA KAUL: I
would be able to furnish the informa-
tion if the hon. Member mentions any
particular centre, There are ever one,
lakh centres and drop-outg are there
in a number of centres. So, it is not
very easy to give the number where
drop-outs are there.

SHRI NAVIN RAVANI: I would
like to know from the hon. Minister
whether it ig a fact that extreme

poverty of the people is the main hind-
rance in making the adult education
programme gz success. In view of this,
will the Government think of adding
vocational training in thig adult edu-
cation scheme, if so, details thereof?

. It js @ fact that 70 per cent of the
world illiterate people belong to 1l
developing countries. Our counwy is
one of them. If that is a fact, what
was the suggestion given by our hon.
Minister to the Adult Education
‘Seminar? Ipn what way and to what
extent does the International Adult
Education Council help us in imple-
menting  the adult  education
scheme? How much Government
funds have been utilised by voluntary
agencieg on this scheme in the last
five years? Wag there any complaint
regarding mis-utilisation of funds in
Gujarat? If go, hag the Government
enquireg into the matter or not?

SHRIMATI SHEILA KAUL. In
‘Gujarat there are 111 centres that
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are functioning, Earlier there were
reportsy of a general nature gand some
screening took place. After that, this
programme of adult gducation was
stopped far some time. It hag again
been introduced. Voluntary agencies
are Wwelcome to ask for this pro-
gramme provided they are sponsored
by the respective State Governments.

SHRI NAVIN RAVANTI:
tlon has not been answered. My
specific question was: How much
funq has beep utilised in Gujarat
through voluntary agencies? Were
there any complaintg about utilisation
of funds? If so, whether the Govern-
ment has enquired intg the matter or
not. What was the suggestion given
by the hon. Minister to the Adult
Education Seminar? ’

SHRIMATI SHEILA KAUL: The
Seminar that wag arranged in Udai-
pur was attended by me as a guest.
I have explained to them how the
Governmeng of India is interesteg in
adult education and how this pro-
gramme should be carried out by
different voluntary agencies as well.
While the Government ig carrying out
some programme, we would like the
voluntary agencies alsp to take part
in it, This was my suggestion,

My ques-

As to how much money has been
spent right from the beginning, T
woulq only be too glad to give the
Information provided notice is given,

SHRI NAVIN RAVANI: My
specific question about vocalional
training has not bheen gnswered.

SHRIMATI SHEILA KAUL: They
are going opn all over India, not only
in Gujarat; I require specific notice
fop givi_ng information. :
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_ SHRIMATI SHEILA KAUL:

The hon. Member hag suggested that
there should be more funds, Our pro-
blem is the growing population, I
would request the hon, Member to
find out ways and means to stop the
population growth. Only then we can
deal with this. It is a very sgerious
Yproblem. That is why we cannot
cope with it.
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suggestion. . ‘

MR. SPEAKER. Will all the hon.
Members please help mp in curtail-
ing their supplimentaries to a speci-
fied length? It ig too much. You see,
the length will take all the time.

SHRT MADHAVRAO  SCINDIA:
The other day there were two ques-
tions on Agriculture which took 20
minutes each

SHRI KAMAL NATH: You allow
us 377 and <Calling Attentions then
we won’t ask any supplimentgries?

MR. sPEAKER: There are certam
things which, for the’ general good
of the public we have to do. But we
have to do justice..also, to the Ques-

lion Hour. You algg ook - -long
time. I remember - gverything. . -~
(Interruptions); -

AN HON. MEMBER: It is not the
general goog of the public. '
' DR. SUBRAMANIAM SWAMY:
You cannot gay that as Speaker.

Exchange of Photographs of Mlssmg
- Defence Personnel

~*167. SHRI KAMAL NATH. Wil
the Minister of EXTERNAL AFFA{RS
be pleased to state: . -

" -(a) whether theré'is a proposal to
exchange between India and Pakis~
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tan photographs of missing defence
personnel; and

(b) if so, the steps being takes in
thig direction?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
KAO: (a) During recent visit to
India of the Pakistani delegation led
by Mr. Agha Shahi, there wag an
informal agreement to0 the effect that
both "sides coulg supply photographs
and fresh evidence relating to mis-
sing defence personnel so that an-

other aftempt to locate them could be
made.

(by Government is in the process
of collecting the necessary material.

SHRI KAMAI, NATH: Sir, it is
rather unfortunate that even after
11 years Defence personnel continue
10 be termeq as ‘'missing’. But now
it is a redeeming feature that some
agreement hag been arrived zt. The
hon. Minister hag stated that an jn-
formal agreement has been reached
during the recent wvisit of Mr. Agha
Shahi. I go not understand what is
meant by =an ‘informal’ agreement.
What is the difference petween a
‘formal’ ang ‘informal’ agreement?
Because, if it was ‘informal’ as I
understand it. ..

MR. SPEAKER: Ig it not like ‘con-
sideration’ and ‘active consideration’?

SHRI KAMAL NATH:. If it was
‘informal® a5 I understand it, Mr.
Agha shahj is no more there as their
External Affairs Minister. Then that
formality in the informal sens, would
have disappeared.

MR. SPEAKER:. Agreements are
not between persons, they are bet-
ween governments.

SHRI KAMAL NATH: The hon.
Minister hag in an intervlew given to
the Jung newspaper in Karachi
stated... ]

DR. SUBRAMANIAM SWAMY:
which hon. Minister?

SHRI KAMAI, NATH: 'The con-
cerned hon. Ministers. He had stated
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that the relatives of ‘missing’ Defence
personnel would be contacted for
getting some more details and gelting
photographs. I would like to know
this. Have any relatives been con-
tacteq and has any succesg been
achieveg in getting their photographs
and other details for sending further
communication to the Pakistani
authorities?

SHRI P. V. NARASIMHA RAO:
Sir I understand that the Defence
Ministry is doing this work. 1 do nut
know the exact number of photo-
graphs collected so far. But I pre-
sume that they are doing it as quick-
ly as is warranted under the circum-
stance. ’

SHRI KAMAL NATH: Sir, in reply
to Unstarreg Question which I had
put on 25th of February thig ‘year,
i.e,, Question No. 789, the hon. Minis-
ter had reblied that there were 300
Indian nationals believegq tp be de-
tained in varioug jails in Pakistan oqut
of which 40 had been classified as
Defence personnel. So, if 40 had eeen
identifieg to be Defence personnel, I
do no¢ think there shoulg be any
question of classifying them as ‘miss-
ing’. Similarly, there was an answer
relating to the Pakistani nationalg why
are in jails here. These 49 Indian
nationalg at least had peen identified.
So, I would like to know from the
hon. Minister that in respect of those
Who have already beep identified, who
are 49 in number, whether any efforts
have been made to bring them back
to the country and if g0, by what time
are they expected back in this
country.

SHRI p. V. NARASIMHA RAO:
There is a misunderstanding here,
Out of 300 Indian nationals believed
to be under detention, 40 are Defence
personnel.

SHRI KAMAL NATH. T am sorry,
it was mis-printed. It is not 49, it is
40.

SHRI P. V. NARASIMHA RAO:
Now they are believed t, be missing
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cause it has not been establisheq that
they were killed. That is the pre-
sumption on which this conclusion has
been based and we have certaip evi-
dence, which we have passeq‘on to
the Government of Pakistan, to show
that it cannot be concluded that they
have bheen Kkilled. Therefore, they
shauld be presumed as being alive
So, it ijs in this manner that we have
representeg to them angd .they have
taken our representation. Earlier,
they saig that they hag made a
search, but had not been able to locate
these personnel. This has been going
on for several years, now gnd several
iimes this matter hag been raised. The
latest position is ag I have just stated.

SHR] INDRAJIT GUPTA: Sir, this
matter hag been raised on and off in
thig country many times in Parlia-
ment as well as in the pregg outside
as well s, I think, by relatives of
the missing people concerned. I would
like to know this. When the Govern-
ment says that 40 persons have been
identified, I presume they have been
identified gnly by our Government.
The Pakistan Government did not
identify them as defence personne] at
all. What I woulg like to know is
doeg he feel after the recent talk he
had with Mr. Agha Shahi, represent-
ing the Governmeny of Pakistan, that
there is some change in the attifude
of the Pakistan Government towards
this question, because previously they
hag flatly genieq that any defence
personnel were stil] in their custody
anywhere?

Now he has said that an agreement
has been reached and that searches
would be made again to try to locate
them which ipsgo facto presumes that
the Pakistan Government no longer
holds the view that they are not there
at all or they are not alive. In the
course of discussion, has anything
hopeful emergeq from the Pakistani
side to which we can look forward?

SHR] P. V. NARASIMHA RAO: It

is very difficult to make a nuance.

like that. They have been telling us,
right through, that they have made

PHALGUNA 13, 1903 (SAKA)
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a complete search and they have not
found these personnel. They have
said the samething during the recent
visit also. But when we pressed them
that they should make another search
and yet another search, they have
agreed and during our conversation
the suggestion came up that photo-
graphs and other evidence, if any,
would be make available in addition
to that already made available. This
is how, it has happened. I cannot say
that there is any change. Byt the point
ig that the very fact that the Pakistan
Government have agreed once again
to make a search is gignificant and we
have to take it ag such.

News item captioned “Harni#ful Drugs”

*168. SHRI HARINATHA MISRA:
Will the Minister of HEALTH ARND
FAMILY WELFARE be pleased to
state:

(a) whether Government’s aftention
has been drawn to the editorial com-
ments of the Indign Express under the
caption: “Harmful drugs”, as published
in its issue dated the 18 January, 1882;

(b) if so, whether the recommenda-
tions of the Drugs Consultatives Com-
mittee, reported in a recent issue of
the Indian Journal of Medical Sciences
were, in fact, submitted to Govern-
ment last September: '

(c) whether the suggestions are still
to be implemented nearly five months
after they were submitted;

(d) whetfer the World Health Orga-
nisations has reveatedly pointed out
that the medicinal needs of the people
in the Third World countries can be
met by 200 drugs and in fact the
Hathi Committee has narrowed down
the number to 116 and

(e) if so, whether over 15,000 drug
formulations continue to be sold and
prescribed in  India and if so, the
reasons and justification for the same?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (e) A statement
is laid on the Table of the Sabha.
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(a) Yes, Sir.

(b) The recommendations of the
Drugs Consultative Committee were
received on 17th November, 1981.

(¢) The recommendations of the
Drugs Consultative Committee were
referred to the Drugs Technical Ad-
visory Board, constituted under Section
5 of the Drugs and Cosmetic Act for
their consideration. The final recom-
mendations of the Drugs Technical
Advisory Board have been received on
1st March, 1982.

(d) The W.H.O. Expert Committee
on selection of essential drugs in their
1979 Report, has identified about 237
basic drugs and about 303 single in-
gredient fgrmulations of these drugs
which are considered as most needed
for the health care of the majority
of the populafion. However, it is
specifically stated in that Report that
the 1list of essential drugs “recom-
mended by them, should be under-
stoog as a tentative identification of
a ‘commoncore’ of basic needs and
the same does not imply that no
other drugs are useful. It js further
stated that the list has to be adjusted
according to the local needs and the
W.H.O. gives only an indication of
priority in drug needs and exclusion
of any drug from the list, does not
imply rejection.

The Hathi Committee had also re-
commended a list of 116 essential
drugs which are essentially used in
medica} practice both in urban and
rural areas, Thig list would, how-
ever, not be adequate to meet the
therapeutic needs of the total health
care of the population and does not
cover drugg for all indications.

(e) It is a fact that in regard to
drug formwulations, there is consider-
able proliferation due to multiplicity
of brands, packs and dosage form. The
same drug formulation is being mar-
keted by different manufacturers under
different brand names, e.g. 25 pre-
parations containing sulpha drugs ac-
count for about 500 drug formulations.

MARCH 4, 1982
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Similarly, Asprin tablets are being.
marketed by 60 firms, diazapam tablets
by 75 firms, analgin preparations by
125 firms and Paracetamol tablets by
130 firms, etc.

Government are quite alive to the
need to reduce such multiplicity. In
regard to the manufacture of new
drugs, the control is exercised at the
time of according approval’ for their
introduction. In regard to the exist-
ing formulations, this is being tackled
through efforts to weed out combina—
tions which have no therapeutic ra-
tionale and through the pricing mech-
anism where preference ig given to
packs ang dosage forms conforming to
leading formulations.

SHRI HARINATHA MISRA: In the
statement it has been admitted that
the recommendations of the Drugs
Consuliative "Committee were received
by the Government on the 17th Novem-
ber, 1981 and these were forwarded to
the Drugs Technical Advisory Board
for opinion, whose final recommenda-
tions have been received on the 1st of
March, 1982. Now, as well all know,
the Drugs Consultative Committee con-
sists of representatives of the Union
Government as also of the various
State Governments. 1 would like to
know whether it is a fact that one
of the recommendations of the Drugs
Consultative Committee was to single
out 15 drugs categories of fixeq dose
“Weeded out immediately” as they
were harmful to human beings be-
sides having no therapeutic rationale.
Another 7 categories have been iden-
tifieq for removal over a specified
time.

May I know, since the final recom-
mendations of the Board have been re-
ceived, what more time the Govern-
ment will take in coming to a final
decision on all the recommendations
that were made by the Drugs Consul-
tative Committee?

SHRI B. SHANKARANAND: As
mentioned in the detailed”™ and very
long and elaborate reply of mine and
as admitted by the hon. Member him-



i3 Oral AnSwers PHALGUNA 13, 1903 (SAKA) Oral Answers

self, the report has been received by
the Government just on the 1st of
March, 1982. Today, it is 4th of
March, 1982. It is only a couple of
days and the Government has to take
a view in this matter. [ can assure
the House that there will not be any
delay in taking the decision.

SHRI HARINATHA MISRA: So far
as part (b) of my Question is con-
cerned in the reply it has been ad-
mitted that the W.H.O, Expert Com-
mittee on Selection of Essential Drugs,
in their 1979 report, has identified 237
basic drugs and 303 single-ingredient
formulations. The Hathi Committee,
the Government would agree, recom-
mulationg are being free]y prescribed
mended 116 egsential drugs that are
being used both in the urban and the
rural areas. ¥

My contention made in (e) is that
in our country over 15,000 drug for-
mulationse are being freely prescribed
and zdministered to the patients. It
has never been refuted.

I bave only one specific question to
ask: whether it is a fact that a few
months age, the WHO identified 18
harmful drugs which though banned
in advanced countries were being
dumped on the third world countries;
and 12 of them were being freely used
in India. I would only add that these
drugs are imported from outside, from
the multi-national companies. In view
of this grave situation will the hon.
Minister be pleased to state what
steps he has taken to destroy the
banned drugs still existence in our
country lock:; stock and barrel?

'SHRI B. SHANKARANAND: The
WHO does not itself idenfify any drug
that is banned in any country. On the
other hand the member countries re-
port to the WHO what are the drugs
that are banned in the respective
countries. This information, in turn,
is circulated to all the member coun-
tries. It is not a fact that anyone
particular drug is banned in all the
countries. There are instances where
a drug banned in one developed coun-

14

try is freely marketed and used in
another developed country.... a2

-

SHRI SONTOSH MOHAN ' DEV:
Why?

SHRI B. SHANKARANAND: If the
hon. Member can listen to me and
understand correctly, perhaps he will
agree with me. I have only said that
a particular drug which is banned in
a particular developed country....

DR. KRUPASINDHU BHOI: Which,
for example?

SHRI B. SHANKARANAND: ....is
not necessarily banned in another de-
veloped country.

PROF. N. G. RANGA: What is it
that you are doing?

MR. SPEAKER: Let him finish first.

SHRI B. SHANKARANAND: Out of
18 drugs reported by the WHO as
having been withdrawn by certain
countries, we have also taken action
to withdraw 7 of these drugs from the
Indian market, 6 other drugs, have
not even been approved for manufac-
ture in the country while, in respect
of the balance 5 drugs, namely, (1)
Hormonal Pregnancy testing drugs,
(2) Nitrofuran compounds, (3) Phen-
formin  (4) Oxyquinolines derivatives
and (5) higher dose Lynestrenol pro-
ducts, a conscious decision was taken
to permit their marketing subject to
a cautionary statement being given
on the label.

(Infizrruptions)

e

SHRI B. SHFANKARANAND: You
asked agbout 18 drugs. We have not
approved drugs. We have allowed
only 5 drugs to be marketed in This
country, keeping in view the needs
of health and the medical care in this
country. That the technical advice
given to Uus.

(Interruptions)
MR. SPEAKER: Order.
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SHRI B. SHANKARANAND: The
cautionary statement is put on the
label. These are the drugs banned in
some countries. I cannot give you the

details but we have cautioneq about
these drugs.

SHRI CHANDRAJIT YADAV:
There must be some basig for banning
those drugs. 1Is it on the basis of
the technical advice? ,

SHRI INDRAJIT GUPTA: What is
the consumer expected to do after
reading that caution on the label?

(Interruptions)

MR. SPEAKER: In this way, can
we do justice to the Question Hour?

SHRI B. SHANKARANAND: Qut of
18 drugs, 7 drugs have bheen with-
drawn.

We have not allowed 6 of the drugs
even to be manufactured in this coun-

iry.

We have taken a conscious decision
with regard to 5 drugs.

SHRI CHANDRAJIT YADAV:
Suppose on the label it is  writlen
that those drugs are bad. What does
it mean? Then why do you allow
them to be s0ld? There must be
technical opinion on that.

SHRI SONTOSH MOHAN DEV:
Why not have half-an-hour discussion
on this?

MR. SPEAKER: We must have half-
an-hour discussion on that.

(Interruptions)
SHRI B. SHANKARANAND®* I abide
by your decision. I should say this

because the Hon. Members are jnter-
ested v know.

(Interruptions)
DR. SUBRAMANIAM SWAMY: Do

you promise to take those drugs when
you fall sick?

SHR] NIREN GHOSH: Every drug is
tested by Indians.
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MR. SPEAKER: We shall distribute
them equally.

SHRI B. SHANKARANAND: Let the
Hon. Members understand that....

MR. SPEAKER: I think we shall take
it up later on.

SHRI B. SHANKARANAND: Let the
Hon. Members understand that cer-
tain drugs have side-effects. Perhaps,
every Hon. Member who is taking
some drug or the other may be know-
ing that certain drugs have side-effects.
So, the caution is in regard to the
side-effects of the use of these drugs.
That is the caution.

ST

DR. SUBRAMANIAM SWAMY:
When the Hon. Minister says side-
effects, does he include death also?
I would like to know.

MR. SPEAKER: It means sc many
things. We shall take it up later on.

SHRI B. SHANKARANAND: That is
the end effect.

frfcig-<i=t smgw

t170. 5 qra® woE@ ™l
st AigQ fay -

m ¥ SHE gg a9 FOHAT
w4 fF

(%) Fa7 FWTH FTC-ITC AHEITH
fed wafs ffdg o =t &
=T TOE, FEET AR FATAGH
ET3H, TF g37 3 A1Ed {9 1 ae-r
BN gEadim @i § O gfeafaw
F M

(=) z@ of@rear &1 ey
FA Fd AW gRN; A
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(w) w fafdig AR O &
T SO, FEWT HI  FEHAAET
TS JUET 3 A1EA (223 fRanieR)
faeom & fq0 99 1982-83 F 6lE
¥ gaafm #Y SEEr & @AW
A I grFg § FHfEaar g8 &
& fog =@ «rga &1 v #1398
fF2 1@ o F SER ATOW #X
femr s ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). A state-
ment is liad on the Table of the
House.

Statement

In the course of replying to the
Supplementaries to Question No. 364
on 11-12-1980, raised by Shri Kamla
Misra Madhukar it was clarified by
the then Minister for Railways that a
survey had been completed and the
issue of including it in the 6th Five
Year Plan was receiving consideration.
He also added that Pianning Commis-
sion’s clearance would be necessary.

What the then Railway Minister had
meant was that a reconnaissance study
had been carried out by the Eastern
Railway, whose report was received in
Board's office in October 1980. No de-
tailed traffic survey or financial ap-
praisal of the project had been under-
taken. It was, therefore, considered
necessary that an engineering-cum-
traffic survey for the new line between
Ranchi and Giridih via Hazaribagh
Town and Koderma may be conducted
to precisely estimate the cost and
traffic prospecls of the new rail link,
before a final investment decision on
the construction could be taken after
Planning Commission’s approval.

This survey is in progress. In view
of the difficult terrain tnrough which
ihe proposed line will pass, it will not
be possible to complete the survey be-
fore 1983 end. '
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The decision regarding inclusion of
the project in the 6th Plan can be
taken only after completion of the de-
tailed survey and its approval by the
Planning Commission, if found finan-
cially viable.

wt AF FT NAXT AT ;. weger
Ag1gq, ARl T @IHZ WIS &, ST
qaqd T UM g .

weOd WERT ¢ Aal, 39 f'w
qraaT 93 a1 F wenie femr
gar =gl fear war g, 9gAr qamer
gg 41 | WS HAT 90 dYE, N
'S A, T F F UG F

AT AR AR AR Heger
ST S HT AT aXk & Fg WL,
g 9e AT FIAME f& W ag wgr
ar & 7l TF 73 ®dr dgadia giemT
¥ FFE AW W1 W@ g1 Tg
TR IAFRC & AT qEY 7

st afeasdw TRFTET &
TR A Sy FATGA A0 H & FEAT,
(B4qmiq)

ot Aleea : 7, 8 afe
qrr IS0 AT g4 A vwT g A
(zaguTa)

WETA ALET AT @G YE

98T FT W@ E

Ed

DR, SUBRAMANIAM SWAMY.: 1
hope thig is not the new railway uni-
form that he wears.

MR. SPEAKER: It does not matter.
It fits him,

SHRI MALLIKARJUN. The actual
position is that in 1978 and 1980 there
was a reconnaissance study conducted
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ang in late 1980 the report wag sub-
mitted. On that basis the then Minis-
ter ordered a preliminary engineering-
cum-traffic survey and after completion
of this survey by the end of 1983, the
report will be examined subject to the
clearance by the Planning Commission.
It ig left to the Planning Commission
to include it in the Sixth Five Year
Plan if it is viable and funds avail-
able,... (Interruptions) No assurance
was given. Reconnaissance survey
means a rough survey and on the basis
of that, in order to find out the econo-
mic, technical and financial viability,
a preliminary engineering-cum-traffic
survey hag to be conducted and after
that the project has to be studied pro-
perly.

i O W e gt : Hay
W S N FEr g ag WY [gAden
grm a T g, g fam s
F 1% NI, UET el g 0 H oaie S
FT TIA (GF AT E | T 16
TH, 1981 F & 55 527 U ;

foff I I : Tl ST &
gATAATT TS W1 & |
TGN U &1 gq an
T o farg =t san
TAfed g ST g
?ﬂﬁqrﬁﬁm%aaﬁm‘
TN & Fis<HT A
Frewr ¥ fifEig—ag &%
g1 TWH gAY gnidam
s & wre far g

7 Ta dq § % Wit &@
ST § AfFT FART SSAreT |9
W T 19 & S 99 g I9H 34T
WTq A e gy 9w fF ag fRaer
FHEFTT T TATE FA a T g |
WEAET  Wgred, 39 & I {6 o0&
IR 99 wT faam @ e foedy &-
T q TTAST T[99 A, e
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(F) F7% §@FC FIA HA=F  FT
w7 wfFad ®T § TOAT @W 5
ST F T FICT E

(@) faeer §19 9l & ST @R
W F FA foFad I=9F F A9 AT AC

(1) = grr Frgae fordew &=
F T ARAF AE g ; AR

(9) = & AU TAE |7
7 goTa foar § AR WRa a&E A
3G AT B FF  HFL [HAT 7

‘THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (d), A statement
is 1aig on the Table of the Sabha.

Statement

The last small-pox case in India was
reported on 21st May, 1975. The In-
ternational Commission for the Certi-
fication of Small-pox Eradication visit-
ed India in April, 1977 and concluded
that small-pox hag been eradicated
from the country. The last endemic
small-pox case in the world was re-
ported from Somalia on 26th October,
1977. The Worlg Health Assembly re-
viewed the position in May, 1980 and
resolved that global small-pox eradica-
tion has been achieved. An Expert
Group constituted by the Directorate
General of Health Services recom-
mended in Mareh, 1980 that since
small-pox has been eradicated from
India and globally primary small-pox
vaccination should be discontinued.
This was also the recommendation of
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the Global Commission for Certifica~
tion of Small-Pox Eradication made in
1979, In the light of these facts, the
Governmentg of the States and Union-
Territories have been adviseq in May,
1981 that there is nop need to insist
upon z certificate of small-pox vaccina-
tion during admission to school or for
any other purpose.

st axtag  |wamn ey
wgrgw, Sar f& war wElew ¥ qar
fear @ fF camew Far wgridemaa
gra WwfeT uF fany wemma g A
fawfcer &t 3 f& J9F 1 wafaw
FT a7 wx fear Smu 1 ggfaw #
Wl wEled § AT Jigar g fF sa
AT T & 9 EHT A€ FA A
T AR ¥ AT IF Hewqq T H
T qrax 2, 39 fFad fe=t aF s17
far, fwady Aifer g€ ?

SHRI B. SHANKARANAND: Sir,
I have not been able to understand
what thg questionnaire wants,

Y a<iag Awawn A ugEy,
¥ gg @7 wgarg /o0 ¢

WEAA WHIA : FHA G qATEr
§ a1 faar g, dnfy smgw Sfwg

=Y A<ty wwawET ¥ ug
STHAT STgat § fF S=% &1 e
T T FA & gt F v oA
AER R ?

SHRI B. SHANKARANAND: &ir,
the answer is so clear that the supple-
mentary does not arise because the
small-pox hag been eradicated from
the globe itself. A resolution was pass-
ed in Worlq Health Assembly in 1980
on the basis of which, we have recom-
mended the discontinuance of vacecina-

tion. I do not know how the supple-
mentary arises.
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st afag " ¢ oweEe S,
gz T g g R smafis A
T o ¥ S ®WIE AT FEIACAY
Gy gt Straw 39 &1 9 fwar s ?
TN W qELG A AT BT A gEATHL
#r w18 fagor feuwg & 7

SHRI B, SHANKARANAND: Sir,
my answer to the question is so clear,
crystal clear, He is asking something
which has nothing to do with this ques-
tion. I do not know if any hon. Mem-
ber would like me to answer. I shall
Teply.

MR. SPEAKER: Shri Barot.

SHRI MAGANBHAI BAROT: Sir,
it ig a welcome statement that the
small-pox ag per the global survey hag
been eradicateg from all over the world
including our country, But, Sir, in our
.country, this is g particular system
whereb,, we were vaccinating the chil-
dren before sending them to schools.
We have tp go to the far distant areas
for registration in the schools, Such
registration again was one of the im-
portant media by which we were know
ing the birth date and other conditions
-of the children. Of course, this is a
reliable evidenf:e for knowing the age
of the child. In the circumstances, I
want io know whether the Government
is looking to the health problem as also
looking to the ratio of birth rate in the
country. Has any provision peen made
to know in the gbsence of thig regis-

tration the birth rate in the distant
Tural areas?

SHRI B, SHANKARANAND: Sir,
it is true that vaccination did help to
ascertain in the rural areas the gate of
birth of a child. But, after discontinu-
ance of this, the recording of birth to
that extent suffers, I do agree with
him. But, there are other methods of
1ecording of births which will be re-
rorted to,
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sRAt SfeET TeeEX ;o wEnT o
gy fzai ¥ az  oeafeqe IFAAT T

g -

N=F F1 R AT TG |
T g ®9AT 9@ |

3@ usAlESdr & gru wad  AeTha
FIA FH FKHAT FT g 1 F JAAT
IRd § & 79 F weydq fF3q Q¢
w3ar A9 fzarwar 7 afs #g 9%
F[ TN JET AT F AT AT AT ¥ =
faarr &1 fegsadteg FTfearg ?

SHRI B, SHANKARANAND: S&ir,
I have already statéd in my reply that
last small-pox came to our notice in
India on 21st May, 1975. Further, in-
spite of thig advertisement that any
informer about this disease will get a
prize of rupees one thousand, nobody
has come to claim the prize. That
showg that there hag not been any in-
cident of small-pox jn our couniry,

ot vRER@E  qwaE o meae
WEIE, WA AAE  Fy rArd mw
g gl ows &, Atea fafiwy =1
FAY E F 0AT TAY AEY HZT AT GFAT
g1 g AvE X FEER F I
A gaT a1, AT 99 ST 39 F
gHIT AT d 7 AIAT FErIUAr §
N FIR T HuF A AT T F, 7g
dnen fergm M am s W gL 7
1977  ¥F ATANA FT ISCATHT @ |
FAT GLHIX ZHAT TH 9T AT AT 7200
f& fegeam &1 ofcdew gy 2=
A AT O, FE ST TOEr AR
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v {l =T ¥, @ G O AT A
3y, wafad amrd @ @ 9 g
qafed WIS AT & WAFL §T F THAT
T “Yww 1 WO I Sl
qT G FHET R E — I& FATH],
T T FTE FAEr, W IO
FTY T G & 1 T W9 SO
A9F fA9WT TS FE T @S ar
g ST FTA W, ag @7 & ford fR
YuF FT Fa TR A g e agy
a1 ag fodr 7 6 &9 7 faewm

ATy ?

SHRI B. SHANKARANAND: Sir,
the hon. Member is right in express-
ing hig concern about any future case
but I would like to tell him that we
fhave taken al] precautions and we
have preserved stockg to meet any
evenguality,

Flectrification of Lines between Metro-
politan Cities

*173. SHRI B. V., DESAI:
SHRI V. KISHORE

CHANDRA S. DEO:

Will the Minister of RAILWAYS be
pleased fo state:

(a) whether Government have pre-
pared plans to electrify the important
railway lines between the metropoli-
tan cities; and

(b) if so, details of the outlay and
targets to be achieved during the
current Five-Year-Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRg (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) An outlay of Rs 450 crores
during the current 6th five year plan
has been approved and approximately
2800 route kms, of railway lines are
likely to pe electrified during this
Plan period.
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SHRI B. V. DESAI: Sir, it is very
good thay the Government of India
hag taken up electrification of railway
track because of s0 many reasons..
Severa] timeg it so happens that a
railway engine which is based on coal.
consumption stops in the middle of the
journey because there is no coal. It
has happened with me twice, Once.
it happened when I was travelling
from Guntukal to Bangalore. Early
in the morning I got up and found
the train stationary, On enquiry I
wag told since the coal has got ex-
hausted the train cannot move fur-
ther. The hon. Minister can get it
verified if he so desires. During the
Sixth Five Year all the metropolitan
cities, that js, all the four cities will
be connected by electrification. May I
knoy from the hon. Minister as to
how many other State capitaly will be
included in this enroute as well as
otherwise?

SHRI MALLIKARJUN: Sir, the
very criteria to cover the electrifica-
tion scheme in the Sixth Plan js first
to connect all the metropolitan cities,
namely, Delhi, Bombay, Calcutta and
Madras and +then Calcutta-Bombay
and Delhi-Madras. This js in a diagnol
way. All this work of electrification
will be completed by the end of 1985.
If any capital city comes in-between
like Bhopal...

AN HON, MEMBER: Also Hydera--
bad, (Interruption)

SHRI MALLIKARJUN: Hyderabad”
is very difficult because of certain
Teasons, In 1982-83, a programme is
included regarding Kazipet, Secun-.
derabad and Sanatnagar, ang that will.
be taken up in the 7th Plan. There
are certain other practical reasons, In
the main trunk route there is a high
density of {traffic. The main trunk
route from Delhi t0 Bombay wil]l be-
completed by the end of 1985.

SHRI B. V, DESAI: Will the Minis-
ter be pleased to state the different
percentages of track driven by elec--
tric power, steam and diesel?



27 Oral Answers

THE MINISTER OF RAILWAYS
(SHRI P. C; SETHI): At the mo-
ment 5,000 kms, are already electri-
fied; 2800 kms, are likely to be elec-
trified during the 6th Plan period for
-which Rs, 450 crores have been pro-
vided, (Interruption) 1 wag telling
“you that at present out of 60,000 kms.
of railway track 5,000 kms. have al-
ready been electrified. 2,800 kms. are
.being elecirified during the 6th Plan
period with provision of Rs, 450
crores. Now it is possible, on account
of escalation of prices, Rs. 450 crore
may be able to cover 2,800 kms.
or a little less. Then, in the 7th Plan
‘there is a programme to cover 1,000
kms, every year. Therefore this
would be covering another 5,000
‘kms_ by the end of the 7th Plan
‘period.

Besides this, as far as electric,
steam, ang diesel track are concerned,
Y am sorry, 1 do not have ready
answer now with me about the total
number,

PROF N. G. RANGA: What about
exhaustion of coal? He asked gbout
that,
(Interruption)

MR. SPEAKER:
Shastri.

Shri Ramavatar
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(Interruption)

SHRI p. C, SETHI: I would like t6
add this to my colleague’s answer.
Ag far as the main tirunk routes are
concerned, the route from Howrah g
Delhi via Gaya has been complelely
electrified, Ag far as Sitarampur-
Patna-Moghulsarai is concerned, this
is going to be commenced later durmg
the 6th Plan veriod. !

SHRIMATI SUSEELA GOPALAN:
Trivandrum is away {rom the coal-
fields, Will you consider electrifica~
tion of Madras-Cochin route, especial-
ly because Kerala is having excess of
electricity? Will you consider electri-
fication of this route by 1985

SHRT MALLIKARJUN: No, Sir. It
ig not possible tg consider eIectrlﬁca-
tion of thig route—-Madras Coch1ri_
route—by 1985,
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Development Wing for Ship Building
and Ship Repalring Industries

i T

*174. SHRI BAPUSAHEB
PARULEKAR:

SHRI CHANDRABHAN
ATHARE PATIL.

Will the Minister of SHIPPING
AND TRANSPORT be pleased to lay
a statement showing:

. (&) whether there ig any proposal
to create a separate development wing
for ship-building and ship-repairing
industries; :

(by if so, what are the details in
this regard;

(c) the number »f Indian flag
vessels sent abroag for repairs during
the lasy three years and in 1981-82
so0 far.

(d) the amount spent on repairs on
each vessel during the above period;

(e) whether Gowvernment propose
to provide twy more lay out berths
at Calcutta Pory exclusively for ship
repairs; gnd

(f) if so, when ang details in this
regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRy VEEREN-

DRA PATIL): (a) ang (b) Yes, Sir.
Details of the proposal are being
worked out.

(c) The number of - Indiap ships
-dry-docked and repaireq abroag dur-
ing the last three years and so far in
1881-82 ig as follows:—

1978-79 73 Nos.
-1979-80 . . 102 ,,
1980-81 - 75
April 1981 to T

January 1982 : 36 ,,

——— e
—
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(d) "Information in respect of .Qz'xch
vessel ig not maintained. However,
the total expenditure incurreq on
repairg to Indian ships for which pay-
ments have been made in Zforeign
currency is ag follows:—

1978-79 Rs. 19-73 crores

1979-80 Rs. 23-3%5 crores

1980-81 Rs. 38-64 crores

April 1981 to

Tanury, 1982 . Rs. 46- 10 crores
(e) No, Sir.

(fy Does not arise.

SHR] BAPUSAHEB PARULEKAR:
Sir, I would like to know from the
hon  Minister when this proposal
mentioned in part (a) of the answer
to my question was made first to the
Government. Now, in view of the fact
that as many as 284 ships were dry-
dockeq and repaired abroad and the
total amount spent on this account
was Rs. 128.2 crores will the Govern
ment feel the urgency of setting up
a separate wing for the repair of our
ships and, if so, when the proposal is
likely to be finished and jmplemented,
ag mentioneq in answer to part (a)
of the question?

SHRI VEERENDRA PATIL: Sir,
the facilities for repairing our ships
in the ports of our country are not
adequate, Therefore, our ships are
going to foreign ship-yards for repairs
and we have been paying a huge
amount in foreign exchange for the
repair of our ships. That is why,the
Government of India have decided to
augment the existing facilities, M/s.
Engineers Indig Limited in collabora-
tion with M/s. Blohm & Voss AG.,
West Germany, have been appointed
to prepare a 15.year perspective plan
of ship repair facilities The Draft of
the Consultants’ report{ has been
received recently and it is proposed to
discuss this report with the Consul-
tants and after,we have discussed this
report, we will take a final decision.
Then, we ghall see that action is taken
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on the recommendations made in the
report.

SHRI BAPUSAHEB PARULEKAR:
In reply to part (e) of my question,
you have said “No, Sir.” 71 would like
to know whether it is a fact that the
Director General of Shipping or the
National Shipping Board had made
any proposal to augment the facilities
at Calcutta Port by laying out two
berths for repairs and dry-docking of
these shipg ang whether the Govern-
ment had considered the feasibility of
this particular proposal. Is it not a
fact that this could be done by spend-
ing even 25 per cent of the amount
which the Government has already
spent for the repairs of these ships?

SHRI VEERENDRA PATIL: There
was a proposal in the Sixth Plan to
convert some berths for ship-repairs
in Calcutta. But in the mid-term
plan review meeting, this was consi-
dered and the idea was dropped. 8o,
there i5 no such proposal at the mo-
ment. Whatever amount is provided
in the Plan we want to see that that
amount is usefully spent for the
development of facilities either at

Calcutta, if it is possible, or some
other place.

SHRI M, M. LAWRENCE: Will the
hon. Minister consider the inclusion
of Cochin Shipyard in the augmen-
tation programme?

SHRI VEERENDRA PATIL: There
are adequate facilities jn Cochin Ship-
yard, The hon. Member represents
that area, or comes from that area,
He knows that in Cochin Shipyard
there are facilities to repair ships upto
one million tonnes per annum and the
dry dock at Cochin Shipyard can take
at a time a vessel of upto 1 lakh
DWD capacity, There are already
adequate facilities, but we are still
trying to improve the facilities and
are appointing 3  consultant from
Japan. I do not know the name 'of
the consultant. But if it is possible to
improve the existing facilities, we

will certainly consider it.

MARCH 4, 1982

Oral AnsWers 32
WRITTEN ANSWERS TO QUE®
TIONS
Government’s plan for “Health for all
by 2000 AD”
*169. SHRI <CHITTA MAHATA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pIeased to
state: .

(a) whether it is a fact that Gdv-
ernment of India have prepared a plan
“Health for all by 2000 AD”; and

. (b) if so, what are the details in
this regard and what progress has
been made in the matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Yes, Sir.

(b) The goal ig tp reach ‘Health for
All by 2000 AD’. Along with the
objeclive of population stabilisation
the health care system in the coun-
try would be restructuredq and re-
oriented towardg these policy gbjec-
tives. The strategy (0 pe followed
over a periog of 20 years upto 2000
AD wil] be attuned towards achieving
‘Primary Health Care’ coverage in
termg of promotion of better health,
protection against risk of preventa-
ble diseases, ang outreach of curative
care services with full involvemens
ang use of the community and its
resources. Some of the aspects are as
follows: —

(iiy Emphasis would be shifted
from development of hospita] based
curative services and super-specia-
lities to tacking health problems of
the masses. A rural health care sys-
tem based on combination of preven-
tive, promotive and curative health
care services would bg built up
starting from the village as the
base.

(ii) The infrastructure for rural
health care woulg consist of pri-
mary health centres each serving
a population of 30,000 apg sub-cen-
tres each serving a population of
5,000. These norms would be
relaxed jn hilly and tribal areas.
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The village or a population of 1000
would form the base unit where
there will be a traineq Heulth
Guide chosen by the community.
Every village will algo have at least
one trained Birth Attendant (Dai),

(iiiy Facilities for treatment in
basic specialities would pe provided
at community health centres at the
block level with a 30 beddeq hospi-
tal for a population of 1 lakh. A
system of referral of cases from the
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(iv) Various programmeg under
education, water supply ang sanita-
tion, control of communicable dis-
eases, family planning, maternal
and chilg health care, nutrition and
schcol health implemented by diffe-
rent departments/agencies wovlri be
properly coordinateq for optimal

results.

(v) Adequate medical and pate-
medical manpowe; would be train-
eqd for meeting the requirementg of
a programme of this order and all

community health centre to the education and training programmes
district  hospital/medical college will be given suitable orientation
hospital will be introduced. towards rural health care.
- PROGRESS ACHIEVED -
In posi-  Target Additions Likely
tion as on for curing additions
1-4-1980  1980-85  1980-i1 during
(Approx) (Addition- 1981-82
nal)
1. Sub-Centre 50,000 40,000 2162 8513
2. Subsidiary Health Centres (erstwhile dispensaries
upgraded)
1,000 1,000 329 366
8. Primary Health Centres 5,400 600 61 142
4. Upgraded PHCs (now to be called Commumty il
Health Centres) 340 174 61 36

In addition, 1.4 lakhs Health Guides
hag been trained by lst April 1980.
43, 533 additional Health Guides have
been traineq after that. It is proposed
to have one Health Guide for an
average of 1000 rura) population by
Ist January 1984 in all the States
which have adopted the scheme.

Over 3.64 lakh dais have already
been trained and it is proposed to
train atleast one indigenous dai from
every village by the end of 6th Five
Year Plan,

3841 1.S.—2.

Computer science at first degree level

*171. SHR] TARIQ ANWAR: Will
the Minister of EDUCATION be
pleased {o state \yhether it is a fact
that the University Grants Commis-
sion has prepared a plan to introduce
com._puter science as a subject at the
first degree level alongwith related
science and social subjects to develop
manpower at programmes level?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
On the recommendations of a Panel on
Computer Manpower Development
appointed by the Electronics Commis-
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sion, the University Grants Commis-
sion hag decided that courses in Com-
puter Science and Technology may be
introduced at different levels during
the Sixth Plan, in a phased manner,
For the training of programmers, the
Commission has suggested that Com-
puter Science may be introduced as a
subject of study, alongwith related
stibjects, in the restructured courses
at the B.Sc, level

Rail expansion plans cancelled

*175 SHRI ZAINAL ABEDIN: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether he has cancelled all rail
expansion plans after assumption ot
office as reported in the Newspapars;

(b) if so. whether the said expan-
sion freeze also includes all those pro-
jects planne? and sanctioned by his
predecessyrT,

(c) if =0, whether a detailed list of
the rail expansion p’ans that are be-
ing frozen wi'l be lajq on the Table;
and

(d) for how long this

freeze ill continue?

expansion

THE MINISTER - OF STATE IN
THE MINISTRY OF TAILWAYS
(SHRI C. K. ZAFFAR SHARIEF):
(a) to (d). No scheme which has
already been sanctioned for construc-
tion of new lines, gauge conversion
of existing metre gague/narrow gauge
lines into Broad Gauge or doubling of
routeg has been cancelled.

Owing to extreme paucity of re-
sources, Railways’ annual plan outlay
for 1982-83 has been fixeq at an inade-
quate level. This has necessitated
substantial cuts in the allocation of
funds for works, making it impossible
fo ensure progress of all the works
simultaneously. Therefore, priroity
works have been identified and allo-
catlons made to complete jn a reason-
able period of time. a few of the
highest priority works in which subs-
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tential investments have already been
made or which are essential to meet
the operational needs of rail transport
infrastructure, The underlying aim is
to bring into use as many assets and
new lines ag possible in the shortest

possible time in the interest of the
nation.
Special class apprentices
*176. SHRI PIUS TIRKEY: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) the reasons for continuing the
system of “Special Class Apprentices”;

(b) how many special class appren-
tices are there in Railways;

(c¢) whether they are entitled to
many privileges, denied to the en-
gineers recruited through UPSC; and

(dy whether Government propose
to continue this system?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI C. K ZAFFAR SHARIEF):
(ay The Special Class Apprenticeship
Scheme was started by the British in
1927, At that time, qualified Mechani-
cal Engineers for railway industry
were not available in the country,
After independence of the country,
when a large pumber of Engineering
Colleges and Institutes of Technology
came to be established as also in the
context of modernisation of traction
and sophistication of technology, the
position was reviwed, Ag an ad hoc
measure, in 1948, qualified Mechanical
Engineers were directly recruited.
Since 1951, direet recruitment of
qualified Mechancal Engineers has also
been taking place alongwith the re-
cruitment through the Special Class
Apprenticeshin Scheme,

(b) On 31.3-1981, there are 428
Mechanical Engineers who were ini-
tially recruited through the Special
Class Appenticeship Scheme,

(¢) No, Sir. But there is some dis-
pute about seniority, which is sub-
judice.
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(d) Adequate number of qualified
, Mechanical Engineers are now avail-
able in the country and a large num-
ber of Engineering Institutions includ-
ing IITs have come up since indepen-
dence which ecan fully meet the Rail-
ways’ requirements of Mechanical
Engineers as is the case for engineers
of other disciplines in the Railways.
For these reasons and also in the con-
text of modernisation and sophistica-
tion of technology in the Railways.
The discontinuance of Special Class
Railway Apprenticeship Scheme is
under consideration.
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Annexation of Golan Heights by Israel

*178. SHRI ARJUN SETHI.

SHRI MADHAVRAO
SCINDIA:

Wil the Minister of EXTERNAL-"
AFFAIRS be pleased to state:

(a) whether it is a fact that India
backed Byria’s demang for sanctions
by the United Nations to force Israel
to rescind annexation of the Golan
Heights; and

{b) if so, how far Indian Govern-
ment could get success in itg efforts?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO); (a) India backed Syria’s ge-
mand that Israel rescindg forthwith itg
decision to annex the Golan Heights,
as well ag itg cal] upon the member
Stateg of the United Nations to apply
measures, including suspension of
economic, firancial ang technological
assistance and cooperation with Israel,
ang to sever diplomatic, trade and
cultural relations.
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tb) The Resolution co-sponsored by
India was adopted by the United
Nationg General Assembly at its Ninth
Emergency Special Session on Feb-
rurary 5, 1982, by 86-21 vote with 34
abstentions,

Treatment in Hospita)s

*179., SHRIMATI USHA PRAKASH
CHOUDHURI: Will the Minister of
HEALTH AND FAMILY WELFARE
Te pleased to state:

(a) whether it is a fact that lack
of funds, new books, surgical nursing
care and outflow of a large number of
nurses to the European and Gulf
Countrieg have resulted in sub-stan-
dard treatment in hospitals; and

(b) steps Government propose to
take to solve this problem?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No, Sir,

(b) Doeg not arise.

Opening of a Division at Purna

*180. SHRI UTTAM RATHOD.: Will
the Minister of RATLWAYS be pleased
to state:

(a) whethey it is a fact that there
has been a great demand for opening
of a Dijvision at Purna in South
Central Railway Zone;

(b) if S0, action taken by Govern-
ment thereon; ang

(c) criteria for opening a Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) This demand has
been received from the Hon’ble Mem-
ber on a number of occasions. Similar
demand was also once received from
another Hon"ble Member,

(b) Adequate justification consistent
with the extant policy of the Ministry
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of Railways, for creating a divisional
headquartey at Purna could not be
found,

(c) Presently administrative anad
operationa] requirements and work-
load are the criteria for determining
the need for setting up new Divisions,
The Railway Reforms Committee has
been asked to examine the criteria
and guidelineg for setting up addi-
tional Divisions on the Zonal Railway
and make suitable recommendations.

Central Government’s Direction  to
States to Increase Targets of Popula-
tion Control

*181, SHRI H. N. NANJE GOWDA:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
Central Government have issued
directivegs to all the State Govern-
ments to increase the targets of popu-
lation control in each State;

(b) if so, the detailg of the instruc.
tions issued;

(c) whether some of the State Guv-
ernments have pointeq out that attain-

"ment of the targets proposed by the

Centre would be difficulf to achieve
becauge the hospitalg or health centres
are not properly equipped and have
suggested that the Central Govern.
ment should bear the cost of providing
the essential equipment and facilities
80 that the targets can be achieved;
and

(d) if so,
thereto?

Government’s reaction

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.

- SHANKARANAND): (a) No, Sir. The

family welfare programme targets for
1981-82 as intimated to the Stateg and
Union Territories have not been revis.
ed.

(b) Doeg not arise,
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(c) No, Sir,
(d) Does not arise,
o
Khalistan Protogonists Activities
Abroad

*182. SHRI SATYASADHAN

CHAXRABORTY:

SHRI R. P. DAS:

Will the Minister of EXTERNAL

AFFAIRS be pleased to ctate:

(a) whether the attention of the
Government has been drawn to the
news item published in the Patriot
dateg 21t January, 1982 under the
heading “Khalistan is in Canada”;

(b) if so, reaction of the Govern-
ment thereto; and

(c) steps taken by the Government
in this matter? b

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO)Y: (a) Yes, Sir.

(b) The views of the Government
of India regarding the nature of the
so-called Khalistan movement and its
activities abroad are well-known,

(¢) The Government of India has
conveyed tp the Canadian authorities
ity concern at the activities of the
protagonists of thig socalled Khalistan
movement in Canada. The Canadian
authorities have taken note of our
toncern and have assured us that they

would not give encouragement to this
movement,

ExpendHure on Vaidyalingam
Commission

*183. SHRI VIRBHADRA SINGH:

Will the Minister of EDUCATION be
Pleased to state:

(a) total expenditure incurreq for
Vaidyaljingam Commission which Jook.
ed into the chargeg against the Asso-
ciate Professor, School of Life Sciences,
Jawaharlal Nehry University: and
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(b) the reasong for not completing
the enquiry by Vaidyalingam Commis.
sion?

/ THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL- -
FARE (SHRIMATI SHEILA KAUL):
(a) A sum of Rs, 15,500/~ was incurred
on the Vaidyalingam Committee.

(b) Mr. Justice C.A. Vaidyalingam
decided to withdraw from the enquiry
as he took exception to the doubts
raiced by the Associate Profegsor on
the objectivity of the enquiry,

Ayurvedic College

*184. SHRI JITENDRA PRASAD:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased lo
state:

(a) whether his attention has been
drawn towards a hewg item captioned
“A big joke calleg Ayurvedic college”
appeared in Hindustan Times dated
the 27th December, 1981;

(b) if so, the reaction of the Gov-
ernment thereto; ang

(c) steps taken fo clogse such dubi--'
ous colleges playing with the academic
careers of innocent students?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Yes, Sir.

(b) The news report refers to ‘he
Dhanwantri Ayurvedic College,
Mundka, Delhi. The affiliation given
to this institution by the Examining
Body of Ayurvedic and Unani Systems
of Medicine, Delhi has been with-
drawn by the competent authority on
11th February, 1982.

(¢) The Central Council of Indian
Medicine has- warned the public
through an advertisement published
in leading newspapers in 1980 against
being misleq by fake institutions
claiming to impart training in Indian
Systems of Medicine which are neithep
affiliateg to Universities nor Statutory
Boards of States/Union Territorics,
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It is, however, for the respective State
Governments/Union  Territories to
take appropriate action in such cases,
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Conversion of Samastipur-Darbhanga
Line

*186. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) progress of work of conversion
of Samastipur-Darbhanga M, G. Line
since its inauguration;

(b) whether Sakri-Hasanpur new
line construction is our Schedule; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Two tenderg for
construction of temporary offices and
staff quarters at Samastipur and mis-
cellaneous works at Laheria Serai
have been opened and are under
finalisation.

(b) and (c). No Sir. Due to paucity
of funds it has not been possible to
start construction of the new line in
the field, However, fleld work Ifor
final location of alignment ang pre-
paration of land plans hag been com-
pleted, The earlier estimate for this
work is being updated by N.E. Rail-
way, The work will be taken yp in
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the field after the fund situation for
construction of ‘New Lines’ improves.

Railway Staff Colleges

851. SHRI K. PRADHANI: Will
the Minister of RAILWAYS pe pleased
to state

(a) the total number of Railway
Staff Colleges functioning in the
country at presen’t;

(by whether Governraent have 2a
proposal to open some new Railway
Staff Colleges to provide intensive
tralning tg the employees of the rail-
ways;

(¢) if so, when such colleges are
going to be opened:

(d) the names of places where such
colleges are proposed to be located;

(e) whether any such  college has
been proposed to be set up in Orissa;
and

(f) if so, the progress made, so far,
in implementing the propo&al?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND [N
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There is only one
Railway Staff College at Baroda
which jmparts training to officers of
all Departments in various types of
courses. There is no proposal to opén
another new Staff College. Apart
from this, there are 3 Central Train-
ing Inslitutes viz., Indian Railways
Institute of Advanced Track Techno-
logy. Pune, Inndian Raijlways In-
stitute of Signal Engineering and
Telecommunications,  Secunderabad,
Indian Railway Inst1tut;e of Mecha-
nical & Electrical Engineering, Jamal-
pur, for imparting specialised train-
ing to officers/supervisors belonging to
Civil Engineering, Signa] & Telecom-
municatio, & Mechanical Departmentq
respectively,

There are about 160 Training Schools
/Centres to impart training to non-
gazetted staff.

(b) to () Presumably the reference
is to the Training Schools meant for
nnn-gazetted staff as dstinet from Staff
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College at Baroda which imparts train-
ign to officers. Information in this re-
gard is being collected and will be
placed on the table of the Sabha.

Veto Powers in U.N.O.

1852. SHRI SUBHASH CHANDRA™
BOSE ALLURI: Will the Minister
of EXTERNAL AFFAIRS be pleased
to state:

(a) whether it is a fact that Gov-
ernment have made any proposal in
the U.N.O. or any other International
Conference for abolition of the Veto
Powers in the U.N.O.; and \

(b) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir.

(hy Does not arise.

Compensation paid under Section 82-A
of Indian Railways Act

1853. SHRI D. 8. A. SIVAPRAKA-
SAM: Will the Minister of RAIL-
WAYS he pleased to state:

(a) what is the total amount of
compensation the Railway administra-
tion have granted during the last two
years under section 82-A of the In-
dian Railways Act; and

(b) details of amount of compen-
sation under the different categories
like death, injury etc. mentioned in
that section ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) A sum
of Rs. 63.26 lakhs was paid as com-
pensation during the last two finan-
cial years (1979-80 and 80-81). The
amount of compensation payable in
case of death or total disablement is
Rs. 50,000/- and for other injuries
the amount rangeg from Rs. 10.000/-
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to Rs. 45,000/- depending upon the
natura of injury sustained.

Setting up of an Institute of Medical
Sciences at Paina on the Patterm of
AIIMS, New Delhi

1854. SHRIMATI MADHURI SINGH:
Will the Minister of HEALTH AND
FAMILY _WELFARE be pleased to
state:

(a) whethzr the Bihar Government
had approached the Centre for set-
ting up an Institute of Medical Scien-
ces at Patna on the patiern of the
Al India Institute of Medical Scien-
ces, New Delhi; and

(b) if so. the reaction of the Gov-
ernment theceto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AXND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and (1) In
the Sixth Five Year Plan (1980—85) of
the State Government, as approved
by the Planning Comnisslon. outlay
exists for setting up Regional Insti-
tute of st-graduate Medical Edu-
cation .“and training Research at
Pailna.

Reservation quoia for Kalinga
Express

1855.. SHRI A. C. DAS : Will the
Minister of RAILLWAYS be pleased to
state:

(a) what aie the total quotas of
reserved berths in second class three
tier and first class in Kalinga Express
for Puri, Bhubaneshwar, Cuttack, Jai-

pur-Keonjhar Rnad, Bhadrak and
Balasore of Orissa;
(b) whether Government have a

~proposal to increase the quotas of re-
served berths in second class three
tier of Kalinga Express for Jajpur-
Keonjhar Road of Orissa; and
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(c) if so, when such proposal will
be implemented ?

THE DEPUT';E\ MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Quo;as allotted by
143 Up  Puri-Nizamuddin  Kalinga
Weekly Exp. train for Puri, Bhubane-
shwar, Cuttack, Jajpur-Keonjhar Road
Bhadrak and Balasore stations are
159 berths in second class and 20,
herths in first class.

(b) No.

(¢) Does not arise.
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7/
Replacement of Old Coaches in 177
DN 178 UP Jhelum Express

1857. SHRI BALASAHEB VIKHE
PATIL : Wiil the Minister of RAIIL-~
WAYS be pleased to state:

(a) whether this is a fact that mosl
of the coaches attached to 177 DN
and 178 UP Jhelum Express are very
old and have outlived their life caus-
ing great inconvenience to the travel-
ling passengers; and -

(b) If so, when Government nro-
pose to replace these coaches and
provide necessary amenities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). No. Latest
built ICF coaches and recently over-
hauled in Northern Railway Work-
shops have been replaced on the rake
of 177/178 Jhelum Express. This rake
is given maintenance both at Jammu
Tawi and Pune, where necessary
amenities are provided.

Yoga in Schoos

1858. SHRI DAULATSINHJI
JADEJA ;

SHRI NAVIN RAVANI :

Wili the Minister of EDUCATION
be pleased to state:

(a) whether there is any pfoposal
to introduce Yoga in Schools;

, \
(b) if so, the names of the States
whic!;_ have adopted Yoga in Schools;

.. The proposal to introduce
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(c) what is the progress achieved

in this respeét;- and

(d) the steps Government are tgk-
ing to povpularise Yoga in the country,
because it cures certain diseases by

Asanas and not by medicines ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :

{(a) to (c).

duced a3 an independent subject, on

Yoga has been intro-

an experimental basis, in all the Ken-
!

{(Central Schools)

during the current academic session.

driya Vidyalayas

Yoga in
schools under Delhi Administration

has alsp been anproved.

{(d) (iy The
has been extending

Ministry of Education
financial assist-
ance to Yoga institutions of all India
character for promotion of teacher
training programmes and/or research
in various aspects of Yoga other than

therapeutlical aspects.
!

(ii) The Ministry of Health and
Family Welfare has taken the follow-
ing steps for promotion of Yoga and/
or research in therapeutic aspects of

Yoga;

(a) establishment of the Central
Research Instilute for Yoga at
New Delhi;

(b) financial assistance, through the
Central Council for Research in
Yoga and Naturopathy to insti-
tutions of national repute for
conducting research in Yoga;
and
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(¢) financial assistance tg the Vish-
wayatan Yoga Ashram Teacher
Training Centre at Katra Vai-
shnav Devi (Jammu and Kash-
mir State) for training of Yoga
teachers,

Legal Procedure to Recover Part of
Amount Spent by State to Stop
Brain-Drain

18539. SHRI R.L. BHATIA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have made
any assessment of the total requre-
ment of doctorsg in our country during
the Sixth Plan period and their avai-
lability during the same period;

{b) whether it is a fact that Govern-
ment have to subsidise medical educa-
tion and much of it goes waste when
doctors go abroad and settle dJown
there; ang

{¢) whether Governmen{ have consi-
dered the desirability of introducing
legal precedure to recover part of the
money spent by the State for producing
a doctor so that the brain-drain is stop-
ped and the services of such doctors
are made available to our country-
men?

THF DEPUTY MINISTER I THE
MINISTRY OF HEALTH AND FA-

MILY WELFARE (KUMARI KU-
'"MUDBEN M. JOSHI): (a) No re-
liable assessment have been made
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However, the Medica] Education Re-
view Committee set up by the Go-
vernment in September, 1981, inter-
alia required to evolve realistic pro-
jections regarding the medical man-

power requirements of MBBS doc-
tors, general Specialists and super

Specialists during the Sixth Plan
period and beyond, taking into consi-
deration various relevant factors,

(b) Yes. The serviceg of the doctors
who migrate are not available to the

country.

(c) The Government do not have
any such-proposal under considera-
tion, at present. Howevcer, as regards
brain-drain the following steps have
been taken to discourage the migra-
tion of medical manpower to foreign

countries: -

(i) restrictions have been placed
on medical graduates going

abroad for higher education
and training.

(ii) advance increments are grant-
ed to specially qualified candi-
dates on the recommenda-
tions of the State and Cen-
tiral public Service Com-
mission;

(iii) improvements in the service
conditions of doctors, particu-
larly those serving in the rural
areas, have been brought
about by the State anq U.T.
Governments;

(iv) a scheme has launched to
gecure the community orien-
tation of medical education,

b
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with emphasis on the pre-
ventive, promotive, curative
and rehabilitative aspectg of
health care services to at-
tract a larger number of
doctors for service in the

rural areas; and

(v) arrangements have been
made for holding the presti-
gious membership examina-
tions by the National Board

which

correspond to foreign quali-

of Examinations,

fications.

Inspection of CGHS dispensaries in
Delhi and Ashok Vihar

1860. SHRI EBRAHIM SULAIMAN
SAIT: Will the M nister of HEALTH
AND FAMILY WELFARE be pleased
to stale:

(a) whether any periodic inspection
of various CGHS dispensaries fumc-
tioning in Delhi has been made and
if so, when;

(b) when was the Ashok Vihar dis-

pensary visited:

(¢) whether 't came to the notice of
the inspection authority that the dis-
pensary is very badly maintained, its
floors are filthy and bencheg and walls

are dirty;

(d) whether the
staff of this dispensary is most un-

behaviour of the

helpful and if so, what action was
taken to remedy these deficiencies;

a fact that
location of this dispensary is such that
those staying in Phase II and IIT find

(e) whether it is also
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it very inconvenient to go to the dis=
pensary; and

(f) if so, wheather there is any

proposal to remedy this situation?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes, the periodi-
cal inspection is made in respect of the
various CGHS Dispensaries at regular
intervals Apart from this surprise
inspections are also made off and on..

(b) On 15.1.1982

(¢) to (e). No, also no such com-
plaint have been received in this re-

gard.

(f) Does not arise.

Amount Sanctioned and released for
Maintenance and Development of
National Highways

1861. SHRI SYED MASUDAL
HOSSAIN: Wil} the Minister of
SHIPPING AND TRANSPORT be
pleased to state total amount sanc-
tioned and actually released to the
States during the year 1981-82 for the
maintenance ang development of
Nationa] Highways, State-wise details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): The amount sanctioned in
Budget 1981-82 for development and
maintenance of National Highways is
Rs. 100.5 crores and Rs.40 crores res-
pectively. A  statement indicating
state-wise allocation of these fundg is
attached. ; o
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Statement P
Rupees in lakhs
"SI State Develop~  Mainte-
No. ment nance

1. Andhra Pradesh G50: 00 205 25
-2, Assam 46500 324-Hg
3. Arunachal Pradech 10000 1-22
-4. Bihar . . . Gao-00 52501
5. Chandigarh — q-20
5, Delhi 58 on 26-30
7. Goa Q0+ 00 '.1.6-3&
8. Guijarat 450-00 in2-4a
g. Haryana 4no- 00 10504
‘10, Himachal Pradesh 2d0- 00 fio-50
11. Jammu & Kashmir 26u1- 00 44-46
s2.  Karnataka . finn: 00 295 00
13, Kerala 330 (0 137-27
14. Madhya Pradesh 60000 243-16
15. Maharashtra - 750 00 32536
16. Mﬁi:i;u 7000 2891
17. Meghalaya 95 Lo 29-60
18. Nagaland 3¢V 109
19. Orissa . . 38000 177 21
20. Punjab / . 42500 121-6g
21, Rajasthan 51500 27173
-2, Tamilnadu 500 GO 184 0o
-29. Uttar Pradesh G70- 00 436- 06
24, West Bengal 45000 20130
25. Border Roads Organisation 52500 26-23
Total 100,50+ 00 40,0000
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Colleges for SCYST

1862. SHRI HARIHAR SOREN:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the pro-
posal to set up some colleges for the
S.C. and S.T, by different universities
was under the consideration of the
University Grants Commission;

(b} if so, the progress made so far in
implementing the above proposal;

(¢) the total number of colleges for
Scheduled Castes and Scheduled Tribes
proposed to be set up in Orissa;

(d) the name of the tribal areas/dis-
triets of Orissa where such colleges
will be set up; and

(e) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No
Sir.

(b) t0 (e). Do not arise.

Estimated cost of Hospitals under
constructions at Shahdara and Hari
Nagar

18683. SHRI LAKSHMAN MALLICK:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the estimated cost of the 500 bed-
ded hospitals of Hari Nagar and Shah-
dara which are under construction by
Delhi Administration;

(b) when they
completed; and

are expected to be

(¢) the progress made so far in the
commpletion of these two hospitals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) The original
estimated cost o fthe 500 bedded hos-
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pitals at Hari Nagar and Shahdara
is Rs. 547 crores and Rs, 11.82 crores
respectively. Increase in cost is anti-
“cipated for both the hospitals,

(b) These hospitals are likely to be-
completed in the Sixth Plan period.

(c) The construction work of 200
bedded wing of Hari Nagar Hospital is
in progress. 83.5 per cent of the cons-
truction work of Nurses Hostel, 75 per-
cent of the Surgeon Hostel 66 per cent
of the O.P.D.—Casualty and Mortuary
Block, 21 per cent of the O.T., CSSU
Laundry and kitchen have since peen
completed. In 500 bedded hogpital at.
Shahdara-91 per cent of the construc-
tion work of staff quarters, 50 per:
cent of Roads stage 1, 42.81 per cent
of casuaty and O.P.D. Block, 11.23
per cent Ward Block and 51.68 per-
ment of Water Supply has already
been completed,

Expansion of Adult Education in Sixth
Plan Period in Orissa

1864. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDUCA--
TION be pleased to state:

(a) whether it is a fact that Go--
vernment have laid emphasis on the
expansion of Adult Education in the
Sixth Plan period;

(b) whether such programme is
proposed to be implemented in tribal
districts of Orissa on priority basis;

(¢) if 50, the names of the tribal
districts of Orissg which have been.
covered under the above programme
during this Sixth Plan period; and

(d) the details about the total
number of tribalg benefited so far
under such programme?

THE MINISTER OF STATE IN~

THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL

WELFARE (SHRIMATI SHEILA
KAUL): (a) Yes, Sir.

(b) Yes, Sir,
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(c) Al] the tribal districts of Orissa
will be covered by Adult Education
Programme by 1982-83.

(d) The enrolment of Scheduled
Tribeg in Orissa in the Adult Educa-
tion Programme jg as follow:
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Year Enrolment of
Scheduled Tribes

1979-0o - 69,353

1980-01 . . 28,209

1981-82 (upto June 40,241
1981)

Inability of States to provide free
Medical Help to the needy people’

1865. SHRI VIJAY KUMAR YA-
DAV: Will the Minister.of HEALTH
AND FAMILY WELFARE be pleased
‘to state:

(a) whether it is a fact that States
are now financially strong to give full
free medical help to the people in
need ; and

(b) if so, what concrele steps Govern-
ment are taking to help the States to
provide free medical help t{o all the
needy people?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI); (a) and (b). Medi-
cal attention is provided to people in
need and the treatment/services in
Government hosiptals/dispensaries are
generally free. These services are
being continuously improved and ex-
panded within the resources avail-
able,

Rules and Regulations under which
Central Register of Homoepathy would
be Maintained

1886. SHRI R. K. MHALGI: will
‘the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:
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{a) whether it is a fact that the
Central Council of Homoeopalhy K New
Delhi have prepared and sumbiited to
the Government for  approval the
Rules and Regulations under which
the Central Register of Homoeopathy
would be maintained;

(b) if so, whe‘r.'i;.
{c¢) what decision the Government

have taken in the matter and when;
and

(d) if no decision has been taken,
the specific reasons for undue delay
in arriving at a decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTI AND
FAMILY WELFARE (KUMARI KU-
MUD BEN M. JOSHI): (a) Yes.

(b) 27th January, 1982,

{(c) and (d). These are receiving
due attention and there is no delav.

Drinking Water Supply Schemes for
Jalamukhi Railway Station

1867. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state: '

(a) whether the Northern Railway
Administration has deposited its share
of contribution for Drinking Water
Supply Schemes for Jalamukhi Road
Railway Station on Kangra Valley
Railway;

(b) if so, the amount deposited with
the State Government for this pur-
pose, alongwith the date of deposit;

(¢) if not, the reasons for delay and
the likely date by which the amount
would be deposited; and

(d) when the agreement to deposit
this amount with the State P.W.D. was
arrived at?

THE DEPUTY WMINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

- (b) Does not arise,
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(c) The Railway’s share of Rs. 1.24 installed at Madras Port and com-
lakhs will be deposited as soon as a wissioned in October 1979 has heen
demand notice is received from the working  satisfactorily. The problem
State P.W.D. of pollution due to dust in the adjoin-

ing resideniial areg has been minimi-

{d) No agreement has been signed
so far.

sed.

(b)Y and (e¢) Does not arise.
Proposal to set up a Shipyard in

Gujarat

1888. SHRI R. P. GAEKWAD: Wwill S !
the Minis'er of SHIPPING AND T F wiaw Wt axfeet & faa
TRANSPORT be pleased to state: = P ICCT T

(a) whether it is a fact that the
Gujarat State Government is pursuing 1870. T "Il &7 : 3°7 H’ﬁgﬂ
a proposa) to set up & modern ship- 3 .~ 3
yard in the Central Sector; and ;m:{ gy HAl T L AL

_ _ Fiar & ’

(b) if so, reaction of the Govern-

ment thereto?
_ (%) #1 7z 7= 2 & fawald

THE MINISTER OF SHIPPING TETEE > O IEGIE ]
AND TRANSPORT (SHRI VEEREN- ) F{ o f_ﬂ ' .
DRA PATIL); (a) and (b) Yes, Sir. qifHz 2T FI UHEA T4 T
Keeping in view the availability of fFo 2 ;

resources and the need for modernisa-
tion and expansion of the existing . .
shipyard to achieve increased pinduc- (m) afz g, a1 g7 fraA

tion in a shorter period with lesser Faed 99 9T FU HIR T
investment, it has been decided to re- - L C . i
; et : fraq avfr &7 31 fAom fearm

view the question of establishment of

additional shipyards in the country g
at the time of the mid-term review

of the Sixth Five Year Plan.

Sprinkler System ijn Madras Port CPAEN mq‘ﬁq‘a’ mﬁ‘m g o

1869, DR. A. KALANIDHI: Will the FooT aWt F AU omTeetw & v
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the

sprinkler system installed in the Mad- (q) afe gj‘, GUSEE rﬂq
ras Port Trust to arrest the pollution grefaa axfaer o "= Ay @
of Jron Ore conveyor belt system has T
failed;

(b) if so, reasons therefor and who / refie T% T
Is responsible for this failure and what _ﬁk@) 7 * FFam T
action is proposed to be taken against qET ?
those responsible; and

(¢) what action is proposed to be . dtagw sk oftage  wet (=

taken to rectify the defects? . - _
ey ofew) : (F) & (¥) guan
THE MINISTER OF SHIPPING AND

. - g_ e . -
TRANSPORT (SHRI VEERENDRA THA AN AT W g WX Ag AETHew
PATIL); (a) No, The sprinkler system q¥ T & AT |
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Reservation of Seats for Post Graduate
students in AIIMS,

1872, SHRI T. R. SHAMANNA: Will
the Minister of HEALTH AND FAMI-

LY WELFARE be pleased to state:

(a) wlether in view of acute short-
age of Medical Specialists in the States
Nagaland, Meghalaya,
Manipur, Arnacha]l Pradesh and Tri-

of Mizoram,
pura, the Government propose to
make sezt Reservations for Post Gra-
duate Students of
AIIM.S. and

these Stateg in

(b) if 30, the details {hereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b) The
All India Institute of Medical Sciences,
New Dellri, which is an autonomous.
statutory body, has reported that there
is no revervation of seats for Post-
€raduate studies, for any State Gov-
ernment, However, additional seats are
created for the candidates who are
sponsored by the various States and
fulfil the admission criteria. Prefe-
rence against these seats is given to
candidates from States which do not
have facilities for post-graduate educa-
tion.

Bandra-Andheri Line

1873. SHRI V. N. GADGIL: Will the
Ministor of RAILWAYS be pleased to
state:

(a) whether Government of Maha-
rashtra have requested that an addi-
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tional pair of Railway lines between

Bandra ang Andheri jin Bombay be
sanctioned; and

(b) whether necessary funds have
beep alloited for the same in the Sixth
Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) The Survey Report of the Ban-
dra-Andheri rail link costing Rs. -47
crores has been recommended by the
Ministry of Railways and is still under
consideration with the Planning Com-

mission. The question of providing

any funds at this stage therefore, does

not arise.

Tt & fay anfea o gieen
1874. it Al WTE Ao IE :

Far frem At g T FTFAT

FGT

(F) F1 F77 TR F fawaiT
geai 1 gafea foer ¥ F fob
FE TE AT qAL FT g AR A
g, @ dwEdl ST T AR
g TS TG G A FH gl
¥ fau s fraw wwm o
& s mg w A A ot
F oam T § AR ™ g s
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gra fFar S oEFar § W1 T AT
# @ &R e

(@) ag F FI¥ I At
;A wsgare  gEmr feadr g AR
IgH [T FLET AT AT AT
g 5 WX

(n) @ @ w ¥ T g
AR TACT TR B I qeET
qT w7 AfatwEr § #R a9gi T
FIAAT & qNT faar w0 fEar
oy ! _

ferer =T Tl aar gE™ weqTr
varerl § 0 Tea wet  (sttwa
e &9): (%) 3 (@) fawam
gl & fau sufea foar Y o=
A ANET 1 W, 1981 ¥ WE &
TE § 1 5¥ D9 FT AR gATT |
fer @z & [dawws | w@iaar 3fag
w891 URA-3479/82] TW@ O

FA A
,37

© N @

3841 LS—3

Wwritten Arnswers PHALGUNA 13 1903 (SAKA) Written Answers 66

10. 93T

11. ST

12. AAAATE

13. ITX WA

14. 9fegy FMT

15. fooet =g wmfaa Sow

16. strfrar  fafaar gesha,
faeett

(7) sF oFfaq &S
wr g

Allowing Season Ticket Holders to
Travel in Paschim/Delax Express
Traing

1875. SHRI M. RAM GOPAL RED-
Dy: Will the Minister of RAILWAYS

" be pleased to state:

(a) whether it is a fact that the
season ticket-holders commuting bet-
ween Mathura and New Delhi are al-
lowed to travel on the Qutab Express
only, being one of the two suitable
trains available from Mathura between
7 and 8 AM.

(b) whether it is also a fact that
the Qutab Express mostly runs late
and the commuters are put to a lot of
hardship as they are not allowed to
board the other train namely, the Pas-
chim or Delux Expresses; and

(¢) if so, why, in spite of several
representationg from the commuters
they have neither been allowed to tra-
vel in the general compartments of the
7.44 A.M. Paschim/Deluxe Expresses
nor provided with another train early
in the morning so that they may uti-
lise more time at Delhi before return-
ing in the evening?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Season ticket-hold-
ers are allowed to travel by 149 Dn.
Qutab Karmada Express from Mathu-
ra to Nizamuddin.
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(b) The punctuality performance of
149 Dn. Qutab-Narmada Express has
not been satisfactory. All feasible
efforts are being made to improve its
performance.

(c) Deluxe/Paschim Express is pri-
marily intended to cater to long dis-
tance passengers and is running with
full occupation. Season tickets holders
are, therefore, not permitted to travel
by these trains with a view to avoid-
ing inconvenience to long distance pas-
sengers. Introduction of Shuttle trains
between these two stations is not ope-
rationally feasible due to line capacity
and ferminal constraints and paucity
of coaching stock.

Lothal Museum in Gujarat

1876. SHRI DIGVIJAY SINGH: will
the Minister of EDUCATION be pleas-
ed to state:

(a) when the Archaeological Depart-
ment built the Lothal Museum in Gu-
jarat; and

(b) the budget provision made for
this project and when wili the mu-
seum be filled with artefacts?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
The C.P.W.D., which handed over the
museum building to the Survey in
August 1971 suffered damages due to
flood in two succesive seagons. To
avoid recurrence of damage due to
flood, the floor level had to be raised
and other major structural repairs car-
ried out departmentally. Thus the
building was made ready for museum
purposes in 1976-77. The staff-quar-
ters for the Museum personel are being
constructed by the CP.W.D.

(b) An amount of Rs. 50000 has
been earmarked for 1981-82 for the
work of setting up of galleries which
is in progress. The display of artefacts
in museum galleries are expected to
be completed by the end of 1982.
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Demolition of Houses in Sagarpwr
Colony, Delhi for TConstruction of
Rewari Road

1877.. SHRI NAWAL KISHORE
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pieased
to state:

(a) whether there is panic among
the people of Sagarpur West due to
the construction of a road named Re-
wari Road to be construcfeq through
the Sagarpur West Colony, New Delhi;

{b) if so, the time by which this road
will be completed and the number of
houses likely to be demolished which
may come in the way of this road;

(c) whether Government propose to
give compensation or alternative ac-
commodation to the poor residents of
this colony who will be affected by
the construction of this road; and

(d) if not, whether Government pro-
pose to avoid the mass demolition of
houses of poor residents by diverting
the road to some other side?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM KES-
RI): (a) According to the Municipal
Corporation of Delhi, there is no pro-
posai, at present, for the construction
of Rewari Road.

(b) to (d). Does not grise.

Supply of Waste Cotton to Eastern
Railway

1878. SHRI RASHEED MASOQD:
SHRI TRILOK CHANDRA:

Will the Minister of RAILWAYS he
pleased to state:

(a) whether it is a fact that in 1976
waste cotton was supplied to the East-
ern Railways at Liluah by a Kanpur
firm and that it was only in 1981 that
the firm was informed that the stock
was less by 20,000 xgs of waste cot-
ton;

.o



69 Written Answers PHALGUNA 13, 1903 (SAKA) Written Answers 70

(b) whether it is also a fact that the
firm's contention was accepted by the
arbitration and the Railways were
made to pay Rs. 80,000; and

(c) if so, whether Government have
made any departmental inquiry into
the disappearance of the waste cotton
stock; if so result thereof and the ac-
tion taken by Government in the mat-
ter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No supply was made
by Kanpur firm to Liluah in 1976 and
as such the question of informing them
in 1981 does not arise. i

(b) and (c¢) Do not arise.

Number of Persons killed in unreserved
compariments in Agra Train Accident

1879. SHRI G. NARASIMHA
REDDY:

SHRI SATYANARAYAN
JATIA:

53HRI BHEEKHABHAIL

Will {he Minister of RAILWAYS be
pleased to gstate:

(a) whether identity of the persons
killed in the Dakshin Express train
accident on 27th January, 1982 near
Agra could be established;

(b) whether it is a fact that a majo-
rity of the dead were poor people who
were travelling in the RMS coach;

{¢) whether it is also a fact that in
the past compensation had mostly gone
to persons who were travelling in re-
served compartments; and

(d) if so, what steps are being taken
to give the same benefit to passengers
travelling by unreserved compart-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

LIKARJUN): (a) Of the 64 persons
killeq in the accident,
been identified.

53 have go far

(b) No.

(¢) and (d), Compensation is paid in
respect of all bonafide passengers.

W afafei  ® gweA

188 0. 57 HWXo TAo THW
T IA AT Fg JAH AT FAT FE
fw

(F) 7T TN ™ OEAD A
freer @@ & I ag HmEEA
fear a1 f& ot = ofufaw =
faafeq fear s@m =ik for @
SHET gAed fEar s

() aft g, &t 77 57 afakm
% faafeq s gifsT w fear T
g ; W
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PAN~-TH AT

188 1. Sto @ew 2= fag : 4l
W @l BUU- T AT *
IR T Hardted 99 =T 2042,
fers 3 fegmk, 1981 F S

(%) Fa1 & & fa=a &1a
¥ w=m ¥ fau goEm, A4
1S CO 150 O L St e
UIE Ok FTeds dargd & R
FA FT § ;

(@) afz g, @ @ 150
feerdieT aregr & fim & fog
M 7T WY FI HEeT 9 ¥
F AT FHEAT g, ARGNE  FE
T F34 H IHIC &l 39 90T
w1 fowrdi &1 §WET FET 9

Q8

AT R WTd wfedremi gow@r
g, W

(5) afe g, @ @1 @R
TAF FEaT fau @M FE-
gt won 7
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T HATAG qUT ey wra @AW
¥ 3¢ @t (=0 wfeerem) ;o (F)
ST '

(@) =t @rm &1 wfeE
SNfaad ud @A §AEU &
FT ARy faar AT g arhE gEer
TR we Prem agdar &
frator fer smoa&  JmT ATl

% frg owdw wdew wEw ° @

ffr o1 @ € | 3 Famm "X
of@sml ®1 FEifaq & &
e gurEr gt g 1 Faifw duwEt
FT AT &I G | WA TH OATEA
F U A Tae FIA FT AR_W
| A A gwfEr Al Ee,
g fau fage wigss & fwio
F ITFT FH F AT g4 37

T BN |

(1) 7 @A & fiw
T FE F [F0 geET W
T IAF EFT oaq & fqg el
faar ST & @9 @R T §EEw
€t faor ST 1 oz oA W
g9 A AT FHr F &I,
sgar f&f oy F 9 (@) F SR
¥ o fFar omar g, 3@ OIW@ H
AIEAV FAAT GFA Agl I |

(o) geiige s gwegR
gFC BIT A AR aF W
gfaad q@ge ¥ § I §



&

73 Written Answers PHALGUNA 13, 1903 (SAKA) Written Answers 74

QOccupation of Railway lanq by Pure
Drinks

1882. SHRI RAJNATH SONKAR
SHASTRI:

SHRI R. N. RAKESH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Pure
Drinks hag illegally occupied land be-
longing to Northern Railways for ins-
talling ‘its office and plant thereon in
New Delhi; and

(b} if so, steps taken to get the
game vacateg together with the rea-
sons for not taking cognizance of the
same, so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN). (a) No Railway land
hag been occupied by M/s. Pure
Drinks, However, M/s. Pure Drinks
are a gister concern of M/s. Orientlal
Building ang Furnishing Co., which
firm is in occupation of 2,743 Sq. Yd.
of railway land. The occupation of
roilway land after 1-1-1973 hag not
been regularised.

(by The Delhi High Court has de-
livereq judgement on  24-4-1981
directing that the dispute be referred
to an Arbitrator to be appointed by
the General Manager, Northern Rail-
way under terms of agreement. The
arbitrator has accordingly been ap-
pointed by the General Manager, Nor-
thern Railway, and the case ig being
contested before the arbitrator,

Performance of Commercial attaches

1883, SHRI KRISHNA KUMAR
GOYAL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government have ex-
Dressed concern about the perfor-
mance of the commercial attaches and
propose to build a new cadre of

specialist officers who could undertake
the task of trade development com-
petently ang successfully perform the
duties under the new international
economic environment;

(b) whether the Alexander Com-
mittee have made recommendation in
this regard; and

(¢) whether it js also proposed to
induct talenteq youngmen from the
private sector for the purpose?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No. Sir.

The Government are, however,
constantly engagedq in conducting a
periodic review of the performance of
the economic and commercial wings
of Indjan Missions with g view to
devising and implementing measures
to further improve their performance.

(b) Yes, Sir

(¢) No, Sir, in view of (a) above.

ferei aferl &1 Qe 3
LA

188 4. *t gwm w+x Fog <mEw

st woawe fafimn

77 @AW ®EAN WAl I FAM
F FAT F& fF

(¥) ¥ «@R T gy
farrim aw § fowerr safeat w5y
AR 33 & fam w4 AT @ aom
T &1 g

(@) S gomm 9% $o fEa
7 g7 197 § wR 79 aF R faaer
sferat & e femm mar ) wikx

() 59 F m=aa fauifea aeg
Fgl aF wrq fqr ™ g 7

firerr aur aegpfa W TR @
At W owew wet (siwd s
e : (7)o (@) . fawain saferai ay
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(3) fawerir aafral & grat
¥ 13 omaathrw $mfw =
A AL TH F I FE 1981
FERM g g 1981 F  EH
1 o wfweEw FEWEE @R 5
YT gEata O @R T Ftee
TT A99, 1981 ¥ FATd, 1982
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() fagerin safeat &1 Jemme
T & F for wrf Few vt )
fFar @ &

10 Porters of New Delhi Station
Discharged

1886, SHR} AJIT BAG: Will the
Minister of RAILWAYS pe pleasej to
state:

(2) whether the railway authorities
recently discharged 10 porters of the
Neyw Delhi railway station;

(by if so, reasons therefor;

(¢) whether those porters were
licenseq porters; and

(d) if not, the details of their locus
standi of functioning in the railway
station for a long time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAIL-
LIKARJUN): (a) to (d). six licensed
porters were discharged in September
1980 on charges of indulging in mal-
practices.

Indian Studenis Abroad for Higher
Education

1887. DR. VASANT KUMAR PAN-
DIT. Will the Minister of EDUCA-
TION be Dleased {o state:

(a) whether Government maintains
a record/register of all Indlan Stu-
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dents who have gone abroad for stu-
dies and higher education;

(b) if so, how many Indian stu-
dents have gone abroad for further
studies during 1979-80, 1980-81 and
1981-82 country-wise and subject-wise
break up separately,

(¢) how many of the above have
gone on ‘Student-Visa’;

(d) how many Indian students gone .

abroad earlier have returned back to
India during 1979-80; 1980-81 and
1981-82;

(e) if reply to (a) is in the negative
the reasons thereof; and
(f) plans drawn to give adequale

and gainful employment to those who
relurn after completing the course?

THE, MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KXAUL):
(a) No, Sir,

{b) to (d). Does not arise,.

(e) Most of the students who go
abroad for education do so privately.
It is only a small percentage which i
sponsored by Governmental agencies
for higher studies.®The Visas for
these students gre istued by respeclive

foreign missions and it will not be
possible to collect this information,

(a) No, Sir.

1888. ¥ ® ¥ FAT : FIT
W TG AT FAW A F F4A

(F) SRR F Al AW
7 @ SAH WEOTO] v SaHET
® uaT de fRadr &)

(7)) o979 ¥ P = wfasfod
F e &) &R ‘

(T) T T NN AEATORI
W wff F fad faa o A fawmea
gAeTOEl W Y 0% F, #ik afy
gh, @ 97 & ¥ &R w= § e
fodr fawmomr fear mr @ 7

A 9u #ai (s0 Afewersia)

(F) 330-560%F0 (Fo do) 16
440-750%o0 (o do) 4
550—900 To ("o o) 1

(@) 3

(w) et v frafea Wl
g =, e fasmm e oo
IF § AT IAC WG I FAW FT
F9 g9 ¥ & Wa & faftaw ol
q¢ 29 HTYTX 9 Tast Aeqush @
g

Supply of Salt by Railway

1889. SHRI SATYAGOPAL MIBRA!
SHRI ANANDA PATHAK:
SHRI SUBODH SEN:

SHRI BHOGENDRA JHA.

Will the Minister of RAILWAYS be
pleased to state: .

(a) whether it is a fact that the
Railway Board has issued an order
banning the gupply of salt by rail from
South Indisz to Weet Bengal;

(b) if so, what are the reasons and
details of the order;

(¢) whether his Ministry consulted
Ministry of Industry before issuing
thig order;

(d) whéther Government propose to
lift the order immediately; apg

(e) if not what are the reasons?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (e). In pursuance
of a decision taken by the Government
of India on 19-12-81, booking of salt
from Southern Railway to destinations
beyond Cuttack was restricted py the
Railways. The matter was reviewed
by the Government and the ban on
booking has since been lifted and ne-
cessary instructions issueq by the Mi-
nistry of Railways on 3-2-182. The
status quoante was restored and salt,
at present being leoaded currently.

THE FFETATE A A D

18 90. =t WmMF TFANA :
Eﬁfﬂ'ﬂa‘g:
st &o U

Fq1 AtagA =X afaga g 7g
TN A FA FG fE

(F) F31 GTFIT &Y 9ar ¢ f 3o
FY T WA ASVIET & 21 & JaAA]
q JIT FT F F SIATET I JTA AT A
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T F far Frdagy ¥ QU;
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w1 #wigFwT 37 F fao g fraat &
qeeT #3337 F fag Fa1 Faw I0 F,
LA
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T E, @ A F90 FAIOTE 7
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14000 T AT TQ@T ST TF | I AIA
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(7) farmremaaas qo=

qet 97,500 T W @ 4 & (T
qT e & | 3Ed meET, agl @
o AT e &1 fmir fer oS
@ § S 30,000 T W AW
TG ST g |

Steps to Find Out Effective Anti-
Malaria Drug

1891. SHRI BAL KRISHNA WAS-
NIK:
SHRI KAMAIL NATH:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state-.

(a) whether the success of the Natio-
nal Malaria-Eradication Programme is
seriously threatened because of the
malaria parasites tendency to-develop
resistance o conventionally used anti-
malaria drugs;

(b) whether it ig a fact that the num-
ber of malaria cases in the country
are over million; and

(¢) what steps Government have
taken to find out some other effective
anti-malarlal drug? )

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) No. It is only
in certain small isolated pockets that
ong type of malaria i.e, P. falciparum
type has developed resistance to one
anti-malaria drug i.e,, Chloroquine.

(b) No.

(c) Six teamg to monilor the sus-
ceptibility status of P. {falciparum
malaria parasites to chloroquine under
the field research project have been
established " gt Bangalore, Baroda.
Bhubaneshwar, Hyderabad  Lucknow
and Shillong. Where P, jalciparum
resisiance ig discovered, those areas
are subjected to intensive measures to
Interrupt transmission and alternative
anti-malaria drugs are given to the
patients.
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Dllega) Possession of Railway Materia)

1892. SHRI RAM SINGH YADAV:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is 5 fact that the Rail-
way Protection Force registered a case
of illegal possession of Railway mate-
rial valuing about Rs. 70,000 against
the permanent way Inspector of the
Metropolitan Transport Project (Rail-
ways), Lajpat Nagar, New Delhi, in the
month of November, 1981

(b) whether it ig alsg 5 fact that the
crime Intelligence Wing of Railway
Protection Force of Northern Railway
intercepted a private truck carrying
stolen rail pieces to Naraina Lohg Ma-
rket for disposal;

(¢) what steps the Railway Ministry
has taken to obviate the recurrence of
such offences regarding properties of

Railways?
]

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, For wunlawful
possession of railway materials valued
at Rs. 65,000/-. RPF Post Delhi Mdin
has registered 5 case at Crime No, 34/
81 under Section 3 RP(UP) Act against
a permanent way Inspector, Metropo-
litan Transport Project (Railways),
Lajpat Nagar gnd three others.

(b) Yes. On 6-11-81, working on g
secret information, a team of CIB staff
Northern Railway Head Quarters
Office chased a private truck no. DHG
1513 loaded with 108 pieces of rails and
intercepted it in Loha Mandi, Naraina.
before jt could bhe disposed of.

(¢) The following steps have been
taken to prevent the recurrences of
such maiure:

(i) Chowkidars have been posted
at all locations where railway ma-
terial is stocked,

(ii) The procedures, wherse ma-
terial jg transferred from one stock
holder tg5 another within the MTP(R)
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have been tightened to ensure that all
such transfers are with the approval
of the competent zuthority,

(iii) Intensive field cheeks to veri-
fy material stocks have also been
instituted to ensure that stocks in
hand are duly accounted -for and
secured.

(iv) CIB and plain clothed _staif
of RPF is deployed to collect crime
intelligence and to conduct raid and
apprehend the culprits wherever
possible.

faeat ® ety av gufegs a1 faafor
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Good Quality Cricket{ Ball

1895. SHRI R. R. BHOLE: Will the
Minister of EDUCATION bhe pleased to
state: ‘

(a) whether it is a fact that good
quality cricket ballg are still not hrems
manufactured in our country and this
fact wag established when during the
last Test in Delhj between India and
Englang in December, 1981, three balls
were changed in just two overs; and

(b) steps Government propose 1o
take to avoid such unhappy incidents
in future?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHELLA KAUL): (a) and
(b) Full information is being collected
from the Board of Control for Cricket
in Indiag and will be placed on the
Table of the Sabha in due course,

Late Running of Trains

1896. SHRI ANANTHA RAMULU
MALLU

SHRIMATI 'GEETA MUK-
HERJEE;

SHRI SATYAGOPAL MISRA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have notic-
ed the unsatisfactory punctuality of
traing at present;~and

(b) if so, what effective steps GoOv-
ernment propose to take in this re-
gard?

THE DEPUTY MINISTER IN THE
MINITSTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) Eflortg are being made to im-
prove maintenance of infrastructural
assests and minimise avoidablg cases
of engine fallure signal failures-de
fectg and other factors. A drive is also
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on to reduce the number of accidents
lead to late running of trains. General
Managers are paying attention to mat- -
ter pertaining to punctual running of
trains. Necssary liaison with the con-
cerned State Governments in being
maintened by various Zonal Adminis-
tration and the Ministry of Railways
for arresting the incidence of alram
chain pulling, hose-pipe disconnection
and other miscreant activities.

Invasion of Hawkers, Beggars and Dis-
seased People in (Compartments of
y Mail Trains

1897. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state the sieps taken by
Government to save the passengers of
the three-tier compartments paricul-
arly Mail trains, from the invasion of
hawkers, beggars, And diseased people
which goes on till late at night?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):. Every effort is made by
the Railway Administration to check
hawkers, baggars and diseased people
nuisanc jn traing and stations. Special
drives are launched with the assistance
of Ticket Checking staff Railway Pro-.
tection Force and Government Railway
Police to prevent the entry of hawkers,
beggars ang  diseased people at the
station and to evict them from gtationg
and trains. The unauthorised haw-
kers, beggars and diseased people are
also dealt with in gccordance with the
provisions of the Indian Railway Act,
1890.

Concessions given to Handicapped
Students

1898. SHBI G. Y. KRISHNAN: will
the Minister of SOCIAL WELFARE
be pleased to state:”

(a) what are the details regarding
the nature of concessions issued by the
Education and Social Welfare Ministry
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to various Educalional Institutions to
be given to the handicapped students
right from the Primary (1st Clas)
stage;

(b) whether Government have
received any reports regarding the pro-
per implementation of the instructions
issued by the Ministry; and

(c) if so, the details regarding the
number of schoolg giving free educa-
tion, free transport, free books and
scolarships to the handicapped stu-
dents?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
following concessions are Provided by
the Central ‘Government under the
Scheme of Integrated Education:—

(i) Transport allowance at the
rate of Rupees 50/- per month
per student.

(i) Rupees 400/- ©per year per
child towards books and sta-
tionery allowance.

(iil) Equipment chargegs upto Ru-
pees 300 per child in 5 years.

(iv) Esrort allowance to the seve-
rely handicapped 3t the rate
of Rupees 75/- per month for
10 months In a3 year.

(v) One spccia] Teacher for 8 to 10
children.

(vi) Reader’s allowance to blind
at the rate of Rupees 50/- per
month,

{vii) Cost of board and lodging for
children in hostels whose par-
rent’s income is lesg than Ru-
pees 750/- per month.

(vlii) Special pay of Rupees 50/«
per month to any employee in
the hostel to help the children
residing in the hostel for every
3 children.

The Government of India offers
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Scholarships to blind, deaf and ortho-
paedically handicapped sfullemwts from
class 9th onwards. The scholarships,
in force in 1981-82, range from Rupees
60/- to 125/- per month, In addition.
readers’s allowance is paid to blind
students at rates varying from Rupees
30/~ to Rupees 60/- per month, Ortho-
paedically handicapped students are
eligible to go prosthetic/transport
allowance as well g5 allowance for
maintainance of prosthetic and orthe-
tic' aids. Thig scheme hag heen revis-
ed and new rates will come into force
from 1-4-1982. The scholarshp under
the new rates will range from Rupees
60/- to Rupees 170/~ per month, rea-
der's allowance ranging from Ru-
pees 50/- to Rupees 100/- per month
Scholarships to students from Class 1
to Class VIII are given under the
Schemes of the State Governments ex-
cept in the States of Himachal Pra-
desh, Manipur, Nagaland and UTs of
Arunachal Pradesh, Chandigarh and
Mizoram.

(b) No information is available as
the scheme came intg force onjy on
1s¢ April, 1981. Information is likely
to be available after the current finan-
cial year is over.

(¢) The Scheme of Integrated Edu-
cation is under implementation in
about one schools covering about 3800

students over the country, during
1981-82,

About 9,000 handicapped students
are receivng gcholarships wunder this

scheme, No information is available
regarding the number of studentg get-
ting scholarships under the Schemes of
various State Governments.

Paucity of Funds hold up increase in
Fleet of Wagons and Coaches

1899. SHRI D. P. YADAV.
SHRI AJIT KUMAR MEHTA:
SHRI B, D. SINGH.

Will the Minister of RAILWAYS be ”

pleased to state:

(a) whether it iz a fact that there
will be ng net rise in the fleet of rail-
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way wagong ang serviceable coaches
by the end of the present Plan period
due to the paucity of funds and the
cuts imposed by the Planning Commis-
' gign in the Plan allocation to Railways;
angd

(by if so, the steps being proposed
by Government to improve the situa-
tion ang achieve better results?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRg (SHRI, MALLI-
KARJUN). (a) and (b). Only limited
addition ig expecteq to the wagons and
coaches fleet by the end of the present
plan. Further addition would depend
upon additional allocation becoming
available from the Planning Commis-
sion,

Wagon production accelerated

1900. SHRI CHITTA BASU:
SHRI A C. DAS.

Will the Ministey of RAILWAYS he
pleazed to stale:

(ay whether it is a fact that Govern-
ment fixed a target of procurring one
lakh wagons during the Sixth Five
Year Plan

(b) if so, the production of ‘wagons
during the last two years of the Sixth
Plan;

(¢} whether it is possible to reach
the target with this pace of manufac-
iuring; and

(d) if not, steps taken to accelerate
pace to reach the target?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

(b)Y The production achieved in the
first two yearg of the Sixth Plan (upto
January, 1982) is 26,137 wagong in
terms of four wheelers.
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(cy ang (d). While the trend of pro-
duction so far is consistant with the
targets, on account of price escalation
subsequent to formulation of the Plan,
it is estimateq that it may be possible
to procure only about 78,000 wagons
in termg of four-wheelers within the
Plan Outlay.

Expert Committee on Brain-Drain ef
Doctors

1901. SHRI KRUPASINDHU BHOI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state:

(a) whether an Expert Committee
hag been constituted by the Union
Government to suggest wayg to check
brain drain of doctorg from the coun-
try and if so, its constitution and
terms of reference and the time by
which it will submit itg report;

(b) the number of doctors coming
out of medical institutiong every year,
the number of those leaving the coun-
try and the number of those who do
not want to serve in the rural areas:

(c) the steps Taken or proposeq to
be taken to encourage doctors to go to
rural areas; and

(dy the steps taken to abolish capita-
tion fees and to recast the medical edu-
cation gystem to suit the socioc-econo-
mic conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI). (a) No.

(b As per available information
13,429 qualifleg in the M.B.B.S. Course
during the year 1979-80. Information
regarding the number of doctors leav-
the number of
those who do not want to serve in the
rural areag ig not available,

(c) Most of the State
have schemes offering incentives to
attract doctors to work in the rural
areas. Varioug nationalised banks also
offer loan to medical practitioners to

Governments
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enable them to establish private prac-
tice.

(d) All State Governments having
medical colleges charging capitation

fees have been advised, from time to

time, to put an end to the practice.
The Government had launched the Re-
orientation of Medical Education
Scheme in 1977 with the objective of
involving the varioug medical colleges
in the country in the direct delivery
of health care services to the rural
and semi-urban populationg and in the
procesg securing the inculcation of g
positive  bhias tfowardg community
health services amongst the students
and teachers. A Medica] Education
Review Committee hag been set up re-
cently to review and make recommen-
dations for reforms in the existing
medical education system in the coun-
try,

Recruitment for Eastern Railway
cancelled

1902. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of RAILWAYS
be pleased to gtate.

(a) whether it is a fact that arrange-
ment for recruiting a part of class III
employees for the Eastern Railway
ang Chittaranjan Locomotive Works
through Railway Service Commission
office at Calcuttg hag been cancelled;

(b) whether it is also a fact that a
new Railway Service Cornmission
office at Danapur has been formed
which has been entrusted with the
above mentioned job of recruitrr}ent;

(¢y whether it ig alsgp g fact that
there was already a Railway Service
Commission Office existing in Mujja-
flarpur in Bihar State; ang

(d) whether greater part of Eastern
Railway comeg under West Bengal?

THg DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) ang (b). The recruit-
ment work for Eastern Railway and
Chittaranjan Locomotive Works which

3841 LS—4

was being done by the Railway Service
Commission at Calcutta hag been en-
trusteg to the new Railway Service
Commission set up at Patna. The ex-
isting Commission at Calcutta caters to
recruitment needs ol the South Eastern
Railway. '

(¢) Yes.

(d) No.
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Proposed West Bengal Railway Lines
in 6th Plan o

1904, SHRI RUP CHAND PAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) the names of railway lines pro-
posed by his Ministry for constructien
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in Sixth Plan period and Anpyal Plan
of the Sixth Plg_g in the state of Wes!
Bengal -and ‘¥

(b) the names of the railway tlines
in West Bengal under survey and or-
dered for survey?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) The following new
railway lines are proposed for cons-
truction during the Sixth Five Year
Plan period in the State of West Ben-
gal:—

(i) Howrah-Amty; Broad Gauge
line Work is in progress in Santra-
gachi-Bargachia section of this link.

(ii) Buduze-Budge-Namkhana Bro-
ad Gauge line with Lakshmi-kanta-
pur-Kulpi link.

(iii) Howrah (Dankuni), Shea-
khala Broad Gauge line.

The progresg of all these projects is
dependent on availability of funds
which are extremely short.

(b) Apart from surveys connected
‘with the projects mentioned in reply
to part (a) of the Question, the follo-
wing surveys for new lines/gauge con-
versions are in progress within the
State:—

(1) Updating and reappraisa] sur-
vey for a new Broad Gauge line
from Bankura to Raniganj via Mej-
hia,

(ii) Survey for a line from Khar-‘

agpur to Digha,

(iii) Preliminary Engineering-
cum-Traffic Survey for conversion
of Purulia-Kotshila NG line into
BG.

Decision to Eradicate Leprosy By
1990

1905. SHRI BASUDEB ACHARYA:
Will the Minister of HEALTH AND
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FAMILY WELFARE ‘be pleased to
state:

(a) whether it is a fact that the
Government have taken a decision to
eradicate leprocy from the countiry by
1990; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M.  JOSHI). (a) As part of
the new 20 Point Programme, Govern.
ment have decided to intensify the
National Leprosy Contro] Programme,

(b) A Working Group has been set
up to formulate appropriate strategy
for eradication of Leprosy in the next
20 years, taking advantage of recent
advances in the chemothorapy of lep-
rosy, the extended reach of mass-me-
dia and the promige of recent medical
recearch. Also a special Multi-drug
regimen is being introduced in selec-
ted high endemic districtg of the coun-
try to bring down the mc1dence subs-
tantially,
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Karur-Tuticorin Line

1909. SHRI K. T. KOSALRAM: Will
the Minister of RAILWAYS be pleased
to state:

(a) t » allocation made and the ex-
penditv  incurred during 1981-82 so
far, on the Karur-Dindigul-Tuticorin
B.G. line in Southern Railway;

(b) the target date for completing
this B.G. line and the fotal investment
for this line; and

s (¢) whether Tirunelveli-Tuticorin

B.G. line has been completed as per

schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN). (a) An outlay of Rs. 2 crores
was provided for this work for 1981-82.
An expenditure of about Rs. 1.96 crores
has been incurred till end of January,
1982.

(b) No target date has yet been fixed.
The cost was estimated at Rs. 42.86
Crores originally. This is however,

under revision due to escalation in
» Orices.

(c) No. A beginning hag been made.
However, progress will depend on the
Yy availability of funds.

Financial Assistance for Field/Re-
Search work to J.N.U. Facultly
Mcmbers

1910. DR. A. U. AZMI;: Wilt the
Minister of EDUCATION be pleased to
state:

(a) the names of J. N. U. {faculty
members who received financial assist-
ance for wundertaking fleld/research
work along with the amount received;

(b) the name of the research pro-
jects and when they were completed;

(c) the criteria of their selection;

(d) whether university Tave re-
ceived any complaint from any facuity
member; and

(e) if so, the mnature of the com-
plaint and action taken on it?

THE MINISTER OF STATE OF THE
MINISTRIES  OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(e). The information is being compiled
and will be laid on the Table of the
House.

Allocation of Funds tg Universities by
U.G.C.

1911. SHRI AMAR ROYPRADHAN:
Will the Minister of EDUCATION be
pleased to state:

(a) the allocation of funds to each
University by the University Grants
Commission for 1982-83 against ° the
demand of the University; and

(b) the reasons for allocation of
this fund to each university?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The University Grants Commis-
sion does not allocate funds to the Uni-
versities for their development  pro-
grammes on year to year basis. The
Commission gpproveg grantg for deve-
lopment programms etc. to each Uni-
versity, for a Plap periog as a whole,
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on the recommendationg of the Visi-
ting Committees which assess their
development proposals, Within the
ceilings of the grant so approved, the
Comrnission releaseg fundg from time
to time, on the basis of the progress
of Schemes.

Karnataka Shibping Corporation’s
advertisement to sell itself

1912. SHRI S. P. SIDNA_L: Wwill the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

{a) whether Government are aware
that the i{arnataka Shipping Corpora-
tion recently advertised an offer to
sell itself;

(b) if so, the reasons therefor;

(c) whether the Union Government
propose to extend assistance to the
State Government owned Karnataka
Shipping Corporation to tide over the
deficit; and

(d) the reaction of the Government
thereto?

THE - MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). The Karna-
taka Shipping Corporation Limited in-
formed the Shipping Development
Fund Committee in their letter dated
23rd January, 1982 about the proposed
advertisement in the Press regarding
its offer for the sale of the company
as a ‘going’ concern or its vessels. The
decision to sell itself or its vessels is a
commercial decision of the Karnataka
Shipping Corporation. In taking this
decision, the Shipping Devciopment
Fund Committee or the Government of
India do not come into the picture.

(¢) and (d). The Karnataka Ship-
ping Corporation had applied to the
Shipping Development Fund Com-
mittee for a rupee loan of Rs. 372.19
[akhs in May, 1976 representing about
75 per cent of the price of the vessel
namely MV Karnataka’. On gshipping
Development Fung Committee’s re-
commendation Government of India
sanctioned a loan of Rs. 370 lakhs.
Again, for the purchase of another
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vessel MV KRISHNARAJ Government
of India sanctioned SAFAUNS loan
in May, 1979 to cover 90 per cent of
the purchase price. The Karnataka
Shipping Corporation accepted the
terms of loan in August, 1979 and indi-
cated that they would require
SAFAUNS loan of Rs. 320 lakhs only.
However, the security documents for
the grant of SAFAUNS loan signed by
them in December, 1980 indicated the
amount as Rs. 225 lakhs. It would be
seen from this that although the maxi-~
mum admissible financial assistance
was extended by Government of India,
with reference to the price of the ves-
sel, the company could avail it to the
extent of outstanding foreign exchange
loan. The Corporation’s request for
postponement of recovery of repay-
ment of Rs. 53 lakhs falling due in
May, 1982 and reschedulement of re-
payment of loan instalments in respect
of M.V. Karnatakgs "is under examina-
tion in the office of the Shipping De-
velopment Fund Committee.

As indicated earlier, it is for the
Karnataka Shipping Corporation as an
autonomous body to take decision
about the selling of itself or its ves-
sels. The Government of India do not
come into the picture except to take
appropriate measures to protect the
Shipping Development Fund Com-
mittee’s interests of the financial as-
sistance already extended to the Cor-
poration.

Grade ‘D’ Stenographers Seniority Li;tt

1913. SHRI G. M. BANATWALLA:
Wil] the Minister of RATLWAYS be
pleased to state: ~

(a) whether a provisional seniority
list of stenographers Grade ‘I’ in ihe
Railway Board was issued on or about
30th November, 1981;

(b) whether those recruited directly
through open competition examination
have been, contrary to rules, placed in
the list below LDCs departmental pro-
motee candidates:
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(¢c) whether under normal rules of
seniority direct recruiteg have seniority
with reference to their examination
year, over those working as LDCs and
forming departmental candidates on
the basis of a local list and who are
appointed to posts earmarked for di-
rect recruits on ad hoc basis with
option to change to UDCs cadre;

(d) whether there is dissatisfaction
against the list among the direct re-
cruits and representations have been
received from them; ang

(e) if so, steps taken to correct the
list? '

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN)+ (a) Yes, on 30.9.1981.

(1) The Stenographers recruited to
Grade ‘D’ of the Service through the
Staff Selection

examination

Commission by open
competitive have reen
assigned seniority keeping in view the

provisions in the extant rules.

«¢) In terms of the extant rules, no
_ posts of Stenographers Grade ‘D’ in the
Railway Board are ‘earmarked’ for di-
rect recruitment, which is resorted to
only when sufficient number of quali-
fied candidates are not available for
appointment on the results of the coru-
petitive examination limited to depart-
mental candidates, in the LDCs’ grade.

(d) and (e). Representations have
been received from some of the em-
ployees. conceined against the provi-
sional- seniority 1list published on
30.8.1981. These répresentations are
being examined, and the list will be
finalised, intey alia taking into account
the points made therein.
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Delinking of Haldizg from Calcutta
® Port

1914. SHRI CHIRANJI LAL
SHARMA :

SHRI MUKUNDA MANDAIL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any decision has been
taken on the proposal to delink Haldia
Dock Complex from Calcutta port; and

(by The facts thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) No decision has
been taken yet.

(b) Does not arise.

Crash Progranime for SC/ST on
Railway Service

1915. SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a crash programme has
been launched on the Railways to wipe
out the deficiencies of SC/ST all cate-
gories of posts of Railway services;

(b) whether it is a fact that highest
post of Additional Director, Establish-
ment (Reservation) who has to watch
the interests of the SC and ST on Indian
Railways is lying vacant Ifor long
and the same is being looked after by
a lower grade officer; and

(¢) whether despite the foregoing
the scheme of crash programme will
be implemented effectively?,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, in respect of defl-
ciencies in Group ‘& & ‘Ir. (Class III
and IV) Services.

(b) The post of Additional Director,
Establishment, (Reservation), has been
filled up by an appropriate officer with
effect from 29.9.1981.
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(¢) Does not arise in view of the
reply given to part (b) of th® Ques-
tion above.

Visit of cultural delegation from
Ching,

1916. SHRI HANNAN MOLLAH:
Will the Minister of EXTERNAL
AFFAIRS be leased to state:

(a) whether ahy cultural or sports
delegation from China will visit India
this year;

(b) whether India will send any
such ‘delegation to China; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V¢ NARASIMHA
RAO): (a) to (c). The routine ex-
change of cultural and sports dele-
gationg with China continues,  The
provisional programme of exchanges
discussed during the visit to Beijing
of team of officials in  December
1981 included the following:

The visit to India of a Chinese
dance and music group an exhibi-
tion of photographs.
a gymnastic team, and the visit to
China of an Indian team of dancers
and musicians, a photographic exhi-
bition. a team of gymnasts and a
football team.

Disparity in Pay Scales of Medical

Officers, Incharge of C.G.H.S. Dispen-

sarie's under Allopathy, ISM and
Homoeopathy System |

1917. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE pbe Dpleased to state:

. :

(a) what are the grade and pay
scales of the Medical Officer Incharge
of 'CGHS dispensaries; of allopathy,
ISM and Homoeopathy;
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(b) the reasons for disparity in pay
scales of Medica) Officer Incharge of
dispensaries of allopathy, ISM and
Homoeopathy; and

(c) the steps proposed to be taken
by the Government to create posts of
Medical Officer Incharge of dispensa-
ries of ISM and Homoeopathic in
senior scalg and the time likely to be
taken in the process?

THE DFEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMAR] KUMUD-
BEN M. JOSHI): (a) The pay scales
are as under: '

Medical Officer Incharge - Rs. 1100—50

Allopathic Dispensary —1600
Physician Incharge ISM  * Rs. 650—30
and Homoeo Dispensary/ —740—35—
Uit . . . . 810—EB—3j5
—880—40—
1000—EB—
40—1200,

(b) Disparity in pay scales is due
to difference ip job requirements, level
of responsibility and qualifications
prescribed for 1he posts.

(c) No such proposal is under con-
sideration,

Steps of achieve family planning

1918, SHRIMATI SANYOGITA
RANE: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the family welfare pro-
gramme is not showing encouraging
performance due to lack of public
enthusiasm_ in  effective delivery
system for contraceptives and low
level of literacy; 4

(b) effective steps the Govenment
propose to take to raise the age of
marriage, develop new  technology
and change social attitude and other
measures for the progress of the pro-
grammes; and
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(c) the targets fixed in respect of
sterilisation for 1982-83?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M, JOSHI): (a) No, on
the contrary the programme has been
steadily picking up. The performance
figures received so far indicate that
during the period April, 8l1—January,
82 there has been an increase of 22.4
per cent in respect of sterilisations
and 13.7 per, cent in respect of IUD
insertions for the current year over
the last years performance in the
corresponding period. )

(b) The following steps are propo-
sed to be taken:—

(1) Intensified efforts will be
made to spread awareness and in-
formatjon about small family con-
cept by effective and imaginative
use of multi-media and inter-per-
sonal communication strategies.

(2) Services and supplics will be
provided ag close to the door steps
of the gcceplors as possible,

(3) Facilities and efforts for ra-
pid increase in female literacy will
be intensified and expanded;

(4) Population education will be
extended to youth in schools and
colleges ag well as those out-of-
school. It will be introduced in all
worders’ education ang training
programmes, conducted by Govern-
ment Departments/agencies and by
the organised sector.

(5) Elected
the peonle at all levels, grass root
level, village organisatoions, volun-
tary organisations etc. will be
closely assisted and provided en-«
couragement and support

(6) For the States lagging be-
hind in performance. specific area
approach will be followed.

(7) The observance of the law
relating to minimum age of marri-

Representatives of .
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age for girls and boys will £I be
secured by education of people):.

(¢) The targets for 1982-83 would
be finalised after taking into  ac-
count the actual performance during
1981-82.

Steps to remove inadequacies in Delhi
Hospitals

1919. SHRI ATAL BIHAR]I VAJ-
PAYEE:

SHR1 SURAJ BHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased hto
state:

. sagt v

(a) whether he had paid surprise
visits to some hospitals in Delhi and
if so, details of hig findings;

g o

(b) the steps taken since then
with regard to shortage of space,
staff and equipment and to remove

other inadequacies; '

(c) Delhi populations requirements
in this regard and proposal to meet
these requirements; and

(d) by what time these require-
ments will be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI): (a) - Yes
Sir. The details of findingg are given
in the enclosed statement. h

(b) The Government are seriousl
concerned and striving to improve th
working of these institutiong withii
the limited resources  Dispensing
counters have been increased and
staff strengthened as necessary ¥ to
meet the ever increasing pressuré of
patient care. Similarly E.C.G. and
X-Ray services are being streamlined.
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(¢) and (d). The main problems
of the Delhi  hospitals stem from
over-crowding and increased rush of
patientgs due to rapid growth of popu-
lation and bed occupancy by patients
belonging to other States. Under the
plans of the existing hospitals, provi-
sion has been made for the construc-
tion of new buildings, extension of
space for essentia] services, opening
of new wards, strengthening of secu-
rity and Administrative services, es-
tablishment of additional operation
theatres and provision of modern
equipment. Two major hospitals, each
with a ped strength of 500 beds are
under construction. Sixth Five Year
Plan of Delhi alsp envisage construc-
tion of three 100 bedded hospitals.
This will go a long way in meeting
the requirements of Delhi.

Statement

(i) Cleanliness wag the first ca-
sualty in the hospitalg visited.

(ii) Long queues were found for
medicines at the counters and for
ECG outside ECG rooms.

(iii) Maintenance of stores and
distribution of Medicines and other
materials were extremely unsatis-
factory. In some places the stores
were kept open.

(iv) Accumulation of dirt and
dust in hospitaly was being ignor-
ed in a very casual manner.

(v) Medical equipment, includ-
ing X-ray machines were lying idle
for want of maintenance,

(vi) one emergency ward did not
have proper management.

(vii) In one hospital the cons-
‘truction of some wards had stop-
ped the contractor, for some un-
known reasons, had run away,

MARCH 4, 1982

Written Answers 120

(viii) The hospitals were crowd-
ed—not only by patients but by a
large number of friends and rela-
tives who came to attend on the
patients. This added to the difficul-
ties of keeping the hospital clean.

(ix) The number of patientg had
abnormously increased, but there
‘had not been a relative increase in
the number of doctors, nurses and

other staff. As a result. patient
care suffered.
»
Companies which have approached

the Government for development of
container handling facilities at Cal-
cutta and Haldia

1920. SHRI NIREN GHOSH: Will
the  Minister of SHIPPING AND
TRANSPORT be pleased {o state:

(a) whether some companies have
approached the Government for seek-
ing permission t{o develop countainer
handling facilities at Calcutta and
Haldia,;

(b) if so, names of the said com-
panies; and

(¢) the decision of the Govern-
ment in thig regard?
THE LIINISTER OF SHIPPING

AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) During 1981, Cal-
cutta Port Trust had invited, through
press advertisement, applications from
private parties for setting up a Con-
tainer Freight Station.

(b) The names of the seven parties,
who responded to the said advertise-
ment are as under:i—

1. Vivek Steel Industries Pvt.
Ltd,

2. Western Carriers.

3. Ota Fallows Forwarders Pvt.
Ltd.

4. Shaw Wallace and Co. Ltd.

5. Sinclairs Hotels and Transpor-

tation Pvt. Lid, |
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6. Sarag Chatterjee and Co. Pvt. ﬁr&“w . E ﬂT

Ltd.

7. Sureka Banjiya Udyog Pvt,

Ltd,

(¢) No decision on these offers has

been taken as yet,

Iw ¥ faarin e & gear Wik IF
I HmOAT AT GIET
AATR

1921, &t S & TEW : W
AR T Al a8 qa1A &t FFaT
w1 fF

(%) =a1 9 1981 & IT H
yaisy faedaim a9 F ' A
qMET 4T 9T

(@) {1 g@R 7 30 H
fasmerr @nmt &7 g9 @e HiK g
fawerimar &1 @ew gfaa
g AR afg g, @ 3w ¥ AaR,
i gfe ¥ fagam, 9 TR
IS AW W AT AT §edT HT
g ; 9

() T¥ ot W faweiar-
T &A1 7T g fog avw 1981 &
R T ATwlEl SudeH FIS
T § SR muT &y 1982 ¥ o
fagaiml Y g Awfar oy
FUL SO W afe g, ar SaE
wfaaaar @@ g ?

Hatedl § o9 wat (sfwet  wven
ww) ¢ (F) S F

(@) qoar  gfeed,  quar
T A QUmar A & FR #
1981 & FIOMT *F Fikhe AW
faazor & fea @ § 1 Em-faay,
1981 ¥ Usm @< X faswarn
FT AYAT FEAU fRAT T AT HI
&I % qfoTH WY ST g g

() I @R A F&EHA[
qash &d & SIHAT &I YAl
F S ‘v o) ‘9’ qdt § fawer
F fau 3 wfome o<t & akEw
fem g1 sHad—fgawax 1981 &1
Fafg F IH GETA ARl H
fau W fowair el @1 @=dr
fiv few W omaEw & o—

(1) gfedm 186
(2) TraRafR 252
(3) wftw fawaiw 546

AR 984

FREAT 1982 H Y Irq W |

™d AfaRke, sga @ TF
FE 7 U Ha ¥ fawam
& fag 2 ¥ 4 wfowa @& o
i faan & )
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faaTw -
(1981 F FTAOAT F g TG WHATH F HTHTT I ATATAR HiFS ) n
| .
® TS [FeE AT 2T Tg gHIEG A faserir SE=T 1980
Ho #1 fafy
QAT quraaT quraaT
T AT T
1 2 3 4 5 6
@ UG 478,657* 363,600* 276,691*
1. AFETTRT ws, 1980 39,902 30,070 30,580
2. WEH — — —_ —
3. fagR w9, 1980 39,719 35,232 23,784
4. I TH, F AN 23,442 32,386 12,571
JAT, 1980
5. ghaamm oiA, 1980 7,656 4,828 3,359
- <R
6. fgamae w@w Uqd, 75 AT
S[TE, 1980 3,924 2,695 4,095
. STE WIT FEAIT . W%, 1980 3,891 5,019 4,885
. FAEH udd, 7%, 1980 18,106 19,011 17,613
9. FT a9 q9T HIX
: g, 1980 8,178 12,056 10,819
10. HEF WM faaras, aFgE@T,
1980 53,451 34,228 14,194
11. W T, #%, A
' HIX JAT5, 1980 36,964 26,365 19,063
12. AfoTgR faawaT, 1980 620 703 844
13. YTy faawa,
qFE, 1980 1,117 749 810
14. AT g, 1980 518 573 1,701
15. 39T . 9, 1980 27,625 19,911 13,762
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1 2 3 4 5 6
16. 999 YT, 1980 9,047 6,389 3,892
17. T<TeATd oy, TFgEs,

1980 46,465 21,517 12,061
18. fafem o9, 7S, 1980 182 360 1,941
19. afaemTy TS, W 3
1980 29,215 30,088 28,128
20. faga wE, S, 1980 1,521 1,494 1,128
21. I ¥ faava, gFExR
1980 93,618 41,502 29,436
22* afww Jwe IWE § FRET
1980 - 29,155 34,129 37,671
w1 wifan &a
23. U 0T fAdadiv  faawas, segax
® Tz . 1980 114 79
69
24. WA q207 . Wue, W,
1980 738 401 1,487
25. 9SG 7%, 1980 98 164 83
26. IRU AR AL @AW |, WA, 1980 90 63 72
27. g . faaea<, 1980 1,962 2,158 1,037
28. MAET, T99 AT HT, A9, 1980 463 643 525
29. HHHT AT, 1980 75 35 45
30. faew facreaT, uey-
T, 1980 . 366 430 751
31. qifexd . ST, AT
1980 480 287 275

feady: X saw w1t Srgw ot 5 g gz s AT e T A
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Budge Budge-Namkhana Line

1922. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a new Railway line
from Budge Budge to Namkhana and
a link line from I.akshmikantpur to
Kulpi have been approved and in-
cluded in the Supplementary Budget
for Railways, 1981;

(b) if so, facts thereof;

(c) whether the construction work
is in hand; and

(d) if so, since when and extent of
work done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN): (a) The project
has been included in the Supplemen-
tary budget 1981-82.

(b) The length of the link from
Budge Budge to Namkhana is about
92.7 Kms. and that of Lakshmikant-
pur to Kulpi 9.1 Kms. The total cost
of the project is about Rs. 2077 crores.
The proposed line will connect the
terminial  stations of the electrified
suburban sectiong of the Sealdah di-
vision viz,. Budge Budge, Diamond
Harbour and Lakshmikantpur and
provide electrified suburban services.
It will also develop the Sunderbans
region in West Bengal which has
remained under developed mainly o
account of inadequate transport faci-
lities. t

(c) and (d). The Planning Com-
mission have been approached for
formal clearance to the project, which
is awaited. As soon as the clearance
is received from the Planning Com-
mission, further action will be taken.

Nationa] Institute of Ayurveda at
Trivandram

1923. SHRI A. NEELALOHITHA.'
DASAN NADAR: Will the Minister of
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HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the reasong for the delay in
giving final clearance to the establish-
ment of a National Institute of Ayur-
veda gt Trivandrum, Kerala; and

(b) whepn the Government of Kerala
propose to take final decision?

- THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b). Thereis
no proposal at present to establish a
National Institute of Ayurveda at Tri-
vandrum, Kerala as we already have a
Nationa] Institute at Jaipur. However,
there is a proposal for setting up of an
Indian Institute for Advanced Studies
and Research in Ayurveda in Kerala.
The Institute is proposed to be set up
after amalgamaling a few e;isting
Institutes/Units now operating under
the Central Government; ‘Government
of Keralg and the Central Council for
Research in Ayurveda and Siddha, an
autonomous organisation under the
Centra] Government, It is proposed
to obtain the clearance of the Central
Council for Research in Ayurved® and
Siddha in the first instance. There-
after, the Government of Kerala will
be requested to give their formal clear-
ance.

Kumarghat—Agartala Line

1924, SHRI AJOY BISWAS:
SHRI BAJU BAN RIYAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have taken
any initiative for the construction of
33Rm new railway line from Kumar- -
ghat to: Agartala;

(b) it so, details thereof;

(c) if not, reasong for the delay; and

(d) how long it will take to decide
it?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d) A preliminary
engineering-cum-traffic  survey (Up-
dating) for the rail link from Kumar-
ghat to Agartala (120 kms) has been
sponsored by North Easterp Council at
their cost. The Northeast Frontier
Railway Administration have been ins-
tructed to complete this survey as ear-
ly as possible. Further consideration
to this project will be given affer the
survey is completed and technical and
financial viability of the ©project is
carefully evaluated. Construction of
new railway lines also requires clear-
ance by the Planning Commission. It
is, therefore, too early to say as and
when the project will be taken up for
construction,

Ra.ilWay Computerisation

1925. SHRI JAGDISH TYTLER:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the inter-ministerial
team which had toured abroad to study
railway computerisation hag submit-
ted its report;

(b) it so, the details of the recom-
mendations made by the team; and

(c) if not, when the team’s report
will be available?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Not yet.

(b) Does not arise,

(¢) The team’s report is expected
to be available by the end of March,
1982, ' \

Feliowship Holders in J. N. U.

1926, SHRI N. K. SHEJWALKAR!
Will the Minister of EDUCATION be
Pleased to state:

(a) the particulars of the fellowship
holders in Jawaharlal Nehry Univer-
3841 LS—5
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sity Delhi, who have not completed
their M. Phil/Ph, D. programme;

(b) their Research topics and the
particulars of the Supervisor, and the
year of registration,

(c) the amount of Fellowship they
drew from the University;

(d) whether Government have re-
ceived complaint from any Member of
Parliament to this effect that Fellow-
ship holdersg seldom do research; and

(e) if 30, the findings in this regard
and action initiated thereon?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT] SHEILA KAUL):
(a) and (b). A statement giving the
information ig laid on the Table of the
House [Placeq in Library. gee No.
LT-3480/82]

(¢) The information is being comr
piled and will be laid on the table of
the house.

(d) and (e). In a communication aé-
dressed to the President in his capacity
as Visitor of the University, 3 Mem-
ber of Parliament had, among others,
mentioned that some students availed
themselves of full-term fellowships
without ever attempting to do any
research work during their entire stay
in the University. As no specific
instances were mentioned, no verifi-
cation of the allegation was possible.
However the observation made by the
Member has been brought to the
notice of the University.

Criteria for Recruitment of Coolies

1927. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) details of the criteria fol-
lowed in recruitment of coolies by
the railway authorities; and

(b) criteria for giving licences for
this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). The num-
ber of licensed porters who carry
luggage of passengers to and from
the trains is fixed on the basis of vol-
lume of traffic deal with at the sta-
tion. The licences for this purpose
are given to suitable candidates, who
fulfil prescribed qualifications.

Non-functioning of computer in J.N.U.

1928. SHRI RAM VILAS PASWAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state: ,

(a)- whether Government are aware
of the fact that at Jawaharlal Nehru
University, Computers are not func-
tioning for the last one year;

(b) whether it is a fact that all
service Engineers were trained ab-
road at the cost of the University;

(c) if so, the
them;

(d) whether it is a fact that the
discontentment is prevailing among
the staff and faculty members due to

amount spent on

appointment of gn uynexperienced per- -

son in computer as head of the school;
and

(e) if so, the action Government

propose to take on it?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Due to extensive and continuous
use, one of the Computers, which has
almost run out of its life, has occa-
‘siona)] breakdowns, Other Computers
which, are smaller systems are func-
tioning normally;

(b) Yes, Sir.
(c) Rs. 1,19,900 (approx.)
(d) No, Sir.

(¢) Does not arise,
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Persong killed and injured by a Goods
Train at Dalsingh Saraj Station of
N. F. Railway

1929. PROF. AJIT KUMAR MEH-
TA: Will the Minister of RAIL-
‘WAYS be pleased to state:
k]

(a) whether it is a fact tha a num-
ber of persons were killed and injur-
ed by a goods train at the Dalsingh
Sarai-Station on the Baruni-Samasti-
pur Section of the North-East Rail-
way on 2l1st January, 1982;

(b) if so, whether any inquiry has
been held by the Government into

the incident; and

(c) if so, details thereof and  the
action taken by the Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). On 21-1-
1982 Train No, 22 Dn. North Bihar
Express arrived Dalsingh Saraj Sta-
tion on line No. 3 at 17.50 hrs. When
Down Garhary Special Goods, which
was already standing on line No. 2,
started at 17.55 hrs, four persons
who were crossing the railway track
instead of using the foot-over-bridge,
were injured, of whom 2 died subse-
quently. According to the findings of
the Inquiry Committee these persons
were crossing the railway track in
face of the moving train and were
themselves responsible for the unfor-
tunate mishap.

Purchase of high-value machine tools

1930. SHRI HARIKESH BAHADUR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether high value machine
tools worth crores of rupees are being
purchased for various Riailway Work-
shops through global tenders;

(b) If so, what criteria are fixed
for considering indigenously-produced
machinery against imjported ones;
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(c) detailed break-up of such con-

tracts signed within last six months
with indigenous machinery supplies
and foreign machinery suppliers;

and

(d) whetper it is a fact that indi-
genoug suppliers have been ignored in
the selection?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yerg

(b) All offerg for indigenous and
imported machines are evaluated com-
mercially and technically and decided
on merits of each case. A price prefer-
ence upto 15 per cent is allowed to

Statement
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the indigenoug offers over foreign
offers. The offers are compared on
the basis of rates ag would work out
on the basis of F.O.R. destination ex-
cluding Sales Tax. Excise Duty and
other levies in case of indigenous
offers and Customs and other import
duties in case of foreign offers.

(¢) Two statements showing  the
contracts mlaced on indigenous and
foreign machinery suppliers during
August, 1981 to January, 1982 are en-
closed Statement (Annexure-I and
An- §cure-II). ‘

(d) No. On the other hand, the in-
digenous suppliers are allowed a price
preference upto 15 per cent as stated
in (b) above.

ANNEXURE-I

S. Tender Firm Description of Machinery and  Quantity
No. No. Plant
1 63/81 M/s. K.G. Khosla Compressors  Reciprocating Piston Air-Com- 4
Ltd., New Delhi. pressors.
2 67/81 M/s. Voltas Ltd., Bombay Wheel & Tyre Boring 3
v Machincs.
3 68/81 Mjs. Kirloskar Bros. Ltd., —do— 5
Pune
4 69/81 —do— —do— 2
5 71/81 M/s. HM.T. Ltd., Bangalore Horizontal Medium Duty Milling 5
Machines.
6 72/81 —do— Heavy Duty Horizontal Milling 4
Machines
7 73/81 . —do— Medium Duty Verticle Milling 2
Machines.
8 74/81 ~—do— Heavy Duty Verticle Milling 4
Machines.
9 75/81 —do— Medium Duty Universal Miﬁing 18
. Machines.
10 76/81 —do— Heavy Duty Universal Milling 16
Machines.
11 83/81 M/s. Batliboi & Co. Ltd., Light Duty Verticle Milling 1
Bombay. Machines.

Total . . 64
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ANNEXURE-II
S. Tender Firm Description of Machinery and Quantity .
No. No. Plant
I 57/81 Ms. Howden Compressors Rotary Screw Air Compressor.s 6
Ltd., U.K.
2 58/8t M/s. Etchells Machinery Ltd., Horizontal Hot Upset Forging 4
England. Machines.
3 59/81 M/s. National Machinery Co., Horizontal Hot Upset Forging 14
U.S.A. Machines. '
4 60/81 M/s. FUMUCO AKTIENGES- —do— 1
ELLSCHAFT, West Germany.
5 61/81 M/s. Wilhelm Herm Holm Gmbh, Railway Wheel Presses. 5
West Germany.
6 62/81 —do— —do— 12
7 64/31 M/s. Wilhelm Hegenscheidt Heavy Duty Carriage & Wagon 9
GmbH, West Germany. Axle Journal Turning & Bur-
nishing Lathes.
8 65/81 M/s. Wilhelm Hegenscheidt Heavy Duty Loco Axle Jaurnal 3
GmbH, West Germany. Turning and Burnishing
Lathes.
9 66/81 —do Hecavy Duty C & W and Loco 8
Axle Journal Turning & Bur-
nishing Lathes.
10 70/81 M/s. Webster & Bennett Ltd., Heavy Duty CNC Verticle Wheel 9
U.K. & Tyre Boring Machines.
1t 77/81 M/s. Fortuna Werke Maschi- Precision Cylindrical Grinding 2
nenfabrik, West Germany. Machines.
12 78/81 M/s. MUHR UND Bender, Combined Shearing Punching, 13
West Germany. Cropping and Notching
Machines.
13 79/81 M/s. FICEP SPA, Italy. Combined Shearing Punching, 10
Cropping and Notching
Machines.
14 8o/81 M/s. HENRY PELS & Co. Combined Shearing Punching 8
Ltd., England. and Nibbing Machines.
15 81/81 M/s. Wilhelm Hegenscheidt Under Floor Pit type Wlhieel 7
GmbH, West Germany. Lathes.
16 82/81 —do— ~do 1
Total .

122
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Unauthorised passemgers in Reserved
compartmentgs

1931. SHRI R. PRABHU: Will the
Minister of RAILWAYS bg pleased to
state:

(a) whether the Ministry of Rail-
ways have received any complaints
regarding encroachment by non-reser-
ved passengers in  compartments
meant for reserved passengers during
last one year;

(b) if so, the measures that Gov-
ernment propose to take to ensure
that long distance passengers perform
journey undisturbed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) Cases of
unalithorised passengers entering re-
served coaches have been reported.
The Travelling Ticket Examiners and
Coach Attendants manning reserved
coaches have instructions to prevent
entry of unauthorised passengers in
such coaches. At time, however, it
becomes difficult for the staff to con-
trol unruly passngers. Intensive sur-
prise checks are conducted from
time to time development large num-
ber of travelling ticket examiners, Rail-
way Protection Force and Government
Railway Police Personnel with Rail-
way Magistrateg and unauthorised
passengers travelling in reserved coa-
cheg are dealt with as per rules. Cases
of deliberate negligence on the part
of railway staff are viewed seriously
and appropriate action is taken
against them,

Violation of Internmational Code of
Marketing of Breast Milk Substitute

1932. DR. SUBRAMANIAM SWAMY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(2) whether it is a fact that India
has extended its full support to the
International Tode of Marketing of
Breast Milk Substitutes such as Baby-
Foods, Feeding Bottles and Tests;
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(b) if so, whether it is also a fact
that the Code states that no such

advertisement should have pictures of
infants;

(c) if so, whether the Government
are aware that a National Cooperative
Dairy has launched a nationwide
advertising campaign advertising a
brand; and

(d) if so, what steps are being taken
against such advertisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN'M. JOSHI): (a) A draft code of
conduct relating to the production and
marketing of infant foods is being
processed on the lines of the Inter-
national Code of Marketing of Breast
Milk Substitutes, drafted by the joint
WHO/UNICEF Meeting on Infant and
Young Child Feeding.

(b) 'The draft Code stipulates that
“Neither the container nor the label
should have picture of infants, nor
should they have other pictures or text
which may idealise the use of infant
formula.”

(¢) and (d). As the Code is still in
draft stage, no action is possible.

High power Advisory Committee in
Delhi on Population Education, Health
care and sex education

1933. SHRI D. M. PUTTE GOWDA:
Will the Minister of EDUCATION he
pleased to state:

(a) whether a seminar was held in
Delhi regarding population education,
health care and sex education;

(b) if so, whether a high powered
Advisory Committee on Population
Education has been set up in Delhi;
and

(c) what are the recommendations
and guidelines of the Committee that
will supervise the implementation of
the programme?

L 4
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) An
all-India seminar on Population Edu-
. cation for high level educational ad-
ministrators from different States and
Union Territories was organised in
New Delhi during February 18-19, 1982,
by the National Institute of Educa-
tional Planning and Administration.

(b) A National Steering Committee
was set up in the Ministry of Educa-
tion and Culture on the 1st August,
1980, with overall authority for co-
ordination as well as implementation
of the Population Education Prog-
ramme.

(¢) The National Steering Com-
mittee periodically reviews the pro-
gress of implementation of the pro-
gramme at the national and state
levels. It also advises the Govern-
ment on matters of coordination,
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Alleged involvement of porters in
reservation rackets

1935. SHRI E. K. IMBICHIBAVA.:
Will the Minister of RAILWAYS be
pieased to state:

(a) whether some of the New Deihi
railway station porters were found in-
volved in malpractices and also were
found involved in reservation rackets;

(b) whether any other railway offi-
cials were also found involved in re-
servation racket;

(c) details of the stepstaken by Gov-
ernment to prosecute them; and

(d) results achieved, so far, in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Some licensed porters
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were found involved in the malpractice
of cornering of seats in the coaches.

(b) No.

(c) and (d) Licenses of porters in-
volved in malpractices have been can-
celled. The position is under watch.

Provision of additional platform at
Kesinga

1936. SHRI RASABEHARI BEHERA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived representations from the people
of Kesinga, Kalahandi for providing
an additional platform at Kesinga
Orissa, in the Waltir-Raipur railway
line for the convenience of Kalahand!,
Karaput;

(b) whether Government have de-
cided to start the construction work;
and

{¢) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIK-
ARJUN): (a) Yes.

(b) Not yet.

(c) Does not arise.

Raid on Railway Godowns at Howrah

.1937. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pPleased to state:

(a) whether it is a fact that Railway
vigilance had made raid on the Rail-
way godowns at Howrah  recently;

(b) if so, on what date;

{(¢) whether it is a fact that during
this raid many illegal activities of a
section of the Railway staff came to
"light;

(d) if so, what are these; and

(e) what actions have been taken
by the administration in this regard?

13
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes. Raid was conducted
at Howrah Lost Property Godown TOP
Shed No. 4.

(b) On 7-11-1981, 9-11-1981 and
11-11-1981.
(¢) to (e) No information can be

furnished at this stage as the matter

is sub-judice.
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Unlicensed Porters at Delhi Railway
Stations

1939. SHR] MATILAL HASDA: Will
the Minister of RAILWAYS be pleased
to state:

(a) how many unlicensed porters
are operating in various Delhi Rail-
details

way Stations, Station-wise

thereof; and

(b) steps taken by Government to
end this menace?

THE DEPUTY MINISTER IN THE'

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK
ARJUN): (a) and (b) Only licensed
porters are authorised to work as por-
ters at the Stations. Un-
authorised persons are dealt with as

Railway

per rules.
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Making U.G.C. more effective

1942, SHRI XAVIER ARAKAL: will
the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to .

state:

(a) whelher Government intend to
reconsider the functions and composi-
tion of U.G.C., if so, details thereof;

(b) whether Government, have re-
ceived any recommendation to amend
the Act so as to make U.G.C. more
effective; and

(c) if so, details thereof?

THE MINISTER OF STATE OF THE
MINISTRIES or EDUCATION
AND ' CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL): (a) to (c). It is the constant
aim and endeavour of the Govern-
ment to make the functioning of the
U.G.C. more effective for promoting
higher education, specially in the
context of inclusion of Education in
the <Coneurrent List of the Constitu-
tion. This is a continuous process.

Extension to retired teachers in J.N.U.

- .

1943. SHRI DALJIT RAM SARAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the policy of Government and
J.N.U. regarding extension to retired
teachers:

(h) the particulars of the teachers
who are being presently considered
for extension; the criteria for recom-
mending the names of the retired
teachers by various Schools/Centres
for extension of service;

(¢) how long each of them rendered
their service to University and = how
many M.Phil./Ph.D. did they success-
fully supervise while in Jawaharlal
Nehru University; and

(d) whether it is a fact that auto-
matic extensions to retired teachers
will block promotion avenues to junior
teachers and job opportunities to un-
employed young Scholars; if so, the
plan Government propose to initiate
to remove such hurdles tefore pro-
viding extension to retired people?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) to (c). There is no provision in.
the Ordinances of the Jawaharlal
Nehru University, for extension in
service of teachers beyond the age of
cuperannuation, which is 60 years,
However, the Executive Council can
re-employ a teacher in the interest of
the University after retirement, for a
period not exceeding three years, in
the first instance, provided the teach-
er has not attained the age of 65 years,
Such re-employment is made by the
Executive Counci] on the recommen-
dationg of the Vice-Chancellor, who
examineg the proposals made by the
Centres/Schools of the University, in
consultation with Senior Faculty
members,
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The following three teachers are
being considereq for re-employment
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és detailed below:

i S—  ——

Name of ths Teacher

Number of M. Phil/
Ph.De awarded under
their supervision

Period ofservice
rendered to JNU

1 2 3
M. Phil Ph.D.
1. Prof. Satish Chandra 1-9-1970 to 2 3
14-1-1973 and
15-1-81 onwards
2. Prof. R.M. Bakaya 17-7-1967 to .. 1
17-4-1982
3. Prof . Ram Rahul 2-12-1961 to 3 1
21-7-1981
(d) Does not arise, as re-employ- same function adequately, effectively
ment is not automatic and is made and purposefully; and
only in exceptional cases. (d) steps taken to check the regular
plying of contract carriages ags charter-
ed buses?
Corruption and bribery in Delhi

Transport Directorate

1944. SHRI JAGPAL SINGH: will
the Minigter of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news
item “Delhi Parivahan Pradhikaran

men riswat ki dar chaddi” appeared in
the Nav Bharat Times of 13th Feb-
ruary, 1982 highlighting—increasing
corruption and bribery in Transport
Directorate; that it is impossible to get
work done without greasing the palm
of the officials; appointment of touts
to extract money on behalf of officials;
catching red-handed a tout by the
Vigilance of the Directorate while
accepting bribe who divulged the shar-
ing of booty by all, non-furnishing
of name and address of the tout in
the Directorate’s publication;

(b) if so, reaction of the Govern-

ment thereto;

(¢) action taken, with details
thereof to cleanse the Delhi Trans-
port Directorate and to make the

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c) Directorate
of Transport Delhi Administration,
have informed that various steps are
being taken to eliminate the malprac-
tices n the working of the Director-
ate. Periodic raids are also organiz-
ed and visitors are warned through
prominent display notices to avoid
touts. Also, periodic transfers of
officers dealing with particular sub-
jects are effected.

(d) Central Government keeps on
impressing upon the State (Govern-
ments/Union Territories the constant
need for rigid enforcement of statu-
tory, provisions.

Checking the use of pressure horns
and coloured beam lights by motorists

1945. SHRI SHEO SARAN VERMA:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) what steps have beefi taken to
check the mounting use of pressure
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horns and coloured beam lights by
the motorists in the country giving
chances to accidents, damage to ears,
noise polution and disturbing the
people; and

(b) details of steps taken to enforce
the provisions of the Motor Vehicles
Act, 1939 in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (b). Under the
provisions of the Motor Vehicles Adt,
1939, the State Governments/Un:on
Territory Administrations are empo-
wered to make rules relating to noise-
levels by vehicles as also signalling
appliances. The State Governments are
executive authorities to implement the
provisions of the TAct and the rules
made thereunder. From time to time
Central Government keeps on impies-
sing upon the State Govts/U.T. Admi-
nistrations. The need for appropriate
steps for regulating the vehicle opera-
tions so as to eliminate possibilities cf
accidents, noise pollution etc. The
Central Government has also brought
to the notice of State Governments/
Union Territory Administrations the
1.S.I. Specifications for horns. The
Department of Heavy Industry has
also been requested to examine the
development of suitable system of
lighting and {o take up with the ve-
hicle manufacturers for Atment of
such devices in all vehicles.

Administrative and operational control
charges scheme of D.T.C.

1946. SHR]I B. D. SIISGH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the
Delhi Transport Corporation has re-
vived the Administrative and Opera-
tional Control Charges (AOCC)
Scheme which was discontinued in

1978 following reports of various Com-

mittees recommending that the system
be abolished;

(b) whether it is also a fact that
the AOCC scheme has been revived
by the DTC without the approval of
the authorities concerned; and

(c) if so, the reasons for reintroduc-
ing the scheme and reaction of the
Government thereto?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The DTC in May 1977
had decided that simultaneously with
the enhancement of rates payable tlo
Standard Sized P.O. buses under Kilo-
metrage Scheme, an option be given
to the operators of S.S. buses plying
under AOCC Scheme (Administrative
and Operational <Control Charges
Scheme) to switch over to the Kilo-
metrage Scheme. As a result of exer-
cise of such option, all the standard
size buses came under Kilometrage
Scheme by 31st March, 1978. Similarly
DTC, later on in May 1979 decided
to bring all Mini buses operated under
AOCC Scheme to Kilometrage Scheme.
However, the Graduate Entrepreneurs,
one of the categories of private opera-
tors engaging mini buses under DTC’S
AQCC Scheme did not agree and took
the matter to the Delhi High Court,
who granted interim Stay Order. The
petition was withdrawn. by the Gradu-
ate Mini-bus operators in July, 1981.
They have been however, allowed by
DTC on review of the matter, to con-
tinue to operate on AOQOCC Scheme.
Thus in effect, the AOCC Scheme has
been in continuous operation, in so far
as Mini Private buses of graduate en-
trepreneurs are concerned.

(b) and (c). The DTC with the ap-
proval of its Board, on 9-12-1981, have
allowed SC/ST operators to switch
over their buses to AOCC Scheme. The
DTC has also allowed the buses of
ex-servicemen to get back to AOCC
Scheme since ]-8-1981, which is under
consideration of DTC Board.

Coaching terminal facilities at Asansol
Station

1947. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether Government are aware
that after the repeated assurance given



155 Written Answers

Oy the Railway Ministry, the Techno-
Economic Survey in connection with
the development of coaching terminal
tacilities at Asansol Station is yet to
submit its report;

(b) if so, when the said report
would be submitted; and

(c) whether the Government pro-
pose to include the survey report in
1982-83 Budget?,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK
ARJUN): (a) Part I Tethno-Economic
Survey Report dealing with up and
down goods bye-pass line has already
been finalised by Eastern Railway.
However, it is under modification for
bringing down the cost. Rest of the
survey is also in advanced stage of
completion,

(b) It is expected that Survey Re-
port for Part I will be received by
about June 1982 and that for Part II
by about September, 1982.

(c) The project report will be care-
fully evaluated in the Railway Minis-
try. Based on the availability of funds
and priority for various traffic facili-
ties works a decision will be taken on
what investments should be made in
Asansol yard.

Mudrika service from Sector I,
R.K. Puram

1948. SHRI SUDHIR KUMAR GIRI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government would
consider the introduction of mudrika
service from Sector I, R.K. Puram,
New Delhi as a measure of relief to
the weaker sections of the community
in J.J. Colonies in Delhi who are com-
ing to work in RK. Puram in the
morning daily and return in the even-
ing tq their houses; and

(b) it not, reasons thereof?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). The Mudrika
Seva has been introduced with a view
to connecting various parts of the city
by a direct service that avoids not only
the city centre but also other congested
areas, as well. The Mudrika Seva thus
operates along the Ring Road both in
clock-wise and anti-clock-wise direc-
tion. It is not considered advisable to
divert the Mudrika Seva from the
Ring Road. R.K. Puram is well con-
nected with Ring Road at several
points by a large number of bus ser-
vices which provide convenient change
over facilities to those who have to
commute {o and from R.K. Puram.

Decline in Export of Iron Ore through
Paradip Port

1949, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether Central Government
are aware that export of iron ore
through Paradip Port hag declined;

(b) if %o, to what extent it has de-

clined during the last three years
separately;
(¢) what is the total cumulative

losg of Paradipr Port til] March, 1982;
and

(d) what is the reason for the
Ships not calling at Paradip Port for
taking iron ore? '

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) Yes.

(b) During 1975-76, 2.70 million
tonneg of iron ore was handled a!
Paradip Port, Thereafter, export of
iron ore through Paradip Port has
been declining, The quantity of iron
ore exported during the last three
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years through this port is detailed
be].OW:"— i [ '{'?:gl
Year Quantity of iron ore
(Million  Tonncs)
1978-79 . . 1-93
1979-80 . . 1-65
1980-81 . 1-82
(c) The total cumulative losg of

upto March, 1981 is
The estimated loss
around Rs, 7.25

Paradip Port
Rs. 26.16 crores.
for 1981-82 will be
crores.

-

(d) The Japanese Steel Millg which
were the main buyers in the past
have not lifted the iron ore from
Paradip Port during the current year,
They have pointed out the inadequate
drought and the low capacity of the
Ore Handling Plant ag the reasong for
not lifting the iron ore from Paradip
Port
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AT Heererat & 0 wqg 9 F-
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it Fi € o & FfEal & afar g
F FIT 7§ wivaza a0 | &7 9TFI
W qieT & FHATCCET 1 qoard #:7
T AT afear T A & TER
QT U AT § QS I §
frews (%o o "o ’-ﬂ'ﬂﬂT)a"W
IR F o TH ARG Sifgar weaara

T GHITAT AT ¥ §9 feqfa A
A HWR T I AEAEH FEae F
T FF AW & faar § )

New Yamuna, bridge behind Niza-
muddin Railway Station

1952. SHRI ERA ANBARASU: wWill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that a new
bridge across Yamung was construct-
e behind Nizamuddin Railway Sta-
tion;

(b) whether it is also a fact that
the bridge is not being fully utilised
due to inadequate protection for fast
plying vehicles by raising side walls,
widening of the road, providing of
adequate street lights, construction
of road across the Railway line con-
necting Oberoi Hotel; etc.; and

(c) what actions are proposed to
be taken to fully utilise this bridge
and provide facilities?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) Yes, the bridge across
Yamuna behind Nizamuddin Railway
station on National Highway Nos. 24

was completed gome years ago and.

is open to traffic;

(b) and (c). The bridge is being
utilised by the present day traffic
and has adequate protection for fast
plying vehicles, Raised footpaths and

railings as per standard practice have

been provided. The work of provid-
ing street lighting is in progress. The
utilisation of the bridge is expected
to, however, appreciably increase
once the work on the Ghaziabad bye-
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pass for NH—24 which is in fullswing
is completed. In the meanwhile, plans
for linking up this bridge with the
Lodi Road by crossing the railway
line by an under bridge are being
finalised by the D.D.A.

Eftective measures for emsuring pro-
tection to railway passengers

1953. SHRI E. BALANANDAN:
SHRI SATYA GOPAL MIS-
RA:

Will the Minister of RAILWAYS
be pleased to state

(a) whether Government are plan-
ning to initiate some effective mea-
sures for ensuring effective protec-
tion to railway passengers in the Te-
cent past; .

oo
(b) if so, details of the said

measures; and

(c) details of earlier decision in
this regard and result achieved go
far? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

- LIKARJUN): (a) Yesy

(b) Some of the measures decided
,recently by the Committee headed by
Cabinet Secretary are:

(i) Provision of G.R.P, booths on
platforms of important stations.

(ii) When train stops a railway
station, Police and railway staff to
patrol and enquire from the pas-
sengerg about any problem.

(iii) Improvement .in the lighting
of the trains in and outside the
compartments. '

(iv) Provision of mesh in the la-
dies compartment of the suburban
trains.

(v) Strengthening of the Railway
Magistrate System.
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(vi) Necessary amendment to the

Railway Act; and

(vii)) Formation of standing Com-
miftee at State level, as well as
local level consisting of civil .po]jce,
RPH, GRP, Railway administration
and State Governments for preven-
tion of crimes on Railways.

These recommendations are in the
protes; of implementation.

(c) 1. Details of some of the im-
portant earlier decisions taken in
this regard are as under:

(i) Strengthening of G.ReP,

(i) Escorting of all important

ipassenger trains during night.

(ii1) Investigation of serious cri-
mes on railways by State CID cells

(iv) Closing of vestibules of coa-
ches at night.

(v) Frequent checks by superior
officerg on the performance of train
escorts.

(vi) Blowing of distress whistle
signals by drivers of trains halling
at unscheduled place, so as to alert
escorts.

2. Substantia! impact of these mea-
sures ig yet to be felt

Conversion of Chapra-Aunrihar and
Varanasi-Allahabad Lines

'1954. SHRI ZAINUL BASHER:
PROF. SATYA DEO SINGH:

Will the Minister of RAILWAYS be
pleased to state action taken by Gov-
ernment regarding conversion of me-
tre gauge line between Chapra-Aun-
rihar and Varanasi-Allahabad in the
North Easiern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): A preliminary engi-
neering-cum-traffic survey for gauge
conversion of Varanasi-Aunrihar-
Chapra M. G, section to By G. (205
Km-g' is in progressy The report is
expected to be received by September,
1982,

A preliminary  engineering-cum-
traffic survey for conversion of Vara-
nasi-Allahabad (124 Kms.) was car-
ried out by N. E. Railway during
1975. In view of very low financial
return the project w~s nct  under-
taken for constructiom. The N. E.
Railway has, however, been asked to
update traffic-cum-engineering survey
for conversion of thig sector. The
survey is in progress and is expected
to be received in August, 1982,

The matter would be examined on
receipt of survey report.

Steps to make Asiad 82 a success

195F7¢ SHRI A4 K. BALAN: Will the
Minister of EDUCATION be pleased
to state:

(a) the details of various steps pre-
sently taken by Government to make
Asiad ’'82 3 success; and .

(b) the details of expenditure ex-
pected to be incurred by various de-
pa_rtments?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) The actual conduct of the Asian
Games, 1982 is the responsibility of
the Indian Olympic Association who
have set up a Special Organising Com-
mittee for this purpose. However, to
make Asiad 82 3 success, Government
i financing the provision of the ne-
cessary infra-structure, procurement
of equipment and coaching and train-
ing teams and is alsg providing tech-
nical and administrative support for
making other arrangements. For this
purpose, Government has set up a
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Steering Committee under the Chair-
manship of Education Minister, The
Steering Committee has been autho-
rised to take decisions and give neces-
sary sanctions on behalf of the Ca-
binet all matters connected with
the Asian Gamegs. The Steering Com-
mitee has constituted seven Commit-
tees with cross-sectional representa-
tion to look after the different as-

- pects of arrangements and to watch
" progress of such arrangements re-
" quired for the holding of the Asian

Games.

Further, to remove block-necks and
to coordinate the various arrange-
mentg connected with the Asian
Games, the Government has appoint-
ed Sardar Buta Singh, Minister of
State for Supply and Rehabilitation,
as Chief Co-ordinator and Shri K. T.
Satarawala, as Co-ordinator.

The Government has made arange-
ments for the monitoring of the pre-
paration of Indian teamg for partici-
pation in Asian Games in which the
Netaji Subhash National Inctitute of
Sports and the national srorts fede-
rationg concerned gre fully involved.
For the purpose of monitoring nro-
gress in training and to suggest mea-
sureg for improvement in it. the
Government has appointed a Commit-
tee under the Chairmanship of Shri
R. N, Mirdha, Member of Parliament.

Government is also providing funds
for imnport of equipment for the train-
ing of Indian participants as well as
for the actual conduct of the Asian
Games where equipment of the re-
quired international standard ig not
available indigenously. Such equip-
ment ig heing imported by the Netaji
Subhash National Institute of Smorts.

In addition to the above measures,
varfious other Deparfments|Agencies
like the Ministry of Railways, Minis-
try of Home Affairs, Ministry of In-
formation and Broadcasting and bodies
like the New Delhi Municipal Com-
mittee, Delhi Development Authority,
Delhi Administration, Indian Tourism
Development Corporation and the
Hotel Corporation of India 1.td. etc.,
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have advanced some of their normal
development schemeg like electrifica-
tion of ring railway in Delhi, widen-
ing of roads  construction of flyovers,
construction of hotels etc. and crea-
tion of other assets of permanent na-
ture so that these facilities are avail~
able at the time of the Asian Games,
1982.

(b) The expenditure to be incur-
red by the Government on Asiad ’82,
as approved at present is estimated
to be Rs. 54.83 crores.

Proposal to declare A.LLM.S. New
Delhi as a referal hospital for Gov-
ernment employees

1956. SHRI V., S. VIJAYARAGHA-
VAN:: Wil the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government have
taken any decision 1o declare the All
India Institute of Medical Sciences,
New Delhi as a referal hospital for
Government employees alsc; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMART KU-
MUDBEN M. JOSHI): (a) and (b).
The All India Institute of Medical
Sciences. New Delhi has been treated
as a referal hospital in respect of
persons covered under the Central
Services (Medical Attendance) Rules,
1944 for treatment where the autho-
rised Medical Attendant in consulta-
tion with the Government Specialist]
Government Recognised hospital con~
siders that:—

(i) There is no facility for treat-
ment of the disease in the Gov-
ernment or other recognised hospi-
tal under the Central Services
(Medical Attendance) Rules, 1944;

(ii) If it involves referring the
Patient outside the State, the ap-
proval of the Chief Administrative
Medical Officer of the State Gov-
ernment  concerned is obtained
for referring the patient to the All
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India Institute of Medical Sciences,
New Delhi for treaiment;

(iii) the facility for treatment of
the disease is not available in any
other recognised hospital (Govern-
ment or other recognised hospital)
nearer than the All India Institute
of Medical Sciences, New Delhi.

Appointment of fae¢t finding commit-
teeg by Asiatic Society, Calcutta

1957. SHRI K. A. RAJAN: will
the Minister of EDUCATION be
pleased to state:

(a) whether the Asiatic Society,
Calcutta had appointed a fact finding
committee about functioning, firan-
ces ete. of the society;

{b) if so. the details thereof;

(c) whether the commiitee hag
submitted its findings;

(d) if so, the details thereof;

(e) whelher any gteps are being
taken in the matter of preservation
of thousands of manuscripts and rare
books ete, and

(f) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
{a) and (blg In 1976 the Council of
the Asiatic Socjety, Calcutta appoint-
ed a Fact Finding Committee com-
Prising seven members with Drg Pra-
tul Chandra Gupta as the Chairman
to examine the affairs of the Society
and draw a report for improvement
of the working of the institution.

(c) The Committee submitted its
report to the Asiatic Society.

(d) Major findings of the Commit-
tee related to the requirements of the
library, the publication section need
for air conditioning, microfilming, fu-
migation and lamination, The Com-
mittee found that there was need
for a full time administrative officer.

Most important recommendation re-
lated to the need for change of the
constitution of the society.

(¢) and (f). The Government of
India has suggested to the Asiatic So-
ciety the manner jin which the manu-
scripts should be preserved. Follow-
ing ad-hoc grants have been sanc-

tioned to the society for the purpose:

1978-79 Rs. 2.00 lakhg for installa-
tion of an air conditioning

unit.

1979-80 Rsy 85,000490 for 1  KgV.
Diesel Generator set.

1980-81 Rs. 30.000.00 for equipment
required for commissioning

the air-conditioning plant.

Hostels for Working Women in Delhi

1958. SHRI D, S. A. SIVAPRAKA-
SHAM: Will the Minister of SOCIAL
WELFARE be pleased tg state:

(a) whether there are Government
or Government aided hostels in Dethi
for working women;

(b) if so, names, location, charges
levied for inmates; and

(c) tota] number of inmates at pre-
sent and total number of inmates
sanctioned for each institution?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEIL.-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir.

(b) ang (c). A statement iz en-
closed,
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Sl.
No.

Name of
Hostel

Location Charges levied Number ofinmates
Remarks
Sanc- Occu-
tiongd  pancy on

capacity 26-2-1982

Hostels sanctioned under the scheme of assistance for constructionjexpansion of hostel buildings for

1 Sirojini House
Road.

2 Kimlz D=vi
Hostel

3 Bailika Chaman

4 Young Womern’s
Association
Working Wo-
men’s Hsotel
No. 2.

5 Working Wo-
men Nurses
Hostel.

Working Women with a Day-care Centre

Bhigwin Dass  Scheme provides for 500 279
charges of rent at
the rate of 10 per-
cent of the total
emoluments for sin-
gle room 7 per cent
. . for two-beds room
and 5 per centin the
case of other rooms.
The #lectricity, Wa-
ter, furniture char-
ges ctc, are extra.
Bhigwan Dass Do. 25 25
Road.
Chelmsford Road Do. 40 37
Opp. New Delhi
Railway Station.
Saket, Malviya Do. 280* 104
Nagar, New Delhi
St. Stephen Do. 85 90
Hospital,
Tis Hazari

(Two Working Women Hostels sanctioned to Jamia
Millia Islamia and Sir Ganga Ram Hospital Trust
are under construction at Jamia Millia and Rajinder
Nagar, respectively).

6 Working Girls
Hostel.

Hostel run by the Government of India, Directorate of Estates

Kasturba Gandhi This hostelisrun by

Marg, N. Dclhi. Govt. of Indis, Direc-
torate of Estates,
and rent is charged
under the provisions
of fundamental rules.

144 144

Construction ix
not complete.
Available acco-
mmeoedation i
fully utilised.
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Numbey of SC and ST employees in
Class I I and IV in Ministry of
External Affairs

1959. SHRI BHEEXKHABHAI: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that his
‘Ministry has not sufficient number of
empiloyees belonging to SC|ST  in
clasg II, III, IV services;

(b) if so, the reasons therefor; and

{c) yrhether his Ministry  has
made any effory to fill up reserved
posts, if so, the method of employ-

ment used?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) Although there has bean
a progressive increase in the overall
sirength of scheduled castes and eche-
duled {ribes. cver the past there years
in class II, III and IV services in
the Minislry, 1{he number of emplo-
yees belonging to SC|ST candidates is
still below the prescribed quota.

(b) Despite extending various re-
laxations available under the rules to
the SC and ST candidates, sufficient
number of eligible candidateg belong-
ing to these categories were not avail-
able in earlier years, which resulted
in a shortfall in their representation.
‘However, the situation has signifi-
cantly improved recently and con-

tinues to improve.

(¢) In order to recruit sufficient
humber of employees belonging to
scheduled castes and scheduled tri-
bes, this Ministry ig meticulously ex-

tending all relaxations, as provided

for in the general directives issued
by the Department of personnel and
Administrative Reforms, Ministry of
Home Affairs, which lays down the

guidelines in such matters,

All India Truck Permits

1960. SHRI MOHAMMAD ASRAR
AHMAD: Will the  Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the number of All India Truck
permits valid for whole of India or
several regions (State-wise) allocated
and operating as on 1Ist January,

1982;

(b) whether Government propose
to increase the number of such per-
mits (State-wise) in view of increas-
ed goods traffic in the country;

(c) if so, details thereof; and

(d) if not reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL): (a) Information
available is in the enclosed state-

ment.

(b) to (d). There is no pro>usal to
increase the number of such permits,

- for the present. The position is pro-

posed to be reviewed, when the allo-
cated permits are exhausted by the
State Governments|Union  Territory
Administrations. '
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Saatement
National permits allocated and issued as per information available to-dale
' .Sl. -_Name of State No. of National No. of Naticnal
No. Permits allocated Permitsissucd &s per
. by the Central Govt. informatior zvsil-
able to-date
1. Andhra Pradesh 900 779
2. Awsam 900 458
3. Bihar 900 450
4. Gujarat 900 625
5. Haryana 800 572
6. Himachal Pradcesh 600 581
7. Jammu & Kashmir . 600 485
8. Karnataka 800 400
9. Kerala 800 400
10. Madhya Pradesh 900 149
11. Maharashtra 900 432
12. Manipur . 100 100
13. Meghalaya 100 100
14. Nagaland 100 56
15. Orissa 800 605
16. Punjab 800 800
17. Rajasthan 800 420
18. Sikkim 100 Nil
19. Tamil Nadu 8§00 400
20. Tripura 400 279
21. Uttar Pradesh 900 446
22.  West Bengal 900 450
23. Andaman & Nicobar Islands Nil Nil
' 24. Arunachal Pradesh 100 50
25. Chandigarh 100 50
26. Dadra & Nagar Haveli 100 26
27. Delhi 800 607
28. Goa, Daman & Diu 500 259
29. Lakshadweep Nil Nil
30. Mizoiam 100 Nil
31. Pondicherry 100 48
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Wa&on allotment for Tamil Nadu Salt
Industry

1961. SHRI K. RAMAMURTHY:
SHR K T. KOSALRAM:

Will the Minister of RAILWAYS
be pleased to state:

(a) the reasons for the Southern
Railways stopping the allotment of
wagons to salt industry in Tamil
Nadu;

(b) whether the Southern Railways
would lose Rs, 12 lakhs 3 day ag a
consequence thereof; and

(c) whether this order has been
given retrospective effect to the ex-
tent of cancelling earlier registra-
tion for wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (¢). In pursu-
ance of g decision taken by the Gov-
ernment of India on 19-12-81 Yook-
Ing of salt from Southern Railway to
destination; beyond Cuttack was res-
tricted by the Railways. The matter
was reviewed by the Government and
the ban on booking has since been
lified and necessary  instructions
issued by the Ministry of Railways
on 3-2-87 The status quo ante was
restored. The indentg cancelled ear-
lier were also restored and salt, at
present, i being loaded currently,

TFRIT  "IA W wwfaa ffag

1962. 7 €2 NaTq WIS ¢ 9 IN@
T el 48 9 FT FAT F4T 6

(%) a1 ag 9= g fF sferor ¢&f W@
F TG HeA H G0 THIO HTR0
feramr &1 T & 97 =T 7/d@od o dYo/
81—82 F WA 4 AT Z&I F Ty
Ffa 10 semE, 1981w fAfaer
TR T T oY,
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(@) =Farag W aw ¥ & fqfaar
T FR G & g W gl wrd
Azt faa rar,

(w) @1 g Wt wm g &
10 S[@TE, 1981 F HAfwd &I
g fAfasrF e ¥ 27 fggw=y, 1980
&7 faurg foom T a7 HiK SaW ]9
¥ faoia fadr sy & T FILOT €, AT

(w) frer fafaard s # feael
9T ATAT T ST Ghal § JAT IF (Afqar
F graey ¥ fohaT ST 91at &y 1% o9 7

A AT qAqT qEe w1 fawmr #
Iy wat (s wieaswiw): (%) S, & o
(g) =) () T IF AT
g fafgard 14-8-1981 &1 @i AT
X fafaer afafe g 87 ax fa=
frar wr | AFfE zad & wE X S
gy wdt,  zafaq  fafaer afufq
g qUAET e &1 fawria #1 a5
o8 T wrfgwrd F @ w1 &
or | JFAR, fAfaar afafa ¥ fAfaer-
FILTF AT 17-10-1981, 9-12-1981
T 28—12-1981 HT 3 X THAET
fFar s’ fag faeags segm@ar o1 Gm-
Hid GAT 9T IH TFIX FA #l (G-
for £ w$ | fafaer gfufy = fawrfar
T AT IO TFR T AT TE
R o fAfaser & aw f=ae
S OT gEAT gAT AT IF  ENFA-0d
ST FR fzar amn o ,

(9) TAAAT fF5F I F qEaeg |
¢ fafosz @ A&7 & 1 weEw 9T
qX IS TU-AY F ATHT 9T FTEATS F¥
STAT BT § | 3 AW § @ 9}
QAHANT AT AT |

Western Railway Goods Depot

1963. SHRI RAMESHWAR NEE-
KHRA: Will the Minister of RAJL-
WAYS be pleased to state: ~
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(a) whether it is a fact that Wes-
ten Railway Goods  Depot namely
CCR in Bombay was closed from Ist
January, 1982;

(b) whether it is also a fact that
work has bezn transfzred (o Central
Railway;

(c) whether Central Railways re-
fused to accept the Goods Depot Staff
along with its work; and

(d) if so, reazons for closing the
Depot in Bombay and Cenlral Rail-
way not accepting the staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). Tn order to
develop facilities at Bombay V.T. for
handling additional passenger traffic,
it was decided to close down Carnac
Bridge Goods Depot w.ef 1-1-1982
for certain stream of traffic and to
teansfer this work tpo Central Rail-
wav's Goods terminal at Wadi Bun-
der gituated in close prox.mity to
(‘arnac Bridee Goods Denot.  Suhse-
auently, however. the original posi-
tion was restored wef 13-1-82 as
a result of Interim Orders passed by
the Supreme Court,

The absorption of Carnac  Bridge
staff spared as a result of transfer
of this work, will be mutually decid-
ed by the Western Railway and the
Central Railway, taking into conside-
ration valancies and requirement of
work with minimum dislocation.

Victimisation of oﬂ’gcials Associated
with “Time Capsules during Janata
Regime

1964. SHRI ANAND SINGH: Will
the Minister of EDUCATION  be
_pleased to state

(a) whether it ig a fact that dur-
ing the previous Government regime,
officers associated with the preparation
of the *Time Capsule’ were victimised
and charge sheets were issued to
them;
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(b) have those officers been found
guilty on any of those charges; and

(c) if not, whether Government
will take suitable gction against those
who issued these politically motivat-
ed charge sheets?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) No, Sir. However, & 1 ‘earvch
Officer of the Indian Counci] of Histio-
rical Research officially concern-d
with the maintenance of the papers
concerning the ‘Time Capsule’ has
been charge-sheeted by the Council
on the following grounds:

(i) In spite of several reminders
the c¢fficer did not produce the file
of ‘Time Capsule’ which wags in his
custody;

(iiy He did nol keep the record
of the files onened and maintained
in his unit;

(1it) He suppressed information
about the collection of the material
which later on he admitted in his
written reply.

(‘b\ The case js stil] under concde-
rgtlon of the Indan Councl of Histo-
rical Regearch. ’

{c) Does; not arise

Ships carrying country’s Trade

1965. SHRI S. A. DORAI SEBAS-
TIAN: Wil]l the Minister of SHIP-
PING AND TRANSPORT he pleased
to state:

(a) the percentage of country’s gea-

borne trade being carried by Indian
Flag ships;

(b) the number of’Indian ships

that are 20 years old and are likely
to go to junk yard; and

(c) the steps being taken to re-
place such ships for carrying on
country’s seaborne trade?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The share of
India’s seaborne trade -carried by
Indian ships during 1979-80, the latest
year for which figures are available,
is 3'g35 per cen'y

(b) TFive ships are 20 years old and
.63 chids are over 20 years old as on
1-1-198° Ships  which are over 20
years old are not automatically scrap-
ped or replaced The retention  of
each ship in foreign trade is decided
on merits based on factors such  as
condition of ship, special survey cost,
economic viability of operation, etc.

(¢} In the 6th Plan it is proposed
‘to add 3.4 million GRT to the nation-
al tonnage, After taking into account
the tonnage likely to be scrapped.
this would yield a net addition of 2.5
million GRT to the Indian fleet.

Complaints under section 41(1) of

Railway Act

1966. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of RAIL-
WAYS be pleased fo state:

(a) how many complaints under Sec-
tion 41(1) of Railway Act against the
Railway administration in Sputhern
Railway  South Central Railway, Cen-
tral Railway, have received by the
Railway Rates Tribunal during the
Finanecial years 1979—81;

(b) the details in regard to above
different classeg of the section; and

(¢) how many among them are pend-
ing for ogver one year and what steps

the Tribunal has taken to dispose them
-0f?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) 1979-80—Nil; 1980-81—
Five,

(b) The details of Section 41(1) of
the Indian Railways Act, 1890 under
which the Complaints were filed before

the Railway Rateg Tribumal are given
below : —

“41(1) Any complaint that a railway
administration—

. (a) ig contravening the provisions
of section 28, or

(b) is charging for the carriage of
any commodily between iwo stations
a rate which is unreasonable, or

(c) is levying any other charge
which is unreasonable,

may be made to the Tribunal, and the
Tribunal shall hear and decide any
such complaint in accordance with the .
provisions of this Chapter.”

(¢) Two complaints are pending for
over one year with the Railway Rates
Tribunal  The Tribuna] have posted
bothp the complaints for final hearing
during March ang April 1982.

Directives of Chief Personnel Officer
Madras flouted

1967, SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the di-
rectiveg of the Chief Personnel Officer,
Southern Railway, Madras Vide No. (s)
171/Vol. XII of 26th August, 1980 and
Railway Board’s letter po. EING)
63 PM 1/92 of 15th/17th September,
1964 have not been followed by the
Southern Railway Divisional Manager,
Madurai in DRM(P)y MDU 69/79 of
7th September, 1979 and

(b) how many Scheduleg Caste em-
ployees are affecteq in the cadre of

TTEs because of the failure to follow
the directives?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Orders of August, 1980
of Chief Personnel Officer, Southern

Railway were cancelled by him in
August, 1981,
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(b) Does not arise.

Application of 40-Point Roster in
Madurai Division

1968. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any SC employees be-
longing to the TTEs cadre in the Ma-
durai Division, Southern Railway com-
plaineq against the non-implementa-
tion of the 40-Point Roster in the pro-
motion of HTC/TTI in the year 1979
as per DRM(P)/MDU/69/79 of -7-9-
1979; ang

(b) if so, the name of the parties
concerned, the nature of the grievances
and the disposa) of the petition?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). (a) Yes.

(b) The names of the parties con-
cerned are $/Shri S. Ramiah, S, San-
thanam, K. Thirumalaisamy, K., Puthi-
sigamani, Travelling Ticket Examiners,
Madurai, Silas Vijaykumar, Head Tick-
et Collector, Madurai. The nature of
grievance is against the maintenance
of common roster for Scheduled Caste/
Scheduley Tribe employees for promo-
tion to the posts of Head Ticket Collec-
tors/Travelling Ticket Inspectors. The
representation was dealt with in ac-
cordance with the extant rules.

. U.G.C’s sanction for setting up of
Universities in Bihar

1969 SHRIMATI MADHURI SINGH :
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the Uni-
versity Grantg Commission hag per-
mitteg the Bihar State Government to
set up four new Universities at Patna,
Chapra, Saharsa ang Hazaribagh; and

(b) if po, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL). (a) The
University Grantsg Commission has not
so far received any such proposal from
the Government of Bihar,

(by Does not arise.

Persons arrestgd travelling without
Ticket in Northern Region

1970. SHRI VIRBHADRA SINGH:
Will the Minister of RAILWAYS be:
pleased to state;

(ay number of persons caught and
arresteg for travelling without ticket
during the last six months in Northern
Railways; and

(b) what action has been taken in
fhe mattler?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN). (a) anq (b), During the
period, 1st August, 1981 tp 31st Janu-
ary, 1982, as many as 2.24 lakh per-
song were detected travelling without
tickels or with improper tickets on
Northern Railway. A sum of Rs. 41.98
lakhg wag realised as railway dues.
18,453 persons were prosecuted and 3z
sum of Rs. 6.40 lakhs was realiseq as
judicial fine, 11,054 persons were sent
to jail in default of payment.

Unauthorised alarm chain pulling on
Delhi Division during the last six
months

1971, SHRI VIRBHADRA SINGH:-:
Will the Minister of RAILWAYS be
pleased to state:

(a) number of cases of unauthorised
alarm chain pulling occurred in the
Delhi Division during the last six
Imonths; and

(b) if so, what action has been taken
against them?
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. THE DEPUTY - MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b), 3643 incidents
of unauthorisey alarm chain puiling
were reporteq in Delhi Division during
the period from August, 1981 to Janu-
ary, 1982. 51 persons were apprehend-
ed during the above period and legal
aclion was taken against them.
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Late running of traing vis-a-vis alarm
chain pulling

1973. SHRI H. N. NANJE GOWDA -
SHRI A. RAMULLU MALLU:

Wili the Minister of RAILWAYS be
pleased to state.

(ay whether it js a fact that alarm
chain pulling ig one of the reasons for
the late running of the trains;

(b) whether Government have sus-
pendeq alarm chains in many trains
on the Northern Railway;

(¢) whether Government propose 1o
increase the punishment for chain
pulling;

(d) whether Government have ana-

lyseg other factors that are responsible
for the late running of trains: ang

(e) what steps are heing taken to im-
prove the situation”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

(b) On 43 Mail/Express and 158 Pas-
senger traing on Northern Railway, the
alarm chain apparatus has been blank-
ed off.

(¢) Yes.
(d) Yes.

(e) Efforts are being made to improve
maintenance of infrastructural assets,
and minimise avoidable cases of engine
failures, signal failures/defects and
other failures. A drive ig on to reduce
the numbey of accidentg which leaqd to
detention to trains, General Managers
are paying personal attention tp mat-
terg pertaining to punctual running of
trains. Necessary liaison with the con-
cerned State Governments is being
maintained by various Zonal Adminis-
trationg and the Ministry of Railways
for arresting the incidence of alarm
chain pulling, those pipe disconnection
ang other miscreant activities, The po-
sition ig being monitoreq on day-to-day
basig in the Ministry.

Faults in Railway system

1974. SHRI H. N. NANJE GOWDA :
Will the Minister of RAILWAYS be
pleaseqd 1o state:

(a) whether it is a fact that some of
rules prevalent in Railways are very
very old and which are no longer prac--
ticable and yet the staff is called upon
to observe them ag otherwise they are-
punished;
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(b) whether it is a fact that o}g en-
‘gines are unable to produce the re-
-quireg vacuum and any one trying to
-disobey to start a train with inadequate
vacuum ig charge sheeted,;

(c) whether it is also a fact that
break-vans of guard have either defec-
‘tive vacuum gaugesg or ng gauges; and

(d) if so, what steps are contemplat-
eq 1o streamline the ruleg and alsy en.
sure that such essential safety provi-
sion are not allowed to be absent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). (a) In the absence of spe-
cific reference to the rules considered
impractiable it is not possible to give a
precise answer. '

(b) No. All Jocomotives new or old,
are, tested, inter alia, for production of
requisite vacuum,K before they leave

“the shed. All trains are started only
after a vacuum certificate ig issued by
a train examiner and countersigneq by
the driver and the guarg of the train.

(¢) No. Vacuum gauge is a fixed
equipment in passenger {rains. If any
defect is  developed en route, it is
changed at the next train examining
station. On goodg trains, it is 5 per-
sonal equipment of the guard. All the
guardg have been suppliegq with va-
cuum gauges ang each guard fits his
vacuum gauge on the breakvan be-
fore the train is gtarted and if any
gauge becomes defective, it is replaced.

(d) Does not arise.

{Coal consumption per Engine

1975 SHRI PIUS TIRKEY: Wijl the
Minister of RAILWAYS pe pleaseq 10
- state:

(a) whether it is 4 fact that the rate
of coal consumption, per engine per
kilometre, has doubled during the last
15 years: ang

(b) if so, the loss to the Railways due
“to this and also due to pilferage of
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coal, from the sheds and materials from
the shops?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALIJ.I-
KARJUN). (a) No, The average rate
of coal consumption per engine kilo-
metre on steam traction during 1980-81
increaseq by 22.67 per cent as compared
to 1966-67.

(by This increase in consumption is
mainly due to relegation of steam en-
gines to inferipr services. As such there
ig no question of losg on this account.
Loss due to pilferage of coal in sheds
and materials from shops are not being
maintained separately.

Number of Steam Locomotives in
Operation

1976. SHRI PIUS TIRKEY. Will the
Minister of RAILWAYS pe Dleased to
state:

(a) how many steam locomotives are
in operation in the Railways; and

(b) whether the Railways are main-
taining more ‘workshops than required
to repair and maintain these locomo-
tives?

THE DEFPUTY MINISTER IN THE
MINISTRY QF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) About 6000 steam
locos are in operation o¢n the Indian
Railways as on date.

(b)Y No, Steam Jocomotive repair ca-:
pacity of workshopg is gradually being
converted tp repair and overhaul diesel
ang electric locomotiveg and is also
being diversified for the production of
other items required by the Railway.

Directive to state Governments Re.
Academic standard needed for Admis-
sion MBBS Courseg

1977. SHRI R. L. BHATIA: Will
the Minister ¢f HEALTIZ AND FA-
MILY WELFARE be pleased to state:

(a) whether it 1 a fact that recent-
ly it has been found that the candi-
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dates getting zerp in Chemistry were
admitteq for MBBS Course in some of
the colleges in the country; and

(by whether the Central] Govern-
ment would issue directives tg States
regarding the academic standards
needed for admission and not to dilute
the standard unduly go that the end
result of such admission is good?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M, JOSHI): (a) The Gov-
ernment of Keraly has reported that
certain malpractices regarding pro-
duction of false mark lists for securing
admission to the MBBS course have
been detected.

(b) The Government of India has
already gpproved, a5 Regulations
under the Indian Medica) Counci! Act,
1856, the minimum necessary stan-
dards for adjudging the eliginility of
candidateg for admission to the under-
graduate medical courses.

Hospita] facilities for the residents of
West Delhi

1978. SHRI EBRAHIM SULAIMAN
SAIT: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased
ta state:

{a) whether il jg a fact thai there
s no Government hospital for the
peuple residing in the West Delhi co-
lonies with the result that they have
1o go to far off hospitals like Dr. Ram
Manohar Lohia Hospitals ete; and

(b if so. whether there is any pro-
posal to provide proper hospital faci-
lities for the residents of ihat area
and when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI): (a) No. Din
Dayal Hospital exists jn West Delhi.

(b) Yes. A 500 bedded hospital at
Hari Nagar is already under construec-
tion and is likely to be commissioned
during the Sixth Plan period. In addi-

tion one 100 bedq hospital will be set
up at Jaffarpur in Najafgarh Block
during the Sixth Year Plan.

Traffic Assessment on D T.C.
Routeg

1979. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether any regulhr ‘traffic

assessment is conducted on all the
D.T.C. routes; O

(by if so, the period of such an
assessment;

(c) when wag the last assessment
made.

(dv the results of that assessment
and

(e) the action taken or proposed to
be taken on the basis of that assess-
ment?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. Periodi-
cal surveyg are conducted on different
routes.

(b) though it is a regular process,
yvet in case of new routes. this exer-
cise is carrieg out almost every two
months for sometime.

(c)y A survey of a few selevted
routes has beep conducted in the first
week of February, 1982.

(d) and (e). Resultg are tcing ana-
lysed.
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Organisationg engaged in Welfare and
Education of Disableg in Capital

1982. SERI BHIKU RAM JAIN:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the number of organisations in
the Capital engaged in the welfare and
cducation of disabled persong at pre-
sent; and

(b) the other schemes for rehabili-
tating the disabled persons which are
undaer consideration al present?

THE MINISTER OF STATE OF
THE MINISTRIEg OF EDUCATION
AND CULTURE AND SOCIAL WEL-
fARE (SHRIMATI SHETLA KAUL):
(a) According tg available informa-
tion 51 organisationg in ihe capital arve
engaged in the welfare and education
of disableq persons.

(b) the sthemes fo; rehabilitation
for disablaed persons which are slready
under implementation are:

(iy scheme of s-nolarships to the
blind, deaf and corthopaedically
handicapped;

(i) integrated education scheme;
(iii) Vocational Training Scheme;

(iv) scheme for free supply of
aids and appliances tp deserving
handicapped;
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(v) special employment exchan-

ges scheme for finding employment
for the handicapped;

(vi) A scheme of vocational re-

habilitation centres for physically'

handicapped:

(vii) scheme for assisting volun-
tary organisations engaged in the
welfare of the disabled;

(viii) Reservation of 3 per cent
of posts in the Government and
Public Sector Undertakings in
Group “C” and “D” Services.

(ix) the scheme of giving loans
at differential rate of interest by
Nationaliseqg Bankg to handicapped
persans;

(x) the scheme of National
Awardg to individuals and Institu-
tions working for the cause of the

handicapped.

The following schemes are under

consideration:

(i) setting up of spezial employ-:
ment celly in employment  ex-
changes other than special em-
ployment exchanges,

(ii) establishment of rural re-
habilitation centreg for comprehen-
sive rehabilitation of the handicap-
ped in the rural areas.

3841 LS—7
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Opening of more Non-Formal Educa-
tion Centreg

1983. SHRI HARIHAR SOREN:
Will the Minister of EDUCATION be

pleaseq to state:

(a) the tota] number of  Adult
Education Centres and non-formal
Education Centres opened So far in
different States and the Uniop Terri-

‘tory of Delhi;

(by whether Government have a
proposal to open such centres in
different States and union territories;

ang
(cyv if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL): (a) State-wise statement

“including the Union Tesritory — of

Delhi is attached.

(b) Yes, Sir.

(c¢) it is proposed to open a total
of 1,87,151 Education
Centres for the elementary age group
children (6—14 years) during the
Sixth Plan period (1980 —85). Re-
garding Adult Education Centres no
target has been fixed for the Sixth

Non-formal

. Plan, but it iy proposed t; open more
_ such centres in different States and

Union Territories, depeading ugen
the rroposals formulaied hy the
Stale Governments both under the
Central and Centrally Sponsored
Schemeg and under the State
Schemesg.
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Statement

No. of Adult Educa- No. of Non-formal

State/UT tion Centres  {func- Education Centres for

tioning at the end
of September 1981)

the age group 6—14

(durirg 1€£0-81)

w

A L p

Andhra Pradesh
Assam

Bihar

Gu jarlat
Haryana

Himachal Pradesh

7 Jammu & Kashmir

9
10
11
12
13
14
15
16
17
18
19
20
21
22
23
24
25

26

27
28
29
30
31

Karnataka

Kecrala

Madhya Pradesh
Maharashtra
Manipur
Mceghalaya
Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
West Bengal

A & N Islands
Arunachal Pradesh
Chandigarh
Dadra & Nagar Haveli
Delhi

Goa, Daman & Diu
Lakshadwecp
Mijoram
Pondicherry

ToraL

6694 4020
6285 1360
4048 3300
5594 167
3383 3134
811 200
3168 600
7219 200
2009 425
7872 6550
8816 1291
1522

1006 553

759 28
3900+ 1200
1793 255
6953 3400

557
9899 1496
1887 21
10125 6768
8250 15940

115 N.A.
632+

238 9

50 N.A
1266 N.A.
. 39
13 N.A

264

595 100

105765 sl

*Figures relate to June, 1981,
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Fund for Road Communication in
Orissa

1984. SHRI HARIHAR SOREN:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Government are
aware of the fact that the funds allo-
cated by the Centre to Orissa for road
communication in the Sixth Flan is
very inadequate to complete the on-
going bridges, Nationaj highways, Ex-
press highways and the village roads;

(b) if so, the steps proposed to be
‘taken by his Ministry to allocate addi-
tional amount tg Orissa towards roads
«communication; gnd

(c) the details thereof?

THE MINISTER OQF STATE 1IN
‘THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRTI SITARAM
KESRI): Constitutionally, the Cen-
tral Govt, are responsible for National
Highways gnly. All roads other than
National Highways in States, includ-
ing expressways and village roads,
are the responsibility of the State
Government concerned. The Sixth
(1980—85) Plan includeg a lump sum
‘provision for N.Hs. for the Country as
a whole and doeg not provide for any
Statewise allocation. Out of this total
provision, allotment for National
Highways in various States is done on
a year to year basjs taking into ac-
count various factors, viz., works in
progress, Trequirement projected by
the States, their admissibility and total
funds available during a particular
year. Opn this basis, the following
amounts have been allocateg to Orissa
for the development of National High-
ways during Sixth Plan so far which
are quite adequate keeping in view
the aforesaid factors.

»

Amount (Rs. in lakhs)
370.00
380.00

1980-81
1981-82
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Allocation to Orissa under Integrated
Child Care Programme in the year
1981-82

1985 SHRI HARIHAR SOREN:
Will the Minister of SOCIAL WEL-
FARE be pleaseq to state:

(a) the total amount allocated to
Orissa under the Integrated Child
_Care Programme in the year 1981-82;

(b) whether Government have a
proposal to augment the central allo-
cation towards the above programme
for Orissa;

(¢) if so, the total amount proposed
to be allocated in the year 1982-83
for implementing Integrateg Child
Care Programme in Orissa;

(d) the name of the district of
Orissg which pave been covered ynder
this programme in 1981-82;

(e)) the nameg of the districts of
. Orissa which will be cuvered under
this programme in 1982-83 financial
years; and

(f) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) An amount of Rupeeg 37,76,700.00
has been allocated to the State Gov-
ernment of Orissa towardg the imple-
mentation of Integrated Chilg Deve-
lopment Services Scheme during the
year 1981-82, In addition expenditure
on Supplementary nutrition ig borne

by the State Government,

(b) Yes, Sir.

(¢) A tentative allocation of about
Rupees 71 lakhs has been proposed
for the year 1982-83 for Orissa.

(d) Integrated Child Development
Services Programme hag been sanc-
tioned in the following areas;
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Senntianing NI':._toL-lizc(::tof " Block District:
1945-46 . ) . . Tribal Subdega Sundergarh
1978-99 . , . . Rural Khalikote Ganjam
Tribal Kankadahad Dhenkanal,
Tribal Nilgiri Balasore
Tribal ) Pottangi Koraput.
1979-80 . . . . Rural Brahmagiri Puri’
Rural Daringbadi Phulbani
Tribal Lanjigarh Kalahandi
1980-81 . . . . Rural Khaprakhole Bolagnir
Tribal Joshipur Mayurbhanj
1981-82 . . . Rural Athagarh Guttack
Rural Padamapur Sambalpur
Rural Umerkote Koraput
Tribal Banspal Keonjhar
Tribal Samakhunta Mayurbhanj
Rural Athamallick Dhenkanala

(e) and (f). The State Government
of Orissa hasg been allotted 11 addi-
tiona] Projects for 1982-83, Location
of these projects ig being finalised in
consultation with the State Govern-
ment of Orissa,

Housing Scheme for Dock Labourers
of Paradip Port

1986. SHRI LAKSHMAN MAL-
LICK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to Sfate;

(a) whether Government have in-
froduced any scheme to provide resi-

dential accommodation to the dock

labourers working in Paradip Port of
Orissa;-

(b) if so, the total number of hut-

ments replaced by houseg in Paradip
Port area; o .o

(¢) the total number of dock wor-
kers benefited with .uch housing faci-

lities so far;

(d) whether Government have |
proposal to introduce a crash

a:

pro-

gramme for the allotment of houses to
the dock workers; and

(e) if so, detailg about the imple--

mentation of such programme?

THE MINISTER, OF SHIPPING'
AND TRANSPORT (SHRI VEEREN-

DRA PATIL): (a) to (c)., Govern-
ment have not introduced any scheme
to provide residential accommodation-

. 1o the dock workers in Paradip Port.

However, Paradip Port . Trust has
taken up construction of 135 tene-
ments to replace the hutments, out of
which 50 tenements have already been:
completed. By May, 1982, gonstrue--
tion of 135 tenements ig likely to be-
completed. 48 dock workers have so
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i

far been benefited with the housing
facilities.

(d)- and (e) There iy no such pro-
posal . However, constraction of the
‘Fertilizer Berth would entail dislodg-
ing some families, including dock lab-
ourers, who have encroached upon
the Port land. The Port ig planning
to provide alternative accommodation
40 such dock labourers to the extent
possible.,

Production and Allotment of K.M.U.
Coacheg

1987. SHRI R, K. MHALGI;: Will
the Minister of RAILWAYS be pleas-
<ed to refer to the reply given to Un-
starreq Question No, 2829, dated 3rd

July, 1980 regarding 600 New EMU
coaches and state:

(a) what are the actua] production
figures of EMU coaches during the
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year 1980-81 and 1981-82 (upto 31st
January, 1982);

(b) what was the breaking of allot-
ment of different zonal railways
for the above production.

(c) what are the pro€ iction and
allotment scheduleg drt yn for the
yearg 1982-83 and 1983-84;

(d) whether the coaches allotted to
Central/Western railways have been
useq for replacement of old ones or
towardg augmentation of their capa-
cities; .

(e) the number of EMU coaches,
Central Railway would . stil] require
to replace the old ones ang to aug-
ment the services at 5 minutes fre-

quency in Bombay area as proposed;
and

(f) when and how their require-

mentg for the purpose are likely to be
fulfilled?

THE DEPUTY MINISTER IN THE MINISTRY OF RAILWAYS AND IN

‘THE DEPARTMENT

OF PARLIA MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) and (b), The infor- mation ig as under:

- — -

Type No. of coaches Allotment
manufactured
x980-81
BG/AC EMUs 129 EASTERN 62
SOUTHERN 56
SOUTH-EASTERN . . I
BC/DC EMUs ) 3 CENTRAL . . . . 3
2981-82 (upto 31-1-1982)
BG/AC EMUs . 57 EASTERN 25
NORTHERN . . . 26
SOUTHERN e 4
SOUTH-EASTERN . . 2
BG/DC EUMs . 20 CENTRAL 20
(¢) Due to funds constr.aintg in 6th EMU coaches excluding EMU coaches
Plan for production of EMUs the for Metropolitan Transport Projects.

Programme for manufacture of EMU
140

The manufacturing programme for
1983-84 has not yet been formulated.
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(d) The coaches supplieg so far
will be used for replacement of over-
aged coaches on Central Railway.

(e) By the end of 6th Plan, ie,
1984-85, 182 DC EMU coacheg on Ceri-
tral Railway would become due for
replacement. Out of this, 151 coaches
have been planned for replacement,
By the end of January, 1982, 23 coach-
es have been delivered to Central
Railway leaving a balance of 128
coaches to be manufactureq Ifor re-
placement, In addition, the Railway
required 17 additional rakes (155
coaches) to run gervices at 5 minutes
interval,

(f) Within a provision of 390 EMUs
during the 6th Plan, about 216 DC
EMU coaches are expected to be pro-
duced. Considering that on Western
Railway also DC EMU coachey are
required to be provideq for replace-
ment in Bombay area, it is expected
that replacement requirements of
both the Railways would be just met
by eng of 6th Plan leaving hardly any
scope for introducing additionay ser-
vices.

Additionar  Station between Jogesh-
wari and Goregaon

1988. S1:R1 R, K. MHALGI: Will the
Minister 1+ £ RAILWAYS be pleased {o
state: i

(a) whether it is a fact that Western
Railway has received 3 demand from
various quarters for one addilional
station (Suburban) between Jogeshwari
and Goregaon on Bombay Suburban
section;

(b) if so, when and  what decision
Government have taken in this regard;
and

(¢) if not, what are the reasons for
delay and when the same is likely to
be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
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TARY AFFAI,_RS (SHR] MALLIKAR-
JUN): (a) Yes.

(b) and (¢) A proposal for providing
a flag station between Jogeshwari and
Goregaon stations was considered but.
dropped on financial considerations,

wermy Mfteew  faw iRt
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a1 ¥ F% AN F1 ATATAT ST S AR FT ToFA 73707
T [g wTfea ad 1971 1971

STATOAT ST S A A
F AT < AfE  oF g &
FAEET A FAAIA 8 sfey
(FTE 7) el a

1 2 3 4
1. FTY F_W 435.03 6.28 14. 45
2. TAY 146. 25 0.12 0.82
3. fagR 563.53 3.39 6.02
4. AT 266.98 0.54 2.02
5. gramom 100. 37 0.01 0.10
6. farmaet 2w 34. A0 0.15 .34
7. TP FEHIX 46.17 0.05 1.08
8. FATEH 292.99 1.74 5.94
9. LA 213.47 0.75 3.51
10. =T 92 416.54 Q.32 0.77
11. A 504.12 2.80 5.55
12. TAIYR 10.73 0.06 5.59
13. Jg<g 10.12 0.06 5.93
14. WS 5.16 0.05 9.69
15. ST 219. 45 2.37 10. 80
16. 9919 135.51 0.02 0.15
17. qoed™ 257. 66 0.10 0.39
18. fafmw 2.09 0.0016 7.66
19. AT . 411.99 7. 83 19.01
20. fagzr 15.56 0.10 6.43
21. SUXVRT . . 883. 41 1.63 1.90
22. qfgaHq S0 . . 443.12 3.80 8.58
23. oA 7 FARaR STET3 1.15 0.01 8.70
24. TEOTAA TRW 4.68 0.01 2.14

25. AENE . 2.57 — —
26. TILTATLZAA [ . . 0.74 0.001 1.35
27. f&dft 40.66 0.01 0.25
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1 2 3 4

28. MATTAT T T . 8.58 0.05 5.83

29. TETRIT 0.32 0.01 31. 25.

30. faeirw 3.32 0.01 3.01

31. OENEd 4.72 0.19 40. 25
IR 5481.59

32.527 5.93
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o

(@) ffe it s = F
HOT T9 HIT HT TGHE HAT G8HT

RN

Implementation of Non-Forma] Edu-
cation under Sixth Plan

1992. SHRI B. V. DESAI: Will the
Minister of EDUCATION be pleased
to gtate:

(a) whether in the non-formal sys-
tem of education, out of school chil-
dren both, non-starter and drop-out,
will be offered some middle and pri-

3

mary level courses on a condensed
and credit with two or three hours
daily;

(b) if so, the details of the other main
features of the proposed non-formal
education which will be implemented
during the Sixth Plan period and how
much has so far been implemented in
th's regard;

(c) whether any special Central gssis-
tance ig extended to these States on
fifty-fifty basis;

(d) whether another new scheme for
an Education Centre for 3—6 age group
especially in rural areas is yet to be
implemented; and

(e) if so. to what
been done go far?

extent this has

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir,

(b) and (c¢) A Statement ig attached.

(d) and (e) It has been suggested
to the States to set up early childhood
(pre-school) education centres as ad-
jumcts of primary schools in rural
areas. Further, under a new central
sector scheme of giving grants to volu-
ntary agencies for running such cen-
tres in rural areas, applicationg from
interested voluntary organizations have
been Invited ~through State Govern-
ments/U.T. Administrations.
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Statement

A majority of the States/UTs nave
undertaken the programme of non-
formal part-time education for 2le-
mentary age-group children as a sup-
portive system of formal elementaty
education, Central assistance ig avail-
able for non-formal education under
the following cschemes:—

(i) Grants to nine educationally
backward States for their non-for-
mal. education programmesg for ale-
mentary age-group children on
equal sharing basis.

(ii) Grantg to voluntary agencies
in the educationally backward
Stateg for running non-formaj cen-
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tres on the State Government paf-
tern,

(iii) Grants tp academic institu-
tions, government and private, for
experimental and innovative non-
formal education programme with
replicable potentiality,

(iv) Central commodity assist-
ance to the States/UTs in the form
of paper for producing bookg and
other teaching/learning materials
for non-formal education pro-
grammes,

The tota] number of centres with
their coverage under the non-formal
education programme in the entire
couniry is indicated below:

Centres

Coverage

Primay  Middle

Total Primary Middle Tolal

1980-B1 (Actuals) . . 45,112
1981-B2 (Expected) . . 64,163

503997 8,05,000 I 2 1 7!(“.)0 9!22)()00

72,893 13,15,000  1,05,000 15,10,000

Setting up of 3 High Power Commi-
ttee to review the system of Medical
Education

1993. NHRI B, V. DESAI. Will the
Minister of HEALTH AND FAMILY
WELFARE be pleaseq to state who are
the members of the committee set up
to review the system of medical edu-
cation in the country and by what
time the committee ig likely to submit
its report to the Government? ~

THE DEPUTY MINISTER IN THE
MILY WALFARE (KUMARI KUMUD-
BEN M. JOSHI): The Medical Educa-
BEN M. TOSHI): The Medical Educa-
tion Review Committee has the fol~
lowing Members .

(1) Dr. Shantilal J. Mehta
Rrtd. Director, Jaslok

Hospital, Bombay Chairman
(2 Dr. ID.  Bajaj,

Director General of

Health Services,

New Delhi Member

{2} Prof. V. Ramalingaswami
Director General,
Indian Council ol
Medical Research,
New Delli

(4) Prof. H.D. Taundon,
Direetor, All India
Institute of Medical
Sciences, New Delli

Member

Member

{5 Dr. L.B.M.  Joseph,
Principal, Clristian
Medical College,
Vellore Member

(6) Dr. M.M. Meiia,
Member  of Parlia-
ment Member

(70 Dr. O.P. Gupia,
Dircctor of Medical
Education and Res-
earch Ahemedabad,
Gujarat . .  Member

(8) Dr. Y.P. Rudrappa,
Ex-Director of Medi-
cal Education and
Research, Bangalore

(g9 Dr. BN Sinha,
President,  Medical
Council  of India,
New DClhi . .

Member

Member ‘
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Rameshwar
Sharma, Principal,
S.M.S. Medical
College, Jaipur

(1) Dr. P.N. Wahi,
Executive Director,
Indian Association
for the Advance-
ment of Medical
Education, New Delhi

(10) Dr.

Member.

Member.

(12) Dr. P.N. Chhuttani,

Ex-Director, Post

» Graduate Institute of

Medical Education

and Researdh,
Chandigarh

(13) Col. R.D. Ayyar,
Ex-Director Gen-
cral of Health Ser-
vices .

(14) Dr. K.N. Uduppa,
Rector, Benaras
Hindu University
Varanasi

. Member.

Member.

Member.

(15) Shri  N.N. Vohra,
Joint Secretary,
Ministry  of Health
and Tamily Welfare,

New Delhi. Member-

Secretary.

The Committee is expected to submit
ity Report in June, 1982.

Mechanism to Recognise Degree /
Diplomas
1994. PROF. NARAIN CHAND

PARASHAR: Will the Minister of
EDUCATION be pleased to stale:

(a) whether there is any mechanism
to ensure the recognition for the var-
ious degree/diplomas by the Academic
Institutions State Governmentg for
purposes of admission into Medical
and Engineering Colleges;

(b) if so, the nature of the mecha-
nism and the procedure for the recogni-
tion of diplomas/degrees of the vari-
ou$ States; and

(c) if not, whether such mechanism
would be set up?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) The equivalence of qualifications
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awarded by various examining bodies.
for the purpose of admission to cour-
ses in each University is determined
by the University itself. There Is no
Central mechanism for the purpose, as
each University is an autonomous
body. Nevertheless, the Association of
Indian Universities of which all Uni-
versities in the country are member,
had recommended” that by and large
each University should recognise the
courses offered by other Universities
on reciproca] basis, provided that the
entrance qulifications duration of
course and the genera] standard of
attainment are similar to those pres-
cribed by the recognising university
Recognition of courseg is generally
done by the Universities on thig basis.

(¢) No proposal to set up a separate
machinery for recognition of gualifica-
tions for the purpose of admission to
Universitieg is under consid=ration.

Covereq shed at Guler Railway Sta-
tion

1995. PROF. NARAIN CHAND
PARASHAR: Will the  Minister of
RATLWAYS he pleased to state:

(a) whether there is any wrovision
for the construction of covereg shed
at the platform at Guler Railway
Station of Kangra Valley Railway;

- and

(b) if so, the amount provided for
this purpose and the likely date by
which the construction thereof would
be ensured?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) Not Yet.

(b) Does not arise.

Cancellation of Ahmedabad and How-
rah Train

1996. SHRT NAVIN RAVANI: Will
the Minister of RAILWAYS be pleased
to state:
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(a) whether it is a fact that Ahmeda-
bad-Howrah train has been suddenly
discontinued;

(b) if so, the reasons therefor;

(c) whether Governmeni{ are aware
.that the passengers are put to great
difficulty due to this cancellation of
train and cancellation of their reserva-
-tion; and

(d) what steps Government propose
‘to take to resume this train and when
it will be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
"KARJUN): (a) No, Sir. The train is
‘Tunning.

(b) to (d) Do not arise.

‘Conversion of Bhavnagar_Surendra
Nagar Line

1997, SHRI NAVIN RAVANTI:
SHRI MOHANLAI. PATEL:

Will the Minister of RAILWAYS be
Pleased to state:

(a) whether there is any proposal to
convert rail line from Bhavnagar to
‘Surendranagar (167 Km.) in Western
‘Railway from N.G. into B.G.: and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):(a) Surendranagar-Bhavna-
gar section forms part of the larger
M.G. system and if thig gsection is con-
verted to B.G., the entire M.G. system
in Kutch will get isolated, while it is
operationally necessary to maintain 3
through M.G. link.

(b) (i) Due to shortage of funds for
works,

(ii) Not considered operationally
necessary at this stage,

MARCH 4, 1982

Written Answers 216

Erosion of Adjoining Coast due to
.- Expansion ef Madras Port _

1998. DR. A. KALANIDHI: Wil] the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the ex-
pansion of Madras Port is causing ero-
sion of adjoining coast in Madras city;
and

(b) if so, steps taken by Government
to arrest the erosion and rehabilitate
the affected families?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Coastal area on the north
side of Madras Harbour is subject to
erosion, depending upon the geverity
of monsoon. Construction of Fisheries
Harbour north of the main harbour has
to a certain extent accentuatedq this
problem.

(b) Government of Tamil Nadu has
sanctioned an amount of Rs. 30.00 lakhs
for providing  protective measures
against sea erosion. Part of the work
has already been completed and the
pattern of erosion is being closely moni-
tered. Tamil Nadu Government is
also conducting Model studies as
Poondi Research Station for combating
the erosion problem. o

The affected families were rehabili-
tated in tenements constructed by the
Slum Clearance Board and were 3lso
given loans by the Tamil Nadu Govern-
ment for purchase of lands through
Cooperative societies.

Declaration of East Coast Road bet-
ween Madrag and Ramaeshwaram a$
National Highway .

1999. DR. A. KALANIDHI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is any proposal to
declare East coast road from Madras to
Rameshwaram ag National Highway
in view of ity strategic position;
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(b) if so, when it will be done; and

(c) if not, the reasons there'for?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): {(a) to (¢) Owing to financial
constraints, Government of India are
unable to declare any road as a Natio-
nal Highway at present, and this ap-
plies to the East Coast Road also. How-
ever, with a view to helping the State
Government in the development of this
road for meeting the needs of the tra-
ffic, financial assistance amounting to
abount Rs. 3.00 crores was provided for
the construction of a missing road
link and bridges on the road in the 4th
and 5th Plan under the Centra] Aid
Programme of State roadg of inter-
State or economic importance and
from the Central Road Fund.

Location of the Proposed CI.S.F.
Barracks

2000, DR. A. KALANIDHI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleaseg to state:

(a) whether it ig a fact that there ig
difference of opinion in locating the
proposed” C.I.S.F, barracks in Madras
Port Trust area;

(b) if so, what is the final decision
taken in thic matter; and

(c) if not, whether it is prorosed to
locate the CI.S.F. barracks outside
the Madras Port Trust area to aveid
congestion?

. THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c¢) Originally
it was proposed to construct the
C.IS.F, barrackg at Panamarathotti,
which is situateq about four Kms,
north of the main entrance of the
Harbour. However, as some delay
was anticipated in acquiring thig land
from the Navy, it was decided to
locate the CIS.F. barracky within
the port premises adjacent to the new
workshop. The construction work is

in progress, The location of barracks:
inside the Port area will not in any
way contribute to congestion in the
Port,

Modernisation of Central Medical
Stores, Madras

2001. DR. A, KALANIDHI: Will the -
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the aim in functioning Central
Medical Stores at Madrag City;

(b) whether there is any proposal
to modernise the Central Medical
Store at Madras, to meet the growing
need for ctandard and quality drugs
of Central and State Government
hospitalg and dispensaries;

(¢) if so, when; and
(d) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) The main func--
tions of the Government Medical Store .
Depot at Madras are:

(1) to procure ang supply medi-
cines, surgical equipments and other
medical stores required by the
hospitals and dispensaries, etc. run
by the Central Government, State
Governments/U.Ts. and local bodies
in that region;

(2) receipt, storage ang distribu-
tion of supplies of drugs and allied
stores received from International
agencies such ag W H O, UNICEF,
USAID, etc. under various agree-
ments in that region;

(3) Storage and issue of stores
under varioug Nationa} Health and
Family Welfare Programme;

(4) meeting emergency require.
ments of life saving drugs during.
national calamities.

(b) There is no such proposal but
quality control measures are being
tightened up in alj Medical Stores
Depots,
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(e) and (d) Do not arise,
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Chequeg Stolen from Headquarters of
Indian Red Cross Society

2004, SHRI NIHAL SINGH; Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to gtate:

(a) whether it is a fact that in 1375
some cheques were stolen from the
headquarters of the Indian Red Cross
Society and about Rs. 52,000/- was
withdrawn from the State Bank of
India from its Parliament Street
Branch and the bank has made pro-
visional payment to the Society:

(b) whether it ic a fact that one of
the employees who wag alleged to be
involveq in this frauq has honourably
been acquitted by the New Delhi
Court; and

(e) if co, what action State Bank of
India, New Delhi nas taken for re-
covering Rs 52,000/- from the Indian
Red Cross Society and what action
Society has taken against those uffi-
cials against whom the Court has
made strictures in the judgement?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) 8 blank cheques
were found missing from the head-
quarters office of the Indian Red Crosg
Society in March, 1975, It was dis-
covered that 6 out of the 8 missing
chequeg of a totgl value of Rs. 50,100/-
had been encashed by forging the
signature of the Secretary QGeneral.
The State Bank of India had provisio-
nally paid to the Society Rs. 50 100/-
which was withdrawn from the
account of the Society unde, forged
signature,

(b) An employee of Indian Red
Crogs Society who wag involved in it
was convicted by the Trial Court,
But on appeal the conviction wag set
aside by the Additional Session Judge,
New Delhi.

(¢) The Indian Red Cross Society
has intimated that no action hag been
taken by the State Bank of India, New

* Delhi for the recovery of the amount
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from the Society and also that there
are no structurers in the judgement of
the Session Court against any official
of the Society and hence the question
of taking action against any official of
the Society does not arise,

Training Given to Naga Rebles in
China

2005. SHRI DAYA RAM SHAKYA:
SHRI NIHAL SINGH:

Will the Ministey of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
of the training being given to rebel
Nagas in China; and

(b) if so, the details of the neces-
sary steps taken by the Government
to solve the problem?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAQ): (a) and (b) Whilg there had
been instances of Chinese material
and ideological support for extere-
mistg in Nagaland in the past, no fresh
instance has come to the notice of the
Government.
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Guidelines for Re-Writing of History
Text Books

2007. SHRI MOHANLAL PATEL :
' SHRI ARJUN SETHI:
SHRI AMAR ROYPRADHAN:.

SHRI DAULAT SINHJI
JADEJA

Will the Minister of EDUCATION
be pleased to state:

(a) whether recently N.C.ERT.
have issued guidelines for re-writing
History text books;

(b) if so, what are these guidelines;

(¢) portions being concsidered objec-
tionable in the present text book on
History for radical revision; and

(d) the names, qualifications and
status of the persons who have heen
selected for re-writing those text
books?

THE MINISTER OF STATE IN
. THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b) NCERT has issued guide-
lines for evaluation, from the natio-
nal integration angle of History text-
books in schools prescrlbed/recom-

mended in all States/Union Teriito-
ries,

(c) Passageg and approaches that
are prejudicial to national integration
will be identified ang eliminated.

(d) Evaluation of the History text-
books is being done by the respective
State agencies. The names, qualifica-
tions and status of the persons who
may be selected for re-writing a His-
tory text-book, if considered neces-

sary will be dec1ded by the State/
UT concerned,

Deportation of Indians from Lebanon

2008, SHRI HARINATHA MISRA:

SHRI CHANDRABHAN
ATHARE PATIL:

SHRI BALASAHERB VIKHE
PATIL.:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate-

PHALGUNA 13, 1903 (SAKA)

Written Answers 226

(a) whether Government are aware
of the news-item “Racket to recruit
mercenaries exposed”  published in
‘Indian Express’ dated 4th February,
1982;

(b) if SO, whether the, 31 men who
arrived from Lebanon recently have
revealeq that they were hired 28
labourers for a West Asian firm, but
when they went to Beirut, it was dis-
covered thay they had actually been
hired as soldiers;:

(¢) whether in Beirut the group
was taken to a camp where their
travel papers were taken away and
they were made to done uniforms to
start training ag soldiers;

(d) whether they refused to fight
and asked to be sent home and in
the end about 10 of them agreed .to
stay on;

(e) whether the rest were turned
out abandoned, without money and

without any identification papers;
and
(f) Government’s rcaction  thereto

and steps taken to ascertain the true
position?

THE MINISTER OF EXTERNAI.
AFFAIRS (SHRI P. V. NARASIMHA
RAO). (a) .Yes" Sir,

(b) to (e) The thirty-one Indian na-
tionals were recruited by some un-
scrupulous agentg and promiseq jobs
in a factory in Beirut. On arrival in
Beirut without visas ¢n January 10,
1982, they were instead driven, to o
camp without their knowledge They
were not, however, recruited as sol-
diers, Their passports were taken
away by the agents before reaching
Beirut, Within two dayg of their ar-
rival in Beirut the Indian Embassy
officials met them and were in cons-
tant touch with them till at fhirty.one
were repatriated on January, 31 with
the assistance of sur Embassy. No
earlier flight wag available in which
all of them could have been accom-
modated.
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() This iz a case of cheating of
‘innocent Indian nationalg by un-
scrupulous - agents. Necessary steps
-are being taken to appreheng and
punish the agents.

Rallway Investment in Bihar State
Roag Transport Corporation

2009. SHRI HARINATHA MISHRA:
Will the Minister of SHIPPING AND
-FRANSPORT be pleased to state:

(a) the total investmensy made by
the Railway Ministty in the Bihar
State Road Transporty Corporation;

(b) whether it is a fact that ever
cince the Bihar State Road Transport
Corporation came into being in 1559,
it has gobbled up 55 per cent of the
capital invested in it;

(c) whether against an investment
of Rs, 48 crores the losses incurred,
so far stang at Rs, 27 crores; and

(d) if go, preventive and curative
measures Government hava taken or
propose to take to put a stop to the
state of affairg ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL). (a) The total invect-
ment made by the Central Govern-
ment (through the Ministry of Rail-
ways) upto 1981-82 in Bihar State
Road Transport Corporation, is Rs.
912.80 lakhs.

(b) to (d) Information hag been
'requested from the State Government

and will be laid on the Table of the
House,

Newg ftem captioned “Quack Thrive
’ . in Rural Bihar”
2010. SHRI HARINATHA MISHRA.
SHRI B. D. gSINGH:
SHRI K, A. RAJAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased %o
state:

(a) whether Government’s attention
h.as been drawn to the news item cap-
tioned ‘“Quackg thrive in rural Bihar”®
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appearing in the Indian Express
dated 30th January, 1982;
(b) whether the Indian Medical

Council haq written in 1978 io the
Union Government protesting againct
increase in the number of quackg and
sought a ban on organisationg which
register their names;

(¢) whether the Union Government
directed the State Governmenis to
desist from any actinng against cuch
organisations pending a final decision,

(d) whether the final decision is
yet o come and thig gave a free hand
to the organisations +o go ahead;

(e) whether ‘the quacks’ were be-
ing registered by private medical prac-
titioners’ organisation Aoateq under
different bannerg which enrol mem-
bers after getting huge amounts; &nd

(f) if so, what measureg have been
taken or are proposed to be tlaken
to remedy the situation? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI X1UIMUD-
BEN M., JOSHI). ({(a) Yes.

(b) to (f). The Medical Council of
India had written *o the Government
that no licence to practice medicine
should be given to ungualifieq per-
sons,

The Government iy aware of the
problem of unregistereq persons prac-
tising medicine in the country. The
State Governments have been advised
from time to time to take appropriate
steps in the matter,

Impapiing of Free and Compulsory
Educations,

2011, SHRI CHITTA MAHATA:

SHRI A. NEELALOHITHA-
DASAN NADAR;

Will the Minister ¢f EDUCATION
be pleased to state:

(a) whether it is 3 fact thay Gov-
ernment have taken steps for impart-
ing free and compulsory education to
all upto the age of 18 years;
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(b) if so, the detaily thereof; and
(c) if not the reasong therefor?

THE MINISTER OF STAT®¥ OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WFLFARE
(SHRIMATI SHEILA KAUL) . (a)
to (c), Article 45 of the Constituiion
requires provision o¢f free and com-
pultory equcation for all children un-
til they complete the age of 14 yeare.
Accordingly free education has been
provided in classeg I—VIII in all
StatCS/UTg excepy for boys educa-
tion at the middle :tage (classes VI--
VIIT) in one State viz, Uttar Pradesh,

The Sixth Plan enviiages realisa-
tion of the goal of universal elemen-
tary education by 1983-90.

Indo-Bangla falkg an Inland Water
Transit and Trade

2012, SHRI CHITTA MAHATA :
Will the Minister ¢f SHIPPING AND
TRANSPORT be pleased to siate:

(a) whether it is a fact that talks
between India and Bangladesh on the
revision of the 1972 Protfocol on In-
lanqg Water Transit and Trade were
held this year; and

(b) if so, the decision taken there-
on and the reaction of the Govern-
ment thereto ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL) - (a) Yes,

(b) As agreemeny; could not be
reacheq on all issues the Revized
Protocol on Inlang Water Transit and
Trade between the two countries
could not be signed. It iz proposed
to continue the negotiations.

UGC’s, Code of Conduct for Teachers

2013. SHRI TARIQ ANWAR : will
the Minister of EDUCATION be
pleased to state:

(a) whether the University Grants
Commission ig preparing a code of

'229 Written Answers PHALGUNA 13, 1903 (SAKA) Written Answers 230

conduct for teachers debarring them
from taking part in politics; ang

(b) if so, the facts thereof ?

THE MINISTER OF STATE OF THE
MIN’STRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) . (a)
and (b). The Conference of Vice-
Chancellorg held in May, 1981 was of
the view that a code nf profescional
ethics for teachers should be pre-
pared by every University in consul-
tation with the State Government and
the Univergsity Grautg Commission,
The Commission, on its part, has as-
ked all Universitieg t9 zend informa-
tion about existing statute; and rules
relating to code of ethics, The Com-
misgion  proposes (o consider the
question of formulation of guidelines
on the subject after gelting thig in-
formation from all niversities,

Indo-French Cooperation

2014, SHRI TARIQ ANWAR : will
the Minister of EDUCATION be
pleased to state:

Whether it ig a fact that India and
France have agreed to undertake
translation of their classical and con-
temporary literature and works in
socid] sciences in one another langu-
ages and top exchange persong involv-
ed in developmen; of Youth Prog-
rammes ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL). At

.the meeting of the Indo-French Joint

Commission held on 14th January,
1982 at Paris, among other things, ‘he
two sideg expressed readinegg to pre-
mote the {ranslation of their classical
and contemporary literature and
works in gsocial sciences into each
other’s language during 1982-1983

Both sideg also agreed to arrange
visits to each other’s country of 2-—38
persong involveq in youth program-
mes.
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Development of new Harbours

2015, SHRI CHANDRAEUAN
ATHARE PATIL, : Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state;

(a) whether Government have
drawn up any speciflc plans for the
development of the new harbourg on
toastal areags of the country;

(b) if so, detailg of the plan;

(¢) the expenditure proposed to be
incurred on each of them;

(d) details of the plang for the
development of the existing harbours;
and

(e) the progress sp far made in
their development and the expendi-
ture incurred on each of them ?

THE MINISTER O SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c). Yes, a nLew
Port on the west coast at Nhava
Sheva near Bombay is proposed to
be established during the curreny Five
Year Plan. It ig estimated to cost
Rs. 581 crores,

(d) During the Sixth Five Yeer
Plan, a provision of Rs. 521 crores
has been made for the development of
the existing 10 major ports:

(Rs, in crores)

Ports Allocat-
ion

1. Calcutta . . . . 30.30
(i) Haldia Dock . . 21.45

(ii) Haldia Dredging . 11.52
(iii) BHRTW . . . 19.73

2. Bombay . . . . 68.48
3. Madras . . : - 54.18
4. GCochin . . . 54-22
5. Visakhapatnam . - 71.33
6. Kandla . . . . 46 42

- —
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7. Mormugao . . . 25.05
8. Paradip . . . . 60.81

9. New Mangalore including
Kudremukh Iron Ore Project  31.84

10. Tuticorin . . . 25.57

Total . . . 521.20

(e) The following projects sanction-
ed prior to 1980 are in progress:

(i) Fourth Oil %erth at BRutcher
Island Bombay (Rs. 24,48 crores).

(ii) Kudremukh iron ore port
facilities, New Mangalore Port
(Rs. 38.53 crores).

(iii) Installation of 3rd Wagon
Tippler at Visakuapatnam Port
(Rs. 7.02 crores).

(iv) Modification of iron ore hand-
ling plant at Paradip Port (Rs, 8.08
crores) .

(v) Construction of 2nd general
cargo berth at Paradip (Rs. 7.26
crores).

(vi) Purchase of two high powe-
red tugs for handling POL tankers
at Bombay (Rs  10.20 crores).

New Projects sanctioned

Some of the important schemes/
projects aimed at increasing port
capacities sanctioned since the hegin-
ning of the current Five Year Plan are
listed below:—

1. Kandla Port

(a) Sixth General cargo berth (Re.
17.49 crores).

(b) New 0il Jetty (Rs. 8.02 crores).
2. Bombay Porg

Container handling equipment (Rs.
7.60 crores).

3. Cochin Port

Integrated schemes for developraent
of Cochin Port—construction of o1l and
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fertilizer berths (Rs. 35.86 crores).

4, Madrag

(a) Container Terminal (Rs, 22.60

crores).

(b) Expansion of Jawahar Dock

{Rs. 11.67 crores).
5. New Mangalore Port

Construction of an additional general
cargo berth (Rs. 7.28 crores).

6. Visakhapatnam Port

Construction of general cum bulk
cargo herth (Rs., 8.50 crores),

*7. Tuticorin Port

Construction of two additional berths
(Rs. 11.33 crores).

8. Paradip Port

(a) Construction of 3rg general car-
go berth (Rs. 7.12 crores).

(b) Construction of one fertilizer
berth at Paradip Port for Paradip Fer-
tilizer Plant (Rs. 15.50 crores).

9. Mormugac Port

Multi-purpose cargo berth (Rs. 11.71
Crores).

The information in regard to pro-
gress made and expenditure incurred
on these projects is being collected and
will be laig on the Table of the Sabha.
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Number of Railway accidents during
the last thrpee years

2016, SHRI CHANDRABHAN
ATHARE PATIL.

SHRI RAM PYARE PANIKA:
SHRI A, K. ROY:
SHRI R. P. GAEKWAD:

SHRI GHULAM MOHAMMAD
KHAN:

Will the Minister of RAILWAYS be
pleaseq to state:

(a) the number and details of the
railway accidents which took place
during each of ihe last three years
and so far in 1982, zone-wise;

(b) the extent of losg of life and
property caused to the travelling
public and Railways; and

(c) the preventive measureg taken
by Government to c¢heck the recur-
rence of such accidents?

THE DEPUTY MINISTER IN THE

- MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

" KARJUN): (a) The number and de-

taile of consequentia) train accidents
on each Zonal Railway during the last
three years and the current year upto
January are shown below:

Railway Year Collision Derail- Level Crossing  Fires in Total
ment accidents Trains
Lentral 1078-79 3 96 9 5 121
° 1979-80 14 68 7 6 95
1980-81 10 12 5 0 136
1981-82* 16 84 5 8 113
FEastern 1978-79 7 54 1 62
1979-80 7 38 1 B 52
1980-81 9 48 5 6 68
1981-82% 10 39 2 51

=upt - January
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Railway Year Collosion  Derail- Level ‘Fires in  Total
ment Crossing  Trains
accidents
Northern 1978-79 7 92 13 4 116
197g-80 11 88 37 136
1980-81 12 105 16 3 136
1981-82* 16 107 16 3 142
North Eastern . 1978-79 5 53 15 1 74
1979-80 v, 46 10 63
1980-81 8 75 13 2 98,
1981-82% 7 97 12 3 11
North Frontier 1978-79 2 76 6 84
1979-80 2 62 8 72
1980-81 6 67 4 77
1981-82% vi 89 8 104
Southern 1978-79 1 75 11 87
1979-80 5 71 1 I 88
1989-81 . 3 100 15 2 120
1981-82% 6 70 3 79 .
South Central 1978-79 7 83 ” 4 o4
1979-80 4 85 7 4 100
1980-81 6 83 7 1 Q7
1681-82% 3 91 10 3 107
South Eastern 1978-79 8 131 9 2 150
1979-80 16 120 12 1 149
1980-81 10 130 16 2 158
1981-82* 12 126 8 2 148
Western 1978-79 7 118 18 143
1979-80 6 114 22 145 P
1980-81 5 105 9 4 123
1g81-82#* 2 85 5 X 93
ToTaL 1978-79 55 778 86 12 931
1979-80 72 692 115 21 goo
1980-81 69 825 9o 29 1013
1981-82% 79 788 69 20 956

'I'Upto January
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(b) The number of Railway staff
and passengerg Killed and approxi-
mate cost of damage to rdilway pto-

perty caused by these accidents were
as under:

Year No. of Railway Staff Cust of damange to
and passcngers killed Roilway  property
( in lakhs of Rs.)
1978-79 68 515
1979-80 145 50
1980-81 170 934
1981-82 (upto TJanuary) 309 939

A sum of Rs. 124 lakhg (approx.)
have been paid during the period
1978-79 to 1981-82 (upbo January,
1982) as compensatlon including for
loss of property to the victims of the
train accidents so far

(¢) In grdef to ensure
maintenance and operaflon of Railwgy
asddts and equidpment and to arouse
greatép cafefy cersciousriesy amongst
all raflway employeed, the following
further steps have been taken recent-
ly:

(i) A meeting of the General Mana-
gers was called on 23-1-82 to chalk out
the steps to be tdkken tor countet-act
humert failure. Two high level teams
corfsisting 6f officerd fromi different dis-
ciplines have been set up. THesé teams
are meeting the cross section of field
workers for rectification of lacunae that
may exist In gny area.

(if) Senior ﬁi'rectors_ of Railway
Bodrd Mave been specially assignied the
task of monitoring the work of thHese
teams.

(ili) Active Involvement of railway
employees has also been ensured by
holding meetings with cross sectlon of
staff directly concermed with the safety
of rallway working.

(iv) The Railway Administrations,
have been advised' to° intensify foot-
plate inspections, ,particularly during
night,

+

improved

(v) Technologlcal aids like tracks
circuiting axle counters, ultra-sonic flaw
detectors are also being provided to
help the staff perform their duty effi-
cienfly and safely and to detect hidden
flaws in equipment.

(vi) Renewals/replacements of aged
assets like track, wagons, coaches and
engines Have been accelerated.

(vii) Great stress is being laid on
propér upkeep of ififrastrudfural assets
like track, wagons, coaches and signal-
ling appratus.

U.S. Activities in Indian Ocean

2017. SHRI H N. NANJE GOWDA:

SHRI SATYASADHAN CHAK-
RABORTY :

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI RAM VILAS PASWAN:

Will the  Minister of EXTERNAL
AFFAIRS pe pleased to state:

(a) whether it is a fact that the
number of American ships in the Indian
Ocean has increased c0n51derably in
the recent months;

(b) whether this is causing a destabi-
lising factor in the region; and

(c) whether the Government have
conveyed their anxiety on this 1ssue
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to the Goverment of America and if
so. their react’on in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P. V. NARASIMHA
RAQ): (a) The increased level of U.S.
Naval presence in  the Indian Ocean
area has b2en generally maintained in
receni months.

(b) Government considers that the
existence of foreign military presence
in the Indian Ocean creates tensions
ang conflicts in our neighbourhood and
conslitutes a ithreat to the peace and
tranquillity of the region as a whole.

. (¢) Government have consistently

opposed Great Power military presence
in the Indian Ocean area at various
international and multilateral forums,
such as the U.N. and Non-aligneg meet-
ings. Th's has also been conveyed to
the U.S. Government suitably during
hilateral contlacts

Indo-Sri Lanka talks to solve the pro-
blem of Stuateless Indians

. 2018. SHRI H. N. NANJE GOWDA.:
SHRI M. V. CHANDRA-
SHEKARA MURTHY
SHRI K, MALLANNA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whelher it is a fact that the
Governmeni of Sri Lanks have ex-
pressed desire to discuss and solve
once for all the question of stateless
people in Sri Lanka of Indian origin;

(b) if so, the numbey of those who
have been given citizenship by Sri
Lanka Government and those still re-
main {0 he given;

(c) whether Government have ac-
cepted the offer of Sri Lanka Govern-
ment; and

(d) if so, when fresh talks for final
settlement of the issue will take place?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
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RAO) : (a) to (d). According to fig-
ures obtained from the Sri Lanka
authoritiegi, the number of stateless
persons of Indian origin granted Sri
Lanky citizenship consisted of 162,094
“accountable’” persons and 48,593 as
their natural increase, as on the 31st
October 1981. Under the Indo-Sri
Lanka Agreements of 1964 and 1974,
Sri Lanka was to grant citizenship to
a further 212,906 ‘“accountable” per-
song together with their natural in-
crease by that date.

The Governments of India and Sri
Lanka are in touch with each other
with a view to resolving the question
of the remaining stateless persons of
Indian origin in Sri Lanka. Formal
talks on the subject have not been
proposed as yet.

Over Time payment in J.N.U

2019. SHRI VIRBHADRA SINGH:
Will the Minister of EDUCATION be
pleaseq to state-

(a) how much over-time was paid to
employeeg in Jawaharlal Nehru Uni-
versity during the last three years;

(b) how much hag been paid during
this financial year;

(cy the number
J.N.U,

(d) whether Government have re-
ceived any complaint from any mem-
ber of Parliament regarding huge over-
time payment; ang

(e) if so, the action Government have
initiated on this complaint?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
According to the Jawaharlal Nehru
University, the information in respect
of parts (a) to (¢) of the question ig as
follows,

of employees in

(a) The amount of gver-time allow-
ance paid during the jlast three years
is ag follows:—

1978-79 . . 3¢46 lakhs
1979-80 ¢« « . 6:63lakhs
1080-81 . . 8-04 lakh
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(b) Till 31st January, 1982 a sum of
Rs. 6.86 lakhs has been paid s over-
time allowance.

(c) 1115.

(d) and (e), In a communication ad-
dressed to the President in his capacity
ag Visitor of the University, a member
of Parliament had, among others, men-
tioneq that lakhs of rupees were given
as over-time to employees in violation
of the rules. These observationg were
brought to the notice of the University.
The University has clarified that gver-
time allowance is paid in accordance
with the prescribeg rules and mainly
due to unusual pressure of work or
‘where gssignments are to be completed
within a gpecified time. The University
has, nowever, initiated steps to contain
ihe expenditure on overtime-time,

Shortage of Railway
heads

wagons at pit

2020, SHRI RAJESH KUMAR
SINGH :

SHRI RAM VILAS PASWAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is an acute short-
age of Railway wagons and the de-
mand is not fully met;

(b) whether it is also g fact that
a number of persong applied for Rail-
way rakes to load coal from the pit
heads during the years 1980 and 1981;

(c) the number of such persons who
applied;

(d) the number of the persons who
were alloited rakes for loading of coal
during the same period and the num-

ber of rakes allotted t, each person/
firm; and '

(e) whether any critaria were adop-
ted by his Ministry in this regard
and if not, reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, there is no
acute shortage of wagons. The de-
mands are being met practically in
full in all coal-fields except to some
extent in Jharig field.

(b) Coal rakes can be loaded from
rail-head colliary sidings only, and not
from pit heads.

(c) to (e). Do not arise in view of
above.

India’s efforts to end Iran-Irag War

2021. SHRI RAJESH KUMAR
SINGH.:

SHRI RAM VILAS PASWAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any special role has
heen plared by  the Government of
India to stop the lran-Irag War and
1o eslabtlish peace in the sub-continent;
and

(b) if so, the details {hereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI . V. NARASIMHA
RAOQ): (a) and (b). It was due to the
special efforts of India together with
some other countries, that Iraq and
Iran agreed, at the Non-Aligned
Foreign Ministers’ Conference held in
New Delhi in February, 1981, to the
setting up of a Committee of four
nations to try to bring an end to the
Iran-Iraqg conflict.

The Committee underiook three
visits to Iraq and Iran, viz., in April,
May and August, 1981 in order to ex-
plore possibilities of ending this un-
fortunate conflict. Since its last visit
to the area, members of the Committae
have continued to monitor the situa-
tion closely.

India Mhpes that the Non-Aligned
Committee would reactivate its efforts
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as soon as a
arises.

suitable opportunity

Out-of-Turn Allotment of Rakes for
Coal

2022. SHRI RAJESH KUMAR
SINGH: Will the Minister of RATL-
WAYS be pleased to state:

(a) whether Railway rakes for load-
ing of coal are allotted under a speci-
fied policy and if so, salient features
of policy laid down;

(b) whether a number of Railway
rakes have been allotted for leoading
of coal out-of-turn during the years of
1980 and 1981 under the orders of his
Ministry and if so, number of such
rakes allotted; and

(c) particulars of the parties/firms
to whom such rakes were allotted to-
gether with the reasons for deviating
from the policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK
ARJUN): (a) The Director Movement
(Railways) based at Calcutta addres-
ses all the States and Central sponsor-
ing authorities in October every year
indicating the ceiling limits for each
category of coal consumers. The spon-
soring authorities then recommend
quotas for each consumer for the com-
ing calendar year. The quotas are
examined and accepted by Director
Movement (Railways) with modifica-
tions as necessary, who then issues
sanctions to all concerned. The allot-
ment of wagons is made against these
sanctions keeping in view the priori-
ties, decided by the Central Govern-
ment and availahility of coal.

(b) Yes. 1980=28 rakes and 1981
— 258 rakes. '

(c) A list is laid on the Table of the
House, [Placed 'in Library, See No. LT-
.3481/82]. The applications for relief
are examined and industries in real
distress on account of non-receipt of
their sponsored duota du® to inade-
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quate availability of coal and trans-
port aré' given' out-ofturn allotment,
with a view to' avoid stoppage of pro-
duction and lay-off of labour.

Issue of free Passes to cultural and
Social Organisations

2023. SHRI RAJESH KUMAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to lay a' statement
giving detalls of numbe? of passts
isstred’ to' individuals and culturat and
special orgdnisdtions’ during the year
1981 and in Jahuary, 19827

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MERTARY AFFATRS (SHRI MATLLI-
KARJUN): The number of card
passes issued to individuals, cultural
and social organisationg during the
year 1981 and January, 19382 is as

undeér:—
Period Number of Card Passes
1st Ace Ist Second
1981 . 5 962 63
Jan. 1982 Nil 3 Nil

Road accidents in Delhi

2024, DR. VASANT KUMAR

PANDIT:
SHRI NAWAIL, KISHORE
SHARMA:; :
!
Will the Minister of SHIPPING

AND TRANSPORT be pleaseq to
state:

(a) whether the number of road
accidentg in the capital hag been on
the increase in recent years;

(b) total mumber of road accidents
reported in Delhi during 1979, 1980
and 1981 (December ending) and the

number of persons killed and injured;
!
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(¢) how many of the above were
by D.T.C, Vehicles, by private buses,
\, by Scooter--Rickshaws and by Taxis;

(d) how much amount wag paid
by way of compensation to the rela-
tiveg of the dead and to injured by
the the DTC during the above three
three years; and

: ]

(e) special steps Government have
taken to prevent increase in accidents
in Delhij?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.-.
DRA PATIL). (a) and (b), Reported
number of road accidents in Delhi for
the years 1979, 1980 and 1981 have
been 4753 4313 and 4409 respectively.
This showg that there is no appre-
ciable increase in the numbers,

(c) Details are given below: _.

- mewm

Ycar DTG buses P.O. buses Sccoter- Taxis Others Total
richshaws
1979 586 534 573 155 2905 47531
1980 : . : 545 491 521 139 2627 4313~
1981 580 428 459 128 2814 4404
Number of persors  kilied and  injured
Year Killed Injured.
1070 763 42 07
1980 663 3807
1981 N.A. N.A.
(dy D-=tails are g'ven beow : o
Period Award in death Award in Injury Award in Total amopunt of
cases cases damage cases awarded:
197580 Rs. 1323001-75 365589 25 8,123-96 1696714 96
1980-8 1 Rs. 1388030-40 368000-85 23,126 12 1779157°37
1981-82 Rs. 1057055 00 229742- 00 18,855 79 1305652-9
(Upto Dee. 81} ’ 5Po297

(e) The steps taken are as follows:

1. The Delhi Motor Vehicle rule
515 hag been amended by Delhi
Administration, to make it compul-
sory for all passenger transport and
heavy transport vehicleg to have
speed governors at 50 K.M. per
hours.

2. Heavy transport yehicles have
also been ordered to paint their
headlight half black to prevent dazzl-
ing effect.” .

3, Maximum speed limit for vari-
oug types of vehicleg has been spe-
cified on different roadg keeping in

view the traffic volume. To check
over speeding and rash and neghi-

gent driving, frequent Radarg are
used.,
4. Mobile patrolling by traffic

police officers during peak-hours is
being done to ensure smooth traffic
flow, check violationg and propagate
roaq safety.

5. The number of mobile courts
has been increased during peak
hours in the morning and evening
to impose spot fines, This is in addi-
tion to challaning traffic offenders
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under the ‘Cash Security Deposit
System’ by Traffic Inspectors.

6. Action against parking in no
parking areas and obstructive park-
.ing on roads has been intensified.

7.®Action against encroachments
has been geared up with a view to
clear the roads and to make more
space available for the road users.

8. Road Safety Education is im-
parted to the drivers children in
schools  pedestrians, conductors/
-drivers through lectures, exhibitions
banners, distribution on literature,
screening of films. School children
‘are also given practical training in
the Traffic Training Parks. The ob-
ject is to inculcate road sense among
the School children and other road
.users.

In respect of DTC, apart from the
usual requlatory measures, maximum
speed of every bus has been governed
by calibrating the fuel system of bus.
A Centralised gceident cell has been
specially set up in DT(C, one of the
major functions of which is to analyse
the causes of the accidents, so that
necessary preventive measures can be
taken in order to reduce the incidence
of accident,

Schemes under Head National Archives
Museums, Libraries

2025. DR. VASANT KUMAR
PANDIT: Will the Minister of EDUCA-
TION be pleased to refer to Starred
Question No. 179 repliej on 3 Decem-
ber, 1981 re: promotion of drama, art
and culture and state:

(a) which particular schemes under
the Head “National Archives” and
“Museums” will be undertaken during
the years 1981-82 and 1982-83;

(b) which particular schemes under
the Head “Libraries” wiil be under-
taken during the years 1981-82 and
1982-83;

(¢) whether Government have any
scheme to prevare a “Catalogus Cata-
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logarum” of various ancient, valuable
and rare manuscripts in various pri-
vate, public, Central ang Government
libraries period-wise or subject-wise:
and

(d) whether Government have
drawn a scheme of establishing a.
Museumn of Humanities; if so, the de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) A statement is attached.

(¢) and (d) No, Sir.

Statement

(a) NATIONAL ARCHIVES OF
INDIA

National Archives of India js a sub-
ordinate office of the Government of
India concerned with the implemen-
tation of the archival policy of the
Government of India and maintains all
old papers and records of the entire
Government of India. The activities
of the National Archives of India
include the following:

(i} Implementation ang extension
of records management programme;

(ii) maintenance of National Re-
gister of private records;

(iii) repair and reprography of
valuable records;

(iv) listing of records—prepara-
tion of reference media;

(v) archival studies—training of
archivists;

(vi) publication of records—To-
wards Freedom;

(vii) acquisition of microfilm co-
pies of records from abroad,

(viii) supply of preservative ma-
terial to State Archives; _
(ix) Guide to the sources of

Asian History.
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MUSEUMS

(a) Nehru Memoriay Museum and
Library, Neyw Delhi.

The Museum portrays the life work
of Jawaharlal Nehru against the back-
ground of the Struggle for Freedom
in India and as an architect of Mo-
dern India. The Library portion of
the Institution which hag pre-eminent
position ig a leading centre of re-
search in modren Indian historyg

(b) National of Man,
Bhopal

The National Museum of Man is
envisaged as an institution dedicated
to the presentation of the saga of man
in time and gpace, with accent on
the hugeness and diversity that have
gon= into the making of Indian cul-
turez To this end, the museum will
seek to portray man’s evolution, man’s
adapiations. man’s creations in the
fleld of economy ang technology, re-
ligion gnd arts and aesthetics. This
Museum is at its infancy as it is yet
to draw up its detailed schemes of
development

Museum

(¢) National Council of Science Mu-
seums

The primary functions of National
Council of Scierce Museums are; (i)
Institution of a system of research in
NCSM’s Museum|Centreg (ii) Inter-
national and national collaboration for
‘exchange of personnel training, exhi-
bitions etc., (iii) Adminstrative and
financial support to all constituent
units.

Under the National Council of Sci-
ence Museums, Nehru Science Centre,
Bombay. Birla Industrial and Techno-
;pgical Museums, Calcutta, Visvcesva-
raya Industrial and Technological
Museum, Bangalore and Shrikrishna
Science Centre, Patna are functioning.

v

(d) National Museum, New Delhi.

The National Museum is one of the
leading institutions of the country for
providing  Conservation|Preservation
facilities to different Museums in the
couniry. It hag a vital role to play
. In the cultural life of India not mere-

ly as the collector and the preserver
of the dwindling evidences of the cul-
tural heritage in all their manifesta-
tions but also as the expositor of the
cultural heritage.

The activities of the National Mu-

" seum include the following: o

(i) Short term training course in '
museology;

(ii) Intensive in-service Training
course on Conservation of Museum
materials;

(iii)  Strengthening of Museum

Organization and re-organisation of
Museum galleries;

(iv) Documentai;ion of art objects
(v) Acquisition of art objects;

(vi) Setting up special|temporary
exhibitions;

(vii) Purchase of library books;.
and

(viii) Publications,
(e) Indian Museum. Calcuttq

The activities of Indian Museum in- -
clude:

(i) Display of exhibits;
(ii) Cataloguing;

(iii) Strengthening of Conservae
tior Laboratory;

(iv) Mass education through
guided tours and mobile exhibitions
popular lectureg and film-shows;

(v) Acquisition of Museum ob-
jects; and

(vi) Acquisition of bookg on art,
archaeology, anthropology and re-
lated subjects.

(f) Salarjung Museum, Hyderabad

The Activities of Salarjung Museunt,
are:
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(i) Restoration of  oil-paintings
and preservation of art objects
through Chemical conservation.

(ii) Acquisition of art objects.

(iii) Ilustrated Catalogues of art
objedts to be printed.

(iv) Reorganisation of galleries.

. (v) Mass education through pe-
riodical film shows and documenta-
ries.

(vi) Preparation of photographic
documentary recordg of art objects.

+{g) Victoria Memorial, Hall Calcutta

The following are the programmes
.pf Victoria Memorial Hall:

(i) Remodelling of Galleries;
(ii) Acquisition of Art Objects;

(iii) Purchase of educational films
of Indian History and Art History,

(iv) Re-organisation of Reprogra-
phic Unit.

(h) National Gallery of Modern Art

(I) The activities of National Gal-
“lery of Modern Art are:

(i) Art collection and Develop-
ment of Sculpture Garden;

(ii) Special Exhibition of perio-
dical selections,;

(iit) Mags  education through
tours, lectures, seminars etc.

(iv) Photographic Documenta-

tion;
(v) Publication;
(vi) Conservation of paintings;
(vii) Teaching of Art-history.

(i) National research Laboratory for
conzervation of Cultural proper-
ty.

The Laboratory has been establigh-
ed with the objectives of Technical
stufies of Cultural meteriels by sci-
entific means, Research for finding out
better methods of conservation, Tech-
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nical assistance to Museums and other
Cultural Institutions, Documentation
of Conservation Literature, Training
and Liaison with International bodies
which it hag continued during 1981-82
and 1982-83.

{(j) The scheme of financial assist-
ance to private museums is continu-
ing scheme of assistance under which
grants are given to museum run and
managed by  voluntary institutions,
societies. trusts, colleges and univer-
sities elc. for their developmental ac-
tivities including construction{exten-
sion of and repairs of buildings, pur-
chase of art object; and publications.

(b) Libraries

There are two main schemes viz.
Schemes of financial assistance to
Voluntary FEducational Organisations
working in the field of Public libra-
ries for which there existed a budget
provision of Rs 12.00 lakhs during
1981-82 for grantg to voluntary orga-
nisations. A similar provision has
been made for 1982-83. The Schemes
of financial assistance tp universities|
manuscript libraries and research jns-
titutions for preservation of manus-
criptsirare books provides funds to
various institutions which are in the
possession of rare manuscripts/valu-
able books{documents for preserva-
tion, cataloguing, micro-filming ete.
The schemes have continued during
1981-82 and will continue during
1982-83.

The following  schemeg under the
Head libraries are also operaling in
addition to the two  schemes men-
tioned above.

(a) National Library. Calcutta

It is an institution of national im-
portance providing reading material
and research  facilitiey and also a
store-houge of books unfer the Deli-
very of Books Act, 1954.

(b) Central Reference Library, Cal-
cutta :



253 Written Answers PHALGUNA 13, 1903 (SAKA) Written Answers 254

It is concerned with the compila-
tion, editing, printing and sale of In-
-dian National Bibliography and other
bibliographies and reference publica-
tions of national importance.

(c) Khuda Baksh Oriental
Library, Patna,

Pubtic

It is an institution of national im-
portance set up under the Khuda
Baksh Oriental Public Library Act
1969 to provide reading material and
research facilities to scholars with a
view to accelerate the Library move-
ment in India.

(d) Rampur Raza Library. Rampur

It is an institution of national im-
portance set up under the Rampur
Raza Library Act 1975 to provide
reading material and research facili-
ties to scholars with a view to acce-
lerate the Library Movement in
India,

(e) Raja Rammohan Roy Library
Foundation

It was set up as an autonomous ing-
titution in 1972 to promote and sup-
port the library movement in the
country and to develop reading habit
among the people particularly in the
non-metropolitan areas.

(f) Delhi Public Library, Delhi.

The Library has been providing
free library gervices to the citizns
of Union Territory of Delhi since its
establishment in 1951. Apari from
beiny a central library, it has 24
branthes, and sub-branches, a Braille
Department, and a net work of Mobile
Service Stations and Deposit  Sta-
tions. The Library ig fully financed
by 1tle Department of Culture
through PaniNon-Plan grants.

Keeping in view the importance of
the Libr it has recently been dec-
lared as a irecipient library under
the Delivery\of Books and Newspapers
- (Public Libr?ies) Act, 1954,

i

[}

Apart from above, annual plan
Grants are given to the following
libraries:

(i) Indiam Council of World
Affairg Library, New Telhi,

(ii) T.M.S.8 M. Libary,
vur;

Thanja-

(ii1) Central Library, Bombay.

Sanskrit as Mother Tongue

2026. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that during
the 18981 Census, several persons in
the country stated “Sanskrit” as their
Mother Tongue;

(b) if so, the total number of such
persols who had declared Sanskrit as
their mother tongue, State wise; and

{c) opportunities for employvment
and/or avocation made available by
Government tp encourage the study
and development of Sanskrit?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
and (b). According to the Registrar
General of India, the number of per-
sons in the country who have declared
‘Sanskrit’ as their mother tongue in
the 1981 Census will be known after
the tabulation of Census Schedules,
which is in progress is completed.

{c) Ministry of Education. Govern-
ment of India have several schemeg
for the propagation and develooment
of Sansksit with a view to enzourage
the study of that language and lite-
rajure. A statement giving the list of
such schemes is attached. -

Statement

1. Grant-in-ata 'to the Rashtriys
Sanskrit Sansthan, an autonom-
ous body set up by this Ministry.

2. Grant-in-aid to Voluntary Sansgkrit
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Organisations engaged in the pro-
pagation and development ol
Sanskrit.

Production of Sanskrit Literature
including purchase = and publica-
tion of Sanskrit Books.

Establishment of Adarsh Sanskrit
Pathshalas.

Award of Scholarships:

(i) Scholarships for Post-Matric
Studies in Sanskrit.

{ii) National Scholarships for stu-
dents pursuing Shastri and
Acharya Courses.

(iii) Research Scholarships to lhe
products of traditional Path-
shalas. -

Holding of Ail-India Sansk:it Elo-
cution Contests.

Holding of Vedic Convention.

Grant-in-aid to Voluntary Bodies

_and Research Institutes for publi-

10.

11.

12.

13.

14.

cation of Rare Sanskrit Manus-

cripts.

Preservation of the Tradition ot
Vedic Recitation.

assistance to
indigent cir-

Grant of financial
Sanskrit Pandits in
cumstances.

Modernisation of Sanskrit Path-
shalas and Provision of facilities
for teaching of Sanskrit in Secon-
dary Schools.

Award of Scholarships to the Stu-
dents studying Sanskrit in Secon-
dary Schools. Grants to State
Governments for implementation
of schemeg for promotion of Sans-
krit.

Utilization of services of eminent
Sanskrit Scholars in Adarsh Path-
shala and other Voluntary Organ-
isations in order to preserve the
indepth study of Shastras.

Award of Certificate of Honour
by ihe President to eminent Sans-
krit Scholars.
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Central University at Nalanda

2029. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of EDUCA-
TION be pleased to state:

3841 LS9 -

(a) how many Central Universities
have been proposed in the Sixth Five
Year Pian;

(b) whether it is a fact that Nalanda
in the State of Bihar fulfills almost all
the requirements for such university;

(c¢) if so, whether Government have
any proposal for Central University at
Nalanda; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):

(a) During the Sixth Five Year Plan,
only one Central University is propos-
ed to be established in the Union Ter-
ritory of Pondicherry.

(by The Central Government have
not laid down any requirements that
an institution has to fulfil for becom-
ing a Central University.

~{e¢) and (d) Do not arise.

Malpractices in Porters Recruitment
2030. SHRI VIJAY KUMAR L
YADAV:
DR. A. U. AZMI:

Will the Minister of RAILWAYS »2
pleased to staie:

(a) whether Governments’ attentiorn

has been drawn to a news item in
“The Hindustan Times” dated 7th
February, 1982 captioned “Pay Rs.

10,000 and become a Rail Porter”;

(b) if so, the details of the recruit-
ment racket and Government’s reac-
tion thereto; and

(c) measures proposed to be taken
to stop such corrupt practices in re-
gard to porters’ recruitment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c) The allegations were not
substantiated.
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New Railway Security Force

2031. SHR1 SATYAGOPAL MISRA!:
SHRI CHITTA BASU:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the proposal of a New
Railway Security Force is under the
consideration of Government; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.

Amount Spent and Business Secured
on ‘Palace on Wheels’

2032. SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the totsd amount spent so far
on the ‘Palace on Wheels’ train;

(b) the business so far secured for
the ‘Palace on Wheels’;

(c) whether it is a fact that the
Government has abandoned the run of
‘Palace on Wheels’; and

(d) if so, the reasons therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DFPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The expenditure incur-
red by Indian Railways on the reno-
vation and restoration of the carriages
for Pzlace on Wheels was about RS.
63.11 lakhs,

(b)Y Regular commercial tours by
this train are scheduled to operate
between October 1982 to March 1983.

(¢c) No.

(d) Does not arise.
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Talks held with. Spain

2037. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether India and Spain ex-
changed views on the International
situation in the month of January,
1982; and

(b) if so, what is the outcome?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): {(a) Yes, Sir.

(b) The talks have contributed to a
better understanding of each others'
point of view on various International
issues.

Hold up of Delhi Teachers Salary

2038. SHRI R. R. BHOLE:
SHRI MANI RAM BAGRI:
SHRI N. E. HORO:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have veri-
fied the veracity of the news item pub-
lished in the ‘Patriot’ dated 16th Janu-
ary, 1982 which points out that Delhi
teachers have not been paid their
salary as the required fundg have not
been allocated by the Planning Com-
mission;

(b) who is responsible for these sorry
state of affairs; and

(c) the action Government proposé
to take in the matter and ensure that
such situations do not occur again?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(c). According to information furnish-
ed by the Delhi Administration, some
schools
could not be paid their salaries in time
since November, 1981.

teachers working in Govt.
This happened
because the funds provided under the
Plan budget of the Directorate of Edu-
cation for this purpose were inade-
Additin-
nal funds have since been provided to
the Deihi Administration
them to make payment of salaries of
the teachers.
maintained on the budgetary position

quote for the year 1981-82.
to enable
A close watch is being

to ensure that the anticipated expendi-
ture is adequately provided for in the
Budget Estimates for 1982-83.

Surcharge of Ardha Kumbha Pilgrims

2039. SHRI R. R. BHOLE: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it 15' a fact that the Rail-
ways levied special surcharge on all
incoming and outgoing passengers in-
cluding pilgrims to Ardha Kumbha
Mela, held in Allahabad, from 1st Ja-
nuary, 1982 to 22nd February, 1982;

(b) if so, the reasons therefor;

{(¢) how much extra income was
earned by the Railways as a result of

this special surcharge; and

(d) whether Government would levy
such special surcharge on other reli-
gious pilgrims in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) Yes.

(b) The levy covers compensation to
the railways for meeting ey¥penditure
incurred in connection with Mela
Traffic as recommended by the Rail
Tariff Enquiry Comfnittee, ang also
the enhanced pilgrim tax leviable
under the Terminal Tax on Raﬂway
Passengers Act, 1956.

(c) Since the Mela period has end-
ed only on 28-2-1982, the figures on
this account have yet to be compiled.

(d) Yes, whenever Railways incur

extra expenditure in connection with
Mela Traffic,

Indian Students Abroad on Govern-
ment Scholarships for Higher
Education

2040. SHRI R. R. BHOLE: Will the
Minister of EDUCATION be plcased
to state:

(a) the number of Indian students
sent to foreign countries for higher
education on Government scholarships
during the last three years: and

(b) the cost borne on all those dur-
ing the said period by Government and
the respective Govermments to which
they were sent?,

' '

THE MINISTER, OF STATE OF THE

MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE

(SHRIMATI SHEILA KAUL): (a} amd
(b) A statement Is attached,
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Statement

Names of Schemes under which Indian Students are sent abroad for
higher studies and the expenditure incurred thereon are given below:—

1. Scheme of National Scholarships for Study Abroad of Ministry of Edycation and Culture

No. of Indian Exp2nditure
Year Students sent incurred
abroad (In lakhs of
rupeas)
19795-80 37 67.14
1980-81 . 28 63.24
1981-82 (January,1982) 14 70.00
79 200,38

2. National OQuverseas Scholarships for Scheduled Castes|Schaduled Tribes etc . of Minisiry of Home affairs

No. of Indian  Expénditurc
Year Student sents incurred
abruad (In lakhs of
rupees)
Tg}9-§o 22 17.34
1980-81 10 25.06
1981-82 23 24.00
(Upto January, 1982) e
55 66.40

Fall of Slabs from Sun Temple,
Konarak

2041. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDUCA-
TION bhe pleased to state:

(a) whether Government are aware
that some slabs have fallem from the
famous Sun Temple at Konarak and
Lord Jagannath Temple of Puri in
Orissa;

(b) if so, the number of slabs that
have fallen in each of these temples
and the arrangement made by Govern-
ment so far to refix these stones;

(c) whether Government have taken
decision to undertake chemical treat-
ment and provide special preservation
facilities on the . above two famous
temples;

(d) if so, the amount spent on the
above work so far; and

(e) the steps proposed to be taken
by Government for the proper preser-
vation of these temples?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL): (a)
anr (b). One stone from the north-wes:
corner of the pyramidal roof of the
assembly hall, of the Sun Tempie at

Konarak fell down on first August,

1978. Eight fragments of cracked and
loose stones were dislodged from the
facing of the Jagannatha Temple at
Puri in  March, 1981. All the fallen
stones have been refixed. No subse-
quent fall of stones has been r>=arted.

®
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(¢) The preservation of the temples
with chemicals is being carried out in
accordance with the inter-nationally
accepted archaeological principles.

(d) Expenditure incurred on preser-
vation .and maintenance of the Sun
temple and Jagannath temple during
the last five years is Rs. 10,11 391.48
and Rs. 7,87,599.99 respectively.

(e} Conservation of ancient monu-
ments is a continuous process and pre-
servative measures such as consolida-
tion of structures and chemical treat-
ment of stones are proposed to be car-
ried out as per actual needs of the
temples.

Average Assistance to Universities by
U.G.C.

2042. SHRIMATI JAYANTI PAT-
NAIK. Will the Minister of EDUCA-
TION be pleaseq fo state:

(a) the average assistance per Uni-
versity gilven so far by the University
Grants Commission; and

(b) the assistance given sp far to each
of the three TUniversities in Orissa
during 1081-82 and steps taken to im-
prove the quantum of such assistance?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) The development grants sanctioned
by the University Grants Commission
to varioug Universities are determined
on the basis of several criteria. Such
grantg are approved partly for the
general development programmes of
each University for a plan period as
~a whole. In addition, grants are sanc-
tioneq for special programmes imple-

mented by selecteq Universifies like -

Centres of Advanceq Study, Depart-
ments of Special Assistance, Major Re-
search Project, Provision of Computer
Systems, Establishment of Instrumen-
tation Centres, etc, In deciding the
quantum of grants various factors like
the stage of development of each Uni-
versity, the type, nature and range of
programmes offereg by it, the stand-

ards of teaching and research, student
enrolment etc are taken into conside-
deration, It will therefore be unrealis-
tic to compare in average terms the
development grants sanctioned by the
University Grants Commission to each
University. The development grants
paid by the Commission to various
Univers_ities during the Fifth Plan pe-
riog . (1974—1979) are given in the
attached statement.

(b) During 1981-82 (till 24.2.1982)
the University Grants Commission has
sanctioned the following grants to the
three Universities in Orissa:—

1. Berhampur Rs. 9,42,191.00
2. Sambalpur Rs. 18,38,340.07
3. Utkal Rs. 22,56,632.43

The overall development programmes
of these Universities during the Sixth
Pl.an are yet to be assessed for deter-
mining the quantum of assistance.

Statement

Statement showing the total development grants
paid lo Central Universities and State Unipersities
during the last five years (1974-75 o 1978-79)

(Rupees
in lakhs)
Name of the University hTut:z.lH_‘
- Grant
(1) (2)
CENTRAL UNIVERSITIES
1. Aligarh Muslim . . 468-63
2. Banaras Hindu . 1142+ 34
3. Delhi . . . 549- 12

4. Jawaharlal Nehru . . 760-39
5. North-Eastern Hill . 493~ 10 ‘

6. University of Hyderabad . 58234

~1

. Visva-Bharati . . . 116- 59

—




.27} eritten Answers MARCH 4, 1982 Wrilten Anstwers 272

1 2 1 2

STATE UNIVERSITIES :

Kamnataka State
Andhra Fradesh ¢ Bangalore . . 29359
Andhra . . . . 42763 Karnataka . . . 17575
Ozmania . . . 381-18 Mysore . ) . 19885
Sri Venkateswara . . 215 09 Kerala State
Nagarjuna . . . 027 Calicut . . . 153:G3
Kakatiya . . . 030 Cochin . 82-60
Assam State Kerala . . . . 15530
Dibrugarh . . . 99-87 Maharashtra State
Cauhati . . . 13466 Bombay . . . '303- 12
Bikar State - Marathwada . . . 10167
Bhagalpur . . . . 72-58 Nagpur : : ' 195°44
© Bihar. . . . .  66:06 Poopa . . .. 29168
K..S. Darbhanga . . 13-86 S.N.D.T. Women's : t7oe7
Magalh . . . 82-48 Shivaji . . . 107400
Mithila . . . 3-07 Madhya Pradssh 3
- Patna ) - . _ 129- 53 A.P. Singh . . . 33-44
Ranclii .« . 100-80 Bhopal <. -0 6o
Indirakala Sangit
¢Gujarat State . Mahavidyalaya . . 16-80
Gujarat . . . 148-78 Ir;dorc . . . 91-49
M.S. uijversity of Baroda . 22942 . Jabalpur . . . 7078
Sardar Patel . . . 135-67 ' Jiwaji . . . . 57-22
Savyrahtra . . . 49 82 Ravi Shankar . . . 75-40
South Gujarat . . . 7667 Saugar . . . 145°99
ryana Stale 'Vik.ram . . . 71-68
Kurulshetra | . . . 156-53 Orissa State
. Maharshi Dayanaud . 0 17 Bechampur . . . 11351

Sambal . . .. .
Himacha! Pradesh ambalpur 92:98

s . Utkal o @ . . 1 8 *2Y
Himachal Pradesh . 103-38 )

Union Territery Chandigarh

Jammu & Kashmir State . '
Pun_]ab . . . . 38'6 . 96

Jamnw . . . 116-98
Kashruir . . . - 96-56

& - - - _
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Punjabh Stats .
Punjab . . 113.74
Guru Nanak Dev 10372
Rajasthan Staie :
Jodhpur 127-82
Rajasthan 299-16
Udaipur 7395
Tamil Nadu State :
Aunamalai 201-96
Madras 426-34
Madurai 195-86
L'liar Pradesh State
Agra’ 36-52
Allahabagd 204 -85
Bundelkhand
Garhwal 5-88
‘Gorakhpur 11505
XKanpur 2079
Luckuow 145-01
Meerut 91-90
Roorkee 415-07
Kashi Vidyapith 35°97
Sampurnanand Sanskrit
Vishwavidyalaya 31-44
Kuwnaun 10-96
Bt/est Bengal Stale :
Burdwan 12948
Calcutta 44002
Jadavpur 299-64
Kalvani . 99-49
North Bengal 92-68
Rabiudra Bharati 14-31

o i —
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Coaching/Trainings to Teams Paruci-
pating Asiad 1982

2043. SHRIMATI JAYANT] FAT-
NAIK:

SHRI M. RAMGOPAL REDDY:

Will the Minister
be pleased to state:

of EDUCATION

(a) whether Government have a pro-
posal to provide training and coach-
ing of Indian teams for participating in
Asian Games;

(b) if so, when such training and
coaching will be provided to them; and

{c) the details about the arrange-
ment proposed to be made by Govern-
ment to enable the in-service Indizn
sportsmen to participate in the Asian
Games?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir. ’

{b) Such training and coaching is
a.ready being provided since 1980-81.

(¢) To enable the in-service Indian
sportsmen to participate in the Asian
Games, 1982 the Central Government
has increased the quantum of annual
special casual Jeave from 30 days to
60 days to such of the Central Gov-
ernment employees, as are selected by
the respective National Sports Federa-
tions for participation in the coaching
camps, competitions in preparation for
the Games, as wel] as the Asian Games
proper. Government have also agreed
to consider grant of additional special
casual leave on merits of each case
where this period is found to be in-
adeguate. The  Defence Services,
Indian Railways and the Central Police
Organisations have also agreed to
treat on duty their employees who are
selected for inclusion in the coaching
camps in preparation for Asian Games
1982 or for participation in Asian
Games. Similarly, at the initiative of
the Ministry of Education and Culture,
most of the State Governments have
agreed to provide similar facilities to
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their employees who are selected for
the coaching camps for Asiad-82. The
Bureau of Public Enterprises have also
issued similar instructions in respect
of employees of Public Sector Enter-
prises, who are selected as probables
for the Asiad-82.

The in-service Indian sportsmen are
being provided like other probabies,
free board and lodging during tie coa-
ching camps at the rate of Rs. 25 per
head per day and pocket money a! the
rate of Rs. 2 per head per day. The in-
service probables are also reimbursed
travelling expenses at the rate of 1I
class to ang fro rail fare for attend-
ing coaching camp for Asiad-82.

Organisation of Festival of India in
Britain

2044. SHRIMATI JAYANTI PAT-
NAIK . Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that Cul-
tural Exhibition called as Festival of
India is going to be organised in Bri-
tain in 1982-83 by both the Government
of India and the British Government;

1. HAYWARD GALLERY :
2000 Ycars of Indian Painting and Sculpturc

2. SCIENCE MUSEUM :
Science, Technology & Medicines of India

3. VICTORIA & ALBERT MUSEUM :
Courtly Life in Mughal India .

(b) it so, the main programmes pro—
posed to be exhibited in that festival
of India;

(¢) whether Government have g pro-
posal to depute artists from various
States for participating in that cultural
exhibition,;

(d) the name of the other countries.
expected to be participating in that
festival; and

(e) the details about the duration
fixed for exhibiting the programme?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL~
FARE (SHRIMATI SHEILA KAUL) :
(a) to (e). A statement is atfached.

Statement

(a) to (e). The Government of India
and Great Britain are sorganising a
Festival of India in Britain in 1982
commencing on March 22, 1982. It will
continue till at least November, 1982.
The Festival has been conceived as a
series of exhibitions/events and per-
formances reflecting many aspects of
Indian civilisation from pre-historic ta
present day. The main events of the
Festival of Art are:

25 Marchi—13 June 1982
25 March—15 August, 1682

21 April— 15 August, 1982

4. BETHNAL GREEN MUSEUM OF CHILDHOOD -

Indian Playing Cards; From the Victoria and Albert

Museum’s Collection

5. THE BRITISH LIBRARY :
The Art of the Book in India

6. MUSEUM OF MANKIND :
Vasna: Inside an Indian Village

7. BRITISH MUSEUM :
From Village to City in Ancient India
8. COMMONWEALTH INSTITUTE :
(a) Sringar—A peagznt of Indian Costumes

(b) Indian Industrial Design and Graphics

17 March—g0 May, 1982
16 April—August, 1982
10 April—September, 1982-

21 April—September, 1982

.

17 March-—18 April, 1982.
13 April—a23 May, 198>
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(c) India and Britain

(d) Exhibition of Indian Books

9. THE TATE GALLERY :
Modern Indian Artists

30. SERPENTINE GALLERY :
The Living Arts .

11. BARBICAN CGENTRE :
Aditi: Creations, Celebrations

12. ROYAL ACADEMY OF ARTS :

Contemporary Arts from India

13. ROYAL COLLEGE OF ARTS :
Visvakarma, an exhibition of textiles

31 May—15 August, 1082
25 Oct.—13 November, 1982

7 April—23 May, 1982.

8- g1 May, 1082

. . 2 July---1 August, 1982~

September —Oct., 1982

g Oct,—17 November, 1982,

14. LYTTLETON CIRCLE FOYER NATIONAL THEATRE :

Eye on India, Photographic Exhibition

15, PHOTOGRAPHERS GALLERY :

India Here and There— History of Indian Photagraphy .

16. Performing Arts: A series of
concerts and recitals of the perform-
ing arts have been planned during the
course of the Festival. A number of
eminent gurus of classical Irndian mu-
sic and dance and eminent arlistes,
theatre grpups will be deputed for
performance during the fFestival.

17. Film Festiral: 1t will continue
throughout the year and will include
silent films, a series of films on Indian
through foreign eyes; a Ritwik Ghatak
retrospective; and films made by the
“New Wave Film Directors.”

Since the Festival is being organis-
ed by the Government of India and
Great Britain, the participation of
other countries does not arise.

Robbery in 331 UP Howrah-Gaya
Passenger Traip near Sirari Railway
Station

2045. SHRI D, P. YADAV . Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that numbe:r
of passengers were robbed and wound-

May—June, 1982

Date to be decided.

ed py an armed gang near Sirari Rail-
way Station, in the 331 UP Howrah-
Gaya passenger train on 2nd Febru--
ary, 1982; and

(b) if so, the details thereof and the
action taken by the authorities in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAIL-~
LIKARJUN) : (a) and (b). On 1.2.82,
at about 20,15 hrs., about 20 miscre-
antsg committed dacoity in a compart-
ment no, 4336 of train no. 331 UP
(Gaya-Howrah passenger) in between
Garsandy and Sirari Railway Stations
of Kiul-Gaya Seclion on the point of"
pisto]l and dagger. These pandits in-
jured 2 passengers and looted cash
Rs. 1,500/-, and other belongings from
the passengers of this compartment.
In this connection, case no. 7 dated
1.2.82 under section 395 IPC has been
instituted at the Government Railway
Police Station Kiul. Six suspects have
been arrested and two boxes conain-
Ing sarees etc. have been recovered by
the Government Railway Police, Kiul..
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Use of Hindi in U.N.O.

2046. SHRI R. P. GAEKWAD: Wwill

‘the Minister of EXTERNAL AFFAIRS
ke pleased to state:

(a) whether it is a fact that the
United Nationg Secretariat have made
a beginning for introduction of Hindi
in jts headquarters and its allied
agencies on a limited scale; and

{b) the exact range and scope of
work done in Hindi by the United
Nations Organisation ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) and (b). No, Sir, since
Hindi is not an official and working
language of the U.N. 1In this con-
nection attention is invited to the
reply in response to Lok Sabha Un-
starred Question No. 792 on 23th Feb-
ruary, 1982.

However, upon Government's re-
quest, the United Nations Informa-
tion Centre in New Delhi has trans-
lated and widely circulated the follow-
ing important documents of the Unit-
+ed Nationg in Hindi :

1. U.N. Charter.
2. Basic Facts about the U.N.

3. Comments and Documents of
the United Nations Committee
against Apartheid.

4. New International Economic
Order.”

‘5. Universal Declaration of Hu-
man Rights.

6. International Covenants on Hu-
man Rights and Optional Pro-
tocol

1. The United Nations
lated Agencies,

‘8. Standard Minimum
treatment of Prisoners.

9. Lagos Declaration
- "against Apartheid.

10. Rightg of the Child.
11. United Nations Today.
12. United Nations in Brief,

"13. The Oppression of Black Wo-
men in Apartheid South Africa.

and Re-

Rules for

for action
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Out-of-Turn Allotment of Wagons

2047. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the out-of-turn allot-
ment of wagons are now in vogue;

(b) if so, whether there is any spe-
cific guidelines for such allotment;
and

(¢) the details
allotment made during
year 19817

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Yes.

of the oul-¢f-turn
the calendar

(b) In exercise of the powers con-
ferred by Section 27-A of the Indian
Railways  Act, 1890,  preferential
movement of goods/class of goods is
arranged by all Railway Administra-
tions depending wupon; (1) priority;
{2» operating conditions and (3) to
relieve distress. There are rive priori-
ties grouped under ite ‘A' to 'F’
with item ‘A’ enjoyingn.i)pmost pri-
ority. The transport of goods/class
of goods In higher priority is arrang-
ed preferentially. The details of each
priority is briefly indicated below:—

(i) Priority ‘A’—All moves of im-
mediate and operational nature or-
dered by quartermaster General's
Branch through Milrail

{ii) Priority ‘B'—Movemeni of
foodgrains/fertilisers on  Central
Government account or sponsored
by Food Corporation of India and
as approved by Railway Board.
Movement of iodised salt, pesticides,
levy sugar and export traffic etc.

(iii) Priority ‘C’—Programmed
movements sponsored by the Union
or State Government as accepted by
the Railways. Coal {from collie-
ries, cement, iron ore for export,
stores of Posts and Telegraph De-
partment, newsprint paper, military
traffic not covered under priority
‘A’, salt' for human consumption as
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per Zonal Scheme, raw materials
and mil] stores to and finished pro-
ducts from iron and steel industries,
export and free sale sugar, etc.

(iv) Priority ‘D—Movement of
raw materials to major industries
like textile, cement, glass-sheet, fer-
tiliser etec.

(v) Priority ‘E'—All traffic not
listed in higher priorities comes
under item ‘E’. Commodity quotas
have also heen fixed under this prio-
rity.

(¢) Data is not readily available of
out-of-turn allotments made for vari-
ous commodities as these powers
have been delegated to officers on the
Zonal Railways as well as Divisions.

Government urged to appeoint 3 Cam-
mission to inquire the reasons of
train accidents

2048. SHRI KRUPASINDHU BHOI:
Will the Minister of RAILWAYS be
pleased tfo state:

" (a) whethér Government have been
urged to appoint a Commission to in-
quire into the reasons of train acci-
dents, the complete names and addres-
ses of the people killed, the compen-
sation paid from 1970 and the reasons
under which compensation has been
withheld ang to stop burning of the
rail bogies after a train accident;

(b) whether Government have also
been urged to have fresh design of
the railway bridges and to reconstruct
the existing bridges with rakes on
both sides of the bridges to support
and withhold the trains from falling
into the river in case of storm or gale
and to implement the recommenda-
tions of the various committees to
put an end to accidents; ang

(c) the reaction of Government
thereto and the steps proposed to be
taken in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF_RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

282-

MENTARY AFFAIRS (SHRI MAL-~--
LIKARJUN) : (a) Suggestions are:
received from time to time for ap--
pointment of Commissions to iavesti-
gate the reasons of train accidents.
Since a high level Railway Accidents
Enquiry Committee, viz., Sikri Com-
mittee, which was appointed in 1978
to review the position of accidents on
the Railways and suggest preventive
measures, etc. submitted its report.
only in 1980, there is no propesal to
appoint  another Committee/Com-~.
mission for this purpose.

Information regarding the names
and addresses of persons killed in
train accidents and reasons for which.
compensation might not have been
paid in certain cases since 1970, is
not readily available. As the period
for which™ information is gsolicited is
too long and distant one, the com-
pilation of this voluminous informa-
tion will not be commensurate with
the results likely to be achieved.
From 1970-71 to # 1980-81, a sum of
Rs. 264.39 lakhs was paid as compen-
sation.

To obviate the possibility of a coach
catching fire while gas cutting the pan-
els to extricate the trapped passen-
gers, Railways have been directed to
ensure that the staff should be gare-
ful with gas cutting.

(b) Yes.

(¢) Provision of rakes/railings on
sides of all the girder bridges is
neither technically required nor eco-
nomically feasible. Generally in case
of through girder spans of 100 ft. and
‘above only sides are provided, as a
part of structural requirement. For
safety in case of derailments, guard
rails are provided.

Recommendatons of various Com-
mittees are thoroughly examined and
implementaton of the accepted re-
commendationg is closely watched,
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Development of Artificial Heart Valve
and Production of pace makers

2049. SHRI G. NARSIMHA REDDY:
Wil] the Minister of HEALTH AND
FAMILY WELFARE ©be Dpleased to
-state:

(a) whether Government{ are aware
that an artificial heart valve has been
developed in 5 Trivandrum Research
Centre which will make heart opera-
tion less costly and cut-out foreign de-
pendence; and

(b) if so, steps being taken to pro-
Guce heart valves in the country and
they are made available to patients
at a reasonable cost and at 5 subsi-
dised cost for the poor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b). Sree
Chitra Tirunal Institute for Medical
Sciences and Technology, Trivandrum
"has initiated the development of an
arfificial heart valve. The valve is ex-
pected to undergo experimental trials
in animals within a few months and
become available for clinical trials be-
fore the end of the next year, Its cost
is expected to be lower than that of
imported models.

)
Deportation Threat to Indian Traders
by Kenya

2050. SHRI G, NARSIMHA REDDY:

SHRI M. V. CHANDRA SHE-
KARA MURTHY:
SHR] N. E. HORO:

SHRI CHINTAMANI JENA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to slate:

(a) whether it is a fact that the Gov-
ernment of Kenya have threalened to
deport Indian Businessmen if they are
found indulging in black marketing;

(b) it so, whether the Government of
India have tried to find out whether it
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is a fact that the “Tndian businessmen
are really involved in such activiiles;
and .

(c) if so, whether they were continu-
ed and asked to help Kenya?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA -
RAO): (a) to (c¢). President Mol i1 an
address recently cr:ticised Lraders in
Kenya for malpractices undermining
the economy of the country. He said
that he was not discriminating against
anybody but was against those who are
out to enrich themselveg through false
means. He warned that he would
take stringent action against the offen-
ders irrespective of their or.gin.

Since no community has been singled
out for carrying out illegal husiness,
activities, the question of Governmen?!
of India trying to find out whether
Indian businessmen are actually in-
volved in such activities does not arise.

Grant and know-how to India by Japas
for production of vaccines to Trackle
Enrcephalitis

2051. SHRI G. NARSIMHA REDDY:
Will the Minister of HEALTH AND
FAMILLY WELFARE be pleased 1o
state:

(a) whether Japan has agreed to
give India a grant of Rs. 12.28 crore
for production of vaccine to tackle the
disease of encephalitis:

(b) whether this w'll go a long way
to end this disease which is wide sp-
read in Andhra Pradesh, Karnataka
anr Tamil Nadu;

(c) whether the details of the project
has been worked out; and

(d) whether Japan hag promised to
give know-how in addition to money

to develop the vaccine?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI: (a) Japan has agreed
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to provide assistance worth 300 million
yens (about Rs, 115 lakhs) to cover the
cost of imported equipment required
for the purpose of production of vac-
cine against Japanese Encephal’ties at
the Central Research Institute, Kasauli.

(b) with the availability of the vac-
cine indigenously it is expected that
the susceptible population will be pro-
tected through  Iimmun’sation which
couppled with the adoption of preven-
1ve measures will considerabely help
in the prevention of the disease.

(¢) and (d). The details in this
regard are to be worked out. However.
Government of Japan has also agreed
to provide technica] know-how chemi-
cals,equipments etc., for the purpose
of production of vaccine.

Closure of BH.U.

2052. SHRI B. V. DESAI:
SHRI HARINATHA MISRA :

Will the Minister of EDUCATION be
pleased to glate:

(a) whether Banaras Hindu Uni-
versity was closed for indefinite period
during January, 1982;

(b) if so, the main reasons for itls
closure;

(c) whether this closure has greatly
affected the education of the students;
and

(d) the time Government ‘s confident
to reopen this Universily and whether
some polilical parties are involved in
creating disorder in the University
Campus ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). Yes, Sir. The University had to
be closed follow.ng violent incidents in
and around the Campus including cla-
shes between students and the Police.
These incidents followed the attempts
by a Section of non-teaching employees
and students to disrupt the examina-
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tions, damage the University’s property,
and set fire to some buildings on the
Campus.

(c) The closure had temporarily dis-
located ihe academic schedule of the
Un.versity.

(d) The University has reopened in
phases from February 15, 1982. The
violent incidents were sparked off in
the context of the call for a general
strike on 19th January, 1982 given by
certain political parties.

Manufacture of Chemical Weapons by
U.S.

2053. SHRI B. V. DESAI:
SHRI KAMAL NATH:

SHRT MADHAVRAQO SCIN-
DIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether it has been reported in
the press that U.S. is considering re-
suming the manufacture of chemical
weapons after 13 years of suspension;

(b) if so, whether this decision of
the U.S. will encourage the other bhig
powers also to manufacture chemical
weapons;

(¢c) whether India has opposed this
move of U.S.; and -

(d) if so, what steps Government is
cons.dering to take the help of other
countrieg to  impress upon the big
power not to manufacture this type of
weapans?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir. The Government
is aware of press reports to this effect.

(b} to (d). India is concerned at the
possibility of chemical weapons race.
Our views on the question of chemical
weapons, as well ag on that of other
weapons of mass deslruction, are well
known. We have expressed our oppo-
sitien to these categories of weapons at
the appropriate multilateral fora and
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shal] continue to do :0,

Blindnegs of 30,000 Children every
year

2054, SHRI NAVIN RAVANI: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government are aware
that nearly 30,000 children go blind
every year in the country according to
noted gcientist of Nutrition in Hydera-
bad;

] (b) if so, whether any survey has
been conducted to know the reasons of
blindness:

(c) if so, what are those reasons; and

(d) what measures are being taken
to check the same?

THE DEPUTY MINISTER IN THE
MINISTRY O HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (¢). The Na-
tional Nutrition  Monitoring Bureau,
under the auspices of ICMR, has been
conducting diet ang nutrition surveys
since 1972 in 10 States of India, The
surveys revealeg that blindness among
children was due to Vit. A deficiency
in the diet. The incidence of Vit, A de-
ficiency found among pre-school child-
ren (1—5 years) during 1979 is as

follows - —
Orissa . . . . . 8-9%
Tamil Nadu . . . 2-9%,
West Bengal . . . 2-49
Andhra Pradesh . . ) 2:0%
Karnataka . . . . 1-1%
Madhya Pradesh . . . 0:9%
Uttar Pradesh . . . 0-8%
Gujarat. . . .ot 0-6%
Maharashtra
~ Kerala
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(dy The Government of India is im-
plementing g National prophylaxis pro-
gramme against nutritional blindness
among children in the age group 1—35
years, through the distribution of mas-
sive dose of Vitamin A (2,00,000) I.U.
every-six months. About 25 million
pre-school children have been covered
so far under the programme and this
programme is expected to reduce the
incidence of blindness among children.
The Department of Social Welfare has
also launched various nufritional pro-
grammeg to combat nutritional defici-
ency in children.

The Strategy of the programme is:—

I Intensifying health education
through masg media ang extension
method on eye care services.

II. Creation of eye gervices to pro-
vide eye care in rural areas through
mobile units,

III. To provide permanent facil-
ities for eye care ag an integral part
of general health services at giffer-
ent levels.

Exodug of Nurses from Hospitals of
the Capital for better Prospects Abroaa

2055. SHRI RASHEED MASQOD:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it iy a fact that of late
there hag been large scale exodus of
Nurses from the Government Hospitals

in the Capital to petter their prospects
abroad;

(b) if so, the number of the nurses
who left their jobs in the hospitals irr
Capital during 1980 and 1981;

(¢) how does their service condi=-
tions compare with the other developed
developing countries; and

(d) what steps have been taken by
the Ggvernment to improve their
working conditions to check their exo-
dus ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b), No. There
has not been any large scale exodus
abroad of Nurses from the Government
Hospitals in the Capital. There might
be a few guch cases. During the years
1980 and 1981, 273 and 207 Nurseg re-
siged their jobs respectively. In most
of these cases the reasons for resigna-
tion has been on personal grounds or
any other reason allied to it,

(c) It is not possible to compare the
working conditions of nurses in India
with those of developed/developing
countries, There is vast difference in
the service anq working conditions
which vary from country to country
depending upon the frame work of eco-
nomy, social and other allied conditions
and resources etc,

(d) Government have been taking
various steps from time to time to im-
prove the working conditions ofnurses.
Washing gllowance of the nurses has
since been revised. Special allowance
is given for working in the Operation
Theatre. Two  additional increments
are given on acquiring degree. Rent
free accommodation with free electri-
city ang water iy provided in the
Nurses Hostal to unmarried Nurses.
Some efforts are also being made to
provide family accommodation to
married nurses. Facilities like Cen-
tral Sterile Supply Department, Ce-
tral admissions, Central Laundry Sys-
tem are also provided to nurses in some
hospitals. Seven days off in a month
is given to nurses in lieu of gazetted
holidays and Sundays. Apart from
this they also avail of casual leave,
medical and maternity leave as admiss-
ble to other employees under the Leave
Rules.

Study of Government Hospitals to Im-
prove their .Hygienic Conditions
2056. SHRI RASHEED MASOOD:

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that accord-
ing to a study made, the World’s big-
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gest hospital infection has been repor-
ted from Kanpur’s UISE Maternity
hospitals;

(b) if so, details thereof and the steps

taken by the Government in the
matter; and

(¢) whether there is any proposal to
conduct a similar study of various
Government hospitalg in the country tq
improve their hygienic conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KTIIARI KEUMUD
BEN M. JOSHI): (a) to /). Tne infor-
mation i3 being collected and will be’
laid on the table of the Sabha,.

-J. N.U. Review Committee Report

2057. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION be pleased to state:

(a) the salient features of the JNU
Review Committee Report;

(b) the action Government and Uni-
versity have taken on thig report;

(c) the money University has spent
on this Committee to prepare this re-
port; and

(d) whether a copy of the report will
be laid on the Table of the House?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
Committe appointed a number of Work-
ing Groups, gathered some material
and designed some studies but was not
in a position to formulate its op'nion
on various issueg and enunciate its
recommendations within the time
allotted to it.

(b) As the- Committee was appointed
by the Executive Council, it is for that
body to take further action on the Re-
port. The Executive Council at its
meeting held on  29th January, 1982.
resolved to record .the Status Report.
However the Council noted that in the
meanwhile, Centres/Schools have com-
pleted the exercise of preparing a
document giving their achievements
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in the last 10 years as also their future
perceptions for growth, based on which
the Sixth ¥ive Year Plan proposals of
the University are being revised.

(c) An expenditure of Rs. 97,278/-
(approx) hag been incurred.

(d) The Committee was set up by
the University and the report was
submitted to the Executive Council,
and not to the Government. However,
Government wil] examine the matter
of laying the Report on the Table of
thie House, further

Agreement on South Pole

2058, SHRI R, P. DAS: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is any agreement
in regard to the South Pole;

(b) if so, what are the salient fea-
tures of the Agreement; and

(c) whether India ig a party to it?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Yes, Sir. The Treaty of
‘Antarctica was gigned b~ 12 States on
December 1, 1959 ang came into force
on January 23, 1961, The original 12
signatories were Argentina, Australia,
Belgium, Chile, the French Republic,
Japan, New Zealand, Norway, the
Union of South Africa, the Union of
Soviet Socialist Republic, the United
Kingdom of Great Britain and Nor-
thern Ireland, and the United States
of America,

(b) This Treaty consists of a pream.-
ble and 14 Articles and coulg come up
for review after a period of 30 years
of itg entry into force, namely, in 1991
at the request of one of the 12 original
contracting parties, Some of the
salient featureg of the Treaty are as
follows:

(1) It applies to the Antarctic
south of 60° South Latitude

(2) The contracting parties
‘froze” the territorial claims ie,
neither recogniseq claimg of others
nor renounced their own.
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(3) No new claim, or enlargement
of an existing claim to territoriul
covereignty in Antarctica could be
asserted while the Treaty ig in
force,

(4) It prohibited the military use
of Antarctica, including nuclear
weapons testing therein,

(5) The use of Antarctica was
confined exclusively to peaceful
purpose and to eonducting scientific
research,

(6) It provides for developing
regulations concerning the conduct
of gcientific research in the area as
wel] as preservation and conserva-
tion of living resources in Antarc-
tica. However, no gpecific mention
was made in the 1959 Treaty about
the mineral resourceg of Antarctica
or the exploitation of its marine
living resources, ‘

(7) It also provideg for an ex-
change of information, exchange of
observers in different research sta-
ttons, and establishment of obser-
vers for inspecting the performance
of the Treaty.

(8) The Treaty also provides for
other States to accede to the Treaty,
but with regard to States, who are
not members of the UN, their
accession to the Treaty must be ap-
proved by the contracting parties
with unanimity.

Some of the Statee who have since
acceded to the Treaty are: Poland
(1961), Czechoslovakia (1962), Den-
mark (1963), Netherlands (1963),

Romania (1971), German Democra-
tic Republic (1974) ang Brazi] 1975).

(¢) No, Sir,

Revival of Nasational Book Develop-
ment Board

2059, PROF. RUP CHAND PAL:

Will the Ministe; of EDUCATION be
pleased to state:
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(a) whether it is a fact that the
Prime Minister has agreed while in-
auguratitig the World Book Fair to
consider a proposal to revive the
National Book Development Board;
and

(b) the stepg Government propose
10 take in thig regard?

THE MINISTER OF STATE IN
THE WINISTRIES OF EDUCATION
AND (ULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):

(a). Yes, Sir,

(by 'The Government ig looking into
the various aspects of reconstituting
the Baard in the context of present
requirements in the book field.

Electriication. of High Density Routes
Among Metropolitan Cities

2060, SHRI BASUDEB ACHARYA:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) what are the high density
routes, other than the routeg among
four rmetropolitan cities;

(b) whether Government are plan-
ning to electrify these routes in the
-coming future;

(¢) if so, the details thereof; and

{d) if not, the reason for the came?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MILLIKARJUN): (a) to (d) A num-
ber of Broad gauge routeg carrying
coal, foodgrain etc. have high density
of traffic some of them viz. Gudur-
Renigunta-Arkonam-Jollarpettai &
Bhopal-Nagda have been ' approved
for Electrification in the VI Plan,
Further routes wil) be taken up based
on funds available and their interese
priorities with other trunk
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routeg which have been accordeq :le
highest priority,

Electrification of B.G. routes

2061. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry is planning
for rapid electrification of the entire
broad gauge routes;

(b) if so, details of the plan and the
priority areas identified to he covered
in the 6th Plan; and

(c) the reaction of Planning Com-
mission in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) No, but the pace of
electrification is being accelerated.

(b) and (c¢) Some unelectrified trunk
routes connecting Drelhi; e.g. from
Bombay or between major towns like
Madras-Delhi have been given priority
for taking up electrification works dur-
ing the Sixth Five Year Plan. These
have the approval of the Planning
Commission.

Increase in central assistance to
Medical Colleges by Centre

2062. SHRI LAKSHMAN
MALLICK:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have a pro-
posal to increase central assistance
allocation to the medical colleges for
involving students in rural medical
care on an increased scale under the
centrally sponsored scheme for re-
orientation of medical education;
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(b) whether such allocation has been
proposed to be made State-wise or
College-wise;

(¢) when such allocation has been
proposed to be made; and

(d) the expected time for the impie-
mentation of such scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (d) Assistance
under the Centrally sponsored Re-
orientation of Medical Education
Scheme has been recently enhanced
from Rs. 4.79 lakhs to Rs. 16.04 lakhs
per medical college. The allocation is
made college-wise. Under the revised
pattern substantial grants-in-aid have
already been sanctioned. The Re-
orientation of Medical Education
Scheme is an on going Pian scheme.

High rate of drop-outs from school

2063. SHRI LAKSHMAN MALLICK:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have taken
decision to ensure esential minimum
education to all children upto the age
of 14 years in the sixth Five Year
plan period;

() whether Government are aware
that there has been a high rate of
drop-outs from schools in the recent
year;

(e) if so, the efforts proposed to be
made by Government to reduce the
high-rates of drop-outs from schools
and achieve the target of the sixth
plan: and

(d) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
According to the policy-frame of the
Sixth Plan universalisation of element-
ary education for children in the uge
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realised Dby

group 6—14 is to Dbe
1989-90.

(b) Yes, Sir.
(¢) and (d) A Statement is attached.

Statement

In the context of the programme of
universalisation oi elementary educa-
tion comprehensive steps have heen
taken and various measures suggestel
to the State Governments and Union
Territory Administrations, in particu-
lar to reduce the drop-out rates. These
are:

(i) The entire ‘elementary educa-
tion’ has been included under the
Minimum Needs Programme (MNP)
and ‘elementary education’ has been
accorded a high priority in Educa-
tion under the Plan.

(ii) Opening of primary and
middle schools within easy walking
distance covering the needs of all
habitations.

(iii) Intensilying the uli.isation of
existing schooling facilities.

(iv)} Conversion of single-teacher
schools into two-teacher schools.

(v) Improvement of physical faci-
lities of primary and middle schools.

(vi) Providing non-formal pari-
itime education on an extensive scale.

(vii) Appointment of -woman-
teachers on a larger scale and nro-
vision of creches/pre-schools as nad-
juncts to primary and middle schools

(viii) Tmprovement of teacher
competence through application of
better standards of educational
qualification and inservice training.

(ix) Special attention to girls and
to target groups like scheduled
castes, scheduled tribes  landless
labourers and slum-dwellers.

(x) Adequate provision of incen-
tives like free textbooks and station-
ery, free uniforms particularly for
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giris, attendance scholarships parti-
cular.y for girls and mid-day meals.

(xi) Improvement of quality of
education through decentralisation
of curricula making them relevant to
the needs, life-situations and ¢nviron-
ments of children in diverse social,
economic, cultural and geographical
conditions.

(xii) Introduction of wungraded
school system and elimination of
-stagnation so that every child shail
complete one class each year ond
-will be promoted to the next higher
class till he completes class VIII,
but with adequate safeguards by
way of periodical assesment and
~valuation on a continuing basis.

(xiii) Provision of multiple-point
-entry into any class in the element-
ary stage.

(xiv) Concentrated efforts in the
nine educationaily backward States,
augmented by special Central assist-
ance for non-formal programme in
these States, and also in lackw.rd
areas/pockets in each State.

(xv) Monitoring of attendance in
primary and middle schools.

(xvi) Strengthening of the super-
visory machinery and decentralisa-
lion of administration of Elementary
Education down to the block-level.

(xvii) Parental education to over-
come their apathy towards the efu-
calion of children especially girls
~and setting up of sehool committees
in all schools particularlv in the
rural and bhackward areas.

{xviii) Greater use of mass
mediag for elementary education in-
-cluding teacher' training.

(xix) Constitution of the National
Committee on Elementary Education
to guide the implementation of the
programme of TUniversalisation in
nine educationally backward States
and setting up of State Task Forces
for Elementary Education, in these
" States.
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(xx) Central paper assistance to
al] States/Union Territories for the
production of teaching and learning
materials for non-formal education
programme for elementary age-group
children.

Facilities to children of Ex-servicemen
in educational institutions

2064. SHRI LAKSHMAN MALLICK:
Will the Minister of EDUCATION be
pleased to state:

(a). the facilities being provided to
the children of Ex-servicemen in! the
educational . institution in  various
States at present:

(b) whether GGovernment have a
proposal to advise the State Gowvern-
ments to provide additional facilities
to the children of Ex-servicemen in
the school and colleges; and

(¢) if so the details thereof and
the date from which such extra faczili-
ties will be extended to the children
of the Ex-servicemen in the schools
and colleges?

THE MINISTER QF STATE OF THE
MTINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
Government of India has suggested to
the State Governments that Children
of Armed Forces personnel may be
zgiven the following educational con-
cessions unto and inclusive of the first
degree course:—

(i) Complete exemption from tui--
tion and other fees levied by the
educational institutions concerned
(including charges levied for the
school bus maintained by the school-
and the actual fares paid for the
railway pass for students or bus fare
certified by Head of the institution).

(ii) Granis to meet hostel Charges
in full for those studying in boatrd-
ing schools and colleges

(iii) Full cost of Dbooks and

stationery.
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(iv) Full cost of uniform where
this is compulsory.

The Government has also requested
the States to consider sympathetically
admission of children of Armed per-
sonnel, who have either been killed in
action or have become disabled, in
schools and coileges with hostel facili-
ties as also in technical education in-
stitutions.

(b) and (c) A proposal recently re-
ceived from the Kendriya Sainik Board
is under consideration.
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(%) fegw=, 1981 o S,
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"Extension for running L.C.T. services
at Kahalgaon

2066. SHRI RAMAVATAR SHASTRI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether formal sanction for
running the LCT services at Kahaigaon
by the IWT Directorate, Patna is due
to expire on 22nd May, 1982;

(b) whether private operators .re
lobbying with the State Authorities for
not granting further extension; and

(¢) "if so, what efforts are being
made to secure further extension of
the LCT serviceg from the State Gov-
ernment at least for 5 years?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Governhent of Bihar had
agreed to running L.C.T. ferry services
on the Ganga between Colgong and
Karagola with effect from 22-5-1977
for a period of 5 years. The Govern-
ment of India has, however, heen
sanctioning the running of the services
from time to time. The present san~-
tion will expire on 31-3-82.

(b) The Ministry of Shipping and
Transport has no information on this.

(¢) The question of transfer of these
comrmercial services to Central Inland
Water Transport Corporation Ltd.,
Calcutta, a public sector undertaking,
extension of service beyond 31-3-1982
and obtaining permission of the Gov-
ernment of Bihar beyond 22-5-1882 are
under consideration.

Introduction of train between Patna
and Howrah

2067. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is any proposal
to introduce a direct train service
between Patna and Howrah;

(b) whether there is any proposal
for converting Triweek}y Sone-Bhadra
Express into daily service; and

(c) if so, the likely date of intro-
duction/conversion of the above two
services? v

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) There is no proposal to
provide any additional service between
Patna and Howrah for want of the
necessary resources.

(b) No, Sir.

(c) Does not arise.

News item captioned “Kendriya
Vidyalaya Working in. Mess”

2068. SHRI RAMAVATAR SHASTRI:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item captioned as “Kendriya Vidya-
laya Working in mess” published in
the Indian Nation of Patna, dated
January 20, 1982;

(b) if so, the details of the said news
item; and

(¢) the
thereto?

reaction of Government

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir,
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(b) The news item relates to the
allezed misbehaviour of the Principal,
shortage of teaching staff, i-regulari-
ties in admissions, lack of physical
facilities etc, in the Kendriya Vidya-
laya, Danapore Cantt., Patna.

(¢) The various issues raised in the
press report are being looked into by
the Kendriya Vidyalaya Sangathan.

Registration of Dostors in India with
foreign qualifications

2069. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(a) whether it is a fact that it has
been decided that Doctors with foreign
qualifications will not be registered in
India as Medical Practitioners unless
they undergo one year’s internship n
this country;

(b) if so, the reasons therefor;

(¢) whether it is also a fact that
the Government propose to amend the
Act regarding registration of Medical
Practioners so that Doctors with
foreign qualifications will have to pass
a test before they are registered as
Medical Practitioners in this country;
and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b) Indian
citizens posessing foreign qualifications
included in part-II of the Third Sche-
duse to the Indian Medical Council £ ct
1956, are entitled to enrolment on any
State Medical Register provided they
have undergone such practical train-
ing after obtaining that qualification,
as may be required by the rules and
regulations in force in the country
granting the qualification. If they
have nct undergone any practical
training in that country, they have t2
undergtc such  practical training as
may be prescribed.
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(c¢) and (d) The matter is receiving
the attention of Government.

Check on Drug manufactured in
Public/Private Sector

2070. DR. A. U. AZMI: wiin the
Minister of HEALTH AND FAMILY
WELFARE be pleased {o state:

(a) whether random checks on drugs
manufactured in the public and vori«
vate sectors have been lifted by the
Controiler of Drugs for their genuine«
ness/purity so also those manufactured:
by small licence holders; and

(b) if so, details together with re-
sults thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and {(b) The
Drugs Controller (India) has not lifted
any checks, that are at present being
exercised, over the drug manufacturers
both in the public/private or small
scale sector for assuring the quality
of the drugs manufactured by them,

Import of items for Asiad, 1982
|

2071. DR. A. U. AZMI: Wili the
Minister of EDUCATION be pleased
to refer to the reply given to USQ
No. 1948 on 3-12-1981 regarding sports

goods imported for Asiad. 1982 and
state:

(a) whether the items imported for
Asiad, 1982 were not available in the
couniry or the quality of the same
was poor thereby necesitating their
imports; and

(b) if not, reasons for the imports
together with the amount of foreign
exchange involved therein?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) All
sports goods imported for Asiad, 1982
on payment basis, are not being manu-
factured indigenously upto the requi-
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80 far distribuled to the
States?

TRANSPORT

Scheme on the subject
land acquisition,
wall, paving of internal roads approach

site international gtandards. Even in
the case 6f sports goods
1982, received as Iree giits, most of the
items are such as are not being manu-
factured indigenously upto the requi-
site standard.

{b) Does not arise.

Funds for acquiring land for sefting

up of truck parks along the
national highways

2072, SHRI AJIT KUMAR SAHA:

Will the Minister of SHIPPING AND
TRANSPORT he pleased to state:

(a) whether Government propose to

meet the cost of acquiring land fo set
up truck parts at different places along
the national highways in the country;

(b) if so, details thereof; and

(c) State-wise delails of iotal amount

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
(SHRI SITA RAM
KESRI): (a) to (c). According to the
the cost of
services compound

roads and parking area for truck etc.
are to be borne by the Central Gov-

ernment and the cost of construction

and maintenance of buildings and

structures required for canteen, dormi-
repair facilities, shops
elc., will be met by the Truck Opera-
tors Highway Amenities Society by

tories, vehicle

creating a revolving fund by raising
<ontributions from truck operators
through their unions or otherwise. So
far estimates amounting to Rs. 6.131
lakhs and Rs. 9.984 lakhs respectively
for the setting up of truck parks at
Murthal in Haryana and Kotkalan,
(near Jullundur in Punjab) have been
sanctioned. The Scheme will be ex-

‘tended to other States after watching

itg working at these two places.
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& frg msar semar fesgre af@rafas
gfee & =EgEt®d a8 &

Indo Pak Talks

2074. SHRI A. T. PATIL:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state position
taken by Pakistan on the issue of
production of nuclear weapons in the
negotiations on the proposed *“No—
War” Pact?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO): Government of India have
already conveyedq to the Government
of Pakistan their concern about cer-
tain aspects of the nuclear programme
of Pakistan. Pakistan hag given an
assurance that they do not propose
to go in for the manufacture of
nuclear weapons. It is hopeq that
Pakistan will abide by thig assurance.
The question did not come up for
discussion again during Pakistan
Foreign Minister's recent visit to New
Delhi from 29th January to Ist
February 1982.

UNDP expertise for ship building and
ship repairing industries

2075. SHR; M. M. LAWRENCE.:

SHRI DAULAT SINHJI
JADEJA:

SHRI E. BALANANDAM:

Will the Minister of SHIPPING
AND TRANSPORT be pleaseq to
state;

(a) the details of the ship building
and ship repairing yards where UNDFP
expert is going to be earmarked; and

(b) the country from which such
expert is expectegd to come and the
duration of hig assignment in the
country?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Govern-
ment has a proposa) to get a8 UNDP
Expert for about three years o study
the existing shipyards in the country
and suggest measureg for 'further
development. The expert will be
placed at the disposal of the Govern-
ment Ly the UNDP.

TE A A S
2076. *f TW @R qfsT © 34T
W FA T FA AT FAT FW

(%) 1 a8 =9 § F  aR@yY
R qEia 39 & o+d (9 el
7 foger 2-3 wEHET H A Y gAY

(3) @1 §YFTT WA FT ASAA
% gfg #t O F o FSw IO
FT O AR FT@ E; AT

(=) =fe g, @ =@ FEERr A
Y@ #7 § R afy 7 Y, O =

T FTL0 ¢ 7

¥| HATEW AT Ay wW faw
¥ gv war (st afmwem) ¢ (F) S,
TRl

(@) v Ag) Jaa |

() Gﬁ,g‘r 1



309 Written Answers PHALGUNA 18, 1903 (SAKA) Written Answers

(9) a7, 1981, flag¥ay, 1981
T AN, 1982 F WHAT F FUW:
2,494 TI4, 150 TIX WX 9,080 T
T & ALY FT A AL fRar
qr |

(¥) o (7). ¥fs 3afg =1 @
TH ¢, W & T F fw w9
FIH IS FT YW A ST |

Auction of Goods by Foreign
Embassies

2077. SHRI JAI NARAIN ROAT:
Will the Minister of EXTERNAL
AFFAIRS be pleaseg to state:

(a) whether some foreign coun-
tries’ embassieg; located i New Delhi
and some othzar partg of the <ountry,
auction <heir useq goads in our coun-
iry every fortnightly, monthly, quart-
terly, half-yearly and annually;

(by if so, the detaily thereof and
the reasons thereof;

(c) whether these embassies also
pay Customs and Excise Duty on the
same when brought to our country;
ang

(d) if so, the details thereof ang if
not, the reasong therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMA
RAO): (a) and (b). Yes Sir. How-
ever, these agre not auctioned at any
fixed interval. According 4o the
Foreign Privileged persons (Regula-
tion of Custom Privileges) Rules,
1957, Embassies can sell through auc-
tiong oy otherwise, their useq goods,
other than motor vehicles, which are
more than three years old from the
date of import, to any private party
in India. The Government of India’s
prior permission for such saleg isg not
necessary.

(¢) and (d). In accordance with
the provision of the Diplomatic
Relations (Vienna Convention) Act,
1972, the Embassieg are allowed to

310-

import reasonabje quantities of goods
for official use free wof customs duty.
No excise duty is levied on goods .
imported intg the country.
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Setting up of National Manpower:
Information System for Engineer-
ing Manpower

2079. SHRI JAGDISH TYTLER:
Will the Minister of EDUCATION be-
pleased to state:

(a) whether Government are think=
ing of setting up a National Man-
power information System for En-
gineering manpower; .

(b) whether this would be done by
the Institute of Applieg Manpower
Research; and

(c) if so, the detailg ot the proposal?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION

-AND CULTURE AND SOCIAL WEL-

FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir.
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(by and (¢). The National Man-
pPower Information System ig proposed
‘10 be establisheq with a Lead Centre
in the Insti‘ute of Applieq Manpower
" Research, a Technical Manpower In-
formation Cell in the Ministry of
Education ang nodal pointg in selected
Engineering Colleges or technological
" institutes.

In pursuance of the recommenda-

-tiong of All Indizg Council for Techni-

cal Education, a scheme on National
Manpower Information System has
been includeq in the Sixth Five Year
Plan with a total outlay of Rs. 100
lakhs. The scheme is at present under
process of formulation.

-Opening  of Merchantile Mariene
Departmen; Sub-Office at Paradeep,
Orissa
2080. SHRI HARIHAR SOREN:

Will the Minister of SHIPPING AND
"TRANSPORT be pleaseq to state:

(a} whether Government have a
proposal to gpen a sub-office of the
Mercantily ~Maring Department at
Paradeep of Orissa;

(by if so, whether the above vro-
posal iS expecteq 10 be implemented
in 1982-83 finanria]l year; and

(¢) the progress made so far in
"implementing the above proposal?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VIEREN-
DRA PATIL): (a) No, Sir.

(b) and (c). Do not arise,

Kasganj-Lucknow Section

2081. SHRI DAYA RAM SHAKYA:
"Will the Minister of RAILWAYS be
pleased to state:

(ay whether it is a fact that by
.opening B. G. beyond Lucknow on
North Fastern Railway the importance
. of Kasganj-Lucknow gection of M. G.
has reduceq and the assets are being
-salvaged,
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(b) whether it is a fact that the
M. G. route via Aishbagh and Sitapur
laig with better track zng signalling
is not used; and

() the steps hig Ministry is pro-
posing to improve the operation on
the M.G. route to Northern Eastern
Railway stations and the reduction in
running time being contemplated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND

IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The Luck-
now-Kasganj Section via Sitapur

Mailani, Pilibhit, Bareilly, Bhojepura

serves ag a vital link Dbetween
N. E. and Western Railways
M.G. gystems. Thercfora the im-

portanca of this section has not heen
reduceg after gauge conversion of
Barabanki-Samastipur section.

{h) The Aishbagh-Sitapur section
is heing utilisad for the mmovement
of ¢raffi: between Lucknow and
Kasganj.

(c) A getaileq survey was carried
out by N E. Railway some
time back to assess the pattern
of movement of traffic gn the M.G.
route wvia  Kasganj-Bareilly-Mailani-
Dudwa - Nonpara - Gonda - Gorakh-
(Loop Line) — Kaptanganj -Thawe
Chhapra subsequent to conversion of
Barabanki to Samastipur section from
M.G. intp B.G. As recommended by
the survey team certain line capacity
works e.g. crossing facilities, exten-
sion of Ioops, etc. have been approved
to deal with the traffic on the M.G.
route and the works wil] be taken im
hang as per sanction ang availability
of funds.

fret ¥ frafomitr S g
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(Interruptions)
DR, SUBRAMANIAM SWAMY
(Bombey North East): Sir, I met

you in the chamber yesterday and I
have given you a notice of adjourn-
ment motion today. While law and
.order is a State subject, nevertheless,
protection of minorities is a Central
.concern. In Tamil Nadu there has
been no safety for minorities....

MR. SPEAKER:
is there,

State Assembly

DR. SUBRAMANIAM SWAMY:
What about the Muslims and Chris-
tians? We are concerned with
minorities. There is no protection
for minorities. There is a climate of
fear in Tamil Nadu among the
minorities. We have to discuss it
some time or the other. ... (Interrup-
:tions).

SHRI RAM VILAS PASWAN
(Hajipur): W48 WgieT HA UF

qigd a1 & regarding water in
Indian Qil aviation fuel again...._ ...
(Interruptions).

MR. SPEAKER: Let me explain
to him. 1 am seized of the matter.
Let me get the facts and I will take
.t up.-.

TInterruptions)

QA "W, F I@ AU
HTT AN BT R @ & ! R @
AR E AT A | F OF A1 FT AG 2
g

SHRI HARIKESH BAHADUR
*(Gorakhpur): Calling attention does
not have any effect on the Govern-
“ment. That is why we have given

notice of an adjournment motion. ...
“(Interruptions) **
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MR. SPEAKER: Nothing is going
on record. FY/ FT W § gfr«%!r o ?

st n faow qwEw o : WEAE
wFRd, ¥fead wrae TR F 4aT-
A F1 TEET FEATET | BULHN

weuw wEEW : qEEE oY, §
g ¥ faega qgaa § % o= @
QAT fgy, Afew A& b &1 aF qaar
FL o4 QAT |

st T fororre qreate o GEew d
TEER A AT T §

M AT . &35 A0 |

SHRI HARIKESH BAHADUR: lo-

ternational reputation is getting
destroyed,

weAA AEIA : I QU FA A A
g uT feogmm fear 91 ok =Ww
fRRgg= T =T & .. |

Nt T faemm qreEw oA R
g HT T g

qEa WERA : HT9 AT q {ARTe
F a1 FLG &, AT I F IT T @
g A0 a@ gfw | oW w1 A
g g & 9ger g 7 fafiex awe
#I faw fear &

SHRI HARIKESH BAHADUR:
That is why we want to censure the
Government.

wEq WEET | H gqT 9 @I E |
TR W A FIE qa g @ S AR
™ ¥ fau g § 37 * f@ams
TFT F F FE WL QU 919 SNE TEY
AT &A1 7 A T TR FAAT FEAT
FIET FETT qT |
SHRI RATANSINH RAJDA (Bom-
bay South): I have given an ad-
journment motion regarding the IAS

Trainee....... (Interruptions). It is a
very serious matter. (Interrupfions).

**Not recorded
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MR, SPEAKER: Let me explain.
WHARHA qAg |5 T & A
ST g @ W FT 48 AT A1ey
qg @1 FIAT &, IW 4 aR ¥ AN
C gt § F § 9g7 § WK A wdaw
O g AEE W 39 § |
SHRI NIREN GHOSH (Dum Dum):

Details have appeared in the Hindus-
stan Times,

TR WEE . H AQ | ar
g

T eiRar ¥ | T @ E |
7 o felY F1 AR g 1§ W ffise
F@r g Pl w1 AR g @
N AE F Afemag F ...

I am quite perturbed about this.

-

ad d g A9 | qE T At
9T S AW S

We cannot form our opinion

finally,

Gl FAT ATgy FAF FA A
AT g Al § 1 a=m qe afay |

(Interruptions)

MR. SPEAKER: ¥ oIS SA9X $<
W@ E | BIE F TANIR F @ |
& TW I o] FUAT F&F WA FT q@T
|

I am as perturbed, and as much
anxiety is in me, as in you. I am

fully seized of the gsituation. Let me
confirm my apprehensiong,

SHR] RATANSINH RAJDA:

Decency jn public de life demands,
(Interruptions)

SHRI INDRAJIT GUPTA (Basir-

hat): With all due respect to you
I.want to know whether the proce-

dure you are guggesting is correct or
logical. You are saying. ‘First I
must find out facts and information
from the Minister,

MR. SPEAKER: No: I want to
find out about certain facts.

SHRI INDRAJIT GUPTA: Facts
should be given in the House. The
Minister is at liberty to give the
facty and the information to the

House,

MR, SPEAKER: No. If it is the
correct thing, and if it hags got any
fouundation there are certain things,
on certain occasions where the facts

have not been established.
I have had the experience, Gupta Ji.

SHRI INDRAJIT GUPTA: It is not
a private affair between you, and the
Minister.

MR. SPEAKER: I will let you
know. In the House, jt will come.
But let me first find out whether
there is something prima facie, some-
thing to work on it. Let me find out.

(Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Appu has resign-
ed and gone to Kerala. You are say-
ing that you will find out whether
there js prima facie case... (Interrup-

tions)
wesaw WgEW A fREr &0 oag
TEAT |
(s4aa
MR. SPEAKER: Nothing goes on

record—whatever is'said.

(Interruptions) **

MR. SPEAKER: | am appealing to
thls House. ..

(Int2rruptions) **

SHRI M. M. LAWRENCE (Idukki):
Where have we to go?

**Not recorded
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MR. SPEAKER: You have come
here. Where else do you want to go?
This is the last resort for the people
of India. That is what I say.

(Interruptions) **

MR. SPEAKER: Nothing is going
on record.

(Interruptions) **

MR. SPEAKER:
record.

Nothing goes on

(Intzrruptions) **

eV WEEW | HA qacdl H A
afsa | a9 T FE A 8 |

(Interruptions) **

MR. SPEAKER: When I have given
an assurance ¢op the floor of the
House, I am as duly agitated as you
are. Let me have one day more. I am
decide by thig evemng What I am
going to say.

- (Interruptions) **
MR. SPEAKER: This is not correct.

(Interruptions) **

geqel wWetew . e 9 g
¥ g W AE g g AT A
qT HL QT E | @ W FY 1T T GAT
Elxrrtr'rra‘rgw%%r 3 ! d fiw
AR THEET FT AT BY L
fese ov ST A9 FT @ 1
I AGERI # § g - AT g

— e — - —— S
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12.08 hrs.

PAPERS LAID ON THE TABLE

Parers UNDER MaJor PorTr TRUsTS

AcT, REVIEW ON AND ANNUAL REPORT

OF SHIPPING CORPORATION OF INDIa
L1p., BomBAY, FOrR 1980-81.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEREN-
DRA PATIL): I beg to lay on the
Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (2) of section 103
of the Major Port Trusts Act, 1963:—

(iy Annual Accounts of the Bom-
bay Port Trust for the year 1980-81
and the Audit Report #thereon.
[Placeg in Library. See No. LT-
3440/82].

(ii) Annual Accounts of zthé
Kandla Port Trust for the year
1980-81 and the Audit Report
thereon. [Placed in Library. See
1,T-3441/82].

(iiiy Annual Accounig of the
Mormugao Port Trust for the year
1980-81 ang the Audit Report
thereon. [Placed in Library.. See
No. LT-3442/82].

(2) A copy each of the followmg
papers (Hindi gng English versions)
under sub-section (1) of section 6194
of the Companieg Act, 1956:— S3

(1) Revieva by the Government on
the working of the Shipping Cor-
poration of India Limited, Bombay,

for the year 1980-81. '

] (iiy Annual Report of the Ship-
ping Corporation of India Limited,
Bombay for the year 1980-81 along
with the Audited Accountg gend the
comments of the Comptroller and
Auditor Genera] thereon. [Placed

**Not recorded.

= — e mem oo
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in Library. See No. LT-3443/82].

ANNUAL REPORT OF AND REVIEW ON

CeNTRAL SqCIAL WELFARE BOARD FOR

1980-81, oF TECHNICAL TEACHER'S

TRAINING INSTITUTE (WESTERN RE-

GION), BHOPAL, FOR 1980-81 OF SAHITYA

Axapamri, NEw DgeLHi, For 1980-81,
ETC.

THE ISTER OF STATE OF
THE 2 TRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL);:
I beg to lay on the Table:

(1) (i) A capy of the Annual Re-
port (Hindi ang English versions)
of the Central Sogial Welfare
Board, New Delhi, for the year 1880-
81 along with Audited Acgounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Central
Bocial Welfare Board, New Delhi, for
the year 1980-81.

(2) A statement (Hindi and English
versions) showing reasong for delay
in laying the papers mentioneq at (1)
above. [Placed "in Library. See No.
LT-3444/82].

(3) (i) A copy of the Annual Re-

port (Hindi and English versions) of
the Technical Teachers’ Training In-
stitute (Western Region) Bhapal, fer
the year 1980-81 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the working of the
Technical Teachers’ Training Insti-
tute, (Western Region) Bhopal, for
the year 1980-81.

(4) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the papers mentioned
at (3) above. [Placed in Library.
Seeq No, LT-3445/82].

(8) (i) A copy of the Annual Re-
port (Hindi and Englisp versions) of
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the Sahitya Akademi, New Delhi, for
the year 1980-81.

(ii) A copy of the Review (Hindi
and Bnglish versions) by the Govern=-
zn;:ng on the working of the Sahitya

adami, New Delhi, for th
1880-81. e yeer

(6) A statement (Hindj and English
Yers_;_ops) ghowing reasang for delay
In laying the papersg ‘mentioned at
(5) above ang for not laying the
Accountg galong with the Report.
[Placed in Library. See No. LT-
3446/82].

(7) A copy of the sAnnual Accounts
(Hindj and English versions) of the
National Institute of Foundry and
Forge Technology, Ranchi, for the
year 1980-81 together with Audit
Report thereon.

(8) A statement (Hindi ang English
versions) showing reasong for delay
in lpying the Annual Accounts of the
Nationa] Institute of Foundary and
Forge Technology, Ranchi, for the
year 1980-81. [Placed in Library. See
No. LT-3447/82].

(9) A statement (Hindi ang Eng-
lish versions) explaining reasong for
for not laying the Annuel Reppris
ang Audited Accountg of the Indian
Institute wf Advanceq Study, Simla,
for the year 1977-78, 1978-79, 1979-80
and 1980-81 within the stipulated
period of nine months after the close
of the Accounting Year. [Placed in
Library. See No. LT—3448/83],

(10) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Visvesvaraya Regional College
of Engineering Nagpur, for the year
1980-81 together with Audit Report
thereon. [Placed in Library. See No.
1.T-3449/82].

(11y (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Moti Lal Nehru Regional En-
gineering College, Allahabad, for the
year 1980-81. (i) A copy of the
Review (Hindi end English versions)
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by the Government on the working
of the Motilal Nehry Engineering
College, Allahabad, for the year 1980-
81. [Placed in Library. See No. LT-
3450/82].

(12) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the School of Planning and Architec-
ture, New Delhi, for the year 1980-81
along with Auditeg Accounts.

(iiy A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the School of
Planning and  Architecture, New
Delhi for the year 1980-81. [Placed
in Library. See No. LT-3451/82].

(13) A copy of the Annual Report
(Hindi and English versions) of the
Regional Institute of Technology,
Jamshedpur, for the year 1980-81.

(14y A copy of the Annual Ac-
counts (Hindi ang English wersions)
of the Regional Institute of Techno-
logy, Jamshedpur for the year 1980-
81 together with Audit Report
thereon.

(15) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Regional
Institute of Technology, Jamshedpur,
for the vear 1980-81. [Placed in
Library. See No. 1.T-3452/82].

(16y (i) A copy of the Annual Ree
port (Hindi ang English versions) of
the National Institute of Educational
Planning and Administration, New
Delhi, for the year 1980-81.

(ii) A copy of th Review (Hindi
ang English versions) by the Go-
vernment on the working of the
National Institute of Educational
Planning and Administration, New
Delhi, for the year 1980-81. [Placed
in Library. See No. LT-8454/82].

17) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Board of Practical Training
(EBastern. Region), Calcutta, for the
year 1980-81 along with Audited
Accounts.
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(iy A copy of the Review (Hindi
ang English versions) by the Go-
vernment on the working of the Board
of Practical Training (Eeastern Re-
gion), Calcutta, for the year 1980-81.
[Placed in Library. See No. LT-
3454/82].

(18) (i) A copy of the Annual
Report (Hindi ang English versions)
of the Board of Apprenticeship
Training, (Northern Region), Kanpur,
for the year 1980-81 along with
Auditeg Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Go-
vernmens on the working of the Board
of Apprenticeship Training (Northern
Region), Kanpur, for the year 1980-

81, (Placed in Libary. See No. LT-
3455/82].

ANNUAL REPORT, ETC. OF NATIONAL
ACADEMY OF MEDICAL SCIENCEg FOR
1978-79 aAND OF MAHATAMA (GANDHI
INSTITUTE OfF  MEDICAL  SCIENCES,
WARDHA, FOR 1978-79 aAnD 1979-80

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI): I beg to
lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
National Academy of Medical Scien-
ces (India), New Delhi, for the year
1979.

(2) A copy of the Annual Accounts
(Hindi and English versions) of the
National Academy of Medical Scien-
ces, New Delhi, for the year 1978-79
together with Audit Repori thereon.

(3) A statement (Hindi ang English
versions) showing reasons for delay
in laying the papers rmentioned at (1)
and (2) above. [Placed in Library.
See No. LT-3456/82].

(4) A copy of the Annual Report
(Hindl and English versions) of the
Mahatama Gandhi Institute of Medi-
cal Sciences, Wardha, for the year
1978-79. .
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(5) A copy of the Audited Ac-
counts (Hindi and English versions)
of the Mahatma Gandhi Institute of
Medical Sciences, Wardha, for the
Year 1978-79.

(8) A copy of the Annua] Report
(Hindj and English versions) of the
Mahatmg ‘Gandhi Institute of Medical

Sciences, Wardha, for the year
1979-80.
(7) A copy of the Audiled

Accounts (Hindi and English versions)
of the Mahatma @Gandhi Institute of

Medical Sciences, Wardha, for the year,

1979-80.

(8) A gtatement (Hind; and English
versions) ghowing reasons for delay
in laying the papers mentioned at
item Nos. (4) to (7) above. [Placed
in Library. See No. LT-3457/82].

NOTIFICAFTION UNDER INDIAN
Rarrways Acrt.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):: I beg to lay on the Table
a copy of the Railways Red Taviff
(Secong Amendmenty Rules, 1982
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 156
in Gazette of India dated the 13th
February, 1982, issued under gection
47 of the Indian Reilways Act, 1890.
[Placed %in Library. See No. LT-
3458/82].

REVIEW ON
New

ANNUAL REPORT OF AND
NATIONAL BOOK TRUST, INDIA,
DEeLHI FOR 1980-81

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL: WEL-
FARE (SHRIMATI SHEILA KAUL):
On behalf of ghri P. X. Thungon, I
beg to lay on the Table:

(1) (i) A copy of the Annual Re-
bort (Hindi ang English versions) of
the National Book Trust, India, New
Delhi, for the year 1980-81.
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(i) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the National
Book Trust, India, New Delhi for the
yvear 1980-81.

(2) A copy of Auditeg Accounts
(Hindi and English versions) of ihe
National Book Trust, India, New
Delhi, for the year 1980-81.

(3) A statement (Hindi angq En-
glish versions) ghowing reasons for
delay in laying the papers mentioned
at (1) ang (2) above. [Placed in
Library. See No. LT-3459/82].

12.10 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message nreceived from
the Secretary-General of Rajya
Sabha:

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure ang Conduct of Business
in the Rajya Sabha, [ am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 2ng March, 1982, agreed with-
out eny amendment to the Indus-
tria} Finance Corporatiop (Amend-
ment) Bill, 1982, which was passed
by the Lok Sabha at its sitting held
on the 23rd February, 1982.”

(ii) “I am directed to inform the
Lok Sabha that the Rajya Sabha, at
is sitting helg on the 2nd March,
1982, hag passed the encloseq mo-
tion referring the Indian Veterinary
Council Bill, 1981, {, a Joint Com-
mittee of the Houses and to request
that the concurrence of the Lok
Sabha in the said motion gnd the
names of thy Members of the Lok
Sabha 10 be appointed to the said
Joiny Committee may be communi-
categ to this House.

MOTION

“That the Bill to regulate wveterin-
ary practice ang to provide for that
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purpose, for the establishment of a
Veterinary Council of India ang State
Veterinary Councils and the main-
tenance of registers of the Veterinary
practitioners and for matters con-
nected therewith be referred to a
Joint Committee of the Houses con-
sisting of 45 members; 15 members
from this House, namely:—

Shri Narendra Singh

. Shri Ram Pujan Patel

Shrimat; Usha Malhotra

Shri J. K. Jain

Shri Ibrahim Kalaniy;l

Shri (Molana) Asrarul Hagq
Shri p. N. Sukul

Shri C. Haridas

Shri Manubhai Patel

10. Shri Hari Shankar Bhathra

L ® "D kW

11. Shri Arabinda Ghosh
12, Shri Sadashiv Bagaitkar
13. Shri R. Ramakrishnan
14. Shri V. Gopalsamy
15. Shri Buddha Priya Maurya

and 30 members from the Lok

Sabha;

That in order to constitute a meet-
ing of the Joint Committee the guo-
rum shall be one-third of the total
number of members of the Joint Com-
mittee;

That in other respects the Rules of
Procedures of this House relating to
Select Committees shall apply with
such variations and modifications as
the Chaimran may make;

That the Committee shall make a -

report to this House by the last day
of the first week of the 123rd Session
of the Rajya Sabha; and

That this House recommends to
the Lok Sabha that the Sabha do
join in the sajid Joint Committee and
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communpicate to this Houge the names
of members to be appointed by the
Lok Sabha to the Joint Commitiee.”

(Interruptions)

MR. SPEAKER: Why do you not
wait? Listen to me.

(Interruptions )

MR. SPEAKER: Why do you not
give somethj.-ng to me? Al} right.

(Interruptions)

MR. SPEAKER: When I have given
a full assurance on the floor of the
House that I am ag agitated and as
concerned ag you are, Why can’t you
take my word for it? Why do you
think that you are more protector of
anything than what I am? Why can’t
you listen to me? Why are you un-
mecessarily agitated? I am much more
concerned about this than what you
are here.

(Interruptions)

MR. SPEAKER: Why can't you
take my word for that? Bear with me
for one more day. I know what it
means.

(Interruptions)

PRQE. ROOp CHAND PAL (Hoo-
ghly): I have given a privilege notice
against Shri Vasant Sathe. (Interrup-
tions)

MR. SPEAKER: That is under my
consideration. We shall see.
(Interruptions) -

SHRI RATANSINH RAJDA (Bom-
bay South): May I make one submis-
sion? In this case. prima facie, the
resigned. .. (Interrup-
tions)

MR, SPEAKER: Let me get the
facts. Only then we can declde.
(Interruptions)

SHRI RATANSINH RAJDA: Only
on that you can decide.

MR. SPEAKER: I have said it. Let
me get the facts.
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v

e

-

——

MR. SPEAKER:
be enough.
(Interruptions)

My word should

MR. SPEAKER: It is all right. Shri
Dharam Dasg Shastri.
q & wToR FE 4T T &, ;9 gAen
TG =T |
(Interruptions)
MR. SPEAKER. This is too much.

Nothing goes on recorq of what he
says.

(Interruptions) **

MR. SPEAKER. Shri Dharam Dass
Shastri. *

(Interruptions)

it T faema aeEe (R ¢
e 51, WG F FG g F WoT «@
a1 Gnfee  Fow &9 7

MR. SPEAKER: No adjournment
motion. 'I will take appropriate action
very appropriate action.

SHRI RAM VILAS PASWAN: You

« will take Call Altention Motion?

MR. SPEAKER: I will take very ap-

propriate action Shri Dharam Das
Shastri.

(Interruptions)
, 12.15 hbrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORANCE

REPORTED INCIDENT IN DACCA INVOLVING
INDIAN HIGH COMMISSIFNER AND BANG-
LADESH SECURITY PEOPLE,

, W W Am w0 AT
W oY, H oafreeda W age
& frafafen fawa & o¢ flw dof

#1 e femrar § A ST F3ar g
fFragegg T & o awam €

“GreT W WG ST A
ST QW T FHFT A F A9 gE
aEAT & TeTave

(Interruptions)

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO). Sir, I would like to take the
House into confidence ..(Interrup-
tions)

MR. SPEAKER: Listen. Thig ig a
very important matter.
(Interruptions) -

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Sir, T would like to take
the House into confidence regarding
the incident which took place .in
Dacca on February the 25th, in which
our High Commissioner wag involvedy

It is a matter of regret that the
concerned Bangladesh authorities
should have arranged surveillance of
our High Commissioner in an objec-
ionable manner while he wag driving
around Dacca in pursuance of his
normal and legitimate functions. The
High Commissioner stopped hig car,
and asked his Security Guard to
request the occupants of the car fol-
lowing him not to do so. This re-
sulted in an alterncation which has
since been exaggeralcd in the Bangla-
desh press. Unfounded allegations
were also made that the High Com-
missioner wag interfering in the do-
mestic affairs of Bangladesh. The
House will appreciate that in line
with Government’s pelicy, our Mis-
sions abroad, as well as their person-
nel scrupulously avoid any action
which might have cannotations of
interference or involvement in the
domestic affairg of the host country.
The High  Commissioner hag since
made a demarche to the Bangladesh

**Not recorded,
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[Shri P. V. Narasimha Rao]

Foreign Office regarding the unfor-
tunate incident.

Government are in touch with the
Bangladesh Government with a view
to ending any unwarranted surveil-
lance over our Mission and its officers,

As the House isaware, there has
been steady improvement in the rela-
tions between India and Bangladesh
and that we have been able to make
progress in dealing with some of
the major outstanding matters bet-
ween our two countries, Itig the con-
sistent desire of the Government of
India to continue this forward move-
ment towards betering our bilateral
relations, It js, therefore, our hope
that this unfortunate incident can be
handled in proper prospective and will
not be permitlted to become a hurdle
in this process. The Bangladesh Gov-
ernment have informed us that this
is their approach also.

*} oY T W ;A AEET,
4 A fadw way @ qfeafc gwar
F@T g, Seiv  gRatwargu 3Iax faar
& Wl # 7 FgAT e g fF swemew
% fag@ F T® WiRg I v
qfir @ fF g 3w F AsEm
99 ¥ fA¥ AT @F S| §, A 9
qX gl FEEFT AT HY AT FH
=1 foraT @ 1 39 & geeeg ®, S faQe
T F AN qS §, S W g
Yo /Y fe A #I9 qwg g
FHg HL THIA 9T

TF WA §IE g A A
FET |

Y o @ ARAT AT A A
FgT, AfFT s wew faErd Aoy
Y ¥ FET 9T |

gaA ST Rn S o gq faar g
AT 3W F A F Al W W F
sfa freit =g, fser sk afer

g ATfed, 9 o 4 A g 7 e
gy # wrar § 5 O §9 aa § S
& fromr swgar & ®ifE wRa &y
YO Wl A ife A 7 oS
T F#X & g o R o s &

. ATAfGE ATHEl B 9 g9 e S

§ A T F1, g7 IF TAT 9T FAW
139 & a0y § Q¥ e & FX
FO AGEL Iq qgTAT T @ & | g
FEHTC A T TR § TRH & FL TTEHT
i gl fFar |

99 ST q@R & g g oo &
ol wgT #iK fAeer &, @ fiv S
AR SSATIHT %I AT HT AT AT HY
¢, 3§ 9T Ul 9 ST« feur waw ?

AMAT JdT 7 FQl 6 AT g
TR §, TR WA, I A w1 qmv G
S THAT g, ATFT g 6T q1q g
fF agi F® Q@ aed § 1 gAY
T § FEaET) & I AR gEd aH
¥ forelY g=aT & T O ATE § fF agr
FI AR 8, ST T TH IE F7
F F @ & & N I &R g,
S¥ &9 fmm s ok WA @@ U
IaF grEl FY DY drer A | gHfay
ug YEOE A qATd ST W@ g 1 -
W3 8 aga a1 A §, Iga I
aed ¢ o fF wRa, ofFwe W
FERW F AL FEEH! H GAH TG
@I IRAT §, AfhT 9T R Wy
o AT 9 FEH g |

FAT WAl AT 39 AT FT TSI~
FIO FGT 15 TG GAX I 3T A A
¥ A wwe fFm, @ fR IR aTE
FHIWH T A QAT AT, SN HT T
T AT F TG ¥ TN Al oW
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fraT RS9 & AU Fmr oS
faar 7 ST wE e g m
qrEs g "mET g

12.19 hrs.
[MRr. DEPUTY SPEAKER in the Chair]

g Wl AgRd FY TWET F
e oM a9 greX 3 & 7w qw A
T H FEA WA gY S} f@ g,
Afeh dfaF ar ag § &+ fredr Ssag
FT ATHAT [ 5¥ SvAEq T ST 59
qE A AT A AT G S, T AW A
SR S R gaR qw & faew
fT, g #iR afer &1 5w &,
ag $ BR-BR AluwrEl # qrer
AU 7 W qg g3 AW
AT FT WL &1 AHAT H 39 qg=m=
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T e o e | owow fRw
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AR IR AER d<El F er T
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gieaT & Aot TfT Y Fw @ 99 |
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w fE A oA qw g, @ oA §
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ar safe St Y wy &, fod &Y,
¥ ITHT AT &, I R EH A T 2
TR T AT AT @R & F g
gy §, W DN WY # Sar &
T M g ¥ 97 9 whw
oW § 1 F A § R 5w ae

FT TET SATET agTAT AT ST 8T QT |
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Wi & ag 7 7 wwm fr @
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SHRI AJOY BISWAS (Ttripura
West): I have gone through the
statement of the Minister. I want to
point out that if it is a fact that the
people who were following our High
Commissioner’s car, were from the
security prganisation of Bangla Desh,
then it was a bad thing on the part
of Bangla Desh to indulge in such an
activity. At the same time, I wish to
point out one more thing. Our High
Commissioner’s car was followegq from
3.45 pm. tn, 7.00 pm.—more than
three hours. Hpe should have reported
this matter to the Banglg Desh
authorities. But instead of doing that,
he had askeg his driver to stop the
car. And according to the statement,
he sent hig security guard to see the
people who were following him.
There, an altercation started ang it
became provocative. Our High Com-
missioneyr should not have done that.

We should see the total issue in a
broader perspective. What is happen-
ing in Bangla Desh is a matter of
great concern to all of us. We should
not see things in isolation. Imperia-

list America is very much active in
this region. They are trying to use
one country mgainst another in order
to fulfil their evil designs. We know
what imperialist America is doing in .,
Pakistan. They are trying to use
Pakistan against neighbouring count-
ries. Imperialist, America is very much
active in Bangla Desh also. We
cannot deny .that. The anti-India
campaign has been started from the
very inception of Bangla Desh. And
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reactioniary forceg in Bangladesh are
being utilised by the imperialist
forces. .

Elnte(rruptions') :

MR DEPUTY-SPEAKER: Please

put your question.
(Interruptions)
MRy DEPUTY-SPEAKER: As per

rules, I have only asked him to put
the quest.lon

(Interruptions)
SHRI AMAR ROY PRADHAN
‘(Cooch ‘Behar): Please hear about
imperialist America,

MR. DEPUTY-B8PEAKER You have

got the right to form ahy opinion
about fie but no reflection on the
Chair.

SHRI AJOY BISWAS: The reac-
ionaty forces are being utilised to
spoil tlose angd friendly relations bet-
ween the two countries Reactionary
forces of Bangla Desh took advantage
of this incident.

They have become active to make
the situalion provocative. They are
inspired by the imperialist foces, We
must bear in mind thig aspect and we
must not be impatient and over-en-
thused over any incident. Otherwise
we shall fall in the trap of the impe-
rialists. This iy applicable in  the
“case of both the countries,

Ag the Minister pointed out, the
points of conflict "between the two
countries are increasing. The main
issue today is the sharing of the
waters of the Ganges. The short-term
agreement of 1977...

SHRI G. M. BANATWALLA (Pon-
nani): That has nothing to do with
the Calling Attention

MR. DEPUTY-SPEAKER: That is
what I was telling him,

SHRI AJOY BISWAS: The Short
Term Agreement has lapsed.

MR, DEPUTY-SPEAKER: Mr. Ba-

- natwallg, In the name of giving the

background, the entire external af-
fairs is being discussed on every Cal-
ling Attention. But the Minister will
not reply to all thege things that
thé hon. Méember is referring top

SHRI AJOY BISWAS: It is left to
the Minister, not upto you.

MR. DEPUTY-SPEAKER: If wyou
put'a specific question he will reply.
We must observe much of restraint
when we discuss in this House our
relationship with friendly coumtries.

The level should not deteriorates,

SHRI AJOY BISWAS: On the 4th
November the Short Term Agreement
lapsed.

MR. DEPUTY-SPEAKER: Put your
question.

SHRI AJOY BISWAS: The Short
Term 'Agreement of 1977 lapsed on
the 4thy November. A new long term
agreement has to. be finalized. The
dialogue has started bput there is no
progress. The Calcutta port needs
40,000 cusecs of water. Otherewise, the
port cannot work,

MR. DEPUTY-SPEAKER: Put the
question,

SHRI AJOY BISWAS: A realistic
attitude has to be taken so that both
the countries will be benefitted. This
is a sensitive issue and that cannot
be allowed to be utilized by the impe-
rialist ang reactionary forces to make
the relationship between India and
Bangladesh strained. We must be cau-
tious about that so that incidents of
this nature may mark our friend-
ly. relations,

MR. DEPUTY-SPEAKER: Suffici-
ent backgronud has been given, which
has educated all of us.

SHRI AJOY BISWAS: Coming to
diplomats, the activities of our diplo-
mats in the neighbouring countries
also need tg be looked into. The dip-
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lomats havé an Important role to

« play for the betterment of the rela-

tiohs between the two countries.

PROF. Nj Gy RANGA  (Guntur):
Doeg 1t need all this long preface?

MR. DEPUTY-SPEAKER: That is
whdt T have told him. Now, please
put your question. You are telling
-about our diplomatsy

SHRI Gy M. BANATWALLA: He
"has- made a sweeping stalement that
the activities of our Ambassadors in
foreign countries have fo be looked
into, which can be miiscohstrued in
foréigh countries. .... (Interruptions)

MR, DEPUTY-SPEAKER: He is
not putting the question even nowy I
intervened even at that time so that
he may not go in the wrong track.
But he could not catch that.

(Intizrruptions) **

MR. DEPUTY-SPEAKER: The re-
‘marks of Dr. Subramaniam Swamy
and the other hon. Member will sot
‘80 on recordy

I would now request the hon.

Member to put the question.

SHRI AJOY BISWAS: May I
know whether the Bangladesh Gov-
ernment have informed the Indian
Government about the chargeg that
are being levelled by the Bangladesh
Government that Shri Dubey has as-
saulted the security guard? What are
the reports of the Bangladesh Gov-

ernment? Secondly, have the Gov-
ernment of India approached the
Bangladesh Government with con-

crete proposals to avoid such a situa-
tion? If so, -what are the concrete
proposals? Thirdly, if the proposal of
the Bangladesh Government is 1o re-
call Shyi Dubey for better relation-

& ship between the two countries, what

™

will be the stand of the Government
of India.
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SHRI Py V. NARASIMHA RAO:

- 8ir; in deference to the hon. Member,

I have heard himg In deference to
the rules and proprieties I shall con-
fine myself to the subject matter of
the Calling Attention.

Sir, there js no question of taking
any action in regard to our High
Commissioner, He is one of the best
officers we have. From personal know-
ledge I would like to tell the House
that he has done excelllent service
to the relations - between these two
countries, and I am aware of the fact
that his calibre and hijg usefulness
are known in both countries equally.

Coming to the other aspects which
the hon. Member touched upon. he
obviously made comments based on
certain press reports The matter is
so delicate that it would be better to
avoid commenting on  the basig of
press reports. Both Governments
have taken a particular attitude to
play it down, so that it does not
really get reflected in the relations
between the two countries which
are at a crucial stage. So, I would
appeal {op the hon, Memberg that this
matter is being dealt within the
right perspective and this should be
appreciated.

MR, DEPUTY-SPEAKER: Now,
Mr. Py V. Desaj, I think you are
following our External Affairs Minis-
ter. .

SHRI B V. DESAI (Raichur): I
shall justify it.

DR. SUBRAMANIAM
(Bombay North East):
normally speak sense

SWAMY
All Desais -

MR, DEPUTY-SPEAKER: That
does not mean that Swamys do not
speak sense.

-

SHRI B. V. DESAIL: Mr. Deputy-
Speaker, Sir, I am very happy that

A.L e,

**Not recorded,
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the hory Minister has given a reply
quite befitting our. foreign policy in
relation to our’ neighbours. In fact
such incidents are ugly ng doubt, but
at certain times they do happen, but
it is for the friendly countries to
take them in the right stride and I
am happy that both the Government
Bangladesh as well ag India, have
taken the right attitude to play it
down arid gee that they do not man our
mutual relations.

Sir, I would like to know  thig
from the hon. Minister The re-affir-
mation of our foreign policy in rela-
tion to our neighbours in our sub
continent may not be so essential, but
nonetheless under certain circum-
stances I feel that when -uch inci-
dents take place we should not allow
such things to come in the way  of
our mutually beneficial talks, One
month back there was such an inci-
aent in Pakistan also. Although it
is not very relevant here. yel we are
very much concerned with our twe
neighbours and there is no alterna-
tive—let us try to understand very
clearly that there is ng¢ alternative
for all of us but to live toge‘her.
This has to be affirmed irrespective
of ugly incidents here, there and
elsewhere, and we know very well,
as our hon. Minister also has said.
that there are definite indications
that foreign powers are there no
doubt who is there who will not be
jealous of our good relations  with
Bangladesh and Pakistan? Definitely
they will try to see that such rela-
tlons do not go far. But, Sir, with due
respect I feel that undzr the leader-
ship of our Prime Minister and able
guidance of our External Affairs Mi-
nigster, what We are pursuing in rela-
tion to our neighbours we should
continue to do the same. I
want a reaffirmation of such policies
with relation to our neighbours, by
our hon. Minister.

SHRI P. V. NARASIMHA RAO:
There vras just one point which was
mentioned in regard to thig stone-
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throwing that took place and which
has been reporteg this morning. I
would like ¢, inform the House that
it is not¢ the High Commission building
that was the target of g‘tone-throw-
ing put it was our library which is
situateg in a diffrent part of the town.
We are awaiting details. We hope that
this matter also will pe properly
handled by the authorities.

N www e o (SR)
SUTEAET HEed, AR 99 FEm 4 &9
TeAT & g W ggd 9T A v
% o R g ¢ e g e R
—TE WEEF—A dgd & gt
s F gR gl & Saw T § )
# gg #@F 9 TqT & g g fw
ag WA Y AR T W A wdr R
T E F G N o FeE o @ &
T S| ST FT ATE a9 @ &,
98 a7 gHNAYY § | § g ¥ STWAT
T § 6 a8 W #9 ¥ waw sery
ST @Y & S & agi &7 araraor s
qa< & J97 g0 g feafa a7 @@
g & g g% Faw. o 3T &
fFil q<g #1 TFAr® FT GHAT T
FET 93, MifF g a@ 1 o
TG H TS §—gATR g5 HHT
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a7 ferer feam T 3—=w & A ¥
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TR §F TFR HT F1% a0 G @Y
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J\
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a9 g%y &, RIS qIAHr T8l 99 FHA! 7,
fft arfirefY & aga TET 76T T & )
o F9T AT T2AT FY AT § AT S A
19 & TR A O e ST Ry,
IG FT UG A ¥ GEATA o7
e AR TN T FL R §

ST T gHI T8 HIATTL HT qFvy
A FE IR FaR A
FE g9 T & 1 TG S gATEAT AT
& T9 F I T HAI gATA THH
= o gt ¥, U g 8, &
X &1 GHAN FI FIOWA K F EH
faeT W § AT MueE—adT gardy
oo &

SHRI M. V. CHANDRASEKHARA
MURTHY (Kanakapura): Mr. Deputy
Speaker Sir, I rise to take part in the
discussion of the recent incident of
intimidation and harassment of our
High Commissioner at Dacca. Since
one week, the vicinity of the Indian
High Commigsion’s office at Dacca has
become a scene of series of demonst-
rations organised by the reactionary
political forces. They have ransacked
the Indian Photographic Exhibition
and also yesterday, they had heavily
stoneq the Indian library at the Indian
High Comrmissioner’s premises. But
the people of Bangladesh ang wall the
politica] parties should remember to-
day, the amount of sacrifice the people
of India hagq rendered in getting their
country liberated from the
hands of the revolutionary for-
ces. But today, it iy very un-
fortunate that such a treatment we
are geting from that countryy Any-
way, we have an efficient and dyna-
mic Foreign Minister who ig capable
of solving this problem very soon
amicably. I personally request the
hon. Minister to resolve this issue
very. soon before it gets further de-
teriorated

In view of the recent developments,
I want to put some gpecific ques-
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tions to the hon. Minister. I wantto
know from the hon. Minister whether
it is a fact that some third foreign
country or some foreign agency like
CIA is involved in this with the con-
nivance of the reactionary forces and
also the nationality of persons who
are alleged to be followwing the car
of our High Commissioner in  this
intimidation and harassment incident.

SHRI P. V. NARASIMHA RAO:.
Sir, it will be very difficult for me
to say anything definite on the ques-
tions raised by the hon. Member. So,
I would request the House not to
insist on any specific answers to.
these questionsy

MATTER UNDER RULE, 377

MR. DEPUTY-SPEAKER: Matters:
under rule 377, Shri Mani Ram Bagri.

(i) DAMAGE TO STANDING CROPS FROM
- HAILTORM AND UNSEASONAL
HEAVY RAINS IN HARYANA, PUNJAB.
RasastTHAN AND Urrar PRADESH
ETC. -

-

it 7Y T awr (feEe) - Setee
Waled, g &Y Y SHIHT 9T a9
AR AATIe F aog § 2w srieaior
"t ¥ faew @ o3 g, g,
9OR §oW HR Ve e, ¥ @€
wEAT R qET WG § geafa @i
W TEEE TG ] 1 e S,
ST BES ¥ W T gu
g, frr & @ § wk w=wr
FET B IR GTA FEEN 9T
qURITT g T & | R 7 g
wAE T F ) F N qE
¥ #g T g R ag feaml &
fafe ) g™ am ¥ qum S
THAM &1 9T qHET & |
H HT FOT ST AT T
F & T W aoTr sy w0
Tifige arfe Rt & wefes
TS & FEEAT AT g |
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(i) PROBLEMS OF EMPLOYEES OF
NATIONAL SAMPLE SURVEY ORGA-
NISATION (FIELD OPERATION
Drvision)

"SHRI AJIT KUMAR SAHA (Vishnu-
pur): Sir, I would like to draw the
. aftention of fthe House towards the
plighi of more than four thousands em-
ployees of the National Sample Survey
Organisation (Field Operations Divi-
sion) who have to go to village level
for collection of vital statistical data
in the socio-economics, agricultural,
industrial statistics and the like. The
-difficulties and the peculiar problems
faced by the staff in the course of dis-
charge of their duties can very wel
be imagined in the light of the
none too gotod conditions of roads as
well as the accommodation in the
rural areas. Prolonged outstation stay
- also results in the neglect of the basic
needs of their families.

The nature of the job facililateg the
tendency towards grbitrary transfers
and postings of these employees as a
punishment by the higher officials.
Persons are still rotting as Ad-hoc staff
despite 3 to 16 years of continuous
service {o their credit. Majority of
them are sfagnating at lthe maximum
of their pay scale, There js no proper
delegation of powers even wilh regard
to such petly matters 1like grant of
leave ete, In a nutshell, the depart-
ment is suffering from immohility.

Under these circumstances, I, there-
fore, urge upon the Minister concern to
assure this House lhat immediate steps
will be taken to examine in detail the
working conditiong of the Field ope-
ration staff of National Sample Sur-
vey Organisation at an early date and
necessary steps will be taken to im-
prove their lot.

(iii) PAvEMENT HAWKERg IN DELHI

SHRI KAMAL NATH (Chhindwara):
There gre thousands of pavement haw-
kers in Delhi who have been there at
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the same location for several years.
Delhi Administration has neither at-
tempted to do any verification nox
have licensed them. These pavement
hawkers are from all parts of the
country and have been carrying on
their trade in all sorts of articles.
Many of the pavement hawkers are
disabled and handicapped persons,
who have been trying to earn their
living by this process. At regular in-
tervals, these pavement haw-
kers are subjected to enormous
harassment by the Police and
other Government officials. Sometimes
they are also evicled 1lemporarily, It
happened yesterday., The fact that
thesa pavement hawkers have bheen
there, is 5 reality and has to be look-
ed at, in that perspective. Mere eviction
and Police aclion is not the solution
bacause this alsg leads to corruption
within the Police and the Delhi Ad-
ministration, officials at the lower
level,

Through this special menlion, I re-
quest the Government 1g arrive at a
decision with regard to thousands «f
pavement hawkers in the city and
have their verification done, Those
who are verified, may also e given
small kiosks which would also add to
the beautification of the area.

1 appeal {0 the Government lo take
immediate action in this malter, so
that this stale of neglect is immediately
correcied,

(iv) NEFD FOR TAKING IMMEDIATE
STEPS TO CLEAR TIE STOCKPILE OF
IrON ORE AT PARADIP PORT,

SHR] CHINTAMANI PANIGRAHI
(Bhubaneswar): The present stock-
pile of more than 3.1 million tonnes of
iron-ore at Paradip Port lying for ex-
port has created a serious situation
not only for Paradip Port but also
has resulted in the closure of many
iron-ore mine in Orissa rendering
more than 3,000 Adivasi mine work-
ers jobless. The annual target of ex-
port of iron-ore from Paradip through
MMTC was fixed at 4 million tonnes
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which has now come down to 12.20
lakh tonnes only, annually, because
of the negligence of MMTC and less
number #of ships calling at Paradip
to export ore. The Central Govern-
ment should take immediate steps
to clear this backlog of 3.1 million
tonnes at the Port and should ensure
regular export of 40 lakh tonnes of
iron-ore annually, sp that thousands
of Adivasi workers who earn their
livelihood by working in the mines
get regular work and the economy of
the Stale is not shaftered.

(v} NEED TO PROVIDE ADEQUATE FACI-
LITIES TO WEAKER SECTIONg OF
THE SOCIETY BY THE BANKS.

qTHaY, A9 AAW ¥ § fre me
Wgled F1 4T IO wew  H
qU T F g W F ST g
F oam W ogfemn f o
AEfeT  FT wEar g

m‘&_o T o 'a'o, @90 THo o
To, THo Vo z_Eo o AT T

el o gfewr A ¥ A A
i gt & oo 3 9w R
FH TR AWIfET gt @ ¥
W g amr Wt & afew @e
F T U FAT 9T @7 & fF wndr
Wﬁﬁwmﬁaﬁ T A AT G
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(vi) RECONSIDERATION BY (IOVERN-
MENT OF THE PROPOSED TOUR OF
INDIAN CRICKET TeEaAM TO
BrRITaIN.

SHRI EDUARDO FALEIRO (Mormu~
gao): The recent decision by some of
Britain’s leading cricketeers to offer
their services to South Africa in ex-
change for substantial payment raises
the question whether the Indian cric-
ket team ghould go ahead with their
proposed our of Britain this summer
or call it off. The issue cannot be
evaded by the Board of Control. Many
professionals who do not deserve to be
called sportsmen have been regularly
coaching South African players and
taking part in league matches, To such
people, money is more important than
holding alloflt the banner of human
right or UN resolutions on the subject.
The news about the tour of British cri-
keteers to South Africa has been acc-
ompanied by another item about a Re-
gister drawn up by the UN’s Special
Committee against Apartheid which
reveals that more than 360 sportsmen
from 29 countries have taken part in
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exchange with South Afr.ca between
April and December, 1981, and out of
this number, more than 100 countries
are from Britain and over ‘80 from the
United States, which have been descri-
bed in that Register as the main colla-
borators of agpartheid. India can have
no deal with any country that ignores
the suppression of basic human rights.
Much less so in the case of South Afri-
ca where people of Indian descent still
suffer may indignities,

I therefore, urge the Government of
India and the sports organisations in
this country to black-list all those invo-
lved in  collaboration exchanges
with South Africa and to recon-
sider its decision to send a
cricket team to Britain in case any of
the players now touring South Africa
is to play in the British team.

(vii) APPOINTMENT OF 5 PROBE COM-
MITTEE TQ LOOK INTO THE WORK-
ING OF ALL INDIa INSTITUTE OF
MEDICAL SCIENCES, PARTICULARLY
THE CARDIOLIGY DEPARTMENT,

=t i qEEE (gRiYT) ¢
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T g AT Wged & fawg F AR
TFGT FAT ARAT §, |
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faT & T W gSer AW 91, 399
é‘faﬁﬁ“ﬂﬂmﬁ w|OE

ST 8, =TI &1 ﬁrf:%ﬁﬁﬁaﬂ
F &1 9t g afew 3 oA
mtr@magr f‘?r'a'rsrm'rlq»‘?ww

ol I @ AT T 9w
AETAT &t A qrEm, oo e

geara, 7% foedt 99 faar ) ag o=
25 g &7 T gfem AsEr 4r
99 ¥ 18 A TIF WITLAF &g FAT
F@T AT T | FF q1T 3T F JAGCH
1 fafy g a1t € 9 ¥ 9ot
weT ¥ gq qt o faar o qw 15
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FAEd, 1982 F wreww & fAw 9
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@ T TFN w1 agi 0F g
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(viil) EXEMPTION OF HYDRO-ELH:-
TRIC PROJECTS INCLUDING TRANS-
MISSION LINEg FROM THE PUR-
VIEW OF FOREST CONSERVATION
AcT,

SHRI K.A, HAJAN (Trichur}: 8Sir,
lhe recent Forest Conservalion Act
1980 of the Government of India slandsg
as a big hurdle in the way of imple-
mentation of the ongoing Hydro-elec-
iric Projects in the State and also in
getting sanction for new schemes from
the Planning Commission and the Gov-
ernmen{ of India.

All the hydru-eleciric projects in the
Stale are localed in the hills wilth thick
vegelalions, As per the Foyrest Act
1980, prior sanction of the Government
of India is required for any forest
¢learance reguired in respect of schem-
es even under execution, sanctioned
schemes including survey and investi-
gation works necessary for new sche-
mes,
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All the Hydro-electrice Projects in
the State both under execution and
investigation are very badly affected
due to this Act, Even in case of pro-
jects nearing completion, it has not
been possible to do the survey and con-
struetion of transmission lines because
of obstruction from forest authorilies
in {he light of the above Act.

The order No. 8/22/81-FRY (Coord)
dated 24/25-9-1981 of the Government
of India, Ministry of Agricullure, ex-
emptg only the survey and investiga-
tion of Transmission lines, which does
not help the State Fleciricity Boards
much in the construction and commis-
sioning of hydel and transmission
projcets in the State.
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/
As regards new schemes, the Plann-

ing Commission and Central
Government will accord sanc-
tion only ofter they are clear-
ned by the Committee op Envi-
ronmentfecology  constituted for
the purose. The scrutiny by
this committee with its pres-
cribed  fermalities and formats is

causing a lot of delay in clearing new
schemes. Consequently, completion
of these schemes will be delayed and
the State may have {o face power cuts
also,

It is, therefore, suggested that the
Government of India may exempt all
the hydro-electric projects including
transmission lines from the purview of
the Forest Conservation Act, 1980 con-
sidering the above aspects.

(ix) Prof. Gokak Committee Report
on three-language formula for
Karnataka.

SHR] T. R. SHAMANNA (Bangalore
South). Sir; under Rule 377, I am mak-
Ing the following statement.

The Government of Karnataka ap-
pointed a Commiitee to go into
the status of Kannada lan-
gauage and other languages
spoken by  various communities in
that State, including Sanskrt, under
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the Chairmanship of Prof. Gokak, for-:
mer Vice-Chancellor of Bangalore Uni-
versity, to give its report on the ques-
tion. The Gokak Committee gave its
report in the early part of 1981, stating.
that Kannada should be only first lan-
guage under three-language formula
from 3rd standard gradually taken up-
to 8th standard by 1986-87. After 8th:
standard, one could study the language
of his choice. THe Committee also-
specified the names of the languages,
out of which the second and the third'
language is to be selected. Govern-
ment of Karnataka announced  ac-
ceptane of this report in January,
1982.
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However, this has started an agita~
tion in the State by certain sections of
population against compulsory study of
Kannada as 1st language. They want
that status quo ante may be maintain-
ed in the matter of language at least
at the primary level hey also plead
that Article 350A of the Constitution:
provides them the freedom to learn
through their mother-tongye and the:
acceptance of the Committee report
infringes this right guaranteed by the
Constitution.

I, thererore, appeal to the Central
Government to find a satisfactory solu~
tion of the language problem in Karna-
taka State without delay.

MR. DEPUTY-SPEAKER: The
House stands adjourned to meet again
at 2 P.M.

2.58 hrs.

The Lok Sabha adjoured for Lunch
till Fourteen of the Clock,

The Lok Sabha adjourned for Lunch
till tourteen of the Clock.

[Mr. DEPUTY SPEAKER in the Chair]

SUGAR <CESS BILL AND SUGAR
DEVELOPMENT FUND BILL—Contd.

MR. DEPUTY-SPEAKER; Now, Le-
gislative Business. The House will
take up further consideration of the
following Motion moved by Rao Biren-

Lo

-

"
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dra Singh on the 19th February, 1082,
namely:.—

“That the Bill to provide for the
imposition of a cess on sugar for
the development of sugar industry
and for matters connected therewiin,
be taken iInto consideration.”

And also furlher consideration of the
fo.lowing motion moved by Rao Bi-
rendra Singh on the 19th February,
1982, namely:— .
“That the Bill to provide for the
financing of activities for develop-
ment of sugar industry and for mat-
ters connected therewith or inciden-
* tal thereto, be taken into considera-
lipa.”

Items § and 10 will be discussed to-
gether. Shri Sudhir Giri was on his
legs. He has taken 13 minutes. 1
request him to taRe another 2 minutes
and complete his speech. We have got
to coaclude thig Bill, We have got
1 hour and 38 minutes. We have {p go
to the next Bilj also. I think Mr. Giri,
you have exhaustively dea.t with 1he
points, you have made valuable points;
please be brief.

SHRI G. M, BANATWALLA (Pon-
nani); By this time they might have
forgotten what he has said!

SHRI SUDHIR GIRI (Contai): Sir.
these two Bills, the Sugar Cess Bill
angd the S.ugar Development Fund Bill
have bween brought forward with cer-
tain aims. [ will first take the Sugar
Cesyg Bili. It imposes a cess to the ex-
tent of Rs. 1n per quintal of sugar.

Imposition of this cess would defi-
nitely increase the price: and this has
also been admitted by the Minister in
the Bill itself. We are opposing thia
very move of price increase. We ure
opposing it with all the force at our
command, The imposition of this cess
therehy leading to price increase brings
out in a clear-cut way the attitude of
the Government towards the consum-
ing public especially .those who live
below the poverty iine. It also brings
out in sharp focus the Government's
attitude towards the sugar tycoons.
Very often we find a paradox in what
the Government is saying and what it

is doing. The other day our Prime
Minister went to Calcutta. She said in
the meeting at Calcut'a that she and
her party were promise bound to deli-
ver the goods of socialism to the peo-
rle. Now, is this price increase move
on the part of the Government a mea-
sure, a step forward towards the achi-
ievement of socialism? I put this sim-
ple guestion to the hon. Minister. Sir,
in the Staiement of Objects and Rea-
sons of the Bill. the hon. Minister has
pointea o¢ul thit the Government is
aiming at 1he Jeve opment of the
sugar Indusiry. es, we also agree
with the hon. Minister and the Gov-
ernment that the development of the
sugar industry is a must. But it should
not be for the sake of sugar tycoons.
It should be for the sake of Lhe con-
suming masses, for the workers in the
sugar milis and the sugarcane grow-
ers. If you really want to look after
the interests of the sugarcane grow-
ers and lhe workers in the industry,
you will have to nationalise the sugar
industry as a whole. Otherwise, the
sugarcane growers would nof get (he
remunerative price for their produce.
Not only that. The sugar mill owners
have not paid them their dues. They
are in arrears. These arrears have
been accumulated for months together.
If you want to be sincere in doing jus-
tice to the sugarcane growers, then the
Government have to nationalise the
industry. By doing so_ there will b2
job security for the workers and the
sugarcane growers wid also get pro-
per remuneration for their produce.

As regards the consumers, we have
been finding that in the past few
years, the price of sugar has been
increasing steadily vyear after vyear
and the consuming masses are suffer-
ing on account of this. Qn the con-
trary. We find that sugar tvcoons are
getting huge profits and they do not
plough back their profits in the sugar
indusiry. On the other hand, they
are investing their money earned out
of profit from sugar industry in other
industries, Now. the Government
has come forward to help these sick
industries, But the real beneficiaries
are the sugar tycoons. If you actually
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want to develop the sugar indus-
try, you have to nationalise it. The
reason for the justification of wmy
claim that the sugar industry should
be natjonalised ig that the number
of sick industrieg in India has been
increasing year after year. In 1979,
the number of such sick industries
as was recorded was 22,366, In 1980
it rose to 24,550.

THE MINISTER OF AGRICULTU-
RE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO BIREN.L
DRA SNGH): You talk about sugar
mills only.

SHRI SUDHIR GIRI: You are going
10 help the silk industries. So, I am
quoting these figures,

MR. DEPUTY-SPEAKER: You are
talking of all industries.

SHRI SUDHIR GIRI: Yes. Sir. In
1979, the amount lent by the financial
institutions to the sick indusiries was
Rs. 1,622 crores and in 1980, Rs. 1800
crores,

I am dJdiscussing the Industrial po-
licy of the Government as a whole
and the sugar policy is also a consti-
tuent part of the industrial policy. So.
I have brought these figures.

In conclusion, 1 would like to say
that the nationalisation of the sugar
industry needs a determined politi-
cal will on the part of the Govern-
ment, I doubt whether ithe Govern-
ment has such a determined politi-
cal will, because these sugar barons
in the States; have been playing an
important role in the State politics
and it is because of that the Govern-
ment ig not coming forward to tackle
the situation; rather they are helping
the sugar tycoons and sugar barons
in the country, I, therefors, urge
upon the Government that if they
are really sincere in the develop-
ment of sugar industry, they must
nationalise ity

PROF. N. G. RANGA (Guntur):
Mry Deputy-Speaker. Sir, my hon.
friend from the Communist Party
wants every industry to be nation-
alised.
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MR. DEPUTY-SPEAKER: Com-

munist Party (Marxist).

PROF. N. G. RANGA- All com-
munists—all of themy.

In England there is a Labour Party:
That ig also supposed to be a nation-
alist party They have also been talk-
ing of nationalisation of all industries
from the time of H. G. Wells’ Book,
‘New Worlds for Old,” but in actual
practice they found it neccssary to
keep some of the industries non-
nationalised also, and go on with
their industrial activi‘ies. There-
fore, it is no good now talking about
the sugar industry and sugar baronsy
Everybody now talkg of sugur bharons.
Who prevented the Janata Party from
nationalising the sugar indus.ry. At
that time the Commun: .« Pa.iy wras
alsp supporting the Janta Party.

SHRI RAMAVATAR  SHASTRI
(Patna): CPI was not supporting.

PROF, N. G. RANGA: CPI(M) did
it overground. and the other did it
underground.

Let us be practical mindei1 Today
wi have three sets of industries:
co-operative mills, privaje enter-
prises, and the mills whicih have heen
taken over by the Government: We
have got to see lhat all these three
groups of mills are manageg properly.
And, therefore, I would like my hon.
friend, the Minister in-charge of this
Bill to devise some way by which
he would be monitoring as t¢ how
these mills are being managed, and
it is in the interest of the country
that these should not be mismanaged.
whether they are under the direct
supervision of the Government, or
under the control of the cooperatives,
or private enterprises, barcause we are
inferested in the welfare of kisans, Un-
less the mills are managed properly,
the sucrose content would not be
high enough and the price that can
be paid to the agrizulturists also
cannot be raisedy It is in the interest
of the farmers themselves, and *~ 1
want this monitoring to be carried out.
Of coures, as a general policy also
for industries as a whole, it is the.
duty of the Government and I have
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mentioneq it again and again on the
floor of the House that the Comipany
Law Administraton should take ne-
cessary powers in order to see that
these industrial concerns do not go
-sick. These people go on  making
plenty of money whenever they can
make it and we do not know what
they do with all the rprofits, Eijther,
they do not go to the depreciation
f.nd and with that money they can
renovete themselves whenever Lhey
o oul-of-date, Or, they do not distri-
bute them among the  sharchoiders
and they spend the money on ther
stays in the Five Slar or the Seven-
Star hotels. It is, therefure, in the
interest of the country as a whole
and the development of our indus-
tries, ags a whole, that the Govern-
ment should have some control over
the way in which these private en-
terprise mills are managed,

Having said this, I would like to
come down tp thig Bill, T welcome
this Bill and I am glad that the
hon. Minister has rome forward with
thegse two Billsy But I would like the
hon. Minister to give some thought
fo what the various State Govern-
menis have been doing wilh the ear-
lier cess thal ithey have been collect-
ing.

In those days. in some States—in
U.P. especially; I do not know  the
latest position—whatever wag collect-
ed in this way wag being used for
general purposes I had to protest
against it at that time. T would like
the hon. Miniser 1o see that the ear-
lier excise duty that they were col-
Jecting and earmarking for this pur-
prose and the latest one also. should
be properly utilised—only for the
sake of the sugar industry as such.

What do we mean by sugar in-
dustry? Not merely these mills; but
the kisans and workers also behind
them. So, the workers’ welfare must
be the Afrst priority there; then
the rural communications; then rural
employment—the new  scheme that
‘We are having; health conditions; im-

provement of the industry as such;
what is called the development and
utilization of by-prcducts of sugar ex-
tracts e.g., molasses; manufacture of
spirits and various other chemical
producis—all these things have got
to be developedy These fundg will
have to be utilised in this directiong

Having collected these funds, what
use are these moneys to be put to?
It is stated here that these qut-moded
mills will have to be renovated and
rehabilitated, Sick mills will also
have to be helped. Thig is so far as
the mills are concerned. But there
are kisans also. They also need help,
especially when they have to pur-
chase inputs—fertilizers etcs  There
are twg ways by which they can get
money. one from the cooperatives
directly: and two, vou should explore
the possibililies for what steps should
be taken by Government to see that
millg are enabled, directed and advised
to advance rmo..ey lo Lisan; to pur-
chase fertilisers.

The mills themselves can purchase
fertlizers, pass them on—on loan, on
credit—with or without interest—
certainly at concessional rates of in-
terest. Or they should enable kisans
themselves to take money from
these peodle as advance and then
purchase fertilizers, Today, instead of
the mills advancing any money to the
kisans. the poor kisang are obliged to
hand over their cane to the mills, and
g2 on waiting for months, for pay-
ment of cane price. Instead of that, I
would like it tp be turned in favour
of the kisansy Let the government,
by necessary rule-making DPOWETE,
see that the mills advance a portion
of the funds that would be advanced
to them through these funds to the
kisang for the purchase of fertilizers
and other inputss

Thirdly, I want Government to
take some steps early enough to cons-
titute a Gur—or what you call jag-
gery—Development Board, Why do
kisans resort to jaggery manufacture,
when there are mills? It is because
mills are not there in all the areas:
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and the crushing capacity of the mills
is not sufficient when you compare
it with the total sugar cane produc-
tion. It is not very much more than
half the sugar cane produced. The
rest of it is being used for gur
production. That also should be con-
sidered as deserving of as much sup-
port and protection from the State
ag the cane that is being supplied o
the millsy B

I hope my hon friend will come
forward very soon with a Bill fo
establish a Gur Development and
Protection Board and see that the
cane producers who resort to gur
production are also properly protected,
by fixing a minimum price for the
gur, and also facilitating the export
of gur to other countries—and in
other ways developing ihe scientific
side of production of gur and of pre-
servation of gur.

That is an aspect which has been
neglected till now. I hope my hon.
friend, the Minister in charge of it,
will geek the cooperation of scientists
to see that the preservation of gur
over a number of years—over at
least two years—is further developed.

My last point is this I am glad that
thig Bill is framed in such a way that
plenty of leeway or elbow  roon is
given to Government to frame rules:
and in that way, go on providing for
various other aspects of sugar indus-
try as a whole to facilitate the pro-
per use, the fullest possible use of
the funds that would be collected in
their manner.

I welcome this Bill,

¥ o ;e HRTZ DEAT (FEEIG) -
SR Wgied, W faw & Sewm A
Fgr 747 § &F wreEw ¥ qude ofw
o ITAWT AAr SEWN BT FF-Siaq
2 F U aar =y gwW & famw &
far Fpar s | 89 & ogdr @Y 9F =@
A 6T wET § R 99 & oF7 e
age Farsnom ATy § Y A A
TR, wefe A qsm dg & eoma
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F24 FT g ¥z 2 R ozmTa
mifa® T #1917 @% 377 g7wa7
g | SOy mEEy, I OISR &7
femx fagm g oo Bu d s
gfas & | TR a8 FgT 97 &F 397
mw WX EER I IEN T ST
& a1 wfFmartE 78 AT 4 ¥ R
FHoE  F fwrfer Y O 3997 9fqdzw
g & 77 &= 51 afasa a7 =
T FT I3 THIN 9T IO1ET AT 2 o

O T FTTWT IETET 3

foor o gfqurd s A g 1 Auf &
A AT A THAT G OowTr §, SEwr

Fund Bill

frmrdt oix fesmé & fer Y
qq T A & | ITEMGFAL AT
FATE 1°1930 ¥ ¥AY SO RV H
30. 73 Sfaoa =0 & IqET AT
g7 w1 fagR ® 40 wfqma \ = faam
T AT AT 70 Nfqwd A7 IATRH 5
gat ¥ graT a1 1w gfearsse ewar
gy Tm ¥ afs ¢ 7@ = wfa av &
ar fag o ETTEw § aR 3w FT
50 sfama & 1

Sl A% T AWFTr g, QR dw H
1134ar 115 ST fasf oFr & S oAy
FHAT § AN IONE F7 RN E 1§
W H 1969-70 7 1979-80 fa=At #¥
§em &7 7 215 7 303 a1 TE 8
affFm #2122 A I 7 §T F%
1.33 AW z4 97 gfaz & T )
a7 727 b #7 fagw @ 1 o emmee
qWAT FH 1 JE F AT Y gHTO
oTEF FT ZMT

™ 77 65 47 uf7 fFAmm gew
afg < oM =7 = fa=t w1 0w g
30 FIIT T AMATFT Mu=AT 29 &
I= FE T | fom gifest #57 gregEr
& & L FhFa =T w1 7. gfaww
Tl foedt | e owmfaw zfz &
FT BT @I WX 77 a9 SE0 7
AT AT A+ faw @ & ogEr
F g fwew A fow wifast a6t
TF A7 FT HATET ZHT, FIfF IART
38 AT T EFAT | 1978-79 ¥
59 ATE ITA IEA gAT WAlE =9

 wafd ® 95 FUT W T 4@

a faq wawi i gEr o9
for W1 a1 1 aFdaw 84
FUT T G0 | T07 41 | gHIQ
TR a9 & a1 ¥9 T g7 ¥,
FFT AN agIFR AR Y W
WX # AEE HA S F7 eqr wreew
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FIAT Al §, Afe fawer § o amd
FEAMEIATAT TG E L AW 3
framt & wieT @93 &, T & W™ §
f& @ar & fFamr 1 17 I fear
TAT AT | AT F FIE LIRS A
T fean T 91 | I gUG A9 T
-] T GAT AT [T 7T HAY =
foet & sgiadEe @7 faw A #
A T ate T FE AT I OTEN §

fastt a1 wmafEEEIor gem,
AT AN fEEEEIS gnm &
T F ITeH § Wt FEE gR 1 W
Seared ® Ffg 7E gFn @t feemm
mifgs feafr &8 gaoit 7 ag g
£ TeeT OIX Ageaqu fae & o e
Faw & s o g 3
g wow g fr < 3T e
& g, TR AT TF | HIH ALY
- FTH F9AT & T T 9 AT T TF |
HIETX &1 {7 agT we=e 71 e
F1 g AIGF AT TEAT AT §
el =1 snafeer g1, 7 ag wmeen
31 IfmagarmEa?  fowH e
Wt 3o & fA0 @91 T8 qETH
g ar | SfeA 39 gy & /e A
AT TE E AR | T g
AN IR fagR d Im E A1 3w & fe
ot FTA-FTer @O TS S A AT
aew & frefi gx AT A g E
guggT F1 aA fomrs T & 1 fasi
FIOET AR R @re | A faa Fr
fae o 78 ofor Twedt &1 Swa fasi
T IS g 9Tfed ok e #2y
w7 Tawd T8 ar wEEw § o ogam
farl F1 &Y Ay foerem =nfedr 1 gamR
Wt Agea fram 1 feam & wfa
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g7 fedr § @@ & el 4 W
@@ gmem el WA, W
TUET g 999 i &

*SHRI S, MURUGIAN (Tiruppat-
tur): Hon. Mr. Deputy Speaker, Sir,
on behalf of DMK 1 rise to place
before the House a few suggestions of
mine on the two Bills which have been
introduced by the Minister of Agri-
culture. The Sugar Cess Bill and the
Sugar Development Fund Bill are so
inter-dependent that jt is beyond my
comprehension why there should be
iwo separate biils. These two legis-
lative proposals could have heen in-
corporated in one Bill

This Sugar Cesg Bill empowers the
Government to levy Rs. 10 as cess per
guintal of sugar. Bul the hon, Minister
is for the present proposing to levy
only Rs. 5 per quintal. There is no
doubt thal the price of sugar will rise
by 10 pa’'se per KG. Inslead of fleecing
the common people t0 whomn sugar is an
essential commodity, the hon_ Minister
could have taken recourse tp levy a
cess or duty of Rs. 200 per tonne of
molasses. The consumers of molasses
are affluent people and they could bear
this burden of 2xtra duly, because pre-
senily they are paying only Rs. 60 per
tonne of molasses—for 1000 Kgs, only
Rs. 60. They manufacture alcohal,
which is sold at fancy prices. I wonder
how this has escaped the attention of
the Minister. He could have collected
more money through this Tevy of Rs.
200 per tonne of molasses inslead of
making the common people to pay 10
pa’'se more per KG of sugar,

By levying Rs. 5 pep quintal, the
hon. Minister hopes to collect 5 sum of
Rs. 35 crores in 3 year. If he decides
t; collect Rs. 10 per quintal then the
collection woulg be even more than
Rs. 70 crores, if not Rs, 100 crores. But

P

*The original speech wag delivered in Tamil.



369 Sugar Cess Bill PHALGUNA 13, 1903 (SAKA) and Sugar Dev. 370

the potential field for collecting even
more than Rs. 100 crores is the levy of
Rs. 200/- per tonne on molasses. That
would not pinch the molasses-users
alsp. The sugar price will also not g0
up by 10 paise per KG, I request the
hon. Min'ster of Agriculture to take
appropriate action in this matter.

The machinery in the sugar mulis is
more than 25 years old and the plants
have all gone beyond the normal span
of tife. That is why sugar production
has declied. If they are modernised,
then the sugar production will zo ub,
which w1l automatically bring down
the price of sugar. The private sugar
mill owners and also the owners of
cooperalive sugar factories are amass-
ing enormous profits. 1t will not be
difficult for them to modernise the
machinery with their own resources
and without such external assistance
After all if they modernise, they w'll
be able to produce mere sugar, The Go-
vernment of India must order them {g
modernise the plant and machinery
within a stipulated period within the
resources available in the hands  of
millowners. The condition that if they
do not modern'se within this period
their licences would also rescinded will
have the reqguired effect on them.

If this is done, then this money cculd
be disiributed among the sugarcane
growers, who are in distress on many
occasiong either due to natural causes
or due to non-payment of duesby the
sugarmill owners. There are many
sugarcane breeding stations n the
country which are bheing goed  work.
But. unfortunately the results of re-
search do not teach the sugarcane
growers. If this is ensured. then the
sugarcane growers will see tp it that
the yield per hectare is inereased. The
tota] production of sugar will go up
and conseguently the production of
sugar will also be enhanced,

Fund Bill

Now in 1977-78 the sugarcane pro-
duction per hectare was 5712 KGs,
which in three years, i.e. in 1980-81,
went up to 5811 KGs. You will agree
with me that{ this is an insignificant
increase when so much research is be-
ing done. Then, if you see the total
production of sugarcane you will be
wondering whether the statistics of
the Government are correct. While in
1977-78 the total production of sugar-
cane was 17.96 million tonnes, in
1980-81 the total production of sugar-
cane was just 1540 million tonnes.
What is the reason for this? When the
Production per hectare has gone up,
naturally the production of gugarcane
in a year should alsg go up. Instead, it
has declined. This also proves another
factor, There is need for financially
assisting the sugarcane growers, as

they seem to be handicapped for
funds.

In Tamil Nadu the sugarcane
growers get only Rs. 157 per {fonne.
Sume two months ago, we met the hon.
Minister and represented to him the
injustice being perpetrated on the
sugarcane growers of Tamil Nadu. We
demanded that the price being given
io sugarcane growers In Neorth sheuld
be paid to their counterparts in ihe
South. Though we understand that
the Minister has passed the orders
which have been communicated to
those in position in South, yet the
growers there are getting only Rs. 170
or at the most Rs 180 per tonne, Sir,
you will agree with me that it is our
genu'ne demand that the sugarcane
growers in Tamil Nadu should get Rs.
240/- per tonne which is being paid
{0 the farmerg in the North, The hon.
Minister of Agriculture, who is him-
self an agriculturist chould ensure that
to the
growers in the South.

justice is done sugarcane
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I would suggest that the Khandsar:
mills should pe exempted fram this
levy, since they are all in the small
scale sector. They should also be given
financial assistance for modernisaticn.
1 understand that a Committee st the
national level is being constituted to
disburse the noney to sugarmilis and
to sugarcane growers. If there is only
a Cenfral Comm’ ttee, then I am afraid
that all the money might be given {o
one or two States in a particular regi~n.
I suggest that there should be four
regional committeeg so that the funds
are disbursed impartially to all the
four regions. On such Commiliees,
there should be representatives of
sugarmill owners, sugarcane growers
and also the workers. Then orly the
funds would be distributed to deserving
cases. Before I conclude, I would re:-
terate that the sugarcane growers in
Tamil Nadu should get better price
for their produce.

st Aray wifga faa et (Fe-
) : SUTAE HEIEG, I9 fad &1
F99q &0 & fad wEr g g &9
g agT O faw § A fseh
¥ fad astAgEqm &) miag @
RATESE ST 3,  AFFT Al AT
nsfiasiagrag s s & @ &
IR Y GO H FFAT AT0RY | 5y
TS & fO Y AT e ST @ 9w
qH 10 %o f@Eew g1 @y
FO=AT AR IHT TR qmn;g
T e AWAT g 1. HNT #
foer #Y w2E & 47 TW A g N
26 Ty wid feed 3T & oW
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e ¥ gow ag § &
ot 26 Y Wi fAeT g 7
fear 8, SOwT GO @, WX
Y §9 T9T a4 § OF g AISArEAaT
R fE=mm & ™o @5 F@T
SEd 2

o are 93T & fF fa faeli &1
2 F FTT0T, IUST TG g 12 8
z & A B F FO0L, wET A g gT
W 26 ©9d wfF FeEer F7 ATy faw
W § FugAEaze fF A 6 fad
g, faTer 9T g 9, W 3 g
¥ gEY | ATF T o TR El, I9ET
st adY fad #, ag s T3 7w, 2 A
zq &1 wfan @2 avrd &, TV wEHn
I & 34T FTE GTHET TR B )

AF-AT H OF I A N, 7 IEH
AT AT AU AR W FHE
7 JAWAz ¥, IA-USHAT %EW
Wt §, oY gaw & g FfEw foage
% ®TF fage fFard,  Iawr o
SHH Sl T@AT ATRA | wifE -
qaedz  F1 AEAT faw dese
AR frage wtw w3 o dEm &
AR agt & frvm A wifgm
wits fagi onfomy F3 e
qE w3 fyat F oamr }, =@
A A A F @A gr 3 fast it
Fg wAST TR ™ ¥ faege Sw
g g |

AF g5 #1325 |7 faey
H 42frd afsqs dee & § ol 158
FTET TN ok 128 wEae
AFTH § 1 97 N Ay 26 7T Fgeer a7
T faw @ &, g @ wrameifa
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BIETY 99 NI AR ofss d9e7
w foe W | 3T geE ag § oo
TG 9 FT dcara @), @1 qfsaw §e%
HY TUTET, SEfAEFAT T SEG § AR
g AN foaer 3% Mra e & s
YFTAAT X & TATT I g9, TG R
Y Fr-HIfea Y A aar T
wIfF ST = faer 3t g & 3= Jg)
gRTY, 3ITa! "IeT gRIT M S9%! 48
AT ¥ wEET NI |

T S &F JACA, ITHFTH
AT EATT, AAfew == =t #1 g
F e ¥ fad d97 397 S § arfE
IAH FAET g1 | qeX qiegud 2@
¥ aga W @13 | TEE AR WisaeE
T &, amw ¥ Jux gEar @, S
frear & 1 g9 aeR dfeme &
g FA F 7 dar I =l

TA T AT a1 Tl M8 § FF =T
" F T qEA T2 T 39 AT A WAT GAT
gt AT 1 AT TL LS AT
FHOW 7 Y fF Far § i aedw
10 | &Y 9+ foaell & fd 3 #y
qrfadt g1 1 99 R &1 wem
caw fagar & @ weAr AT @
w5 39 &9 IM fgear & @Y W
F @S FH OB g+ A F
feam Y Fr Trg A, &% faeq,
ag T FN IFER W G F 0 R
F T SAET & & FW Fg fopw
fod & S @ SEF AT FCE
S g AR T F @ R &
faar <+t fawr faw @ ot 2
a1 ST FI IG@AT TEA & 4 3T
& g, ¥ Yaemie ¥ fAd, zawda &
fad, maw da & fa, za feart &
Ty & ford A e forew Trer st 3 Sty
& fodr Geo i anfed | ¥ Tgrose ¥
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Framfeg I faw s @
TS @q # urar g fF forqar aAr
93T T @, W T F FRET IqHT
35 wfqwa arer T A F o
T & amr i F faw s & oo
qEgIE H 80 Afqwd ¥ STET WAl
9T F A mmar & wiftE e
F agl F-ATORAeT ¥ W ST wqs6r
foaar & | F@r @wa § qux wEEl-
fadsr o gy 2, gmuaTa @ §
FoOT, @A TAd g, a5 JIEWE,
feeeadt, a3 g ot F7ar & 1 "/Y
| H g9 #1E @ T A6l 8 |
= faq & el § f feam
g 5 w5 dwfal 25 @ 9@
e & w5 4f 1 F gEadr g
fF 3T% dwmad T TES g | 9
¥ AR gfar # oo gEeEr # A9
SFATAIST AT I & | W wRfdl
T2 dFEIST A TR AR, 9
W ggmEET A7 9mfgw 0 g @ &
g H 1250 T & WET H9-
fedt & % arh sx=fat & faw
foFam s & 1 & U o7 grIvEmmMe
FAT FEA FAFAT § | F-AOAT
@ oAt & wfaw gifqv gL @
g, IUFT TTF W7 AT AT JI AW
g 1 FE TE o g W fFogAa
FQAT U SFG qMT HWIX IHHT
QX ETAET WIEAE dF2T JIT A |
qudr fad sgraEe I9d fege
4 mwem waw, fagre #X ogER S
g AT T3 AT VAW F o g
M AT T g TEAT e O

QAAGFT T M aFT Tl g (%
ﬁmwﬁmm IR 3% 7 &l
S T 4T 3T Y I8 SvE eH-HIHY
T foar I AR S FmmRfed daex
¥ @ oy



375 Sugar Cess Bill and

[ arenarfea fag arfew)

I Foam oA ¥ freow g
qiffETE § TF ¥ & IO ¥ aER
¥ orwarad fear @ fF ag W
TF ¥ TTH HH AST G AT HIK T4 H
I @ AR F T Fen F feam
&Y T & =7 3F far | wo fae Rt
A T SR TA AL X ATl | AR
mERTe ¥ &1 #wdfes S fae A
frelt < e ow & & A g
T gl | 917 W A ALY Sqaedr
FJAT T |

@ ET § gl g 35 FAT wqAT
T | A T Fo & Al & Ff Ae
FT FUTS AT § | WX gAY TR A
7w fafuer &1 ®e &3, @ o=er
qE & IS STET 1 FI & F @
¥ TN A FTE™T FIA] ATER |
& 7z @ FgA WA g oo

TS &1 AT A1y |

w5 AT 7, @9 < & FATI-
Heg =W fos, 209w gHw F
IR AT FARIT FT FTH FT @l
for g faot foeti 7 @roer GEEfa-
TATST 2 | Z9 6 A ¥ 997 ¥ a9
9 a1 F A @ G A& g |

T® TR ATy AR Fo A
ffefass &%, 5T § I g & ST
W fos feam & F@r TW ST 8
a7 &7 7 59 fFE F e
mg,ﬁﬁﬁm-mﬁ-uﬁ
¥ v wifed | GuT A & i asit A
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wofog & wmear g f afsew faee
HR FEmafea dF F 9T o=t A
AR § wrdfasar A J1fgy, ;s
3 et fiasit Y sy et #7 SaTaT
W @A g | S SF T TET gar
g @ fosit fad #51 @ &Y & WK
qumwgrﬁiﬂﬁ%m
welt & fr 9% e gar & 1 W 3
FT T g qIT AE FAT |

F argar g fr S faat @) foas
qET IO FT AR HqI fgerg
gfearst #1 3@ & foqa @ Jar fZar
WY | A% T gwEed ¥ uATHe |t &

g1

739 @ w1 QU Fmds s
g |

W T W I (FREEE)
SqTERer HEEA, § W IuET faduw
w1 frdw w ¥ P omm g

g |

R I areEd § e
faeit &1 g freerT gzt 5ot o <@
& 1 T &> "o T QFAHTAT FATaT
g & sra wor famrs 3% Tl faet &y
TAo o o TEA A E a1 WA T
¥ Y, &1 W@ AER TR I q7AT
% agi fam mfas o ge F Aifie
FWE ) FafF M aniea T Fgw 3,
fra-arfersdTs Y fRet ¥ Far
A frFer w3, #odt g faai ¥
ST FT AT ISR & FH FQ 3
faq F1 AR fearet FLER & gE@T
TTST FI FT TTW FW 5 | stqils w31
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TTE S WISgE &R, IR @
FT AT, FFF 10 TF qfa e
Ffgma ¥ gvmy WHER @ 9|
A @I TS g | g sgr T g e
T YT ST T FFST gRf, SH
& FARY | 3 GFEG § ATIKUE FT g
f& ®F @ fam wor §, o @ &
e o 7€ & S R oaEn ==
W g 5 o & samr @ suwEr a4
e Zog o &¥F €, | H
SaF. 1 &0 fa@rHT g F1ad § |
wqT R gt ot fRgr @7 @ &, S9w
FIOT ATAF FF ag  Frore grn fE
feft e &1 ame fagide &
¥ STIST TR 9T T HE | free
ST aul F7 fgame 3@ A, 6K
9qY  TFAHE FAT g, °WIET g
g 8 3% g | afs a2 fyor-arfas &3
fF ag for o " @ w1@ Aom @ @
A wrforwrT 39 fae 71 AR e &
TR FT & ¥ a2 faq a2 § o1 @
FaT I FTLOT &1 FH IAF] @O A
FT §, AL AT T T T T
T FEATT FTH FIA FT FI91T HT, Tl
ag A7 gfte & wrfaa gFm ) 7 |9=ar
g % =0 ovR SgTeT W STwEAT )
TS | WXFX AT TOOTHT F AR
Wt g7 dwg & 5 wgwms ag @ %l
m%@ﬁzm‘%mmﬁw
HRG 9 WI & | M 917 guT T8N
JAfT FT FHT T8 75 | gt qTiA-
g ¥ S =Y foear 9r, 37 9ger 32
To foar o, fX 35 %o frelt gwm,
37 Ro el goT WX W7 40 o feAT
g T ] | O §TT e SauTd
# N & Al fER o #ew A
WG E 1A A Fgmg 6 ag
ST FI  FANFL IIFEFIT T
qgI AT qT TN FT
YA AT T @R | I YR a0
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T el St g A s & 2

- 0 ¥ AT § w8 fga Ag g arar 8 |

qER F ogew gy fF g @s-
a2 faer wifosl &1 g2y & wgrar
WaE ® & |9 F fgd 7 g &
& | il free gug ¥ 65 09 @graT

RTINS 4 S O S 1 B S &
arfa®i #1 og=9'3 AR S§ A
fezar  F=mam | I O 1

WIEH 4T ¢ FF aFR F fow dg g
1% STEAY T ST FT AHL STHIRT
9 WX BT AR faer wrft 57 wfuw
¥ ofaF arw og=r, atfs o arfas
AR 987 § T2 HIT 39 J G497 9T grav
| | HE A FA JE F wrEAr femrd
el AaAATE § F S e
¥ I AT 2, S F71 Sg1eT § SgI_T
A & S A1fzg , 8w & giaurd
ST &7 ST A fEg 0§ At gy aw
Tl et g 5 fad Sswmwe &1 3
foerg fewar oA€Y 9w oy, g @
AT ag grm s @ feam
AT GG FAT FH FC a9 | FATAY
gaT aTley fF S e e deT F
arl § 99 FT UFH-UF 97 99 J AT
I 9X IgT9 FMT ATed | ol
T AT TF ar I 9% Geedt S S
mfngﬁ?r«rwmm?raﬁugar{
qurg—q%%waﬁmw
93 I9 FT YW 9ST; | FH Y 9 ag
FIITHIL AT TIAT GA-THAT T FH
/ET FIAT g, GNFIT T F FAT gFT
T ggmEar A8 FT e & 0 zafedr
TMEaT § {5 F9 @ F9 R T IFR
¥ S 99T 3FCST 1§, 99 ¥ SumET ¥
ST AT 99 ®IEAHINT FY
femmsr=Etfigd | @A ST wser-
IR YA FT AW g, S A A
GRS H TEdS FA &1 AW FET
gfad & Fqq7 91T FIT & Fifaw
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[ gar TR WH]
N, T2 W TR AR AT AT F
e oo |

s wsEl ¥ wgw W fEA F
fadte w3t g )

st AW 7T AT (7AT) ¢ ITANT
wew, @t faw 3w gL E—
‘e ¥ faw AR R SAAEHE
e faw | fm F g 35 IS
AT THLST R L.

sy aveaifga fa@ @fes: g1
g |

st A =weg SWIT: 35 Fe  &AT
el 37 oK e ki 35 9w
T @ FA—-I§ U dagd agl I
3 gq faag # A & ar feudge
q gq1g7 g, TEE "4
@ F 3@l Al g1 TWH T
¥ fr forfl T TR
HOFeT &, d qTQ TaH F gFiET
FE W9 A g< ST
Wi g WEee R g—
Everything is,

“as may be prescribed”.
L J

T THHT FATAS Fl afGd~—

“4, (2) The manner jn which any
loans or grants may be made under
this section and the terms and con-
ditions subject to which such lcans
or grants may be made shall he such
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ST gedde  gARR ST FT g,
I SR T & 97 gw ST #
Y & AfeT wm R Fg @ E—

“5. Every application for loan qp
grant under section 4 shall be made
to the Committee in such manner

and in such form as may be pres-
cribed.”

This is also “as may be prescribed”.

Further, I quote:

“6. (1) For the purpose of secur-
ing speedy consideration and dispo-
sal of applicationg received under
section 5 and for considering any
problems arising in the course of the
administration of this Act, the
Central Government may constitute
a committee of officers of that Gov-
ernment,

(2) The composition of the Com-
mittee and the procedure to be fol-
lowed by the Commitftee in the dis-
charge of Its functions under this
Act shall be such as may be prescrib-
ed.”

Again, Clause B8 says, '‘as may be

prescribed.”

agt v dvors far @ &, @9
¥ foem 3~ ¥ goErgsE | A9
9T | AT AT F AT F47 FIAT A8
g ! ¥E EA # g g fd w35
FAT TH THEBT FA o7 | &, ar
fora faei & fad seaama 39, 4 fhe
F1 fefafade 3, 7 faes a1 Sfe-
SF FT ZRI—Ag 9 FT ¥ TS G
fear 81 =9 g faw fear —

It will be left entirely to the commi-
ttee of officers.

as may be prescribed.” T ¥ HfEge ? %Tl‘§o To Tdo
RAO BIRENDRA SINGH: You read ’F'TFFW '&TT, 5’% g, T &
the rules. TS g & g 7 ¢

SHRI MOOL CHAND DAGA: Where No. It will be a committee of officers.
are the rules? We do not want to give

all powern to the bureaucrats, ERILZESS ‘T@:‘W, .......



381 Sugar Cess Bill

MR. DEPUTY-SPEAKER: You want
all these things to be prescribed by
the Act itself

SHRI MOOL CHAND DAGA: Oniy
the procedural matters should be dele-
gated. The policy matters should be
prescribed in the Act itself. The legis-
lature is not going to give all these
powers to the bureaucrats.

MR. DEPUTY-SPEAKER: The Minis-
ter is also a public servant.

SHRI MOOL CHAND DAGA: Be-
cause you are in the Chair, I am read-
ing all the provisions. You c¢an under-
stand better. What is this? ‘‘The
Fungd shall be applied by the Central
Government, ...” Then, ‘Every avppii-
cation for loan or grant under section
4 shall be made to the Committee in
such manner and in such form as may
be prescribed.’ What is that Committee?
“Committee” means the Committee
constituted undey section 6. Now, what
is that committee for? “For the pur-
pose of securing speedy consideration
and disposal of applications received
under gection 5 and for considering
any problems arising in the course of
the administration of this Act, the
Central Government may constitute a
committee of officers of that Gowvern-
ment.” What kind 6f officers? And
whg will be those officers? Apg those
officers decide what? What will they
decide?

: EE)
‘ qifeamie ¥ @ &, )
SHS! qTferaTHe & @R F 915 78 TIee
g g aET T SN Fr 2 F
(sm@wE) .. .

i g A wfeed 89
Tfea, ag Ty ?

sfi AN AT FNAT: WT FT OA-
Fouae FT giar aga oF@T =T &
WA fEgeaE F 0 RN O§ g
N TF UHAT & WX W HR AT
Y Tgar g1 fawm ¥ w9 oF aT
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Fund Bill
AaaT g ! ag @ @1 fewréHe sAm@r
g, Ug WEad o9 I WA A | qg
WTT FT qa94€ gl ¢ |

Now you kindly see clause 5 of the
Sugar Cess Bili and clause 8 of the
Sugar Development Fund Bill. What
is there in these two clauses? I am
reading clause 5 of the Sugar Ceass
Bill, 1981:

“The Central Government{ may re-
quire an occupier of a sugar factory
to furnish, for the purposes of ihis
Act, such statistical and other infor-
mation in such form and within such
period as may be prescribed.”

Now read clause 8 of the Sugar De-
velopment Fund Bill, 1981:

“The Central Government may
require an occupier of a sugar fac-
tory to furnish, for the purpose of
this Act, such statistical and other
information, in such form and with-
in such period as may be preseri-

bed.”
There is no change in neither comma
or full point. Why these two things?

T g W ag Wl a g1 S
¥ ugy e welEm WE aqaTy ;e
SN 9gT ¥ I AeA-AeET T F
feg & f& d9r IR 9T3@ TEEAE-
JIH 6T ) UgW G T 9T}
99§ Ol WE FHST AT 9T, I

FTEAT | F5 919 HIAT ITL & §9A
gAY | 1976 F Hwa< g fa«
a1 |

It was passed on 6th February, 1976.
TH BT & URL AT FAUSI  T9AT &,
SHFT FT ghl 7
where has that money been spent?
IH T4 FTUT A Fgr X Iwgw fewmn
WY a8 ®UE F3T U< § W Iqar fooe
T FN AT IwgE &7 TuHl 43
AW AT Irigd fF ag @ § Fel

AR IEH AT TAT A9 74T 91,  SHET
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S AR W Ti0C Ag F A a0
ST 3GT &, I THHT WA AT M |

o @ wilgd fog aifes . #1€
9 T4 @I 2
W HH A TN SE Y, SF G

SH T FT FT AT 0 AT wI
THear fwar o Ok #€ F ag fAom
foFar foF g ®T1 S ST AT T 8,
ag 3% § AT § FHAr 9w f#
®E FAEL AT TTAT ST &< feam,
T EATFET g1 ... (B4EEE) ...
§ gg Fg @7 97 fF WR 9= sHAAIE-
SHT gT, SEeT uar qar fF ag
FE | FIFU A Tg @i g | &
e A g R e v & fEEe
s @I ! #Hi feaw A #9
o7 FOT 7 IR AT ﬁr“&“ffa'sr F
qATEF FIE ©@T AT FA g AT qH
g1 wraeT feame g #ifed | (z..ama)
ged & H9 9 &F @1 S ?
X T AT w9 34 few 1 gEeR
9 #qaT  whehe fear g—

“The accounts of the Sugar De-
velopmen{ Fund and of the bene-
ficiaries shall be auditeq by the
Comptroller & Auditor General of

India or his nominee whose report
shall be laid before the House.”

9 FgT & fF A w7 wEr
garSus fee ar aea ¥ gy 1 &
T ATT 3T 914 § 98 9 d@ &
T|? ag ot ouw gEfEad wRe H
felt el &7 SHFUET FW & A
IH AR A AW HAheafrea foaa § )

Fund Bill

Which is that industry? The Fund will
be applied by the Central Government
for making loan for facilitating reha-
bilitation and modernisation of sugar-
factories.

an%ﬂaw*a@%
qiferiea #Y 2T frar gur &, s

T wIAIaAl A g9 &7 faar g
AT F2d & IF 35 FUs €T TH
ERT AT ag @I /AT THEST g
W | I fFAT F0T v947 21 FRE |
g FET o, & T OJTE, &9
s ? agwmmvw«ﬁw
Fg fF|  §m ow Fiw,  fEast

s e

Fa ¢ gEre fawmwam,  g=fes-
FG T § 7 5T 9 w97 foar
ST | A ST 35 ®AT RIS FT WY
AT 9T g1 AT @Y IEY B gEHdr
g fF wFFT mwEdr g o

T F IEEFA FT F194 FI4 a9
FTEATT & 7 off F7 39037 &1 S
FTA TAEAT AT § I/ FTA F A=<
AT T FE AT T A
g% =% &t o § swrfeas fAwmar g
g FMA g quifeT A & X
AT AW Fr g ST | 8 #

T T AT-- '

Sugarcane (Control) Amendment.
Order 1978

“Where a producer of sugar or his
agent fails to make payment for the
sugarcane purchaseg within 14 days
of the date of delivery, he shall pay
interest on the amount due at the
rate of 15 per cent per annum for
the period of such delay beyond 14
days. Where payment of interest on
delayed payment is made to a cane-
growers’ society, The society shall
pass on the interest to the c¢ans-
growers concerned after deducting
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the administrative charges, it any,
permitted by the rules of the said

society.”

T R ag aar o 5 e
el & s § e e fEar

s faER AR 9o 3w & e #
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g femar fear & 7 ooft S w0
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TSl g, F AT | FF F§ T
FT gRTr ?

W fad &1 waew § fF ww W
qUEE AT G fed QAR F1 3e1-
Fe FCRE | arferamiiz w AR qriE,
Ay fffa s =ifgg afFm oo
qifeely Fed o Saed & gt A 2
feq &1 @ &7 arat #Y 9@y gU TS
gET 81 W 7 faer arika & @ ar
qiieTie F AfEET X AT #
UeHE gRm | SRt arferamae
T ETE & & AT IAHT A A}
fr 692 T AHTEr F7 g B g
g | 9T &7 q9 a4l 9% o fa=e
ffr T 1T 1 TR g AT
HAAT B, I T g, FAT quierEy
e &, F|7 FrRfr g, F69T F/E
B, fet @6, go W A
AT AT )

SHRI BAPUSAHEB PARULEKAR

'(R.atnagiri): Sir, is he supporting the
Bill or opposing the Bill ?
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Fund Bill

MR. DEPUTY-SPEAKER: Mr. Daga,
they are asking whether you are sup-
porting the Bill or opposing the BilL

SHRI MOOL CHAND DAGA: Sri-
man, I have pointed out two things...

MR. DEPUTY-SPEAKER: They onty
wanted to know whether you are sup-
porting the Bill or opposing it.

SHRI MOOL CHAND DAGA: With
these observations I have made, I just
want to support the Bill.

MR. DEPUTY-SPEAKER: So, Yyou
are supporting the Bill. With these
observations, he is supporting the Bill.
Mr, Parulekar, this is a conditional
support.

Now Mr. Shamanna.

SHRI T. R. SHAMANNA (Bangalore
South): I want to say a few words
regarding these two important Bills.
Though these two Bills are small they
are of great importance for this
reasons that they deal with one of
the wvital industries in the counfry.
Therefore, sufficient thought should
be bestowed regarding the working of
the enactment.

Nobody objects to the objects of the
Bill. The machinery have all become
obsolete and further rnore the modern
techniques are not being used. For
these purposes it is necessary that
some impetus must be given for the
development of the sugar industry,

But my objection here is that the
Bill has been brought hurriedly. The
Bill was introduced in December last
and during this interval of 2-3 montbs
the Minister should have got together
all those interested in this industry
and brought a measure to cover all
aspects of the sugar industry. That
has not been done and a Bill which
has in the beginning itself so many
loopholes, if so hurriedly passed, wiil

»
TS i

ha - .
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[Shri T. R, Shamanna]

not be useful to the public or the
industry.

The Biil has so many defects. In
the first instance, take the constitu-
tion of the committee. A committee
is to be constituted by having a group
of officers. The officers are subject
to transfer and they have so many
other duties and along with that, as
part-time members they may not be
able to take sufficient inteyrest in the
working of this job. Therefore, the
government should have thought of as
to how the committee should have
been formed. :

Furthermore, sufficient provision
has not been made regarding the
supervision of the collection and when
the payment is made as to how it
should be utilised, for that also there
is ne provision. One of the objects is
development and research and all
that. How that has to be managed
and all these things have not been
taken into account at all and the Bill
has been brought. Therefore, to
pass a Bill so hurriedly may not be
good to achieve the objects of the Bill
That is why I have sent in an amend-
ment that the Bill be circulated for
eliciting puhlic opinion. But, what-
ever it may be, the Bill has come
before us and I just want to make
certain observations regarding the
Bill.

In the first instance, the Bil]l ig not
comprehensive. This Bill does not
cover all aspects. Two things are
clear—firstly the cess ig collecteq and
then it is kept seperate to be used at
the discretion of the officers.

One drawback here is that the in-
dustries are situated throughout the
country. The Central Committee sitt-
ing in Delhi may not be able to do
the job because thousands of factorles
are situatéd in different parts of the
country. How can you expect the
Central Committee to manage this?
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I am doubtful about this. I am not
sure about one thing. It may be that
only these whe have got influence or
who have got some political backing
may take advantage of it but those
who are in real need of the same
would find it very difficult to get any
benefit out of it.

Further, Sir, when the money is
given either by way of loan or sub-
sidy, it is not known how it is going
to be utilised. The Minister, while
speaking an the Bill said thaj the cost
would not go up. Even if it goes up,
it will only he marginal. Ahout three
years back the sugar cost us Rs. 225
a quintal. Now it will cost us Rs. 325
a quintal, by this measure, they
have immediately raised the sugar
price by five paise a kilogramme and
after some time it may be raised by
ten paise for every kilogramme. Defi-
nitely the freight on sugar and cost of
fertilises have gone up. And within
a year or two, I am quite sure, the
rate will be doubled. It would be
more than what it was about three
years back. The revenue expected to
the Govermment on aceount of the
cess is of the order of thirtyfive
crores of rupees. Would it be suffi-
cient at all?2 What I want is that
there should be a matching. grant
given by the Government in addition
to whatever is being collected by them
at least till such time as the indus-
tries get stabilised. After all, the
money that is collected will go to the
Consolidated Fund of India. When
it goes into the Consolidated Mund,
it will be like a ocean. I do not know
how much is going to be collected and
spent. Therefore, it would be better
if the fund is kept separate. Instead
of depositing it into the Consolidated
Fund of India, it is better if a sepa-
rate account is maintained for the
cess that is collected. Sir, I have
seen the working of so many cess
funds. Cess jg collected and it is uti-
lised for some other purpose. The
Government is not very particular
about how it is being spent. If the
money goes into the Consolidated
Fund, then budgeting comeg in, There-
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fore I suggest that steps shoujd be
taken %0 see that a separate account is
operated by The (Chairman or the
Secrelary of the Committes who may
be appointed for the purpose.

Formerly, Sir, gugar was used by
the rich peopie while the jaggery was
used by the poor people. Nowadays
most of the people use sugar either
for the preparation of coffee, téa or
pepperment. Thereby, the common
man is hit hard. Therefore, care should
have been taken by the Minister to
sce that there i3 no rise in the price
of sugar. We gee thwe price is rising
day by day in so far as sugar is
concerned.

It is with that end in view that 1
have brought forward certain amend-
menis to this Bill. Without wasting
the time of the House, I would like to
make a few points. Firsfly, as already
stated the Government should give a
matching grant. The Government will
earn the revenue of the order of Rs.
35 crores on account of this cess to
meet certain problems faced by this
industry. Therefore, 1 say it is very
necessary that Government to should
give gome matching grants at least till
such time when, they put the machin-
ery in order. I have tabled my amend-
ments to the effect that all moneys re-
celved for the Fund shall be kept in
a separate account which shall be
operated by the Chairman and the
Secretary, As it is, the moneys coliected
will go into the Consolidated Fund of
India. There may be s cons{detable
delay in utilising the amount, It would
be better therefore 1if a separate
account is kept for this pur-
pose. There is no provision in the Bill
saying ag t0 how the money collected
and deposited into the Consolidated
Fund is going t0 be spent. By my ano-
ther amendinent, T have suggested that
the Committee may be appointed for
the purpose which shall have powers
to check the utilization of loan or grant
given to the factory or unit as the case
may be. Sir, my next emendment con-
cerns about the membership of the

Fund Bill

Committee. The Committee shall con-
sist of a few officers and these officers
will be part-time officers. Sir, they will
not be able to do a good jeb. So, I have
suggested tlaat the Committee shall not
have more than five Government offi-
cers and thore should be three Members
of Parliament—one frem Rajya Sabha
and two from Lok Sabha. I have
further suggested that all intertsis,
namely, vonsmamers, growers and fac-
tory owners should get representation
on this Conamittee, It is8 very necessary
that the Cammittee should be broad-
based and all interests get represented
on the Comramittee. becawse when a thig
is done by the Centra]l] Goernment then
eevrything is dome according to the
whims and fanciez of the Goerrmént.
Sir, it js on account of these reasons
that I say that the Bill is incomplete;
it is net comprehensive and it does not
cover all the aspects. So, I have sug-
gested for circulation of the Bill for
eliciting public opinion and after we
get the public opinton then a compre-
hensive Bill can be brought forward
before the House.

s wEegEme (R
Aigaw fet et ae, & "
AR E fF oo @ Wt femm
Teeft aTer o & e TR g A O
w3 Tehfee &, T il @3 &
R FAR AT 1971 ¥ §, T+ erway
S § | W & o §—uw e dw
farer s gErT T B v fe o
IO ART X TS T<0N a0 aTd ST
&, I A/ & AT 7 AU gy ot
FgaT T f5 SRy oY farwra & ag
Y g e ?

v fadex Tag : w30 3T

W TGRSR § e § e
T A W% T § | G 4g ¢ R S
WY g EY | aifeaTHe QX e W iR
¥ o iR & sk i § 0 wwfe
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Th AT q-AT A § R O &
HTIAT T FoTT AT FAC TQ@T AT
31 d W IR aE@R w6 g,
¥ iy fr smoer st qew g, R
W A AH B, Ifgfaal T AA
& Wor &Y T aret F AT A gY, dEe
Fo qro § FOMA TS THIT & Y w1
AT 9T, ITHT AATHT, THTHL GTE FE &
IR T TS AThe & FT faar @
9T | TH A QA T F A A
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(sterer)

g fawst @t amge av § T8 5 ae
qaqTey AT fawet oo € ) ey @
HT THATIHT THAT 2, 3 1T F TS T=qT
g | four omw, SawT ghEe @ g
FIT T & | g7 Iuy free AR &
TR a1 T g § 1 gaTr Afy o g,
g AW & A gevwg & gard quef
A &1 TET TgA F ¥ q9Eg g
AT & HTT FL 4T T HL |

firaT %1 981 &1 ¥ dar By

MR. SPEAKER: Your speech is
very sweet, as sweet as sugar. Let
your speech be short; please conclude.

SHRI JAMILUR RAHMAN: Thank
you, Sir. I will conclude,

foram =7 @Y g ¥ 99T faw oI,
ST PR R A AL F §, IR
agt & & Sfaa qar faer o SR @
R e o, g A I ag ¥ | 5@
9 9T &qT ST ATfed |

T H TR @@ AR ¥ WGy
¥ gad grge ¥, f@r ok s R
§ &+ 9 A wR Agre vy &y fier-
FT AE FEAE | AE WY AT AN <
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MR, DEPUTY-SPEAKER: Your

speech is very sweet, as sweet as
sugar, Let your speech be short;
please conclude.
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SHRI JAMILUR RAHMAN: Thank

you, Sir, I will conclude,
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SHRI BHOGENDRA JHA (Magdhu-
bani): Mr. Deputy-Speaker, Sir, there
cannot be two opiniong about the
need for the development and mode-

Fund Bill

rnisation of most of the sugar mills,
For that development, no exira cess
i required, Sir, the present Bill for
levying cess on sugar is not going to
help the mills. In the Statement of
Objects and Reasong it is stated as
follows:

“3. The problem, in fact, needs
analysis, in depth, of unit-wise ma-
ladieg and coordination and supple-
menting of financial assistance
under other schemes with suitable
measures which would give a unit
a chance to rehabilitate itzelf so
that, after a period, the assistance
could stop ang the unit would go
on its individual efforts.”

Sir, it is guaranteed according to the
Objects of the Bill itself that as long °
ag the mill ig not in a position to gtand
on its own legs, the mil] will be given
some financial assistance and in that
case, ag we all know, none of the millg
will show on record that they have
become self-reliant or rehabilitated
themselves. They will show that per-
manently they are running into loss
so that they go on receiving the as-
sistance,

With regard to levy, we were very
unfortunate and we could not do any-
thing when there wag a change of
Government. In the name of Janata
Party, the Government came to power
in 1977. But that Government also
reduce the prices of sugarcane and
increased the prices of sugar, The
price of sugar wag reduced by Rs. 2
per quintal and that of sugar was
raiged, first, from Rs. 2,15 to Rs. 2.30
and then it was controlled. That way
the mill-ownerg gained,

The present Governmeni had pro-
mised to the people to bring down the
prices of sugar. The Prime Minister
herself during her election campaign
was blaming the Janta Party for high
prices of sugar, But the sugar prices
have since then jumped up, not gone
dowmn, have not remained stagnant, put
jumped up. This year this Government
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has reduced the minimum price of
sugarcane again by Rs. 2/- per quintal,
but the prices of sugar have not been
reduced; in fact, these have gone up.

The present Government and the
Janta Government preceding it had
1told the peasants in clear terms through
their actions that their masters are not
the electors of our country, not the
cane growers, but the private mill-
owners, They are their masters and in
their interests ang at their dictates,
these Government had acted, That has
been the behaviour of the present Gu-
vernment or the Janata Government. 1
am talking of the experience the pea-
sants and the country had got on the
basis of the sugar policy of these two
Governments_

In reply to my guestion on November

17, 1980 in this House the hon. Minister

Rao Birendra Singh, had stated that

. the factorles in U.P, owed as on
31-5-1980 Rs. 8.95 crores and those in

Bihar owed Rs. 3.46 crores as cane price

arrears to the agriculturists, Since then

effarts were made to ensure that the

arrears are paid back to the growers.

15.52 hrs.
[Dwa HamrnaTHs MiIsra in the Chair]

Noticey were issued fo: ten mills in U.P.
and 3 m#Ms in Bthar to compel them to
pay beck the arrears I agiin say that
‘there is some very serlous lacuna in the
policy of the Government which hélps
-‘tke miBloverrers particularly fhe private
sector millewners.

Then again, the hon. Minister, Rao
‘Birendra Singh, while replying to my
question in fhis House on Tth July,
1980 stateds

“I have glready explained that the
factories are taken over by the Go-
vernment when the factorles are in
arrears of excessive amount to be
paid to the sugarcane growers and
the first duty of the Government is
then to see that the arrears are
Tiquidated after they take over, The
managernant of the mills is only
tempordry Ia Bihar we have not
taken over any mlill.”
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When the arrearg are huge, in that
case, the mill ig taken over by the Go-
vernment, it clears the dues and then
hands over the mill back to the priate
owners. Can’t it be said that this
Government is only acting ag a good
manager for the capitalists, who own
the sagar mills, and in their own in-
terests as against the interest of the
consumers and the growers. I am talk-
ing of the Government policy. I am
quoting the Minister; I do not mean
anything against him personally, but
the present Government,

In this context, I do know, and you
must also be knowing, that the mills
which we had taken wover in Bihay,
were in huge arrears. Some machinery
was also stolen away, They have been
rehabilitated to some extent and the
arrears have been cleared by the Go-
vernment to some extent. Of course it
is at the cost of the people, because
ultimately tlwe people have to pay.

MR. CHAIRMAN: And I think. the
old machinery, 70 to 75 years old, has
continued to remain.

SHRI BHOGENDRA JHA: That is
there. As I said, clearance of the arre-
ars has been made by the Government
after the mills were taken over by the
Government., Even the parts of the
maehinery were stolen away. Samastk
pur was the worst case,

What I want to say ig that the whole
policy of the Government is fo hélp
the profit motive and the profit re-
quirements of the private owners or
the ¢apitalists I think, the present Bill
also is in that direction.

As recently as 31st August 1981, in
reply to a question the Minister had
said:

‘“Prsenily the excise duty on free
sale sugar is about Rs. 94/~ per quin-
tal On an all-Indie average basis,
the exeise duty on levy sugar is
around Rs. 38 per quintal The excise

benefit per quintal of sugay released
under the incentive scheme js, thus,
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about Rs. 56 at present on an all-
India average basis.”

So, between free sale and levy sugar,
there is a difference of Rs. 560/- per
tonne of sugar, So, they are rewarded
Rs, 56/- per quintal in the case of free
sale sugar., The very policy of free
sale sugar is legalizing black market. It
is done practically in that manner. Free
sale, open markel Is actually black
market. In such a situation, for levy
sugar there is an exemption of Rs, 536/-
per quintal i.e. Rs. 560/- per lonne.

What is the motivation behind it? I
am quoting from the writlen answer
given by the Minister. It says:

“Concessions are allowed to the
factories eligible under the gcheme,
as otherwise due to hardship caused
by the steep rise in the cost of plant

and machinery, these factories would
not be economically viable, and new
factories and substantial expansions
would not be implemented as need-
ed.”

So, for expansion and other purposes,
a relief of Rs. 56 per quintal ig given
in excise duty at present. Thig is the
answer given earlier. And Rs. 10/- per
quintal extra is proposed to be given
now. What I say is that there is urgent
need for modernization of the mills, and
urgent need for rehabilitation. of many
mills Bug the reamedy lies not in rais-
ing the cess onm: sugas, but in nationa-
lizing the sugar industry as a whole,
except those in: the cooperative sector.

I want to remind the Minister that
the Bihar and UP, Assemblies had
uninimously passed Resolutions asking
for the nafionglization. of the sugar
mills; and. they have gone unheeded.
This has proved that the tycoons who
own: sugar mills are much more power-
ful than. our demoeratic system and
legislatures which had. unanimously
resolved that the mills should be natio-
naliged. They have proved much more
powerful than the biggest two States,
where they have adopted the resolu-
tions unanimously. There was no diffe-
rence batween the rullng party and the
Opposition,

Fund Bill

In such a situation, we know how the
valuable bagasse js bumt in the fur-
nace in place of coal. Modernization is
required, and machinery has to be re-
placed, so that bagasse can become
the valuable raw mraterial for the pro-
duction of fine quality paper, It
is not being done. So, the
remedy lies in nationalizing the sugar
mills and not in raising the price of
sugar, It lies in maintaining parity bet-
ween the price of cane paid to the
grower and the price of sugar charged
from the consumers. That parity has
to be maintained, gnd that parity has to
be strictly implemented and strictly
followed on a seientific pasis.

So, it was decided long ago that there
should be a ratio between the price of
sugar and that of sugarcane. Now none
talks about it. The Minister did not
even hint that such a ratio should
exist In sueh a situation 1 think this
Cess Bill should not be supported by
this House. I do stand to urge upon
the House to reject the Bill.

16 hrs.

With regard to development, there
cannot be two opinions. But develop~
meny i8 lacking net because of lack
of money, but because the profits of
those millg had been taken away some-
where efse, and turmed into unearned
money and as money to be spent elge=
where—not for productive purposes,
but in most cases for unproductive pur-
poses. It is not a case where for lack
of money, modernization is lagging
behind. In' suck- a  situation:; I urge wpon
the House fb oppose this Cess REll.
We had seen the insisbance of the
Minister, when he sought the speefal
permission of the Speaker, to waive
some rules to move this Bill. The
Minister sought the waiver of th=
rules gs it was so urgent to move this
BilL. Then he moved the Bill and it is
being discussed now after more than
one week! It shows that it is not so
urgent now. The waiver of the rules
was sought and got, because at that
time it was so important. Again I say
that it is not so urgent. But if the
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AT &1 98 S faw do 156 F
7 IR g, TEEHIT UTE  HUSE,
¥ S d@ FE g — :

“for making loans for facilitating
the rehabilitation and modernisation
of any sugar factory or any unit
thereof or the undertaking of any
scheme for development of sugar-
cane in the area in which any sugar
factory is situated.”

¥ T @Y F IEAE g AT
[OTEA g AR & | FAT FT F
TR W @ A | :

3 g o' & =R & 3 &
A HT ST W g, 59 F g8 WA
F AWM F, T FT AEESAT
fF ev == == # I
X, #, TR qfeaw
X ¥ @ qUfE T@HT ST A9 ]



MARCH 4, 1982 Sugar Dev. Fund Bill 412

Sugar Cess Bill and

411

SEEE = W g . A

TR LM s PR ] 4 e

,m m%.ﬁwwwm ‘mw,%\m.na g% E mm,&ﬁ m% mm‘m
EEEgbREL P B r FERELE & ﬁm

. mm. ﬁﬁﬁ%m mﬁmwm = P Wﬁ%ma ﬁmm mm

mmmammmemmwmm@ww mﬁﬁm%m o WWWW m

mwmmwm gEEsEre;k, mmgﬁm ik 4155 mﬁmm
mbammmmmmmmmmmmw WMmmmmmﬁ mmmwm wmmaww
EVFEEEETLEE  BEUEECCECCCEER O EFEEEEETCE
ﬁﬁmwmmmmmmﬁ mmemmmwmmmmmw WWMM . MMM
w®TE - T e B 2

prrpibeeact snpiBERTS B @W_

$ E mw«-mmawﬁ ﬁﬁmmﬁ@mamwwmma WWWW 31133

L BrEEEEFLLEE: mﬁﬁmwmmm ST 1 1199 }-



3

413 Sugar Cess Bill PHALGUNA 13, 1903 (SAKA) and Suger Dev.

W FE0 8 fae s F W W
1011 WY fFaasr F W9 X
Wy fawar @ &1 I W al
Ny W wac wifwe j0-11

warafe wgtax (=ft g fipar) -
gifeT g Wl aamrg v X K7

it sraare Teg Faq ;. S o
HHA| GIF T CrE dq @
oo grfew &

awTafq AFRT, @ AT SgATE
F m el FTANA TgT FT W
B Wl 2-3 WU A @EET ER
T A T a1 A g
wgm e mar g, foed g & @y
W ¢ T | 9 AT W
10 T St fees =T faar smar & at
at fea@ w1 Faw 5 @o gfa faEes
frear 2| @8 IEFT SWET @«
el T U O GRS
F &7 wwEm § T® T FTawd |
grgac ¥R At & faeg
T FT THT | A ATEERTE
F MATA IR FF T T
A T uFd | FGT F TEY WEPTA
feamr W far & S wwEw & @
yrgae o At & A g E AR
O R ¥ FIT A AT @ AR
qTer qgey faer &Y Y, 7T gIEr @
g A gom g v e
AW FOET T 9, T @qE § | S
@ 9¢ &% qgl  FE@MET TG0 AT
o T T R W ST @ e |

(A Y o g,

414
Fund Bill

FEI I TH AW W wH A ey
FEATC frwaa v 0 18 Frdamy
AR AT AT @A

T ST & fie I W ¥ ww o
) A FY Wt 1 Al W
qET ST W g WX I9F faw wmer
yoe e & 1 Y w

| 9% AT g€ ¥ fEar § o v oiRfadr .

T J@T WE 1 Y w7 uver #W
gard 1 T 99 AT ] 3w T
e o T ¥ frawar g &€ we
e | fawi & dMoE aa fol-
T Mo T A gea T
wEA WIT X AT A E A A E
7Y I €T 7O W I qwmT
FC AW & A @R N wmer v
WTHT ®LQA & ITa! 78 Qo £ | AT
TR et 78 &, T g A §
q g g fF feww &Y oz mm
gE A AeHT § S FIRT T
W FE@TE ! AT A IJGF gO A
gRga wWegl Fams mwa
e  fasen wfen areiw v wfw
frea afs ww SaaT o T W
g faar w3 WE | s@qr @
SR fae s =rlgd Wk S
A IESl  fewm Y Eear & @
W AMEd | W AR 9N "R
i d@ T fRew & fmw
¥ AqE AT ST A T AEET
g 9T IR 9 faT aF oA FErs
AT § WX IS @ W SEr g |
dE g W ¥ @S @, &9
gy AW A g8 §, W, 99
q § S @, ST IR-91C faq o
THT TR QT AT @ | SR Eer
Farg & ImeA § A gran
AT AT A A G @I FAS
qfe@i I FT IAHI % & AT § AT
I R A M OWRN g R



415 Sugar Cess Bill and

[ staqra fag Fwaq]

A T A W F ) feamn A
foamdftr &1 g1 5 g7 sFga §
AfpT fario Fg0 & fFgaR g #
IO TG g1 a9, T TR
¥ ST FTAT G o F7 grafaar gy @
1 AU N gEg G & 5 o
MT SO AT T AT g6 | agf

L& ARl Y @ Am AT AL

HR-AR AR WIS Tl I 19 gl
g1 F @ il & fem @
A B A W w g o g
fram #t feamar T Afgr 1 R
AqTT TET Gl HC AFd g Al wrc@ran
FI TAT fHg F T T IF AR TG
IET A 1 AT A vy fAar @
THIFIT  FL 3, 96 fqaT g
FE IOT A F 1 AF W A
T & 9T SET & 1 W &
AT TF F Td T AT HT FICEET
F FET & | WEAET W ST A
gl f& TSAIT & 39 a%g ¥ TaRT
fFarsm w@re) agdFamg)  aE
foa g fol &1 sTET STEEn,  SA9
T ag AT STe Ay fFETE Y w8
Te A et T g

AT K€ TAT We | I TH 740
Srec: EA S R 1 e S § B O EXGI
Y FH L @ &, 0@ aig ¥ 99
wE I 3 w0 foF qar =7 ], forgrem
F@M B AL FA | HT T
ar we aETa & glefrde a91
q qF T FTL@TT A TET HTH FEA A7 |

F THgW fe@mT g® @< 3 | @

Ay & AT FATE 6 AT G0 AT
WY TSHEROT FL | qT9 g gay
WA FAEY GG A TGO S
FT A TSI F 6 TG WOEET
g W mraer g fEoEw
AR T AT G &, TR AT FW

MARCH 4, 1982

Sugar Dev, Fund Bill 416

g%\ frae wgi 9 T R ¥ e ?
I WA e a0 gEde
MR gare wife §  giger f1 STl
T | Tar ¥ 9@ ¢ qfF feemA
1 fga gf % , o feam &= 9%
SaaT fega & g% |

e ot & S g E |
q Fgar =g § f fram s s
2| G T A I FH g ! 99

F1 Y AgAT 1 d9T A AG fAer @

TG grod @I At IO W ;T oy
F1 fFam ga I AR BT &0
AR A9 IFHT VT TG Tl |

TR fFE #71 ™ F1 G691 q9i=-
T T § THAT GST AT &, T8 SR
faer 7 w1 & | #g Fer Smar & 6
o foom a1 @ § 1 97 G Fgr 9«
T § | U 3T ARl & | SAH! aHM@T
Tfir &1 W™ gAT =iy |

T fraE S ocger Gur 2l
FT AT § WX AT SATRT ATIH IqH
AT ET & 1T gl TS0 T T wE
gt & gl S et feam & fad
ggFacd, AET FAW W aqgar &
ar =g | WS SEE @e
A R w2 g B,
qfeai qsdr g, af I8« Y aga aigen
gAY & | IF ATl &I, ITAT ATt Al
IS Tt g HIT S ST areAl HroAg
TSN & | AT A AT Y gy SATv g £
T JATS, A&l grfT | FeT | 71 g |
S 3 TR T8 & a1 A fAaar g

9¢ W §....

qWfa WgEd : S gATET § |

it s fag www S g
9 W 8 I8 v g@adl ety



417 Suwgar Cess Bill PHALGUNA 13, 1903 (SAKA) and Sugar Dev. 418

fear &t AT #rf 78 @y awr &
waRt Tifed &6 o | A e @
IAHT HIT B ST FATH | AT S0
‘aﬂ'(gmiﬁgﬁé,wwmm
R Yy & | 7 yhwa @

N oAEET OH WSS g1 OHK
fFamt &t S8 #Er e @
FAC JTART F FIT AT FIHT T FL

AT AAAE &7 F qg FAH G497 7§
FT AT ATZ9€ FIMG HIART GTHE
gl e g arfs feeel
MY T FX ogH ¢ Rl F1 ow

10 AT 12 %o fded 7 @45 §% 7

& ¥} AfeF w9 § W AfRTa w7
&, & wE fF g ARER A AR
¥ AR AT AT ow0F W} o A
It ®o Mo AT ¥ STIT AT FTT FX

« FZ XA FOFT gAAR I E, AR
@ faor &1 B F@r £ 0

SHRI CHITTA BASU (Barasat): Sir,
s0 far as the objective of the Bill is
concerned, it is commendable,

MR. CHAIRMAN:
4.20.

You started at
(Interruptions).

SHRI CHITTA BASU: He says that
I have to complete by 4.20.

MR. CHAIRMAN: No, no. I said
you started at 4.20,

SHRI CHITTA BASU: 1 started at
4.20, but I am not a ‘420°.

Sir, the Bill provides for a four-fold
objective. It is’ to rehabilitfate the
sugar mills, to modernise them, to en-
courage research and alse encourage
development of sugarcane, So far as
this four-fold objective iz concerned, I
think nobody In the House will have a

3841 LS—14,
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different opinion other than the opinion
held by the hon. Minister,

SHRI I, P. YADAV (Monghyr): We
support it.

SHR) CHITTA BASU: But the ques-
tion is: Does thig Bill provide really
for an instrument to achieve this pur.
pose? If that question is posed—I am
sorry, of course we are dealing with
‘swet’ subject, that is, sugar, but my
reply is bitter and bitter not only in
words, but in content also. I do not
like to dilate much on the subject be-
cause it is all quite known to the hon,
Minister—what is caled the basic
reason for the sicknesg of the sugar
industry.

Sugar industry is one of the oldest
industries in our country. It is an
agro-based industry and the people of
our counfry want that this industry
should further prosper. With (is.pros-
perity is linked the prosperily of the
vast peasant masses of our country and
other gections of our society, The
whole thing is and 1 say it with all
emphasis at my command, that the
hon. Minister has concealed the basic
fact which led to the sickness of the
industry, that is, the mismanagement
and malpractices indulged in by the
sugar mill owners, A sugar mill gets
sick, but never does a sugar mill
owner becomes poor, The more the
sickness of the mill the larger the
wealth accumulated with the sugar
mill owner, Here is the paradox,
The reason is that they have not
taken interest in the modernisation
of the industry and in introducing
new technological innovations, Rather
they have earned by illegal, visible or
invisible, means in other areas of in-
dustry. This is what is called in our
economic terminology, ‘siphoning off
capital’. ..

PROF. N. G. RANGA: And waste it

on luxuries,

SHRI CHITTA BASU:..and waste it
by luxurious spending, and also some-
times—®Prof, Ranga, you are a veteren,
you knows it—by giving a fairly fat
donation to your Party to run the elec-
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tion. As g matter of fact sugar indus-
try is one of the industries whicH pro-
duces black money. It does not only
produce sugar but alsy produces black
money. By producing black money it
produceg corruption. By producing
corruption the entire socia] fabric of
our life is be'ng exposed to un-prece-
dented corruption at the place of
authority. (Interruptions).

Do not provoke me to say all those
things.

The basic problem remains—how can
you prevent this sephoning of capital?
How ean you prevent this kind of mal-
practice and mismanagement of the
sugar mill owners?

I want modern:sation. Eveybody
wants that. With modernisation we
can increase sugar production of our
country. With this modernisation we
can have cheaper sugar for the consu-
mer. With modernisation we can also
have export promotion and with exposxt
promotion our national economy can
be further strengthened, Therefore, it
is not merely a simple question of
imposing certain cess, collecting money
and distributing the money. Each is
linked with the vital aspect of the
economy of our country, f you have
wider economic interest of the country
in view, my humble submission to
you and particularly to the Members
of Congress (I) is that they should
suport that nationalisation is the only
way out. I can only just cite...

MR. CHAIRMAN: I had heen ex-
pecting that you would speak on the
various facets of modernisation—of
course, out of baggasse you can produce
paper, and out of molasses you can
produce alcohol. All these ideas zre
there in the Gundurao Committee Fe-
port.

SHRI CHITTA BASU: The Bill on
the other hand provides further incen-
tiveg for the sugar mill owners to earn
more money on this pretext and that
pretext while the necessity is to see
that modernisation ig carried on under
the auspices of the Government. Gov-
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ernment wants to give more to those
wicked mil] owners so ag to create
more black money and indulde in mis-
management, .

The development of sugar cane is
one aspect. With the development of
the sugar cane the fate of the growers
is also linked. What is the fate of the
growers? They are not getting a re-
munerative price. On many occasicns
I explained it and I do not take more
time of the House to explain it now.

The decision taken by the Govern-
ment §s paradoxical. One is a statu-
tory minimum price fixed by the APC—
Agricultural Prices Commission. Again
the hon. Minister for Agriculture comes
and says—‘“there should be advised
price, as advised by the Prime Minis-
ter.” Therefore, there is one set of
price for the growers which is called a
statutory minimum price fixed by the
AP.C. There is another set of price
which ig called the advised price as
adviseq by the Prime Minister. Under
the adviseq price category U.P. gets
Rs. 21.50, Bihar gets Rs. 20.00 Maha-.
rashtra I do not know. Probably it
is round about Rs. 20 or 21.00. What
is the fun in it? You fixed Rs. 13.00
per quinta] as APC’s price ang then
you want the State Governmentg to
fix advised price. That advised price
does not go at the advice of the single
source. Sir, advised prices are multi-
pronged and therefore, the peasants do
not know what is the actual fate
awaiting for them. Therefore, the
Government shoulg make this position
clear. There i3 np nexug between the
stautory prices and the advised prices.
There should be ane get of prices
which ig beneficial, fair and remune-
rative to the growers of our country.
There shoulg not be any other price
scale. And that price should he made
available to the agriculturists and it
should be ensureg that they get it.

RAO BIRENDRA SINGH: You want
to help the factories!

SHRI CHITTA BASU. Coming fo the
sugarcane production, it is very much
connected with this. You‘ know, this
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year, the sugarcane production has

touched all-timeé high of 180 million
tonnes in 1981-82. Some of my friends,
I think Mr. Rawat mentioned that in
certain parts of Uttar Pradesh where
I had been recently, the peasants could
not sell their sugarcane. Therefore,
there is over-production or surplus pro-
duction. May I know from t{he hon.
Minister whether it is known fo him
that many of the sugar mills have al-
ready closed the crushing? They have
already closed the crushing or about
to close down the crushing in many
parts.

AN HON. MEMBER: No.

SHRI CHITTA BASU; All right. If
it is not closed, it is all the more good.
But they are going to stop crushing
within a very short time. You tell
them, guide them and direct them that
all the sugarcane should be consumed
and before that crushing should not be
stopped. But if you assure them...

RAO BIRENDRA SINGH: Don't
worry. :

SHRI CHITTA BASU: That is al-
right. Stand up and say. And also
please say are you going to give them
certain further concessions for the con-
tinuance of crushing?

RAO BIRENDRA SINGH: Of course.

SHRI CHITTA BASU: Now the cat
is out of the bag. While you propose
that the crushing will continue and
sugarcane will be taken by the mills,
you say for them they should be given
further extra relief or further conces-
sions. Sir, there is another cences-
sion which is being given to the sugar-
cane mill owners. Therefore, that
would lead to further increase in price
and that would lead to further increase
to the miseries of the consumers. That
is not beneficial to the growers.

RAO BIRENDRA SINGH: You want
them to close down?

SHR] CHITTA BASU: I do want
that they should continue erushing and
the growers should get the remunera-
tive prices. 1 also want that the sugar-
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cane mill owners should not get extra
benefit because it is not the mercy
that they are doing. It is the industry.
It is not at their mercy; we are not at
their mercy. You may be at their
mercy. But we on this side are not at
the mercy of the sugar mill owners.

RAO BIRENDRA SINGH: Because
you have no responsibility.

SHRI CHITTA BASU: Last point. I
do not like to take much of the time.
Now the Government says that the
sugar production is very comfortable.
(Interruptions).

For the current year, the total sugar-
cane production is something of the
order of 67 to 68 lakh tonnes. The
carry over figure of the last year is
something like that of 9.94 lakh tonnes
or 10 lakh tonnes. The total availgbi-
lity of sugar today in the country is
something of the order of 76.94 or 77
lakh tonnes. The consumption figure
is something like 57 lakh tonnes., There
is a surplus of 20 lakh tonnes. Inspite
of a greater amount of the availahility
of sugar, why does the sugar price not
come down? May.I suggest that the
Government should take a policy de-
cision to increase the proportion of
the levy sugar so that prices cdn be
brought down. While there is adequate
stock in our country, for about 20 lakh
tonnes, and now we are in éurplus, the
Government proposes to have a buffer-
stock. I welcome this measure., What
is the method of building up the bufter
stock? At what price? How wili they
purchase? Would the Government
make the position clear as to whethér
they want to have a buffer stock of 6
lakh tonnes and, if they have decided
fo have a buffer stock of 6 lakh ton-
nes, what is the modality of procuring
it, what will the price for it and at
what price they will sell it to the
consumer?

Coming to the last point....

MR. CHAIRMAN: The last point
should be a juicy point. We are dis-
cussing sugar.

SHRI CHITTA BASU: It is r very
juicy point; very sweet but it will be
bitter to him. I want fo make it sweet
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but it may taste bitter to him hecause
it is truth. '

‘Now, the Government proposeg to
export sugar, The International Sugar
Organisation has agreed to give India
& special quota. It is reported Lthat the
Commerce Ministry—my hon. friend
the Commerce Minister is there—-have
undertaken a study regarding the pos-
sibility and the potential of sugar ex-
port. They have tentatively come to
a decision that 6 lakh tonnes of sugar
of this year can be exported to roreign
countries. What is the price of sugar
for export? What price are they bring-
ing by exporting sugar? The interna-
lional price of sugar today ranges
between Rs. 3,300 to Rs. 3.400 per
ifonne whereag the home =market price
is something like Rs. 5,100 per tonne.
The - Commerce Ministry has come to
this conclusion that by exporting
1 tonhe of sugar, we are going to in-
volve a subsidy of Rs. 1,700. Is it
sweet or is it bitter? I leave it to him.
By exporting 6 Iakh tonnes of sugar
from our country, we will have to
lose by way of subsidy 5 total amount
of Rs. 85 crores. Thig is what has been
calculated by the Commerce Ministry.
I think, it is not very sweet. It is
very bitter because our consumers
have to pay more for sugar in this
country which we produce ang which
ig produced at the cost of the toil and
soil of the growers of the country.
And we are going {,, export it at a
subsidy of Rs. 1700 per tonne. There-
fore, it i not a sweet one; it is a
bittér one,

I hope, the Government would un-
derstand that this is 5 very dange-
roug and a disastrous policy that they
are likely to follow, Their policy
should be to see that gugar units are
rehabilitated properly and moderni-
sed effectively. They should involve
the growers’ support by way of spen-
ding more for the development of
sugarcane and als; by way of giving
satisfaction to the vast masses of our
peasantry. That alone will help the
Government to survive. Otherwise,
they will fail.
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SHRI MOOL CHAND DAGA: The

rules must be laid on the Table of the
House.

PROF. N. G. RANGA: It is orovided

in the Bill.
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SHRI CHITTA BASU: What I was
telling is that the sugar supplied Is
tasteless, odouriess and bogus.

MR CHAIRMAN: But humour is
sweeter,

SHRI CHITTA BASU: Sugar is ge-
nerally sweet but the whole trouble is
that the sugar supplied is bitter.
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SHRI SATYASADHAN CHAKRA-
BORTY: You can simply nationalise
them
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[SHrr CHINTAMANI PANIGRAHI in the
Chair]
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SHRI SATYASADHAN (CHAKRA-
BORTY: It is true that your policy is
to use the efficiency of the private sec-
tor and also increase the efficiency of
the public sector but where the private
sector has failed to prove its effieiency
and where you have to take it over
because it is sick then why do you re-
turn them? Why don’t you nationalise
them?,

Tig @ideg g o agA | TR
F AgAAEAnd 7 7 3 g §
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FTh! faeti w1 g & 4% 3 1 % fa=t
T gAY A@AATZSWA fwar 20 ogr
qF I faeq #1 JuAaEATT
FN AT FA & 1 g HT A AT
& g ST FT AWAATTAOAT THST
g TN X S | i wiAT ¥ fATgy
dare Agi § 1 NP =T A Wi
afssh  gZ3e § g, agi foet W
oA FX fagsmaar | st S
FW I [l &, FEG F AT EI QL
SET g% W og A5 &W iTEd W
qGTET AT AR §

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, it seems the Minister re-
fuses to understand what ] am caying.
I am only saying that the sick indus-
try which you are nursing why don’t
you nationalise it, (Interruptions)
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el | & qafax § 5347 €1 % a%ar
giF gz ez G H A &1 gseErq
TTAIHT & 7 &9 T a9 91 /K
FT5 THATATT Fh0 ITF a8 ©3T TaHT
1 FH & 9R 39 § de7 TaTHE TEA

A AE A 2
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g =gy fe ag wfesd & &7
g, g HTEALt FT FIT A ars-
a g, arfdr gy, w e
w9 f&r wad #R oag arfer-
9T F gEA W@ FET | TiFarAe
F WEAR grl fF oI} a1 99 ®oq
T Jaciel FT 2| oT fHEC ATqHT
wF fFg A & &7 w1 A9
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Fund Bill

MR. CHAIRMAN: We shal] row
take up amendments to the motion
for consideration. There are two:
amendments. I shall now put amend--
ment No. 4 to the vote of the House.

Amendment No. 4 was put and ne-
gatived.

1

MR. CHAIRMAN: I shall now put
amendment No. 5 to the motion for
consideration, moved by Shri T, R.
Shamanna to the vote of the Iiouse.

Amendment No. 5 was put and ne-.
gatived. i

MR. CHAIRMAN: The question is:

"“That the Bill to provide for the

imposition of a cess on sugar for
the development of sugar industry
and for matters connected therewith
he taken into consideration.”

The motion wgs adopted,

MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion of the Bill

Clause 2—(Definition)

SHRI BALASAHEB VIKHE PATIL:
I {o move:

Page 1,—

affer line 14, insert—

“{ee) ‘sick mill’ means any
factory which is old and of un-
economic capacily and requires
rehabilitation = and modernisa-
tion on a priority basis.” (6)

In the Statement of Objects and Re-
asons, only the factories which were
established more than 25 years ago
have been mentioned. Will the hon.
Minister reconsider it to include other
sick mills also ? That is my anxiety.

g Aoz Tvg: &% Famn § 5
W FEARTG | A FEEAF
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Yea @ a1 wride =, T RS WA
F fad eawTe g

SHRI BALASAHEB VIKHE PATIL:
“That is enough.

MR. CHAIRMAN: I shall now put
amendment No. 6 moved hy Shri
‘Balasaheb Vikhe Patil to the vote of
‘the House.

Amendment No. 6 was put and ne-
gatived,

MR. CHAIRMAN: The question is:

“That clause 2 stand Part of the
Bill”,
The motion wus adopted.

Clause 2 was added to the Bill

(Imposition of cess).
Amendment made

Page 2 line 2,—

for “1981” substitute “1882”. (3)
(Rao Birendra Singh)

MR, CHAIRMAN: The question is:

“That clause 3, as amended, stand,
‘Part of the BIlL”

The motion was adopted.

Clause 3, as amended, g5 added to
the B:ill.

Clause 4 to 6 were
Bill.

add2d to the

Clause 1—Short title, extent and com._
mencement.

Amendment made.
Page 1, line 33—
for “1981L” substitute “1982%.
(Rao Birendrg Singh)
MR. CHAIRMAN : The question is:

“That clause 1, as
stands part of the BIill”,

amended,

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula
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MR, CHAIRMAN: Now the qlpend-
ment to the Enacting Farmula

Amendment made.
Page 1, line 1,—

for  “Thirty-second”  substilute

“Thirty-third” (1)
(Rao Birendra Singh)
MR. CHAIRMAN

“That the Enacting Formuld, as
amended, stand Part of the Bill”

: The question is:

The motion was adopted.

The Enacting Formule, as amended,
was added to the Bill.

MR. CHAIRMAN: The question is:

“That the—Title stand pary of
the Bill.”

The motion wWds adopted.
The title wags added to the Bill.

MR. CHAIRMAN :
ter.

RAO BIRENDRA SINGH :
move:

“That the Bill, as amended. be
passed.”

Now: the Minis-

I beg te

MR. CHAIRMAN : Motion moved:

“That the Bill, as
passed.”

amended, Le

ol IMEWIR Ater  (TeAr)
gurafa S, F TF & & Y F qreaw
¥ FEAT AGATE | A a1 Fer St q
*gl f gk 59 3w forew feamm &
FART & T IH7 a?rtr'mm%rgl

T AR Tag: wwwm

el ar |

T TIRTAAIT LI F HHel T8
T QE | IER gEEAT | gAR
9 R A ) F qumar § R ot
A QIEET, AFEHET #R 3
waren, et oF aret &1 9=t &
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< e feg . S@T a@
F g I WA ST FEY,
w @R ¥ s R #oene
yredY S @0 GrEf Agl g awar g !
o @t fRaTl # qT A #T 6

fi TINAGTT WIEAT: FATRK  FEAFA
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fram d=Ta FEt S | sEtad
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MR. CHAIRMAN : The question 1is:

“That the Bill, as amended, be
passed”.

The Lok Sabha divideds

-

17.36 hrs,

Division No. 1]

AYES
Alluri, Shri Subhash Chandra Bose
Anuragi, Shri Godil Prasad
Arakal, Shri Xavier
Arunachalam Shri M.
Bairwa, Shri Banwari Lal
Ba:tha, Shri D, L.
Baleshwar Ram, Shri
Bansi Lal, Shri
Barot, Shri Maganbhai
Barway, Shri J. C.

Bhole, Shri R. R,
Bhuria, Shri Dileep Singh
Birbal, Shri
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Birender Singh, Rao

Chaudhary, Shri Manphool S:ngh
Choudhari, Shrimati Usha Prakash
Chouhan, Shri Fathebhan Singh
Daga, Shri Mool Chand

Das, shri A.C.

Dennis, Shri N.

Desai, Shri B, V.

Dev, Shri Sontosh Mohan

Dogra, Shrj G, L.

Doongar Singh Shri

Fernandes, Shri Oscar

Gehlot, Shri Ashok

Gireraj Singh, Shri

Hakam Singh Shri

Jain, Shri Bhiku Ram

Jain, Shri Virdhi Chander

Jamilur Rahman, Shri

Kamla Kumari, Kumari

Karma, Shri Laxman

Kunhambu, Shri K,

*Lawrence, Shri M.M.

Mahabir Prasad Shri

Mallikarjun, Shri

Misra, Shri Nityananda

Murthy, Shri M. V. Chandrashekhara
Naikr, Shri D.K,

Namgyal Shri P.

Nehru, Shri Arun Kumar

Nihal Singhwala, Shri G, S.

Nikhra, Shri Rameshwar
Pardhi, Shri Keshaorao

Patel, Shri Mohan Lal

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.
Pate], Shri Balasiahep Vikhe
Patil, Shri Shivraj V.
Phulwariya, Shri Virda Ram
Ranga, Prof. N. G.

Rao, Shri Jagannath
Rathod Shri Uttam

Rawat, Shri Harish
Sahi, Shrimati Krishna

Fund Bill
Saminuddin, Shri
Sangma, Shri P. A.
Sathe, Shri Vasant

L] "‘iﬂﬁl’l

*Shamanna, Shri T. R.
Shankaranand, Shri B.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sindal, Shri S. B.
Singaravadivel, Shri S.
Soren, Shri Hari Har
Stephen, gShri C, M.
Sultanpuri, Shri Krishan Dutt
Sunder Singh, Shri
Suryawanshi, Shri Narsing
Swaminathan, Shri R. V.
Tapeshwar Singh, Shri

Tariqg Anwar, Shrj

Tewary, Prof. K. K.

Thakur, Shri Shivkumar Singh
Tripathi, Shri Kamalapali
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Venkatasubhaiah, Shri P.
Vyas, Shri Girdhari Lal
Yadav, Shri Subhash Chandra
Yazani, Dr. Golam

Z2.ail Shingh, Shri

Zainul Basher, Shri

NOES

Bhim Singh, Shri
Dandavate, Prof Madhu
Giri, Shri Sudhir

Jagpal Singh, Shri

Jatiya, Shri Satyanarayan
Jha, Shri Bhogendra
Mandal, Shri Mukunda
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mukherjee, Shri Samar
Negi, Shri T. S.

Nihal Singh, Shri

— A e e ey

*Wrongly voted for ‘Ayes’.



451 Sugar Cess Bill and

Pal, Prof Rup Chand
Pandit Dr. Vasant Kumar
Rahi, Shri Ram Lal
Rajda, Shri Ratansinh
Rakesh, Shri R. N.
Roy, Shri A. K
Shakya, Shri Daya Ram
Shastri, Shri Ramavatar
Suraj Bhan, Shri
Unnikrishnan, Shri K. P.
Verma, Shri R, L, p,
Verma, Shri Raghunath Singh
Zainal Abedin: Shri

MR. CHAIRMAN: Subject to correc-

tion, the result* of the division is
Ayes 83, Noes 25,

The motion was adopted.

MR. CHAIRMAN: We will now take
up the Sugar Development Fund Bill,
which hag glready been discussed.

I shall now put to the vote of the
House amendment No. moved hy
Shri T. R. Shamanna to the considera-
tion motion.

The Amendment No. 5 was put and
negatived.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
financing of activities for develop-
ment of sugar industry and for
matters connected therewith gr in-
cidental thereto, be taken into
consideration.”.

The motion was adopted.

MR. CHAIRMAN: Now we take up
clause by clause consideration of the
Bill.

Clause 2—(Definitions)

Amendment made

—— —— ——
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“Page 1, ling 16,—
for *“1981” substituze “1982” (3)
(Rao Birendrg Singh)

MR. CHAIRMAN: The question is:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 3— (Sugar Development

Fund)

RAO BIRENDRA SINGH: I beg to
move:

“Page 2, line 4,—
for “1981” substitute “1982” (4)

SHRI T. R. SHAMANNA: I beg to
move:

((Page 2’___
after line 10, inSert—

“(4)y The Government shall give
a matching grant tg the Sugar
Development Fund.” (6)

Page’ 2:_ ! ‘
after line 10, insert—

“(4) All moneys received for
the Fund shall be kept in a sepa-
rata account which shall be
operateq by the Chairman and
the Secretary.” (27)

SHRI MOOL CHAND DAGA: I beg
to move:
“Pag'a 2, line 7,“—

omit 7, after Jdue appropriation
made by Parliament by law,” (14)

These words ‘after due appropria-
tion made by Parliament by law’ are
not at all necessary becguse 'we have

*The following Members galso recorded their Vates:

AYES: Sarvashri Manikrag Hodiya
Kudanthai Ramalingam;

NOES; Dr. Saradish Roy, Shri M. M.

Shamanna_

Gavit,

Rajiv Gandhi and N,

Lawrence and Shri T. R.
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now passed the Sugar Cegg Bill. Sec-
tion 4 of this Bill says:

“The proceeds of the duty of ex-
Cise levieg under gection 3 shal] be
credited to the Consolidated Fund
of India.”

And Section 2 of the Sugar Develop-
ment Fund Bill says:

“An amount equivalent to the
proceeds of the duty of excise levied
and collected under the Sugar Cess
Act, 1981, reduced by the <cost of
collecticn as determined by the
Central Government together with
any moneys received by the Cen-
tral Government for the purposes of
thig Act shall, after que gppro-
priation made by Parliamen; by
law, be credited to the Fund.”

Under these two sections, the
moncy collected as cess will go t5 the
Consolidated Fung of India. And for
getting that money, the Ministey will
have to come to Parliament for getting
the Bill passed. I think, this can be
avoided.

RAO BIRENDRA SINGH: Govern-
ment thinks it necessary. We shall
havy 5 come to Parliament through
the Finance Bill for appropriation of
this money. So, we do not accept this
arnendment. i

MR. CHAIRMAN;: The question is:
“Page 2, line 4,—

for “1981” substitute “1982"
The motion was adopted.

MR. CHAIRMAN: Now I shall put
Amendmentg Nos. 6 ang 27 in the
name of Shri T. R. Shamanna to vote.

Amendments Nos. 6 and 27 were put
and mnegatived.

SHRI MOOL CHAND DAGA: I

seek leave of the House to withdraw
my Amendmeni No. 14.

MR. CHAIRMAN: Has Mr. Daga
leave of the Housg to withdraw his
amendment? :

Fund Bill
SOME HON. MEMBERS: Ves.

Amendment No. 14 was, by leave,
withdrawn
MR. CHAIRMAN: The question is:

“That clause 3, as amernded, stand
part of the Bill”

The motion was adopted.

Clause 3, as amended was addeg to
the Bill,

Clause 4—(Application of Fund)

PROF. AJIT KUMAR MEHTA: I
beg to move:

Page 2, lines 14 and 15—
for “in the area in which any
sugar factory is situated;”

substitute—

“including irrigation facilities,
construction of irrigation and
drainage channels, roads and cul-
verts in the area in which gugar
factory is situated;” (23)

Page 2, line 17,—
add at the end—

“ang up-dating of sugar techno-
logy including effluent treatment”
(24)

Page 2,—
after line 17, insert—

“(bb) for nationalising sugar
units which havg diverteq their
profit intp other industries or

face crisis because of mismanage-
ment.” (25)

Page 2,—
after line 22, insert—

‘“Provided that no loan shall be
granted to those units which face
crisis pecause of diverting their
profits into other industrieg or
mismanagement.” (26)

SHRI T. R. SHAMANNA: I peg to

mowe:

- - P m - b
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Page 2—
after line 22, insert—

*“(3) The Committes shall have
powerg to check the utilisation of
loan or grant given to the factory
or unit as the case may bz (28)

MR. CHAIRMAN; I will now put
amendment Nos. 23 to 26 to the vote
of the House.

Amendments Nos. 23 to 26 were put
and megatived

MR. CHAIRMAN: 1 will now put
amendment No. 28 to the vote of the
House.

Amendment No. 28 was put and
negatived

MR. CHAIRMAN: The question is:

“That clauses 4 and 5 stang part
of the Bill”

The motion was adopyed.

Clauses 4 and 5 were added to the
Bill.

Clause 6— (Committee)

SHRI T. R. SHAMANNA. I beg 1,
move:

Page 2,—
after line 31, insert—

“Provideq that the Committee
so constituted shal] have repre-
sentatjon of all interestg relating
to sugar production and distribu-
tion.” (7)

Page 2, line 28—

for “of that Government” sub-
stitute—

“not exceeding five of that Go-
vernment and three Memberg of
Parliament, two from Lok Sabha
and ong from Rajya Satha.” (29)

MR. CHAIRMAN: 71 wil] now put
Amendment Nos. 7 and 29, moved by
Shri Shamanna, to the vote of the
House.

—_— e
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Amendments Nos. 7 and 29 were put
and negatived.

MR. CHAIRMAN;: The question is:

“That clause 6 stand part of the
Bill”

The motion was adopred.
Clause 6 was added to the Bill.

Clause 7T—(Annua] report of activi-
ties financed under the Act)

SHRI MOOL CHAND DAGA: I beg
to move:

Page 27_—
after line 35, insert—

“lT. (2) The accounts of the
Sugar Development Fund and of
the beneficiarieg shall pe audited
by the Comptrolley ang Auditor
Genera] of India or his nomines,
whose report shall be laid pefore
Parliament.” (15)

Clause 8 says:

“The Central Government may
require ayp occupier of 3 sugar fac-
tory to furnish, for the purpose of
thig Act, such gtatistical anq other
information, in such form and with-
in such period as may be pre-
scribed.”

The Bill simply seeks to publish it
in the Official Gazette. [ say that it
must be audited by the Comptroller
ang Auditor General and the report
shoulgq be laid on the Table of the
House because money is going out ©of
the Consolidated Fund.

RAO BIRENDRA SINGH: I have
already replied to this point. We do
not accept it.

MR. CHAIRMAN: I will now put
amendment No. 15 to the vote of the
HQuse.

Amendment No. 15 was put and

negatived.
MR, CHAIRMAN. The question is:

“That clause 7 stang part of the
Bill”,
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The motion wag adopted.

Clause 7 was added to the Bill.
Clauses 8 and 9 were added to the Bill.

Clause 1.—(Short title, extent and
commencement)

Amendment made:
“Page 1, line 4.—
for “1981” substitute “1982’ (2)
(Rao Birendra Singh)
MR, CHAIRMAN. The question is:

“That clause 1, ag amended, stand
part of the BillL.”

I'he motion wag adopted.

Cluuse 1, as amended, was qdded to
the Bill,

Enacting Formula

MR, CHAIRMAN . There is gne Gov-
ernment amendment to the Enacting
Formula.

Amendment made:
Page 1, line 1,—

for “Thirty-second”
“Thirty-third”. (1}

substitute

(Rao Birendraq Singh)
MR CHAIRMAN; The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion wag adopted.

The Emacting Formula, as amended,
was added to the Bill.

MR, CHAIRMAN. The question is:

“That the Title stang part of the
Bill.”

The motion wag adopted.

The Title was addeg to the Bill,

RAO BIRENDRA GSINGH. I beg to

move:

“That the Bill, as amended, be
passed,”

Central Silk Board 458
(Amendment) Bill

MR, CHAIRMAN.: The question 1is:
“That the Bill, as amended, be
passed.”
Th2 motion was adophed.

17.45 hrs.

CENTRAL SILK BOARD
(AMENDMENT) BILL

MR. CHAIRMAN: Now, we shall
take up the <Central Silk Board
(Amendment) Bill

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Sir, I beg to move:

“That the Bill further to amend
the Central Silk Board Act, 1948,
be taken into consideration.”

This Bill is a very simple one. The
Central Silk Board was constiluted in
the year 1949 under the Act of Parlia-
ment of 19Y48. The Board has 36
Members including the Chairman who
is appointed by the Government,

-

Now, the objective of the amend-
ment, that we are seeking here is
that: The existing Act does not pro-
vide the procedure for terminating
the serviceg of the Chairman. So, the
most important amendment that we
are going to seek is that the Act
should provide for the termination of
the services of the Chairman whose
term of office has been specified as
three years. The existing Act also
does not provide for the procedure to
deal with in the event of the resigna-
tion of the Chairman. Therefore, we
aslo want to make a specific provision
prescribing the procedure for the
resignation of the Chairman.

Another provision which we seek to
amend is relating to Section 13 of
the Act which is jn conformity with
the formula as has been recommended
by the Committee on Subordinate
Legislation of both Houses of I’arlia-
ment. So, as far as this amendment
is concerned,. there will be no objec-
tion from the Members. Since this
Bill ig a minor one, I think my hon.
friends will have no objection in pass-
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ing it and we should not take nuch
of the time of the House for this pur-
pose.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Central Silk Board Act 1948,
be taken into consideration.”

SHRI T. R. SHAMANNA (Bangolore
South): Sir, I have an amendment.

I beg to move:

“That the Bill be circulated for
tr.e purpose of eliciting opinion
thereon by the 31st March, 1982.”

MR. CHAIRMAN: Now, Prof. Rup
Chand Pal may speak.

PROF. RUP CHAND PAL (Hoogh-
ly): Sir, the Central Silk Board was
set up in 1949 as per the Act of 1948.
A very minor fype of amendment,
apparently minor, has come before
the House. While supporting the
amendment I would like to say a few
words about the functioning of the
Silk Board itself.

Sir, the silk industry in our coun-
try is an important industry which
is labour intensive ang rural biased
As you know, the Britishers wanted
to completely destroy this industry
and you all know the story of the
weavers of Dacca who had been
weaving their muslins in those days.
Their fingers were cut in the interest
of the British people who wanted to
have a market of their own in our
country. Sir, lakhs of workers in
our country, man and women, are
engaged in this industry. TLakhs of
families in different States are engag-
ed in this. In Uttar Pradesh itself,
as many as 11 lakhs are engaged.
Only in Varanasi more than 1 lakh
workers are engaged in this industry.
In U.P.,, Assam, Tamil Nadu, Andhra
Predsh, WMysore, West Bengal and in
many other States lakhs of workers
are engaged in this industry. But
even after 36 years of functioning this
Silk Board in the name of promoting
the development of industry has not
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been able to look after the interests
of these workers. They are being
deprived of even the minimum wages.
The children, the women, they are

having the worst lot. They are de-
prived, looted, exploited by those in
power.

The traditional reputation of Indian
silk, as you find it throughout history,
had once a very good market. There
were attempts after independence to
rejuvenate the industry. But without
looking after the interests of the wor-
kers this industry can never Le re-
juvenated. In a Board of 36 Members,
most of the Members are nominated
by the State Governments or the
Central Government. They are offi-
cials. There is only one labour re-
bresentative. He has not much of
say over there.

The Central Silk Board has bheen
functioning for a long time. We huave
improved the position of exports.
Currently World Bank has given us
one Internalional Research Centre in
Mysore. World Bank has projects in
other States also. While the export
has improved, still we find that in
the world market bscause of certain
lacuna in our quality control we are
falling behind other countries. China
and other traditional silk producing
countries had market in Europe. 94
per cent of the silk imported there is
Chinese silk. The Indian sitkk which
has its own quality, own reputation,
has not come yp. The Indian silk has
not been made up to date. Why? The
monopoly houses control the textile
industry. This Government is serving
those monopoly houses. In this era
of multiple fibres and synthetics this
silk industry is being exploited. Bulk
raw silk is being purchased by these
moneyed people. The producers are
being deprived of their due. They are
not given even the minimum for pro-

duction. After purchase by the
moneyed people, because they are
controlling the market, they are

being given incentive for export. They
by purchasing at a very cheap price
exploit those producers. They deprive
them of their Qque. Men and women

b

]
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are working for 10, 12, 15 hours a day
to earn their bread. But these people
are making a lot of money. This
industry is suffering because of un-
scrupwlous traders and people who
are after profit.

There is a proposal for a change
here. I have no point to object to it.
I may say that the labour is not teing
given their due. The producers are
not belng given their due. If zny one
is not of my liking, if he is even
doing good job, he is removed. By
bringing this amendment only, this
may be kept in view that silk industry
cannot be improved. The lot of lakhs
and lakhs of people in this country is
associated with this industry. The lot
of those people can be improved and
the industry itself can be improved
only by taking proper care in proper
perspective and not in the light of
giving some figures or giving some
position to some individual whom you
cannot place somewhere and placing
him as chairman. While the anpoint-
ment of chairman is made, it should be
seen that a man of integrity, a man of
calibre ang efficiency and who has a
background and who is capahle of
looking after such industry for its re-
vival and growth is appecinted. I am
sorry that the ablest men are removed,
the ablest men are forced to resign
and are even before retirement, asked
to express desire to have premature
retirement. These are the cases which
are coming up from many ¢reas eond
even in the Government controlled
undertakings. I would hope that in
the matter of appointment of chair-
man, this should be kept in mind.

The next point is that this industry
can be revived only if these labour in-
tensive and rural based industry is
enicouraged and if proper cooperatives
are nourished and encouraged pro-
perly. The cooperatives of the real
workers and the real employees and
not the cooperative like the Maha-
rashtra Sugar Monopoly-houses and
other rich people’s cooperatives, are
encouraged. <Cooperatives of the real
employees who are engaged in the rro-
duction of silk, should be encouraged.

- -
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There is a big project to update the
silk industry in Mysore in Karnataka
by the World Bank Project. That is
coming up. (Interruptions) It should
be seen that wherever there is a possi-
bility of improving sericulture and
worm seeds in different new areas, it
should be done. I would recommend
to the Government through you that
those areas, particularly the area from
which Shri Santosh Mohan Dev hail,
Assam, which is very famous for silk-
worms should be developed. It is not
developed due to lack of proper care
and nourishment of the industry. 1
would very much say that in the North
East, the subject is being discussed
In many ways and the solution to the
problem lies in the fact that they
should be taken proper care of and
a sense of negligence that is there in
the people of that area should be re-
moved. The regional imbalance sheuld
be corrected thereby, (Interruptions)

Sir, the Central Silk Board, as it has
been stated in the original Act of 1948,
the purpose was not only to develop
the silk industry but the various other
types of industries. As vou know,
there are raw silk industry, spun in-

dustry and many others which are
dealing with the waste. So, there are
many other purposes. That is why,

marketing of silk should not only be
outside or in export, it should be in-
side also. The inside storage cf silk
is also very pertinent. We have seen
the Government has come in this
direction also. For example, I can cite
one example. Very recenily, the
Government of India and the Govern-
ment of West Bengal in a joint col-
laboration, held one Expo there we find
that a record amount of the produce of
such things were purchased by the
people. The people are interestej but
there are middlemen and unscrupulous
men who destroy the whole market
possibility. Even if there is a market
possibility, that is being exploited in
their own interest and for their own
profit at the cost of the helpless people
who are engaged in the industry either
at Kancheepuram or Assam or Mur-
shidabad or at any other place in
India.
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18.00 hrs.

MR. CHAIRMAN: You can ccnclude
now.

PROF. RUP CHAND PAL: I am con-
cluding. .

India by its great artistic and aes-
{hetic ability had made its mark in the
past by its muslins, by its Kanchee-
purams, by its Banarsi silks in the
world market. We do hope that the
Central Silk Board while looking after
the interests of lakhs of workers and

employees engaged in this industry
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would also try to mark the achieve-
ment of India, compete with others and
achieve great success in the future.
That should be our hope.

With these words, I conclude.

MR. CHAIRMAN: The House stands
adjourned to re-assemble tomorrow at
11 AM.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
5, 1982 Phalguna 14, 1903 (Saka)-
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